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N° 239.

SUEDE ET SUISSE

Echange de notes relatif a la suppres-
sion, a partir du 1* janvier 1922,
de l'obligation pour les ressortis-
sants suédois et suisses de faire
viser leurs passeports pour se ren-
dre d’'un pays dans I'autre. Stock-
holm, les 17 et 19 décembre 1921.

SWEDEN
AND SWITZERLAND

Exchange of Notes regarding the
abolition of visas for the passports
of Swedish and Swiss nationals
proceeding from one country to
the other, as from January 1, 1922.

Stockholm, December 17 and 19,
1921.
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No. 239. — ECHANGE DE NOTES ENTRE LES GOUVERNEMENTS
SUEDOIS ET SUISSE RELATIF A LA SUPPRESSION, A PARTIR
DU 1er JANVIER 1922, DE L’'OBLIGATION POUR LES RESSORTIS-
SANTS SUEDOIS ET SUISSES DE FAIRE VISER LEURS PASSE-
PORTS POUR SE RENDRE D’UN PAYS DANS L’AUTRE. STOCK-
HOLM, LES 17 ET 19 DECEMBRE 1921.

Texte officiel frangats communiqué par le Ministre des Affaives étrangéres de Suéde. L’ enregistrement
de cet Echange de notes a eu liew le 30 janvier 1922.

MINISTERE
DES
AFFAIRES ETRANGERES.
StockHOLM, le 17 décembre 1921.
MONSIEUR LE MINISTRE,

Jai I'honneur de vous faire connaitre que je suis autorisé & conclure avec vous un arrange-
ment sur les bases suivantes :

1. Les ressortissants de la Suisse sont autorisés & pénétrer sur le territoire de la Suéde en présen-
tant 4 la frontiére suédoise un passeport valable.

Sont seuls tenus de se munir d'un visa délivré par une légation ou un consulat suédois, les
ressortissants suisses désireux de se rendre en Suéde pour y prendre du travail.

2. Les ressortissants suisses, qu'ils soient obligés de se munir d’un tel visa suédcis ou non, sont
soumis aux prescriptions de police suédoises, dés qu’ils ont pénétré sur le territoire de la Suéde.

3. Tout ressortissant suisse qui est porteur d'un passeport munid’un visasuédois et quia pénétré
sur le territoire de la Suéde pour y prendre du travail, peut sortir de Suéde et y rentrer 4 volonté
sans faire munir son passeport d’un nouveau visa, tant qu’il est au bénéfice d'une autorisation de
séjour (uppehdllsbok) réguliérement accordée par une autorité suédoise.

4. La réciprocité est accordée aux ressortissants suédois par le Gouvernement suisse.

5. Le présent Arrangement entrera en vigueur le 1 janvier 1922.

Je me permets de vous proposer que ma présente note et la réponse que vous me ferez parvenir
servent 4 constater 1'accord survenu a cet effet entre les deux Gouvernements.

Veuillez agréer, Monsieur le Ministre, les assurances de ma haute considération.

(Signé) BRANTING.

Monsieur SCHREIBER,
Envoyé extraordinaire et Ministre
Plénipotentiaire de la Confédération Suisse,
etc., etc., etc.

Pour copie conforme :
Stockholm, le 26 janvier 1922.

Le Secrélaire général
au Ministére royal des Affaires étrangeres,

(Signé) W. BoSTROM.
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1 TRADUCTION. — TRANSLATION.

No. 239. — EXCHANGE OF NOTES BETWEEN THE SWEDISH AND
SWISS GOVERNMENTS REGARDING THE ABOLITION OF VISAS
FOR THE PASSPORTS OF SWEDISH AND SWISS NATIONALS
PROCEEDING FROM ONE COUNTRY TO THE OTHER AS FROM
JANUARY 1, 1922. STOCKHOLM, DECEMBER 17 AND 19, 192I.

French official text communicated by the Swedish Minister for Foreign Affairs. The registration of
this exchange of notes took place on January 30, 1922.

MINISTRY FOR FOREIGN AFFAIRS.

STOCKHOLM, December 17, 1921.
Your EXCELLENCY,
I have the honour to inform you that I am authorised to conclude with you an agreement,
based on the following conditions :

1. Swiss nationals shall be authorised to enter Swedish territory on production of valid pass-
ports at the Swedish frontier. .

Swiss nationals shall only require to be furnished with a visa issued by a Swedish Legation
or Consulate if they wish to go to Sweden to take up employment in that country.

2. Swiss nationals, whether obliged to provide themselves with a Swedish visa or not, shall
be subject to the Swedish Police regulations as soon as they enter Swedish territory.

3. Any Swiss national in possession of a passport furnished with a Swedish visa, and who has
entered Swedish territory to take up employment there, may leave and enter Sweden at his
pleasure without obtaining a new visa on his passport, provided that he is in possession of a
“permit to reside’’ (Uppehallsbok) regularly issued by a Swedish authority.

4. The Swiss Government shall grant reciprocal treatment to Swedish nationals:

5. The present agreement shall come into force on January 1st, 1922. :

I venture to suggest that this Note and your reply thereto shall serve as a record of the Agree-
ment which has been arrived at on this matter between the two Governments.

I have the honour, etc.

. (Signed) BRANTING.
M. SCHREIBER,
Envoy Extraordinary and
Minister Plenipotentiary of the Swiss Confederation,
etc., etc., etc.

! Traduit par le Secrétariat de la Société des ! Translated by the Secretariat of the League
Nations. of Nations.
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LEGATION DE SUISSE
EN SUEDE

STOCKHOLM, le 19 décembre 1921,
MONSIEUR LE MINISTRE, -

J’ai I'honneur d’accuser réception de votre note en date du 17 décembre 1921 et de faire con-
naitre qu’ad mon tour je suis autorisé & conclure avec Votre Excellence un arrangement sur les
bases suivantes : .

1. Les ressortissants de la Suéde sont autorisés & pénétrer sur le territoire de la Confédération
suisse en présentant 4 la frontiére suisse un passeport valable.

Sont seuls tenus de se munir d’un visa délivré par une légation ou un consulat suisse, les
ressortissants suédois désireux de se rendre en Suisse pour y prendre du travail.

2. Les ressortissants suédois, qu'ils soient obligés de se munir d’un tel visa suisse ou non, sont
soumis aux prescriptions de police suisses, dés qu’ils ont pénétré sur le territoire de la Confédération.

3. Tout ressortissant suédois qui est porteur d’un passeport muni d’un visa suisse et qui a péné-
tré sur le territoire de la Confédération suisse pour y prendre du travail, peut sortir de Suisse et
y rentrer & volonté, sans faire munir son passeport d’un nouveau visa, tant qu’il est au bénéfice
d’une autorisation de séjour et d’établissement réguliérement accordée par une autorité suisse.

4. La réciprocité est accordée aux ressortissants suisses par le Gouvernement suédois.

5. Le présent Arrangement entrera en vigueur le 1€ janvier 1922.

J accepte bien volontiers la proposition que Votre Excellence a bien voulu formuler et, vu la
concordance des textes, je considére que I’accord survenu entre les deux Gouvernements est constaté
par la note de Votre Excellence du 17 décembre 1921 précitée et par la présente réponse.

Veuillez agréer, Monsieur le Ministre, I'assurance de ma trés haute considération.

Le Ministre de Suisse :
(Signé) SCHREIBER.

Son Excellence Monsieur BRANTING,
Président du Conseil et Ministre
des Affaires étrangeres, etc., etc., etc.
Stockholm. '

, Pour copie conforme :
Stockholm, le 26 janvier 1922.

Le Secrélaive général
aw Ministére royal des Affaires étrangeéres,

(Signé) W. BOSTROM.

No 239.
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Swiss LEGATION IN SWEDEN.

STockHOLM, December 19, 1g21.
Your EXCELLENCY,

I have the honour to acknowledge your Note of December 17, 1921, and to inform you that
I am authorised to conclude with you an Agreement based on the following conditions :

1. Swedish nationals shall be authorised to enter Swiss territory on production of valid pass-
ports at the Swiss frontier.

Swedish nationals shall only require to be furnished with a visa issued by a Swiss Legation
or Consulate if they wish to go to Switzerland to take up employment in that country.

2. Swedish nationals, whether obliged to provide themselves with a Swiss visa or not, shall be
subject to the Swiss Police regulations as soon as they enter Swiss territory.

3. Any Swedish national in possession of a passport furnished with a Swiss visa, and who has
entered Swiss territory to take up employment there, may leave and enter Switzerland at his plea-
sure without obtaining a new visa on his passport provided that he ic in possession of a permit to
reside and settle, regularly issued by a Swiss authority.

4. The Swedish Government shall grant reciprocal treatment to Swiss nationals.
5. The present Agreement shall come into force on January 1st, 1922.

I gladly accept your Excellency’s proposal, and, as the two texts are in accord, I consider that
your Note of December 17, 1921, and the present Note in reply thereto constitute a record of the
Agreement between the two Governments.

I have the honour, etc.

(Signed) SCHREIBER,
Swiss Minister.
His Excellency M. BRANTING, ’ '
Prime Minister and Minister for Foreign Affairs,

etc., etc., etc.
Stockholm.

No 239.
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No. 240. — TRAITE D’AMITIE ENTRE LA REPUBLIQUE DE CHINE
ET I’EMPIRE DE PERSE? SIGNE A ROME LE 1¢r JUIN 1920.

Texte officiel frangais communiqué par le Ministére des Alfaires élrangéres de Perse. L'envegistre-
ment de ce Traité a eu lieu le 4 février 1922.

SA MAJESTE IMPERIALE LE SHAH DE PERSE et SON EXCELLENCE LE PRESIDENT DE LA REPU-
BLIQUE CHINOISE, I'un et l'autre également désireux d’établir des rapports d’amitié entre les
deux pays, ont voulu les consolider par un traité d’amitié réciproquement avantageux et utile
aux sujets ou citoyens des deux Hautes Parties contractantes.

A cet effet, ont désigné pour leurs plénipotentiaires :

SA MAJESTE IMPERIALE LE SHAH DE PERSE :

Son Excellence Monsieur le Général Isaac Khan MoFAKHAMOD-DOWLEH, Envoyé extraor-
dinaire et Ministre plénipotentiaire de Perse & Rome ;

SoN EXCELLENCE LE PRESIDENT DE LA REPUBLIQUE DE CHINE :

Son Excellence Monsieur WANG KouaNG Kv, Envoyé extraordinaire et Minjstre pléni-
potentiaire de Chine & Rome.

Les deux Plénipotentiaires s’étant réunis & Rome, ayant échangé leurs -pleins pouvoirs et les
ayant trouvés en bonne et due forme, ont arrété les articles suivants :

Avrticle 1.

A dater de ce jour et & perpétuité, il y aura amitié sincére et une constante bonne intelligence
entre I'Empire de Perse et la République de Chine et leurs sujets ou citoyens respectifs.

Article 2.

Les Ambassadeurs, Ministres plénipotentiaires ou Chargés d’affaires qu’il plairait 4 chacune
des dcux Hautes Parties contractantes d’envoyer et d’entretenir auprés de 'autre seront regus et
traités, eux et tout le personnel de leur mission, comme sont requs et traités dans les deux pays
respectifs, les Ambassadeurs ou Ministres plénipotentiaires des nations les plus favorisées, et sauf
de droits relatifs 4 la juridiction consulaire, ils y jouiront de tout point des mémes prérogatives et
immunités.

1 Les ratifications ont été échangées & Rome le 6 février r922.
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1 TRADUCTION. — TRANSLATION.

No. 240. —— TREATY OF FRIENDSHIP BETWEEN THE CHINESE RE-
PUBLIC AND THE PERSIAN EMPIRE? SIGNED AT ROME ON
JUNE 1, 1920.

French official text communicated by the Persian Ministry for Foreign Affairs. The vegistration of
this Treaty took place on February 4, 1922.

His Imperial Majesty the SHarm oF Persia and His Excellency the PRESIDENT OF THE
CHiNESE REPUBLIC, being equally desirous of establishing friendly relations between the two
countries, desire to consolidate these relations by means of a Treaty of Friendship which shall be
of mutual benefit and advantage to the subjects or citizens of the two High Contracting Parties.

For this purpose they have appointed as their Plenipotentiaries :

For His IMPERIAL MAJESTY THE SHAH OF PERSIA :

H. E. General Isaac Kahn MoFakHAMOD-DoOwWLEH, Envoy Extraordinary and Minister
Plenipotentiary of Persia at Rome ;

For H. E. THE PRESIDENT OF THE CHINESE REPUBLIC :

H. E. Monsieur WANG-KouanG-KY, Envoy Extraordinary and Minister Plenipotentiary
of China at Rome.

The two Plenipotentiaries, having met at Rome and having exchanged their full powers, which
were found to be in good and due form, have drawn up the following Articles :

Article 1.

From this day forward, and for ever, sincere friendship and a permanent and cordial under-
standing shall be maintained between the Persian Empire and the Chinese Republic and their
respective subjects or citizens.

Article 2.

The Ambassadors, Ministers Plenipotentiary, or Chargés d’Affaires, whom either of the two
High Contracting Parties may see fit to send and to maintain as its accredited representatives with
the other Party, together with the whole staff of their missions, shall be received and treated, in
the respective countries, in the same way as the Ambassadors or Ministers Plenipotentiary of the
most favoured nations, and, except in regard to rights in connection with consular jurisdiction,
shall enjoy in every respect the same privileges and immunities.

1 Traduit par le Secrétariat de la Saciété des 1 Translated by the Secretariat of the League of
Nations. Nations.

? The ratifications were exchanged at Rome on February 6, 1922.
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Avrticle 3.

Les sujets ou citoyens des deux Hautes Parties contractantes qui voyageront ou résideront dans
le pays de 'autre seront respectés et protégés par les autorités du pays et par leurs propres agents.

Article 4.

Les sujets ou citoyens des deux Hautes Parties contractantes résidant ou voyageant dansle
pays de 'autre seront soumis 4 la juridiction de Perse ou de Chine ol ils résident ou voyagent pour
leurs procgs, disputes, contestations ou les crimes et délits qu’ils commettraient.

Avrticle 5.

Les deux Hautes Parties contractantes ont le droit de nommer des consuls généraux, consuls,
vice-consuls ou agents consulaires pour résider dans les principales villes ou dans les ports de I'autre,
partout out de pareils agents sont admis a résider et, sauf le droit des juridictions consulaires, ils
jouiront des mémes priviléges que les agents consulaires des pays favorisés.

Les agents ci-dessus mentionnés sont tenus, avant d’exercer leurs fonctions, d’obtenir I'exe-
quatur d’usage du gouvernement du pays o ils auront a les remplir.

Les deux Hautes Parties contractantes s’abstiendront de désigner des commergants comme
consuls généraux, consuls, vice-consuls ou agents consulaires, excepté a titre de consuls hono-
raires.

Article 6.

Le présent Traité sera rédigé en quatre exemplaires dans chacune des langues persane, chinoise
et francaise !. En cas de divergence d'interprétation du texte, le texte frangais fera foi.

Article 7.

Le présent Traité sera ratifié par Sa Majesté Impériale le Shah de Perse et par Son Excellence
le Président de la République de Chine, conformément & leurs législations respectives et les ratifi-
cations seront échangées le plus tot possible.

En foi de quoi, les Plénipotentiaires ont signé le présent Traité et y ont apposé leurs cachets
respectifs.

Fait 2 Rome, le 14 Ramazan 1338 de 1’Hégire, le 1°T jour du sixiéme mois de la neuviéme année
de la République chinoise.

Le 1°f juin 1920.
(Signé) Isaac KHAN MOFAKHAMOD-DOWLEH.

(Signé) WANG KOUANG KY.

1 Le texte francais seul a été communiqué au Secrétariat de la Société des Nations.
No 240.
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Article 3.

Subjects or citizens of either of the two High Contracting Parties travelling or residing in the
country of the other Party shall be respected and protected by the authorities of the country
and by their own officials.

Article 4.

Subjects or citizens of either of the two High Contracting Parties residing or travelling in the
country of the other Party shall be subject to the jurisdiction of the country — Persia or China as
the case may be — in which they are residing or travelling, as regards legal proceedings, disputes,
law-suits, or as regards crimes and offences which they may commit.

Article 5.

Both of the High Contracting Parties shall be entitled to appoint Consuls-General, Consuls,
Vice-Censuls or Consular Agents, to be stationed in the principal towns or in the ports of the other
Party, wherever such officials are permitted to reside ; and, except as regards the rights of con-
sular jurisdiction, they shall enjoy the same privileges as the consular representatives of the most-
favoured nations.

The above-mentioned officials shall, before entering on their duties, obtain the necessary exe-
quatur from the Government of the country in which those duties are to be carried out.

Neither of the High Contracting Parties shall designate merchants as Consuls-General, Consuls,
Vice-Consuls or Consular Agents, except in the case of honorary Consuls.

Article 6.

The present Treaty shall be drawn up in the Persian, Chinese and French languages®, and four
copies shall be made in each language. In case of any dispute as to the interpretation of the text,
the French text shall be authentic.

Article 7.

The present Treaty shall be ratified by His Imperial Majesty the Shah of Persia and by His
Excellency the President of the Chinese Republic in conformity with the laws of their respective
countries, and the ratifications shall be exchanged at the earliest possible date.

In faith whereof the Plenipotentiaries have signed the present Treaty and have thereto affixed
their respective seals.

Done at Rome on the 14 of Ramazan in the year 1338 of the Hegira and on the first day of
the sixth month of the ninth year of the Chinese Republic.

June 1, 1920.
(Signed) Isaac KHAN MOFAKHAMOD-DOWLEH.

(Signed) WANG-KOUANG-KY.

1 Only the French text was communicated to the Secretariat of the League of Nations.

No. 240,
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TeExTE DANOIS. — Danisa TExT.

No. 241. — OVERENSKOMST* OM LUFTFART MELLEM DANMARK
OG NORGE, AF 27. JULI 1921.

Textes officiels danois et norvégien communiqués par le Ministre des Affaires étrangéres de Danemark.
© L’enregistrement de cette Convention a en lien le 7 février 1922.

OVERENSKOMT.

HaNs MAJESTAET KONGEN AF DANMARK og HANS MAJESTAET NORGES KONGE, som cr blevet
enige om at afslutte en Overenskomst angaaende Luftfart mellem Danmark og Norge, har i dette
@jemed udnzvnt til Deres Befuldmagtigede :

HaNns MAJESTAET KONGEN AF DANMARK :
Hans Excellence Kammerherre Harald Roger Scavenius, Hans Majestets Udenrigs-
minister ;
Hans MAJESTAET NORGES KONGE :
Herr Johannes IrRGENs, Hans Majestaets overordentlige Gesandt i Kgbenhavn ;

hvilke, behgrigt befuldmzgtigede, er kommet overens om fglgende :

Artikel 1.

De kontraherende Stater anerkender gensidigt hinandens Hgjhedsret over Luftrummet over
deres Land- og Sg-Territorium.

Artikel 2.

Enhver af de kontraherende Stater forpligter sig til i Fredstid at tilstaa private Luftfartgjer,
hjemmehgrende i den anden Stat, Ret til uskadelig Fart over sit Omraade paa de i denne Overens-
komst fastsatte Betingelser samt til at ggre den anden Stat delagtig i enhver Begunstigelse, som
den maatte indrgmme nogen ikke-kontraherende Stat med Hensyn til Adgangen til sit Omraade.

Avrtikel 3.

De Betingelser, som den ene’kontraherende Stat har fastsat for Tilladelse til Luftfart for dens
egne Luftfartgjer, skal ogsaa gelde overfor den anden Stats Luftfartgjer, som gnsker Adgang til
dens Omraade, dersom andet ikke fremgaar af denne Overenskomst.

De kontraherende Stater vil sgge at opnaa stgrst mulig Ensartethed ved Fastsettelsen af
disse Betingelser.

1 L’échange des ratifications a eu lien & Copenhague le 4 janvier 1922.
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TExTE NORVEGIEN. — NORWEGIAN TEXT.

No 241. — OVERENSKOMST* OM LUFTFART MELLEM DANMARK
OG NORGE, AV '27. JULT 1921.

Danish and Norwegian official texts communicated by the Danish Minister for Foreign Affairs. The
registration of this convention took place on February 7, 1922.

OVERENSKOMST.

Hans MAJESTAET NORGES KoONGE og HANS MAJESTAET KONGEN AV DANMARK, som er blitt
enig om & avslutte en overenskomst om luftfart mellem Norge og Danmark, har i dette giemed
utnzevnt til befullmektigede :

HANS MAJESTAET NORGES KONGE :
Herr Johannes IRGENS, Hans Majestets overordentlige gesandt i Kjgbenhavn ;

HANs MAJESTAET KONGEN AV DANMARK :

Hans excellence Kammerherre Harald Roger Scavenius, Hans Majestets utenriksmi-
nister ;

hvilke, behgrig befullmektigede, er kommet overens om fglgende :

Ariikkel 1.

De kontraherende stater anerkjenner gjensidig hinannens hgihetsret over luftrummet over
deres land- og sj@territorium.

Artikkel 2.

Enhver av de kontraherende stater forplikter sig til i fredstid & tilsti private luftfartgier,
hjemmehgrende i den annen stat, rett til uskadelig fart over sitt omride pa de i denne overens-
komst fastsatte betingelser samt til 4 gjgre den annen stat delaktig i enhver begunstigelse, som
den méitte innrgmme nogen ikke-kontraherende stat med hensyn til adgangen til sitt omrade.

Artikkel 3.

De betingelser, som den ene kontraherende stat har fastsatt for tillatelse til luftfart for dens
egne luftfartgier, skal ogsaa gjelde for den annen stats luftfartgier, som gnsker adgang til dens
omride, dersom annet ikke fremgir av denne overenskomst.

De kontraherende stater vil spke & opnd stgrst mulig ensartethet ved fastsettelsen av disse
betingelser.

! The exchange of ratifications took place at Copenhagen January 4, 1922.
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Artikel 4.

De kontraherende Stater forpligter sig til at udferdige Bestemmelser, som paa en efter Om-
steendighederne betryggende Maade sikrer, at der, saafremt et Luftfartgj, hjemmehgrende i
den ene Stat, befinder sig indenfor den anden kontraherende Stats Omraade, foreligger Forsikring
til Dekning af Skadeserstatningskrav, som i Henhold til Lovgivningen i den sidstnzvnte Stat
maatte tilkomme den, der som Fglge af Luftfartgjets Benyttelse lider Skade paa Person eller Ting
udenfor Fartgjet.

Forsikringen skal vare af samme Art og Stgrrelse, som den Stat, hvor Flyvningen finder Sted,
kreever med Hensyn til de der hjemmehgrende Luftfartgjer ved Flyvning i Hjemlandet.

Selv om den ene af de kontraherende Stater ikke krever Forsikring af der hjemmehgrende
Luftfartgjer ved Flyvning i Hjemlandet, skal der dog for Luftfartgjer, hjemmehgrende i den anden
kontraherende Stat, ved Flyvning over fgrstnevnte Stats Omraade veare tegnet samme Forsik-
ring som ved Flyvning i deres Hjemland.

De kontraherende Stater vil som gyldig gensidig anerkende Forsikring, som i det angivne
@jémed er tegnet i Hjemlandet i Forsikringsselskab, der er anerkendt af vedkommende Stat, forud-
sat at Selskabet i paakommende Tilfelde afggr Erstatningskrav gennem Repraesentanter i den
anden kontraherende Stat.

Avtikel s.

Enhver af de kontraherende Stater har Ret til af militere Grunde eller af Hensyn til den
offentlige Sikkerhed at forbyde eller begrense Adgangen til Flyvning over visse Omraader af dens
Territorium under det i dens Lovgivning fastsatte Strafansvar, men med det Forbehold, at der i
denne Henseende skal gzlde samme Bestemmelser for private Luftfartgjer, hjemmehgrende i
den anden kontraherende Stat, som for dens egne private Luftfartgjer.

De Bestemmelser, som saaledes fastsettes, skal meddeles den anden Stat.

" Artikel 6,

Et i den ene Stat hjemmehgrende Luftfartgj, som befinder sig over c¢t forbudt Omraade i
den anden Stat, skal straks afgive det Ngdsignal, som er foreskrevet i Luftvejsreglerne (Regle-
ment D), og skal snarest mulig lande udenfor det forbudte Oniraade paa en af Landingspladserne
i denne Stat. Statens Myndigheder k n dog forlange gjeblikkelig Landing ¢t andet Sted, dersom
saadan Landing kan ske uden Fare.

Artikel 7.

Et Luftfartgj har den Stats Nationalitet, i hvis Luftfartgjsregister det er indfgrt overensstem-
mende med Reglement A, 1. c. _

Det af vedkommende Myndighed i Luftfartgjets Hjemland udferdigede Registreringsbevis
anerkendes som gyldigt Bevis for Fartgjets Nationalitet. :

Artikel 8.

Det er en Betingelse for, at et Luftfartgj kan indfgres i en af de kontraherende Staters Luft-
fartajsregistre, at det har indenlandsk Ejer. Er Ejeren et i vedkommende Land hjemmehgrende
Aktieselskab, skal dettes Bestyrelse have Sde der, og Formanden og mindst %/, af de gvrige Med-
lemmer af Bestyrelsen vere der bosatte Personer, der har Indfgdsret og er Aktieejere, ligesom
Aktieseskabet skal opfylde de i Hjemlandet igvrigt gaeldende Regler. ]

Et Luftfartgj, som ikke lengere opfylder disse Betingelser, skal straks slettes af Registret.

No 241,
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Artikkel 4.

De kontraherende stater forplikter sig til & utferdige bestemmelser, som p4 en efter omstendig-
heterne betryggende mate sikrer, at der, sdfremt et luftfartgi, hjemmehgrende i den ene stat, befin-
ner sig innenfor den annen kontraherende stats omrade, foreligger forsikring til dekning av ska-
deserstatningskrav, som i henhold til lovgivningen i den sidstnevnte stat mitte tilkomme den, der
som fglge av luftfartgiets benyttelse lider skade pd person eller ting utenfor fartgiet.

Forsikringen skal vere av samme art og stgrrelse som den stat, hvor flyvningen finner sted
krever med hensyn til de der hjemmehgrende luftfartgier ved flyvning i hjemlandet.

Selv om den ene av de kontraherende stater ikke krever forsikring av de der hjemmehgrende
uftfartgier ved flyvning i hjemlandet, skal der for luftfartgier hjemmehgrende i den annen kontra-
herende stat allikevel ved flyvning over fgrstnevnte stats omrdde vare tegnet samme forsikring
som ved flyvning i deres hjemland.

De kontraherende stater vil gjensidig anerkjenne som gyldig forsikting som i det angitte giemed
et tegnet i hjemlandet i forsikringsselskap, som er godkjent av vedkommende stat, forutsatt at
selskapet i tilfelle avgjgr erstatningskrav gjennem representanter i den annen kontraherende stat.

Artikkel 5.

Enhver av de kontraherende stater har ret til av militzere grunner eller av hensyn til den
offentlige sikkerhet & forby eller begrense adgangen til flyvning over visse omrdder av dens terri-
torium under det i dens lovgivning fastsatte straffeansvar men med det forbehold, at der i denne
henseende skal gjelde samme bestemmelser for private luftfartgier hjemmehgrende i den annen
kontraherende stat som for dens egne private luftfartgier. ’

De bestemmelser som sdledes fastsettes skal meddeles den annen stat.

’

Artikkel 6.

Et i den ene stat hjemmehgrende luftfartgi, som befinner sig over et forbudt omride i den
annen stat, skal straks avgi det ngdsignal, som er foreskrevet i luftveisreglerne (reglement D) og
skal snarest mulig lande utenfor det forbudte omride paa en av landingsplassene i denne stat.
Statens myndigheter kan dog forlange gieblikkelig landing et annet sted, dersom sidan landing
kan ske uten fare.

Avrtikkel 7.

Et luftfartgi har den stats nasjonalitet, i hvis luftfartgisregister det er innfgrt overensstem-
mende med reglement A I c. :

Det av vedkommende myndighet i luftfartgiets hjemland utferdigede registreringsbevis aner-
k  .es som gyldig bevis for fartgiets nasjonalitet.

Artikkel 8.

Det er en betingelse for at et luftfartgi kan innfgres i et av de kontraherende staters luftfar-
tgisregistre, at det har innenlandsk eier. Er eieren et i vedkommende land hjemmehgrende aktiesel-
skap, skal dettes styre ha szte der og formannen og mindst 2/; av de gvrige medlemmer av styret
vere der bosatte personer, som har statsborgerrett i riket og er aktieeiere, likesom aktieselskapet
skal opfylle de i hjemlandet forgvrigt gjeldende regler. '

Et luftfartgi, som ikke lenger opiyller disse betingelser, skal straks slettes.av registret.

No. 241.
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Artikel g.

S Et Luftfartgj kan ikke med Retsvirkning vere registreret i mere end een af de kontraherende
tater.

Avrtikel 10.

De kontraherende Stater skal maanedlig gennem vedkommende Registreringsmynd glieder
ucllveklgle Udskrifter af Luftfartgjsregistrene, indeholdende en Fortegnelse over indfgrte og udslet-
tede Fartgjer.

Artikel 11.

Luftfartgjer, der benyttes til Luftfart mellem de kontraherende Stater, skal vere forsynede
med de til Identificering under Farten forngdne Nationalitets- og Registreringsmeerker samt andre
Marker eller Opslag, overensstemmende med Reglement A,

Artikel 12.

Et Luftfartgj, som benyttes til Fart mellem de kontraherende Stater, skal vaere forsynet med
et Luftdygtighedsbevis udstedt eller anerkendt af den Stat, hvis Nationalitetsmeerke det farer,
overensstemmende med Reglement B.

Artikel 13.

Besatningen paa et Luftfartgi, som benyttes til Fart mellem de kontraherende Stater, skal,
overensstemmende med Reglement E, veere forsynet med Certifikater, udstedte eller anerkendte
af den Stat, hvis Nationalitetsmerke Luftfartgjet farer.

Artikel 14.

De Luftdygtighedsbeviser og Besxtningscertifikater, som er udstedt af den ene af de kontra-
herende Stater overensstemmende med Reglementerne B og E, anerkendes som gyldige af den
anden kontraherende Stat. '

Dog kan enhver af Staterne nagte at anerkende et til en af dens egne Undersaatter af den
anden Stat udstedt eller anerkendt Certifikat, naar det gzlder Luftfart over dens eget Omraade.

Avrtikel 15.

Intet Luftfartgj, hjemmehgrende i en af de kontraherende Stater, maa have Radio-Installa-
tion uden efter serlig Tilladelse fra den Stat, hvor det hgrer hjemme. Radio-Installationen maa
kun benyttes af de Medlemmer af Besztningen, som er i Besiddelse af et serligt Certifikat, ud-
stedt af den Stat, hvor Luftfartgjet hgrer hjemme. Et Luftfartgj, som opfylder disse Betingelser,
er berettiget til at medfgre og benytte Radio-Installation ved Fart over den anden kontraherende
Stats Omraade. '

Enhver af de kontraherende Stater kan bestemme, at visse Arter af Luftfartgjer skal medfgre
Radio-Installation. De herom givne Bestemmelser skal vare de samme for Luftfartgjer, hjemme-
hgrende i vedkommende Stat og for Luftfartgjer, hjemmehgrende i den anden kontraherende
Stat.

Neo z41.
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Artikkel 9.

Et luftfartgi kan ikke med retsvirkning vere registrert i mere enn en av de kontraherende
Stater.

Artikkel 10.

De kontraherende stater skal ménedlig gjennem vedkommende registreringsmyndigheter
utveksle utskrifter av luftfartgisregistrene inneholdende fortegnelse over innfgrte og utslettede
fartgier.

Avrtikkel 11.

Luftfartdier, som benyttes til luftfart mellem de kontraherende stater, skal vcere forsynt
med de til indentifisering under farten fornddne nasjonalitets- og registreringsmerker samt
andre merker eller opslag overensstemmende med reglement A. '

Avrtikkel 12,

Luftfartgi som benyttes til fart mellem de kontraherende stater, skal vare forsynt med et
luftdyktighetsbevis, utstedt eller anerkjendt av den stat, hvis nasjonalitetsmoerke det fgrer, overens-
stemmende med reglement B.

Artikkel 13.

Besetningen paa et luftfartgi, som benyttes til fart mellem de kontraherende stater skal overens-
stemmende med reglement E vare forsynt med certificater, utstedt eller anerkjendt av den stat,
hvis nasjonalitetsmerke luftfartgiet fgrer.

Artikkel 14.

De luftdyktighetsbeviser og besetningscertifikater som er utstet av den ene av de kontra-
herende stater overensstemmende med reglementene B og E annerkjennes som gyldige av den
annen kontraherende stat.

Dog kan enhver av statene nekte 4 anerkjenne et til en av dens egne undersatter av den annen
stat utstedt eller anerkjendt certifikat nar det gjelder luftfart over dens eget omrade.

Artikkel 15.

Intet luftfartgi hjemmehgrende i en av de kontraherende stater ma ha radio-innstallasjon
uten efter serlig tillatelse fra den stat, hvor det hgrer hjemme. Radio-innstallasjonen maa kun
benyttes av de medlemmer av besetningen, som er i besiftelse av et serlig certifikat, utstedt av
den stat, hvor luftfartgiet hgrer hjemme. Et luftfartgj som opfyller disse betingelser, er berettiget
til & medfgre og benytte radioinnstallasjon ved fart over den annen kontraherende stats omrade.

a

Enhver av de kontraherende stater kan bestemme at visse arter av luftfartgier skal medfgre
radioinnstallosjon. De herom gitte bestemmelser skal vare de samme for luftfartgier hjemmehg-
rende i vedkommende stat og luftfartgier hjemmehgrende i den annen kontraherende stat.

No. 241.
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Reglerne for Benyttelse af Radio-Installationen skal saavidt muligt vare ensartede i de kon-
traherende Stater.
N Luftfartsadministrationerne i de kontraherende Stater kan trzffe Aftale om falles Regler
erom.

Avrtikel 16.

Et Luftfartgj, hjemmehgrende i en af de kontraherende Stater, kan flyve over den anden
kontraherende Stats Omraade uden at lande. Fartgjet skal da fglge den Rute, der maatte vare
angivet af den Stat, over hvis Omraade Flyvningen finder Sted. .

Hvis det kraeves af Hensyn til den offentlige Sikkerhed, eller der foreligger grundet Mistanke
om Overtredelse af Lovgivningen i den Stat, over hvis Omraade Flyvningen finder Sted, kan det
dog ved Hjalp af de i Luftvejsreglerne (Reglement D) foreskrevne Signaler beordres til at lande
paa en Landingsplads, eller, dersom det kan ske uden Fare, ogsaa andetsteds.

Et Luftfartgj, som flyver fra den ene kontraherende Stats Omraade til den anden Stats
Omraade, skal ligeledes fglge den Rute, som maatte veare angivet af vedkommende Stat, og lande
paa en af de Landingspladser, som angives i det til Overenskomsten knyttede Toldbilag.

Indretning af internationale Luftveje (hvorved forstaas Luftveje, som er afmzerket ved Anlag
paa Jorden) kraver Samtykke fra den Stats Side, over hvis Omraade Flyvning skal finde Sted.
For Benyttelsen af engang indrettede internationale Luftveje uden Landing kan Afgift ikke afkraves
Fartgjer, som er hjemmehgrende i den anden kontraherende Stat.

Avitkel 17.

Til Oprettelse af fast Luftfartsforbindelse for erhvervsmassig Befordring af Personer eller
Gods mellem de kontraherende Stater kraeves Tilladelse fra den Stat, med hvilken Forbindelsen
gnskes oprettet.

De kontraherende Stater forpligter sig dog til gensidigt at give hinandens Luftfartgjer saaden
Tilladelse paa Betingelse af, at der gives begge Staters Luftfartgjer Adgang til Deltagelse paa lige
Fod i den oprettede Luftfartsforbindelse. A

Postbefordring ordnes ved Aftale mellem Postadministrationerne i de kontraherende Stater.

Artikel 18.

Enhver af de kontraherende Stater har Ret til at forbeholde de i den hjemmehgrende Luft-
fartgjer den erhvervsmessige Befordring af Personer og Gods mellem to Punkter indenfor dens
eget Omraade. Tilstaas andre Stater Ret til saadan Befordring, tilsiger de kontraherende Stater
hinanden mestbegunstiget Behandling i den her nevnte Henseende..

Hvis den ene kontraherende Stat indfgrer Indskrenkninger af den heromhandlede Art, som
ogsaa rammer den anden Stat, kan dens egne Luftfartgjer underkastes de samme Indskrankninger
i den anden kontraherende Stat, selv om denne ikke maatte paalegge andre fremmede Fartgjer
tilsvarende Indskrankninger.

Indskreenkninger og Forbehold af den her omhandlede Art skal offentliggeres og meddeles
den anden Stat.

Artikel 19.

Ved Gennemfart, derunder Landinger og de efter Forholdene ngdvendige Ophold indenfor
den ene kontraherende Stats Omraade kan ethvert Luftfartgj, hjemmehgrende 1 den anden kontra-
herende Stat, undgaa Beslagleggelse paa Grund af Krankelse af Patentrettigheder ved en Sikker-
hedsstillelse, hvis Stgrrelse 1 Mangel af mindelig Overenskomst snarest mulig fastsattes af ved-
kommende Myndighed paa det paagazldende Sted.
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Reglene for benyttelse av radioinnstallasjon skal sidvidt mulig vere ensartede i de kontra-

herende stater.
Luftfartsadministrasjonene i de kontraherende stater kan treffe avtale om felles regler herom.

Artikkel 16.

Luftfartgi, hjemmehgrende i en av de kontraherende stater, kan flyve over den annen kontra-
herende stats omrade uten 4 lande. Fartgiet skal da folge den rute, som métte veere angitt av den
stat over hvis omrdde flyvningen finner sted.

Hvis det kreves av hensyn til den offentlige sikkerhet eller der foreligger begrunnet mistanke
om overtredelse av lovgivningen i den stat over hvis omride flyvningen finner sted kan det dog
ved hjelp av de i luftveisreglene (reglement D) foreskrevne signaler beordres til 4 lande pi lan-
dingsplass eller, dersom det kan skje uten fare, ogsd annetsteds.

Et luftfartgi som flyver fra den ene kontraherende stats omrade til den annen stats omride
skal likeledes fglge den rute som matte vere angitt av vedkomimende stat og lande pa en av de
landingsplasser, som angis i det til overenskomsten knyttede tollbilag.

Oprettelse av internasjonale luftvejer (hvorved forsts luftveier som er avmerket ved anlegg
pi jorden) krever samtykke fra den stats side, over hvis omrade flyvningen skal finne sted. For
benyttelsen av engang oprettede internasjonale luftveier uten landing kan avgift ikke avkreves
fartgier, som er hjemmehgrende i den annen kontraherende stat.

Artikkel 17.

Til oprettelse av fast luftfartsforbindelse for. erhvervsmessig befordring av personer eller
gods mellem de kontraherende stater kreves tillatelse fra den stat med hvilken forbindelsen gnskes
oprettet.

P De kontraherende stater forplikter sig dog til gjensidig & gi hinannens luftfartgier sidan tilla-
telse pa betingelse av, at der gis begge staters luftfartgier adgang til deltagelse paa like fot i den
oprettede luftfartsforbindelse.

Postfgrsel ordnes ved avtale mellem postadministrasjonene i de kontraherende stater.

Artikkel 18.

Enhver av de kontraherende stater har rett til & forbeholde de i den hjemmehgrende luft-
fartgier den erhvervsmeassige befordring av personer og gods mellem to punkter innenfor dens
eget omrade. Tilstas andre stater rett til sidan befordring, tilsier de kontraherende stater hverandre
mest begunstiget behandling i den her nevnte henseende.

Hvis den ene kontraherende stat innfgrer innskrenkninger av den her omhandlede art, som
ogsd rammer den annen stat, kan dens egne luftfartgier underkastes de samme innskrenkninger i
den annen kontraherende stat, selv om denne ikke maitte pilegge andre fremmede fartgier tilsva-
rende innskrenkninger.

Innskrenkninger og forbehold av den heromhandlede art skal offentliggjgres og meddeles den
annen stat.

Artikkel 19.

Ved gjennemfart, derunder landinger og de efter forholdene ngdvendige ophold innenfor den
ene kontraherende stats omrade, kan ethvert luftfartgi hjemmehgrende i den annen kontraherende
stat undgd beslagleggelse pd grunn av krenkelse av patentrettigheter ved en sikkerhetsstillelse,
hvis stgrrelse i mangel av mindelig overenskomst snarest mulig fastsettes av vedkommende myn-
dighet pa det pigjeldende sted.
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Artikel 20.

De kontraherende Staters Luftfartgjer skal ved Fart mellem Landene vare forsynet med :

a) Registreringsbevis, overensstemmende med Reglement A.

b) Luftdygtighedsbevis, overensstemmende med Reglement B.

¢) Besztningscertifikater, overensstemmende med Reglement E.

d) Navneliste over Passagererne.

e) Ladningsfortegnelse over medfgrt Gods, overensstemmende med det til Over-
enskomsten knyttede Toldbilag.

f) Dagbgger, overensstemmende med Reglement C.

_g) En af Luftfartsadministrationen i Hjemlandet udferdiget Attest for, at der er

stillet Forsikring overensstemmende med Art. 4. :

k) Eventuelt serlig Tilladelse til Medfgrelse af Radio-Installation.

Det skal fremgaa af Fartgjsdokumenterne, hvem der fgrer Kommandoen ombord.

Artrkel 21.

Dagbggerne skal opbevares i to Aar efter sidste Indfgrsel.

Avrtikel 22.

Ved et Luftfartgjs Afrejse og Landing skal vedkommende Myndigheder i de kontraherende
Stater have Ret til at undersgge Fartgjet og prove de Dokumenter, med hvilke Fartgjet skal vare
forsynet.

Artikel 23.

Luftfartgier, hjemmehgrende i den ene kontraherende Stat, har i den anden Stat Krav paa
de samme Hjalpemidler ved Landing og i Tilfzlde af Ngd som der hjemmehgrende Fartgjer.

Med Hensyn til Bjergning paa Sgen af et havareret Luftfartgj vil de kontraherende Stater
i stgrst muligt Omfang anvende de for Bjergning af Skibe gazldende Bestemmelser.

Avritikel 24.

Enhver Landingsplads i de kontraherende Stater, som mod Betaling staar till almindelig
Benyttelse for der hjemmehgrende Luftfartgjer, skal ligeledes staa aaben for den anden kontra-
herende Stats Luftfartgjer. )

Tariftakster saavelsom alle andre Betingelser for Benyttelsen af enhver saadan Landings-
plads skal vaere de samme for Landets egne Luftfartgjer og for Luftfartgjer hjemmehgrende i den
anden kontraherende Stat.

Artikel 25.

Enhver af de kontraherende Stater forpligter sig til at traffe Foranstaltninger til at sikre, at
ethvert Luftfartgj, der flyver indenfor dens Omraade, og ethvert Fartgj med vedkorpmende_Stats
Nationalitetsmarke, som befinder sig indenfor den kontraherende Stats eller paa internationalt
Omraade, overholder Luftvejsreglerne (Reglement D) og til at gore Overtradelser til Genstand for
Retforfglgning.
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Artikkel 20.

De kontraherende staters luftfartgier skal ved fart mellem landene veare forsynt med :

a) Registreringsbevis overensstemmende med reglement A.

b) Luftdyktighetsbevis overensstemmende med reglement B.

¢) Besetningscertifikater overensstemmende med reglement E.

d) Navneliste over passasjerer.

e} Ladningsfortegnelser over medfgrt gods overensstemmende med det til overens-
komsten knyttede tollbilag.

f) Dagbéker overensstemmende med reglement C.

¢) En av luftfartsadministrasjonen i hjemlandet utferdiget attest for, at der er stillet
forsikring overensstemmende med artikkel 4.

%) Eventuelt serlig tillatelse til & medfgre radioinnstallasjon.

Det skal fremgd av fartgiets dokumenter, hvem der fgrer kommandoen embord.

Artikkel 21.

Dagbgkene skal opbevares i to ar efter siste innfgrsel.

Avrtikkel 22.

Ved et luftfartdis avreise og landing skal vedkommende myndigheter i de kontraherende

stater ha rett til & undersgke fartgiet og kontrollere de dokumenter, som fartgiet skal vaere forsynt
med. :

Artikkel 23.

Luftfartgi hjemmehgrende i den ene kontraherende stat har i den annen stat krav paa de
samme hjelpemidler ved landing og i tilfelle av ngd som der hjemmehgrende fartgier.

Med hensyn til bjergning paa sjgen av et havarert luftfartgi, vil de kontraherende stater i
stgrst mulig utstrekning anvende de for bjergning av skib gjeldende bestemmelser.

Artikkel 24.

Enhver landingsplass i de kontraherende stater som mot betaling star til almindelig benyt-
telse for de hjemmehgrende luftfartgier, skal likeledes std dpen for den annen kontraherende stats
luftfartgier.

Tarifftakster sivel som alle andre betingelser for benyttelsen av enhver sidan landingsplass

skal vare de samme for landets egne luftfartgier og for luftfartgier hjemmehgrende i den annen
kontraherende stat.

Artikkel 25.

Enhver av de kontraherende stater forplikter sig til 4 treffe foranstaltninger for i sikre, at
ethvert luftfartgi som flyr innenfor dens omride, og ethvert luftfartgi med vedkommende stats
nasjonalitetsmerke, som befinner sig pA den kontraherende stats eller pad internasjonalt omride,
overholder luftveisreglerne (reglement D) og til & gjere overtredelser til gjenstand for retsforfglg-
ning.
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Ariikel 26.

Befordring ad Luftvejen af eksplosive Stoffer og af Krigsvaaben og Krigsammunition er for-
budt mellem de kontraherende Stater.

Artikel 27.

Enhver af de kontraherende Stater kan forbyde eller give nzrmere Regler om Adgang til at
medfgre cller benytte Fotografiapparater.
De kontraherende Stater giver hinanden Meddelelse om saadanne Bestemmelser.

Artikel 28.

Enhver af de kontraherende Stater kan af Hensyn til den offentlige Sikkerhed underkastes
Befordringen af andre Genstande end de i Artiklerne 26 og 27 omtalte indskrenkende Bestemmelser.
De kontraherende Stater giver hinanden Meddelelse om saadanne Bestemmelser.

Artikel 29.

Alle indskrenkende Bestemmelser af den i Artikel 28 omhandlede Art skal vare geldende i
samme Udstrekning overfor de i Landet hjemmehgrende private Luftfartgjer og private Luft-
fartgjer hjemmehgrende i den anden kontraherende Stat. .

Artikel 30.

Alle andre Luftfartgjer end militere og saadanne, som udelukkende anvendes i Statens Tje-
neste som Told-, Post- og Politifartgjer, behandles som private Fartajer, og er saaledes under-
kastede alle Bestemmelser i denne Overenskomst.

Artikel 31.

Ethvert Luftfartgj, der er under Kommando af en hertil beordret Militeerperson, betragtes
som militert.

Artikel 32.

Militzre Luftfartgjer fra den ene kontraherende Stat maa hverken flyve over eller lande paa
den anden kontraherende Stats Omraade uden serlig Tilladelse. Foreligger en saadan Tilladelse,
nyder det militeere Fartgj, i Mangel af anden Bestemmelse, den Eksterritorialitetsret, som sed-
vanligvis tilkommer fremmede Krigsskibe. Et militert Luftfartgj, som ikke har saadan Tilladelse
og som ser sig ngdsaget til at lande, eller som opfordres eller beordres til at lande, kan ikke som
Folge heraf ggre Krav paa Eksterritorialitetsret.

Artrkel 33.

Der skal treffes neermere Aftale mellem de kontraherende Stater indbyrdes angaaende Spgrgs-
maalet om, i hvilke Tilfelde Politi- og Toldluftfartgjer kan erholde Tilladelse til at overskride
Grenserne. Der tilkommer ikke i noget Tilfzlde saadanne Fartgjer Eksterritorialitetsret,
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Artikkel 26.

Befordring ad luftveien av eksplosive stoffer og av krigsvdben og krigsammunisjon er for-
budt mellem de kontraherende stater.

Artikkel 27.
Enhver av de kontraherende stater kan forby eller gi nermere regler om adgang til 4 med-
fgre eller benytte fotografiapparat.
De kontraherende stater gir hverandre meddelelse om sidanne bestemmelser.

Avrtikkel 28.

Enhver av de kontraherende stater kan av hensyn til den offentlige sikkerhet underkaste
befordringen av andre gjenstande enn de i artiklene 26 og 27 omtalte innskrenkende bestemmelser.
De kontraherende stater gir hverandre meddelelse om sddanne bestemmelser.

Aritkkel 29.

Alle innskrenkende bestemmelser av den i artikkel 28 omhandlede art skal vere gjeldende i
samme utstrekning overfor de i landet hjemmehgrende private luftfartgier og private luftfartgier
hjemmehgrende i den annen kontraherende stat.

Avrtikkel 30.

Alle andre luftfartgier enn militere og sidanne som utelukkende anvendes i statens tjeneste
som toll-, post- og politifartgier, behandles som private fartgier og er siledes underkastet alle be-
stemmelser i denne overenskomst.

Artikkel 31.

Ethvert luftfartgi, som er under kommando av en dertil beordret militerperson, betraktes
som militeert.

Artikkel 32.

Militere luftfartgier fra den enc kontraherende stat ma hverken flyve over eller lande paa den
annen kontraherende stats omrade uten sarlig tillatelse. Foreligger en sadan tillatelse, nyter det
militaire fartgi i mangel av annen bestemmelse den eksterritorialitetsrett som sedvanlig tilkommer
fremmede krigsskiber. Et militert luftfartgi, som ikke har sidan tillatelse og som ser sig ngdsaget
til 4 lande eller som opfordres eller beordres til & lande, kan ikke som fglge herav gjgre krav pa
eksterritorialitetsrett.

Artikkel 33.

Der skal treffes nermere avtale mellem de kontraherende stater innbyrdes angiende spgrs-
mdlet om i hvilke tilfelle politi- og tollluftfartgier kan erholde tillatelse til 4 overskride grenserne.
Der tilkommer ikke i noe tilfelle sddanne fartgier eksterritorialitetsrett.
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Artikel 34.

Denne Overenskomsts Bestemmelser udfyldes af Reglementerne A til E, som treader i Kraft
samtidig med Overenskomsten of har Gyldighed i samme Tidsrum som denne.

Disse Reglementer kan forandres og suppleres ved Aftale mellem de kontraherende Staters
Luftfartsadministrationer.

Artikel 35.

De kontraherende Stater vil i det Omfang, det efter Forholdene er muligt, samarbejde med
Hensyn til :
a) meteorologiske Undersggelser.
b) Offentligggrelsen af ensartede Luftfartskort og Gennemigrelsen af et falles Princip
for Terrenafmerkning. ' _
' ¢) Benyttelse af Radioforbindelse i Luftfartens Tjeneste og Oprettelse af de for-
ngdne Radiostationer.

Luftfartsadministrationerne i de kontraherende Stater kan treffe Aftale om falles Regler -
vedrgrende de under 4 og & navnte Forhold.

Artikel 306.

De kontraherende Staters Luftfartsadministrationer skal udenfor de Tilfxlde, i hvilke de har
besluttende Myndighed ifglge nzrvaerende Overenskomst, modtage og bearbejde Forslag til Foran-
dringer i denne Overenskomst og forgvrigt behandle Spgrgsmaal vedrgrende Luftfarten mellem
de kontraherende Stater.

Avrtikel 37.

De kontraherende Stater forpligter sig til gensidigt at behandle hinandens Luftfartgjer, naar
de ankommer til, afrejser fra eller befinder sig paa Gennemfart i vedkommende Land, 1 enhver
Henseende paa samme Maade som Landets egne Luftfartgjer og den Ladning, de lovlig medfgrer,
paa samme Maade, som om den var medfgrt af Landets egne Luftfartgjer.

De kontraherende Stater forpligter sig til at ggre hinanden delagtige i enhver Begunstigelse,
som de maatte indrgmme nogen tredie Stat i den hernzvnte Henseende.

Almindelige Regler angaaende Toldvasenets Forhold til Luftfartgjerne optages i et til Ove-
renskomsten hgrende Bilag, der bliger at betragte som en Del af selve Overenskomsten.

Artikel 38.

Et Luftfartgj, dets Besatning, Passagerer og Gods skal under Jagttagelse af denne Overens-
komsts Bestemmelser vare underkastet de geldende Love og andre Forskrifter om Luftfart, Told
og Afgifter, og Befordring af Personer og Gods i det Land, hvor Fartgjet befinder sig, samt andre
geldende Love og Forskrifter, som vedkommende Forhold falder ind under.

Artikel 39.

I Tilfelde af Krig skal denne Overenskomsts Bestemmelser ikke ggre nogen Indskrenkning
de kontraherende Staters Handlefrihed som krigsfgrende eller neutrale.
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Artikkel 34.

Denne overenskomsts bestemmelser utfylles av reglementerne A—E som trer ikraft samtidig
med overenskomsten og har gyldighet i samme tidsrum som denne.

Disse reglementer kan forandres og suppleres ved avtale mellem de kontraherende staters
luftfartsadministrasjoner.

Artikkel 33.

De kontraherende stater vil i den utstrekning det efter forholdene er mulig samarbeide med
hensyn til :
a) Meteorologiske undersgkelser.
b) Offentliggjgrelsen av ensartede luftfartskarter og gjennemigrelsen av et felles
prinsipp for terreng-avmerkning. :
¢) Benyttelse av radioforbindelse i luftfartens tjeneste og oprettelse av de forngdne
radiostasjoner.

Luftfartsadministrasjonene i de kontraherende stater kan treffe avtale om felles regler ved-
kommende de under ) og b) nevnte forhold.

Arlikkel 36.

De kontraherende staters luftfartsadministrasjoner skal utenfor de tilfelle i hvilke de har
besluttende myndighet ifglge nerverende overenskomst, motta og bearbeide forslag til foran-
dringer i denne overenskomst og forgvrig behandle spgrsmal vedkommende luftfarten mellem de
kontraherende stater.

Artikkel 37.

De kontraherende stater forplikter sig til gjensidig 4 behandle hverandres luftfartgier, nar
de ankommer til, avreiser fra eller befinner sig pa gjennemfart i vedkommende land, i enhver hen-
seende pa samme mdte som landets egne luftfartgier, og den ladning, de lovlig medfgrer, pi samme
mdte som om den var medfgrt av landets egne luftfartgier.

De kontraherende stater forplikter sig til 4 gjgre hinannen delaktig i enhver begunstigelse,
som de mitte innrgmme nogen tredie stat i den her nevnte henseende.

Almindelige regler angdende tollvesenets forhold til luftfartgiene optas i et til overenskomsten
hgrende bilag, som blir 4 betrakte som en del av selve overenskomsten.

Avrtikkel 38.

Luftfartgi, dets besetning, passasjerer og gods skal — under iakttagelse av denne overens-
komsts bestemmelser — vare underkastet gjeldende lover og andre forskrifter om luftfart, toll
og avgifter, varefgrsel og persontransport i det land, hvor luftfartgiet befinner sig samt andre
der gjeldende lover og forskrifter, som vedkommende forhold gir inn under.

Artikkel 39.

I tilfelle av krig skal denne overenskomsts bestemmelser ikke gjgre noen innskrenkning i de
kontraherende staters handlefrihet som krigsfgrende eller ngitrale.
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Artikel 40.

Tvistigheder mellem de kontraherende Stater angaaende Forstaaelsen eller Anvendelsen af
denne Overenskomst og de dertil hgrende Reglementer skal, hvis de ikke har kunnet lgses ved
direkte Forhandlinger, henvises til Afgarelse af den af Folkenes Forbund oprettede faste Domstol
til mellemfolkelig Retspleje.

Ariikel 41.
Denne Overenskomst skal ratificeres, og Ratifikationerne skal udveksles snarest muligt i
Kgbenhavn. .
Overenskomsten skal trede i Kraft fra Dagen for Ratifikationernes Udveksling. Den kan
opsiges med seks Maaneders Varsel fra hver af Siderne:
Artikel 42.
Island har Adgang til at tiltreede denne Overenskomst.
Tiltraedelsen sker ved Meddelelse til det danske Udenrigsministerium, som underretter den

norske Regering herom. '

Til Bekraftelse heraf har de respektive Befuldmagtigede undertegnet denne Overenskomst
og forsynet den med deres Segl.

Udfaerdiget i Kebenhavn i to Eksemplarer, den 27. juli 1921.

(L.S) HaraLp SCAVENIUS.
(L.S.) J. IRGENS.
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Artikkel 40.

Tvistigheter mellem de kontraherende stater om forstaelsen eller anvendelsen av denne over-
enskomst og de dertil hgrende reglementer skal, hvis de ikke har kunnet lgses ved direkte for-
handlinger henvises til avgjgrelse av den av Folkenes Forbund oprettede faste domstol til mellem-
folkelig retspleie.

Artikkel 41.

Denne overenskomst skal ratifiseres og ratifikasjonene skal utveksles snarest mulig i Kjg-
benhavn.

Overenskomsten skal tre i kraft fra dagen for ratifikasjonens utveksling. Den kan opsies med -
seks maneders varsel fra hver av sidene.

Ariikkel 42.
Island har adgang til & tiltre denne overenskomst.
Tiltredelsen skjer ved meddelelse til det danske utenriksministerium, som underretter den
norske regjering herom.

Til bekreftigelse herav har de respektive befullmektigede undertegnet narvaerende overens-
komst og forsynt den med sine segl.

Utferdiget i Kjgbenhavn i to eksemplarer, den 27. Juli 1921.

(L.S.) HaraLp SCAVENIUS.
(L.S) J. IRGENS.
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1 TRADUCTION.

No 241. — CONVENTION ENTRE LE DANEMARK ET LA NORVEGE
RELATIVE A LA NAVIGATION AERIENNE, SIGNEE A COPEN-
HAGUE LE 27 JUILLET 1ger.

CONVENTION.

- Sa Majesté le Roi de Danemark, et Sa Majesté le Roi de Noivege, ayant convenu de conclure
une Convention relative 4 la navigation aérienne entre le DANEMARK ct la NORVEGE, ont, & cet
effet, délégué comme plénipotentiaires :

SA MajESTE LE Rol DE DANEMARK : :
Son Excellence le Chambellan Harald Roger ScAVENIUS, son Ministre des Affaires
étrangéres.
SA MAJESTE LE RoT DE NORVEGE :
M. Johannes IRGENS, son Ministre Plénipotentiaire & Copenhague ;.

qui, diment munis de pleins pouvoirs, ont convenu de ce qui suit :

Article 1.

Les Etats contractants reconnaissent leur souveraineté respective sur l'espace aérien situé
au-dessus de leurs territoires et de leurs eaux territoriales.

Article 2.

Chacun des Etats contractants s’engage, en temps de paix, &4 accorder aux aéronefs privés
de l'autre Etat, la liberté de passage inoffensif au-dessus de son territoire aux conditions énoncées
dans la présente Convention. Il consentira & 'autre Etat tout privilége qui pourrait avoir été accordé
A tout Etat non contractant, en ce qui concerne ’admission sur son propre territoire.

Arlicle 3.

Les conditions auxquelles un des Etats contractants soumet ses propres aéronefs pour leur
accorder le droit de passage aérien, seront aussi valables 4 1'égard de tout aéronef appartenant &
Pautre Etat, et désireux d’étre admis sur le territoire du premier Etat, sous réserve que l'autre
Etat respecte les stipulations de la présente Convention.

Les Etats contractants s’efforceront d’assurer la plus grande uniformité pcssible dans I'éta-
blissement de ces stipulations.

1 Traduit par le Secrétariat de la Société¢ des Nations.
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1 TRANSLATION.

No 241. — CONVENTION BETWEEN DENMARK AND NORWAY
RELATING TO AIR NAVIGATION. SIGNED AT COPENHAGEN
JULY 27, 1921.

CONVENTION.

His Majesty THE King oF DENMARK and His MajesTy THE KING oF NorwAY, who have
agreed to conclude a Convention relating to Air Navigation between Denmark and Norway, have
for this purpose appointed as their plenipotentiaries :

His MajESTY THE KING OF DENMARK :
His Excellency Kammerherr Harald Roger Scaventus, His Majesty’s Minister for Foreign
Affairs :
His MaJESTY THE KING OF NORWAY :
M. Johannes IRGENS, His Minister Plenipotentiary at Copenhagen ;

who, having duly received full powers, have agreed as follows.

Article 1.

The Contracting States recognise each other’s sovereignty in the air space above their territory
and territorial waters.

Article 2.

Each of the Contracting States undertakes in time of peace to accord freedom of innocent
passage above its territory to private aircraft of the other State, under the terms laid down in this
agreement, and shall accord to the other State any privilege which may be granted to any non-
Contracting State with reference to admission over its territory.

Article 3.

The conditions laid down by one Contracting State regarding the granting of air navigation
for its own aircraft shall also be valid as regards such aircraft belonging to the other State as may
desire admission over its territory, provided the other State does not depart from the provisions
of this Convention.

The Contracting States will endeavour to secure the greatest possible uniformity in the terms
of these conditions.

1 Translated by the Secretariat of the League of Nations.



42 Société des Nations — Recueil des Traités. 1922

Article 4.

Les Etats contractants s’engagent a élaborer tels réglements destinés a garantir, de la fagon
qui paraitra la plus appropriée aux circonstances, que, dans le cas ol un aéronef appartenant & I'un
des Etats contractants se trouverait dans les limites du territoire de l'autre, une assurance puisse
couvrir toute réclamation pour dommages et intéréts présentée, conformément a la loi, dans ledit
Etat par toute personne qui aura subi un dommage, soit dans sa personne, soit dans ses biens,
3 I'exception des aéronefs, dommage provoqué par I'emploi de 1'aéronef.

L’assurance devra étre de la méme sorte et de la méme valeur que celle que 1'Etat survolé
requiert de ses propres aéronefs survolant son propre territoire,

Méme si I'un des Etats contractants n’exige pas de paiement de prime d’assurance de la part
de ses propres aéronefs quand ils survolent son territoire, tout aéronef appartenant & I'autre Etat
contractant, quand il survolera le territoire du premier Etat, sera tenu de verser les mémes primes
d’assurance que quand il survole son propre pays.

Les Etats contractants reconnaitront réciproquement comme valable l’assurance existant a
cet effet dans chaque pays, s'il s’agit de Compagnies d’assurance reconnues par I’Etat en question,
sous réserve que la Compagnie intéressée régle les demandes de dommages et intéréts par I'inter-
médiaire de ses représentants dans 'autre Etat contractant.

Article 5.

Chacun des Etats contractants a la faculté d’interdire ou de restreindre, pour des raisons
d’ordre militaire ou de sécurité publique, le survol de certaines zones de son territoire, sous les peines
prévues par sa législation et & condition qu'’il applique & cet effet les mémes dispositions & ses propres
aéronefs privés et & ceux appartenant & l'autre Etat contractant.

Y

Chacun des Etats devra étre informé par l'autre de toute réglementation établic a cet égard.

Article 6.

Tout aéronef, appartenant & I'un des Etats contractants et se trouvant au-dessus d'une zone
interdite de I'autre Etat devra immédiatement faire le signal de détresse prévu dans le réglement
de la navigation aérienne (réglement D), et atterrira aussitdt que possible hors de la zone interdite
sur I'un des aérodromes de 'Etat en question. Les autorités de ’'Etat peuvent cependant exiger
l'atterrissage immédiat sur tout autre terrain, sous condition que cet atterrissage puisse étre effectué
sans danger.

Article 7.

Un aéronef possédera la nationalité de 'Etat ot il est immatriculé, conformément au régle-
ment Ic.

Un certificat d’immatriculation, délivré pas I'autorité. compétente de I'Etat auquel 1'aéronef
appartient, sera admis comme preuve valable de la nationalité de 1'aéronef.

Article 8.

Un aéronef ne peut étre immatriculé au registre de l'un des Etats contractants que si son
propriétaire est un ressortissant de cet Etat. Si le propriétaire est une société constituée apparte-
nant 4 'Etat en question, le siége social de la Société doit &tre situé dans cet Etat et le Président,
ainsi qu'au moins les deux tiers des autres membres du Conseil d’administration, doivent résider
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Article 4.

The Contracting States undertake to make provision to ensure, in such manner as may be
desirable according to the circumstances, that, should an aircraft belonging to one contracting State
be within the territory of the other, any claims on account of damage which may be put forward
in the latter State, in accordance with law, by persons who have incurred damage either to them-
selves or to their property, except shipping, as a result of the use of the aircraft, shall be met by
an insurance scheme.

The insurance shall be of the same nature, and of the same value, as is required by the State
in which the flight takes place in the case of its own aircraft when {lying in its own territory.

Even if one of the Contracting States does not require insurance payments from its own aircraft
when flying over its own territory, aircraft belonging to the other Contracting State, when flying
over the territory of the first-named State, shall be liable to pay the same insurance fees as when
flying in their own country.

The Contracting States shall mutually recognise as valid the insurance-scheme in force ineach
country for this purpose in the case of insurance companies recognised by the State in question,
provided that the company concerned in the case settles claims for compensation through its repre-
sentatives in the other Contracting State.

Article 5.

Each Contracting State has the right, for military reasons or in the interest of public safety,
to prohibit or restrict aircraft from flying over certain areas of its territory, under the penalties
provided by its legislation, but on condition that the same provisions shall be laid down for this
purpose for private aircraft belonging to the other Contracting State as are laid down for its own
private aircraft.

The other State shall be informed of any regulations enacted for this purpose.

Article 6.

Any aircraft belonging to one of the Contracting States which finds itself above a prohibited
area in the other State, shall immediately give the signal of distress provided for in the airway
regulations (Annex D), and shall land as soon as possible outside the prohibited area on one of the
aerodromes in that State. The State autorities may, however, require an immediate landing on
another place, provided that such landing can be effected without danger.

Article 7.

An aircraft shall possess the nationality of the State on whose aircraft register it is entered,
in accordance with Regulation A1 ¢

A certificate of registration, issued by the competent authority of the country to which the
aircraft belongs, shall be recognised as a valid proof of the nationality of the aircraft.

Article 8.

An aircraft can only be entered on the aircraft register of one of the Contracting States if its
owner is a national of that State. If the owner is an incorporated company belonging to the country
in question, the headquarters of the company must be situated in that country and the president
and at least two-thirds of the other members of the board of directors must be persons resident
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dans le pays, posséder leurs droits civils et étre actionnaires ; la Société elle-méme doit remplir
les conditions habituellement exigées dans le pays.

L’immatriculation de tout aéronef qui cesse de satisfaire 4 ces conditions, doit étre immé-
diatement annulée.

Avticle 9.

Un aéronef ne peut pas légalement étre immatriculé dans plus d'un des Etats contractants.

Avrticle 10.

Les Etats contractants échangeront mensuellement des extraits de leur registre d’aéronefs
contenant la liste des aéronefs dont I'immatriculation aura été accordée ou annulée.

Article 11.

Tout aéronef utilisé pour la navigation entre les Etats contractants sera muni, en conformité
du réglement A, des marques indiquant sa nationalité et son immatriculation, pour permettre de
I'identifier en cours de voyage, en méme temps que d’autres marques ou signes.

Article 12.

Tout aéronef utilisé pour la navigation entre les Etats contractants doit, conformément au
réglement B, étre muni d’un certificat de navigabilité, délivré ou admis par ’Etat dont il posséde
la nationalité.

Article 13.

L’équipage d’un aéronef utilisé pour la navigation entre les Etats contractants doit, conformé-
ment au réglement E, étre muni de certificats délivrés ou admis par ’Etat dont I'aéronef porte les
marques de nationalité.

Avrticle 14.

Les certificats de navigabilité et les certificats de 1’équipage, délivrés par 1'un des Etats contrac-
tants, conformément aux Réglements B et E, seront reconnus valables par 'autre Etat contractant.

Chacun des deux Etats pourra cependant refuser d’admettre un certificat délivré ou reconnu
comme valable par 'autre Etat en faveur d’un de ses propres nationaux, dans le cas d’'un voyage
au-dessus de son propre territoitre.

Article 15.

Aucun aéronef appartenant 4 I'un des Etats contractants ne peut étre muni d’un appareil de
T. S. IV. sans une autorisation spéciale de I’Etat auquel il appartient. Les appareils de T. S. F. ne
seront utilisés que par les membres de I’équipage munis 4 cet effet d'une licence spéciale délivrée
par I’Etat auquel appartient 'aéronef. Tout aéronef remplissant ces conditions est autorisé & empor-
ter et a utiliser un appareil de T. S. F. pour des vols au-dessus du territoire de 'autre Etat contrac-
tant.

Chacun des Etats contractants pourra décider que certains types d’aéronefs seront munis
de la T. S. F. Les réglementations établies & ce sujet seront les mémes pour les aéronefs de l'autre
Etat que pour les siens propres.
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in that country, must possess civil rights and must be share-holders, and the company itself must
fulfil the regulations customarily in force in that country.

The registration of any aircraft which ceases to comply with these conditions shall at once be
cancelled.

Article 9.

An aircraft cannot legally be registered in more than one of the Contracting States.

Article 10.

The Contracting States shall, every month, exchange among themselves copies of their aircraft
registers containing lists of aircraft registered or cancelled.

Article 11,

Aircraft engaged in navigation between the Contracting States shall, in accordance with
Annex A, be provided with such marks showing their nationality and registration as are necessary
for purposes of identification during the flight, together with other marks or signs.

Article 12.

Aircraft engaged in navigation between the Contracting States shall, in accordance with
Annex B, be provided with a certificate of air-worthiness, issued or recogmsed by the State whose
natlonahty it possesses.

Ariicle 13.

The crew of an aircraft engaged in navigation between the Contracting States shall, in accor-
dance with Annex E, be provided with certificates issued or recognised by the State whose marks
of nationality the aircraft carries.

Article 14.

Certificates of air-worthiness and the certificates of the crew, issued by one of the Contracting
States in accordance with Annexes B and E, shall be recognised as valid by the other Contracting
State.

In the case of one of its own nationals, however, either State may refuse to recognise a certifi-
cate issued or recognised by the other State should the flight be over its own territory.

Article 15.

No aircraft belonging to one of the contracting States may have a wireless apparatus except
with the special permission of the State to which it belongs. Wireless apparatus shall not be used
except by members of the crew provided with a special license for the purpose, issued by the State
to which the aircraft belongs. Aircraft which fulfil these conditions are entitled to carry and use
wireless apparatus when flying over the territory of the other contracting State.

Either of the contracting States can decrze that certain kinds of aircraft shall carry wireless
apparatus...The regulations provided for this purpose shall be the same for aircraft belonging to
the State in question as for aircraft belonging to the other Contracting State.
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Les réglementations relatives a l'utilisation des appareils de T. S. F. seront, autant que pos-
sible, rendues uniformes dans les deux Etats contractants.

Les administrations chargées de la navigation aérienne dans les deux pays contractants pour-
ront convenir d’élaborer un régiement commun & ce sujet.

Avrticle 16.

Tout aéronef appartenant a I'un des Etats contractants pourra survoler le territoire de l'autre
Etat contractant sans atterrir. Dans ce cas, il suivra la route imposée par ’Etat dont il survole le .
territoire. :

Si, pour des raisons de sécurité publique, ou si I'on a de bonnes raisons de soupgonner une
infraction aux lois de I’Etat dont il survole le territoire, 1'aéronef pourra, au moyen des signaux
prévus dans les réglements de la navigation aérienne (réglement D) étre invité & atterrir sur un
aérodrome, ou sur tout autre terrain si I’atterrissage peut y étre effectué sans danger.

Tout aéronef, se rendant par la voie des airs du territoire de I'un des Etats contractants sur
le territoire de 'autre Etat, sera de méme tenu de suivre l'itinéraire imposé par I’Etat en question,
et d’atterrir sur I'un des aérodromes déterminés dans 1’annexe relative aux douanes jointe a la pré-
sente Convention. '

L’organisation de routes aériennes internationales (c’est-a-dire des routes aériennes jalonnées
sur le terrain) est subordonnée au consentement de I’Etat que la route aérienne traverse. L'utili-
sation de routes internationales déji établies ne donnera pas lieu au paiement de taxes pour les
aéronefs de 'autre Etat contractant passant sans atterrir.

Article 17.

L’organisation d’un systéme permanent de relations aériennes pour le transport commercial
de personnes et de marchandises entre'les Etats contractants, sera soumise a ’assentiment de I’Etat
avec lequel les relations sont envisagées.

Les Etats contractants, cependant, s’engagent réciproquement & accorder a leurs aéronefs
toutes facilités permettant aux aéronefs de 'un et 'autre Etat d’utiliser sur le pied d’égalité les
routes aériennes établies.

La poste aérienne sera organisée par un accord entre les administrations postales des Etats
contractants. .

Article 18.

Chacun des Etats contractants aura le droit de réserver a ses aéronefs nationaux, le transport
commercial de personnes et de marchandises entre deux points situés a I'intérieur de son propre
territoire. Si d’autres Etats sont autorisés 4 effectuer les transports de cette sorte, les Etats contrac-
tants s’accorderont I'un a I'autre le traitement de la nation la plus favorisée a cet égard.

Si I'un des Etats contractants impose des restrictions de cet ordre, qui affectent aussi 'autre
Etat contractant, ses propres aéronefs pourront étre soumis a la méme restriction de la part de
Pautre Etat contractant, sans que ce dernier soit tenu d’agir de méme vis-a-vis d’aéronefs étran-

ers.
¢ Les restrictions ou réserves du genre mentionné ci-dessus devront étre rendues publiques,
et communiquées 4 'autre Etat. :

Article 19.

Au cours d’un passage comportant 'atterrissage et tout arrét que les circonstances pourraient
rendre nécessaires sur le territoire de 1'un des Etats contractants, un aéronef appartenant a I'autre
Etat contractant ne sera pas, pour contrefacon de brevets, soumis & la confiscation en vertu d'un
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Regulations for the use of wireless apparatus shall, so far as possible, be rendered uniform in
the two Contracting States.

The air administrations of the two Contracting States may agree to draw up joint rules on
this subject.

Article 10.

Aircraft belonging to onc of the Contracting States may cross the territory of the other Con-
tracting State without landing. In such a case an aircraft shall follow the route prescribed by the
State over which the flight takes place.

If required for reasons of public security, or if there should be any well-founded suspicion of ari
infraction of the law of the State over whose territory the flight takes place, aircraft may, by means
of signals provided for in the air regulations (Annex D) be ordered to land at an aerodrome, or at
some other place, if this may be done without danger.

Aircraft flying from the territory of one Contracting State to the territory of the other State
shall also follow the route laid down by the State in question, and land at onc of the aerodromes
prescribed in the Customs Annex attached to this Convention.

For the establishment of international airroutes (by which is understood air routes marked
out with ground marks ) the consent of the State over whose territory the air route passes isrequired.
No tolls for the use of international air routes already established may be claimed from aircraft
belonging to the other Contracting State provided they do not land.

Article 17.

For the institution of a permanent system of airroute connections for the conveyance of per-
sons and goods for hire between the €ontracting States, the permission of the State with which it is
desired to establish a connection is required.

The Contracting States, however, undertake mutually to grant each others’ aircraft the required
permission, on condition that the aircraft of both States are allowed to use the air route connections
thus established on an equal footing.

The air post shall be organised by agreenient between the postal administrations of the con-
tracting States.

Article 18.

Each of the Contracting States shall have the right to reserve to its national aircraft the car-
riage of persons and goods for hire between two points within its own territory. Should other States
be granted the right to such traffic, the contracting States shall afford each other most-favoured-
nation treatment in this respect.

If one of the Contracting States imposes restrictions of the kind referred to, which also affect
the other Contracting State, its own aircraft may be subjected to the same restriction in the other
Contracting State, even though the latter may not impose corresponding restrictions on other
foreign aircraft.

Restrictions and reservations of the kind referred to shall be made public, and notice of them
shall be given to the other State. :

Article 19.

During a passage, including landings, and such stoppage as may in the circumstances be ne-
cessary in the territory of one Contracting State, aircraft belonging to the other contracting State
shall be exempted from seizure on the grounds of infringement of patent rights, in virtue of a cer-
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certificat d’immunité, dont la portée sera, & défaut d’'un accord amiable, déterminée dans le plus
bref délai par 1'autorité compétente de l'endroit en question.

Avrticle 20.

Tout aéronef appartenant aux Etats contractants sera, pour tout voyage entre les deux pays,
muni des documents suivants :

a) Un certificat d'immatriculation, conformément & 1’annexe A.

b) Un certificat de navigabilité, conformément 4 I’annexe B.

¢) Des certificats pour 1'équipage, conformément A 1’annexe E.

d) Une liste nominative des passagers.

e) Un manifeste pour toutes marchandises transportées, conformément a4 I'annexe
relative aux douanes, jointe 4 la présente Convention,

f) Des livres de bord, conformément 4 I’annexe C.

g) Une attestation délivrée par I'administration de la Navigation aérienne de I'Etat
?uquei appartient 1’aéronef, certifiant qu’une assurance a été contractée, conformément a

"article 4.
i) S’il y a lieu, une licence spéciale pour un appareil de T. S. F.
Les papiers de I'aéronef doivent spécifier clairement qui commande & bord.

Avrticle 21.

Les livres de bord seront conservés pendant deux ans 4 dater de la derniére observation qui
y aura été inscrite.

Avrticle 22.

Au départ ou a l'atterrissage d’un aéronef, les autorités compétentes des Etats contractants
auront le droit de visiter 'aéronef et de contréler les documents dont il doit étre muni.

Article 23,

Les aéronefs appartenant 4 I'un des Etats contractants auront droit, dans l'autre Etat, 4 la
méme assistance a I'atterrissage et, en cas de détresse, que les aéronefs nationaux.

Pour le sauvetage d’aéronefs perdus en mer, les Etats contractants appliqueront, autant qu’il
sera possible, les réglementations en vigueur pour le sauvetage des navires et bateaux.

Article 24.

Tout aérodrome de l'un des Etats contractants ouvert en général, moyennant¥paiement de
taxes, aux aéronefs nationaux, le sera aussi aux aéronefs de 'autre Etat,

Les taxes et les réglementations relatives a 1'utilisation de ces aérodromes seront les mémes
pour les aéronefs de I'Etat ol est situé 'aérodrome et pour ceux de 'autre Etat contractant.

Article 25,

Chacun des Etats contractants s’engage & adopter les mesures nécessaires pour que tout aéronef
survolant son -territoire et tout aéronef portant ses marques de nationalité, survolant le territoire
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tificate of immunity, the scope of which shall, in the absence qf a frie_ndly agreement, be deter-
mined as soon as possible by the competent authority at the place in question.

Article 20.

Aircraft belonging to the contracting States shall, when flying between the two countries,
be provided with :
(a) A certificate of registration in accordance with Annex A.
(b) A certificate of air-worthiness in accordance with Annex B.
(c) Certificates of the crew, in accordance with Annex E.
(d) Alist of passengers.
(e) A bill of lading of any goods carried, in accordance with the customs annex
attached to this Convention. .
(f) Log-books, in accordance with Annex C.
(g) An attestation, issued by the Air Navigation Administration in the country
to which the aircraft belongs, certifying that an insurance policy has been taken out
in accordance with Article 4.
(h) If necessary, a special licence to carry wireless apparatus.
The aircraft’s papers shall make it clear who is in command on board.

Article 21.

The log-books shall be kept for two years after the last entry.

Article 22.

Upon the departure or landing of an aircraft, the competent authorities of the contracting
States shall have the right to visit the aircraft and to verify the documents with which it must
be provided.

Article 23.

Aircraft belonging to one Contracting State may claim in the other State the same assistance
on landing, and in case of distress, as aircraft belonging to that State.
_ With regard to salvage of aircraft wrecked at sea, the Contracting States shall apply, so far
as is possible, the regulations in force for the salvage of ships.

Article 24.

Any aerodrome in the Contracting States available for general use, upon payment of charges,
by the aircraft of the country in question, shall also be open for the use of aircraft belonging to
the other Contracting State. :

. The tariff rates and all other regulations for the use of such aerodromes shall be the same for
aircraft belonging to the other Contracting State as for the aircraft of the State in which the aero-
drome is situated.

Article 25.

Each Contracting State undertakes to adopt measures to ensure that every aircraft flying
above the limits of its territory, and that every aircraft bearing its marks of nationality, which
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de I'Etat contractant ou un teritoire international, se conforme aux réglements de la navigation
aérienne (annexe D). L’Etat s’engagera en outre & punir toute infraction & ces réglements,

Article 26.

Le transport, par aéronef, d’explosifs, d’armes et de munitions de guerre entre les Etats contrac-
tants est interdit.

Article 27.

Chaque Etat peut prohiber ou réglementer d'unc fagon détaillée le transport ou I’emploi d’ap--
pareils photographiques.
Les Etats contractants se communiqueront réciproquement les stipulations y relatives.

Article 28.

Par mesure de sécurité publique, le transport d’objets autres que ceux mentionnés dans les
articles 26 et 27 pourra étre sujet a restriction de la part de chacun des Etats contractants.
Les Etats contractants se communiqueront réciproquement les stipulations y relatives.

Article 29.

Toute restriction du genre indiqué 2 'article 28 sera appliquée également aux aéronefs privés
appartenant au pays en question et aux aéronefs privés appartenant i I'autre Etat contractant.

Article 30.

Tout aéronef autre que les aéronefs militaires ou similaires, qui sont employés exclusivement au
service de I'Etat (aéronefs des services des douanes, des postes ou de la police) sera considéré comme
-aéronef privé et comme tel, sera soumis A toutes les stipulations de la présente Convention.

Article 31.

Tout aéronef commandé par une personne en service militaire, désignée a cet effet, est réputé
étre un aéronef militaire.

Article 32.

Aucun aéronef militaire appartenant a I'un des Etats contractants ne pourra survoler le ter-
ritoire de 'autre Etat ni y atterrir sans une autorisation spéciale. :

Muni de cette autorisation, I'aéronef militaire jouira, en I’absence de stipulations spéciales,
des priviléges de l'exterritorialité qu’il est d'usage de reconnalitre aux navires de guerre étrangers.
Un aéronef militaire, non muni de cette autorisation, forcé d’atterrir ou qui y est invité ou con-
traint, n’acquiert pas, de ce fait, le droit a 'exterritorialité.

Article 33.

Des accords réciproques détaillés seront établis entre les deux parties contractantes pour déter-
miner dans quel cas les aéronefs du service des douanes et de la police seront autorisés 4 passer la
frontiére. En aucun cas, ils ne pourront jouir du privilége de I'exterritorialité.
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finds itself within the territory of the Contracting State or on international territory, shall
comply with the air regulations (Annex D) ; the State shall also undertake to prosecute all
persons infringing these regulations.

Article 26,

The carriage by aircraft of explosives and of arms and munitions of war between the Contrac-
ting States is forbidden.

Article 27,

Each of the Contracting States may prohibit or regulute the carriage or use of photographic
apparatus. .
The Contracting States shall inform each other of such regulations.

Article 28.

As a measure of public-safety, the carriage of objects other than those mentioned in articles
26 and 27 may be subjected to restrictions by each Contracting State.
The Contracting States shall inform each other of such regulations.

Article 29.

All restrictions of the kind mentioned in Article 28 shall be applied equally to private aircraft
belonging to the country in question and private aircraft belonging to the other Contracting State.

Article 30.

All aircraft other than military and similar aircraft which are employed exclusively on State
service, such as customs, post and police aircraft, shall be treated as private aircraft and as such
shall be subject to all the provisions of the present Convention.

Article 31,

Every aiicraft commanded by a person in military service detailed for the purpose is [deemed
to be a military aircraft.

Article 32.

Military aircraft from one Contracting State may neither fly over nor land within the territory
of ithe other Contracting State without special authorisation. In case of such authorisation the
military aircraft shall enjoy, in the absence of a special stipulation, the privileges of ex-territo-
riality which are customari?;' accorded to foreign ships of war. A military aircraft which is forced
to land and which does not possess authorisation to do so, or which is required or compelled to land

cannot by reason thereof acquire right to ex-territoriality.

Article 33.

Further negotiations shall be pursued between the Contracting parties to determine in what
cases police and customs aircraft can be authorised to cross the frontier. They shall in no case be
entitled to the privilege of ex-territoriality.
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Avrticle 34.

Les stipulations de la présente Convention seront complétées par les annexes A & E qui entre-
ront en vigueur en méme temps que la Convention elle-méme et'qui seront valables pour la méme
durée que celle-ci.

Ces annexes peuvent étre modifiées et complétées au moyen de négociations entre les admi-
nistrations des Etats contractants chargées de la navigation aérienne.

Avrticle 35.

Chaque Etat contractant s’engage a coopérer autant que possible aux mesures internationales
relatives :

a) aux recherches météorologiques ;

b) 4 la publication de cartes aéronautiques types et a 'organisation d’un systéme
uniforme de repéres terrestres pour les aéronefs ;

c¢) alutilisation dela T. S. F. par la navigation aérienne et a I'installation des stations
de T. S. F. nécessaires.

Les administrations des pays contractants chargées de la navigation aérienne pourront s’en-
tendre directement pour l'élaboration de réglements communs relatifs aux points a et b.

Article 36.

Les administrations des Etats contractants chargées de la navigation aérienne, a ’exception
des cas pour lesquels, d’aprés les termes de la présente Convention, elles ont qualité pour décider,
recevront et élaboreront des projets d’amendements 4 cette Convention et traiteront en outre
les questions relatives 4 la navigation aérienne entre les Etats contractants.

Article 37.

Les Etats contractants s’engagent a accorder aux aéronefs de l'autre Etat, tant a I'atterris-
sage qu'au départ ou au cours d'un passage sur leurs territoires respectifs, le méme traitement
qu’a leurs propres aéronefs, et 4 traiter toute cargaison réguliérement transportée par l'aéronef
de la méme maniére que si clle était transportée par un aéronef de 1’Etat en question.

Les Etats contractants s’engagent a s’accorder réciproquement les priviléges concédés a toute
tierce Puissance sur les points énoncés ci-dessus.

Une réglementation générale déterminant les rapports des autorités douaniéres et des aéronefs
est publiée dans une annexe qui doit étre considérée comme partie intégrante de cette Convention.

Avrticle 38.

Tout aéronef, aussi bien que son équipage, ses passagers ct sa cargaison, doit, d’aprés les sti-
pulations de la présente Convention, se conformer aux lois et autres réglements en vigueur, relatifs
a la navigation aérienne, aux taxes douaniéres et 4 la circulation des personnes et des marchandises
dans le pays dans lequel ’aéronef se trouve en ce moment, ainsi qu’a toute autre loi ou régle applicable.

Article 39.

En cas de guerre, les stipulations de la présente Convention ne limiteront en aucune fagon la
liberté d’action des Etats contractants soit comme belligérants, soit comme neutres.

Ne 241,
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Article 34.

The provisions of this Convention shall be supplemented by annexes a to ¢, which shall
come into force simultaneously with the Convention and shall be valid for the same period as the
latter.

These annexes may be modified and amplified by negotiations between the air administra-
tions of the Contracting States.

Article 35.

Each Contracting State undertakes to cooperate as far as possible in international measures
concerning :
(a) meteorological investigations ;
(b) the publication of standard aeronautical maps and the establishment of a
uniform system of ground marks for flying ;
(¢) the use of wireless in air navigation and the establishment of the necessary
wireless stations.

The air administrations of the Contracting States may negotiate directly with each other
regarding joint regulations for the matters referred to in (a) and ().

Article 36.

The air administrations of the Contracting States shall, except in cases which they have au-
thority to decide by the terms of the present Convention, receive and elaborate proposals for amend-
ments to this Convention, and shall further deal with questions affecting air navigation between
the Contracting States.

Article 37.

The Contracting States undertake to accord to each other’s aircraft arriving at, departing
from or traversing their respective countries, the same treatment in every respect as they accord
to their own aircraft and to treat any cargo, lawfully carried by such aircraft, in the same manner
as if it were carried by their own aircraft.

The Contracting States undertake to accord to each other the same privileges as they concede
to any third State in regard to the matters referred to herein.

General regulations regarding the relations between the customs authorities and- aircraft are
given in the Annex, which is to be regarded as an integral part of this Convention.

Article 38.

An aircraft, together with the crew, passengers and goods which it carries shall, subject to the
provisions of this Convention, conform to the laws and other regulations in force in regard to air
navigation, customs, taxes and the movement of persons and goods in the country in which the
aircraft finds itself, as also to such other laws and regulations as may affect the matter in question.

Article 39.

In case of war the provisions of this Convention shall in no way limit the freedom of action
of the Contracting States in their capacity as belligerents or as neutrals.

No. 241.
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Article 4o0.

Les différends entre les Etats contractants en ce qui concerne 'interprétation ou 'application
de la présente Convention et de ses annexes, s’ils ne peuvent é&tre réglés par des négociations directe
seront soumis a la décision de la Cour permanente de Justice Internationale instituée par la
Société des Nations.

Avrticle 41.
La présente Convention sera ratifiée et les ratifications seront échangées aussitdt que possible
a Copenhague.
La Convention entrera en vigueur avec effet 4 dater du jour de I’échange des ratifications.
Elle pourra étre dénoncée par I'une ou I'autre des parties moyennant un préavis de six mois.
Article 42.
L’Islande a le droit d’adhérer 4 la présente Convention.
Son adhésion s’effectuera par une notification faite au Ministére des Affaires étrangéres du
Danemark qui ‘en informera le Gouvernement norvégien.

En foi de quoi les plénipotentiaires respectifs ont signé la présente Convention et y ont apposé
leurs sceaux.

Fait & Copenhague en double exemplaire le 27 juillet 1g2r.

(Signé) (L. S.) HARALD SCAVENTUS.
(Signé) (L. S.) J. IRGENS.

No 241,
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Article q0.

Disputes between the Contracting States affecting the interpretation or application of this
Convention and of the annexes thereto shall, if they cannot be settled by direct negotiations, be
referred for decision to the Permanent Court of International Justice instituted by the League of
Nations.

Article 41.
‘This Convention shall be ratified and the ratifications shall be exchanged as early as possible
at Copenhagen.
The Convention shall come into force with effect from the date of the exchange of ratifica-
tions. It may be denounced at six months notice from either side.
Article 42.
Iceland shall be entitled to adhere to this Convention.
Her adherence shall be effected by means of a notification to the Danish Ministry for Foreign
Affairs, which shall inform the Norwegian Government accordingly.

In faith whereof the respective plenipotentiarics haveTsigned the present Convention and
have thereto affixed their seals.

Done at Copenhagen in duplicate on July 27, 1921,

(Signed) (L. S.) Harap SCAVENIUS
(Signed) (L. S.) J. IRGENS.

No. 241.
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No. 242. — ECHANGE DE NOTES
ENTRE LES GOUVERNEMENTS
ESPAGNOL ET SUEDOIS, RELA-
TIF A I’APPLICATION DU NOU-
VEAU TARIF DOUANIER ESPA-
GNOL AUX MARCHANDISES
ORIGINAIRES ET PROVENANT
DE SUEDE. MADRID, LE 29 DE-
CEMBRE 1921.

Textes officiels espagnol el frangats communi-
qués par le Minisire des Affaires étrangéres
de Suéde. L’enregistrement de cet échange de
notes a eu lieu le 21 février 1922.

MADRID, le 29 décembre 1921.

MoNs EUR LE MINISTRE D'ETAT,

Lors de 'entrevue que j’eus '’honneur d’avoir
avec Votre Excellence le 14 de ce mois, Votre
Excellence me fit part de la mise en vigueur
prochaine d’un nouveau tarif douanier espagnol
et du désir du Gouvernement de Sa Majesté
Catholique de voir ce tarif entrer en vigueur
vis-a-vis de tous les Etats étrangers a partir
d'une date commune.

Les relations commerciales entre la Suede et
I’Espagne étant régies par le wmodus vivends
établi par I’échange de notes des 19 et 20 juin
dernier, aux termes duquel la Suéde bénéficie
pour ses marchandises de la seconde colonne du
tarif provisoire du 17 mai 1921, et ce modus
vivends ne cessant ses effets qu'un mois aprés
dénonciation faite, Votre Excellence, en vue de
réaliser la mise en vigueur du nouveau tarif
contre tous les pays & partir d'une date com-

1 TRADUCTION. — TRANSLATION.

No. 242. — EXCHANGE OF NOTES
BETWEEN THE SPANISH AND
SWEDISH GOVERNMENTS CON-
CERNING THE APPLICATION
‘OF THE NEW SPANISH CUS-
TOMS TARIFF TO MERCHAN-
DISE ORIGINATING IN AND
COMING FROM SWEDEN. MA-
DRID, DECEMBER 29, 1921.

Spanish and French official texls communicated
by the Swedish Minaster for Foreign Affairs.
The registration of this exchange of notes took
place on February 21, 1922.

MADRID, December 29, 1921.

Your EXCELLENCY,

At the interview which I had the honour to -

have with Your Excellency on the 14 of this
month, Your Excellency informed me of the
early coming into force of a new Spanish Cus-
toms Tariff, and of the desire of His Catholic
Majesty’s. Government that this tariff should
apply to all foreign States as from the same date.

In view of the fact that commercial relations
between Sweden and Spain are regulated by the
modus vivends established by the exchange of
Notes of June 19 and 20 last, according to which
Swedish goods benefit by the second column
of the Provisional Tariff of May 17, 1921, and
that this modus vivend: only ceases to apply
one month after it has been denounced, Your
Excellency, with a view to putting the new
tariff into force in respect of all countries as

1 Traduit par le Secrétariat de la Société des
Nations. :

1 Translated by the Secretariat of the League of
Nations,



1922

League of Nations — Treaty Series. 59

mune et désirant, d’un autre coté, arriver a ce
résultat sans procéder vis-a-vis de la Suedde
A la dénonciation de notre modus vivend:, sug-
géra la proposition que le Gouvernement du
Roi acceptat, pour ce qui concerne les mar-
chandises originaires et provenant de Suéde,
Papplication du nouveau tarif douanier dés le
jour de sa mise en vigueur et que cet accord
flit constaté par un échange de notes, n'étant
pas porté atteinte autrement aux dispositions
du modus vivendi conclu entre les deux pays.

Aprés avoir soumis la proposition de Votre
Excellence & mon Gouvernement, je suis aujour-
d’hui en mesure de déclarer que le Gouverne-
ment du Roi accepte que, du jour o1 le nouveau
tarif douanier espagnol entrera en vigueur, la
seconde colonne de ce tarif sera applicable aux
marchandises originaires et provenant de Suéde
au lieu de la seconde colonne du tarif provisoire
du 17 mai 1921 avec modifications apportées
par le Décret royal du 3 juin 1921, actuellement
en vigueur, a condition, toutefois, que la Suéde
ne soit, de ce chef, placée dans une situation plus
défavorable qu’aucun autre pays, du fait que
celui-ci bénéficierait d’'un renouvellement de
son arrangement commercial avec I’Espagne
basé sur le tarif provisoire du 17 mai.

Si le Gouvernement de Sa Majesté Catholique
accepte ce projet d’arrangement du Gouverne-
ment du Roi, je me permets de suggérer a Votre
Excellence que ma présente note et la réponse
que Votre Excellence voudra bien me faire par-
venir servent a constater l'accord survenu a
ce sujet entre les deux gouvernements.

Je profite de cette occasion pour renouveler
a4 Votre Excellence les assurances de ma trés
haute considération.

(Signé) DANIELSSON.

Son Excellence
Monsieur M. GoNzZALEZ HONTORIA,
Ministre d'Etat,
etc., etc., ctc.

Pour copie conforme :
Stockholm, le 15 février 1922.

Le Secrétaire général,
W. BOSTROM.

from the same date, and desiring, moreover, to
effect this without denouncing the modus vi-
vend: with Sweden, made the suggestion that
His Majesty’s Government should, in respect of
merchandise originating in and coming from
Sweden, agree to the application of the New
Customs Tariff from the date of its coming into
force and that this agreement should be con-
firmed by an exchange of Notes, without mo-
difying the other provisions of the modus vi-
vendi concluded between the two countries.

Having submitted Your Excellency’s proposal
to my Government, I am now able to state that
His Majesty’s Government agrees that, from
the day when the new Spanish Customs Tariff
shall come into force, the second column of
that Tariff shall apply to merchandise originat-
ing in and coming from Sweden, instead of the
second column of the Provisional Tariff of May
17, 1921, with the modifications introduced
by the Royal Order of June 3, 1921, at present
in force, on condition, however, that Sweden
will not thereby be placed in a position more
unfavourable than any other country, which
might benefit by a renewal of its commercial
agreement with Spain, based on the Provisional
Tariff of May 17.

If His Catﬁolic Majesty’s Government accepts
the agreement drafted by His Majesty’'s Go-
vernment, I venture to suggest that the present
Note, together with the reply which Your Excel-
lency will be so good as to transmit to me,
should serve to confirm the agreement made
between the two Governments.

I have the honour to be, etc.

(Signed) DANIELSSON.

To His Excellency
Mr. M. GONzZALEZ HONTORIA,
Minister of State,
etc., etc., etc.

No. z42.
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TExTE ESPAGNOL. — SpPANISH TEXT.

MADRID, 29 de Diciembre de 1921,
ExcMo. SENOR,

Muy Sefior mio : En su atenta Nota de hoy y refiriendose a nuestra conversacion de 14 del
mes actual en la que hube de comunicarle la proxima entrada en vigor de un nuevo Arancel de Aduanas
y ¢l deseo del Gobierno de Su Majestad de que se aplicara a las procedencias de todos los Estados
extranjeros a partir de una fecha comun, se sirve V. E. recordar que para evitar la denuncia del
Modus Vivend: concertado por canje de Notas de I%y 20 de Junio ultimo, que regula las relaciones
comerciales entre nuestros dos paises, sugerl a V. E. en dicha entrevista la proposicion de que el
Gobierno sueco aceptase respecto a las mercancias de origen y procedencia de Suecia la aplicacion
del nuevo Arancel desde la fecha en que sea puesto en vigor consignandose asi mediante canje de
Notas y sin modificar las demas disposiciones del Modus Vivendi concluido entre los dos paises.
Y agrega V. E. en su citada Nota que, despues de haber sometido esta proposicién a su Gobierno,
puede declarar que el Gobierno sueco acepta que, desde el dia en que la nueva tarifa aduanera
espafiola entre en vigor, su segunda columna sera aplicable a las mercancias originarias y proce-
dentes de Suecia en vez de la segunda columna del Arancel provisional del 17 de Mayo de 1921,
con las modificaciones introducidas por la Real Orden de 3 de Junio de 1921 actualmente en vigor
a condicidén sin embargo,. de que Suecia no quede, con este motivo, colocada en una situacién mas
desfavorable que ningin otro pais, por el hecho de que éste beneficiase de una renovacion de su
arreglo comercial con Espafia basada sobre la tarifa provisional de 17 de Mayo. Afiade tambien
V. E. que si el Gobierno de S. M. acepta ese proyectodearreglo del Gobierno sueco, su citada Nota
é l%_respuesta mia servirian para hacer constar el acuerdo recaido sobre el particular entre los dos

obiernos.

En debida contestacidn me complazco en declarar a V. E. que el Gobierno de S. M. toma
nota de que el de Suecia estd conforme en que desde el dia en que el nuevo Arancel aduanero
espafiol entre en vigor, su segunda columna serd aplicable a las mercancias originarias y proce-
dentes de Suecia en vez de la segunda columna del Arancel provisional de 17 de Mayo de 1921 con
las modificaciones introducidas por la Real Orden de 3 de Junio de 1921, actualmente en vigor.

Respecto a la condicién de que Suecia no quede, con ese motivo colocada en situacion mas
desfavorable que cualquier otro pais, por el hecho de que éste beneficiara de una renovacion de su
arreglo comercial con Espafia basada en la tarifa provisional de 17 de Mayo, debo manifestara V. E.
que tal es, en efecto, el sentido en que el Gobierno de S. M. se propone obrar con las diversas Naciones
con las cuales esos arreglos estan hoy dia en vigor.

Entiendo que esta declaracidn satisface los deseos del Gobierno sueco y por consiguiente estimo
que con la Nota de V. E. a que contesto y la presente, queda concertado el nuevo acuerdo.

Aprovecho esta oportunidad para reiterar a V. E. las seguridades de mi mas distinguida consi-
deracion,

(Signe) ManvEL GONZALEZ HONTORIA.
Al Excmo. Sefior IvAN DANIELSSON,

Inviado Extraordinario y Ministre Plenipotenciario
de S. M. el Rey de Suecia.

Pour copie conforme :
Stockholm, le 15 février 1922.

Le Secrétaive général :
W. BOSTROM.
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1 TRADUCTION. — TRANSLATION.

MADRID, 29 décembre 192I.

MONSIEUR LE MINISTRE,

J'ai I'honneur de vous accuser réception de
votre note de ce jour, relative i notre conver-
sation du 14 décembre au cours de laquelle je
vous ai fait savoir que le nouveau tarif douanier
entrerait prochainement en vigueur et que le
Gouvernement de sa Majesté désirait 'appliquer
aux marchandises en provenance de tous les
pays étrangers 4 partir d’'une date qui sera fixée
d’'un commun accord. Dans votre note, vous
rappelez que, pour éviter la dénonciation du
modus vivends établi par un échange de notes
en date des 19 et 20 juin et réglant les relations
commerciales entre les deux pays, je vous ai
proposé, au cours de notre entrevue, que le Gou-
vernement suédois acceptit que le nouveau
tarif soit appliqué aux marchandises d’origine
ou de provenance suédoise, a partir de la date
a laquelle il sera mis en vigueur ; la situation
se serait ainsi trouvée réglée au moyen d'un
échange de notes, et sans modifier les autres
dispositions du modus vivendi conclu entre les
deux pays. Dans la note précitée, vous ajoutez
qu’aprés avoir soumis cette proposition 4 votre
Gouvernement, vous étes en mesure de déclarer
que le Gouvernement suédois accepte l'accord
suivant : 4 dater du jour ou le nouveau tarif
douanier espagnol entrera en vigueur, les droits
figurant 4 la deuxiéme colonne seront applica-
bles aux marchandises d’origine ou de prove-
nance suédoise au lieu et place des droits figu-
rant a4 la deuxiéme colonne du tarif douanier
provisoire du 17 mai 1921, avec les modifica-
tions y introduites par l'Ordonnance royale
du 3 juin 1921 actuellement en vigueur ; sous
réserve, toutefois, que la Suéde ne se trouve pas,
pour ces raisons, placée dans une situation
plus défavorable qu’aucun autre pays qui bé-
néficierait d’un renouvellement de son accord
commercial avec I'Espagne, renouvellement
basé sur le tarif provisoire du 17 mai. Vous
ajoutez également que si le Gouvernement
de Sa Majesté accepte ce projet d'accord pré-
senté par le Gouvernement suédois, votre note

MADRID, December 29, 1921.

Your EXCELLENCY,

In your Note of today’s date, with reference
to our conversation of the 14 inst., in which
I had the honour to inform you of the coming
into force at an early date of a new Customs
Tariff and the desire of His Majesty’s Govern-
ment that it should be applied as from the same
date to merchandise coming from all foreign
countries, you recall the fact that, to avoid
denouncing the wmodus vivend: established by,
the exchange of Notes of June 19 and 2o last,
which regulates the commercial relations be-
tween our two countries, I suggested to you in
that interview that the Swedish Government
should, in respect of merchandise originating
in or coming from Sweden, agree to the appli-
cation of the new tariff from the date of its
coming into force and confirm this by an ex-
change of Notes, without modifying the other
provisions of the modus wivendi concluded
between the two countries. You further state
in this Note that, having submitted this pro-
posal to your Government, you are in a position
to state that the Swedish Government is willing
to accept, from the day on which the new Spa-
nish Customs Tariff comes into force, the appli-
cation to merchandise originating in or coming
from Sweden, of the second column of that
Tariff instead of the second column of the Pro-
visional Tariff of May 17, 1921, with the modi-
fications introduced by the Royal Order of June
3, 1921, at present in force, on condition, how-
ever, that Sweden should not thereby be
placed in a more unfavourable position than
any other country which might benefit by a
renewal of its commercial agreement with
Spain based on the Provisional Tariff of May
17. You also add that, if His Majesty’s Govern-
ment accepts this draft agreement of the Swe-
dish Government, your Note and my reply
would suffice to confirm the agreement reached
in this matter between the two Governments.

1 Traduit par le Secrétariat de la Société des
Nations.

No. 242.

1 Translated by the Secretariat of the League of
Nations.
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précitée ainsi que la réponse que je lui ai faite,
seront considérées comme piéces officielles
établissant l'accord conclu sur ce point par
les deux Gouvernements.

En réponse 4 cette note, j'ai I'honneur de
porter & votre connaissance ce qui suit : le
Gouvernement de Sa Majesté prend acte de ce
que le Gouvernement suédois est disposé a
accepter qu’'a dater du jour ol le nouveau tarif
douanier espagnol entrera en vigueur, les droits
figurant 4 la deuxiéme colonne soient applicables
aux marchandises d’origine ou de provenance
suédoise, au lieu et place des droits figurant
A la deuxiéme colonne du tarif provisoire du
17 mai 1921, avec les modifications y intro-
duites par I’Ordonnance royale du 3 juin 1921
actuellement en vigueur.

Quant 4 la condition que la Suéde ne doit pas
étre placée pour cette raison dans une situation
plus défavorable que tout autre pays qui béné-
ficierait d’un renouvellement de son accord com-
mercial avec 1'Espagne, renouvellement basé
sur le tarif provisoire du 17 mai, je dois vous
faire connaitre que dans ses négociations avec
les diverses nations actuellement liées & lui par
les arrangements en question, le Gouvernement

de Sa Majesté se propose d’observer la condi- -

tion précitée.

J’ai lieu de croire que cette déclaration satis-
fait au désir du Gouvernement suédois et, en
conséquence, j’estime que votre note, ainsi que
la réponse que je lui donne par la présente,
établissent le nouvel accord.

Je saisis cette occasion etc,

(Signé) ManvEL GONZALEZ HONTORIA.

Son Excellence
M. Ivan DANIELSSON,
Envoyé extraordinaire
et Ministre plénipotentiaire
de Sa Majesté le Roi de Suéde.

In reply, I beg to inform you that His Majes-
ty’s Government notes that the Swedish Govern-
ment is prepared to accept, from the day on
which the new Spanish Customs Tariff comes
into force, the application to merchandise origin-
ating:in or coming from Sweden of the second
column of that Tariff instead of the second
column of the Provisional Tariff of May 17, 1921,
with the modifications introduced by the Royal
Order of June 3, 1921, at present in force.

With"regard to the condition that Sweden
should not thereby be placed in a more unfa-
vourable position than any other country by
the fact that the latter might benefit by a rene-
wal of its commercial agreement with Spain
based on the Provisional Tariff of May 17, I beg
to inform you that such is the principle on which
His Majesty’s Government proposes to act in
its relations with the various countries with
which those agreements are at present in force.

I assume that this declaration will meet the
wishes of the Swedish Government, and I am
therefore of opinion that your Note and my
present Note in reply register the conclusion
of the new agreement.

I am, etc.,

(Signed) ManueL GONZALEZ HONTORIA.

His Excellency
M. Ivan @ DANIELSSON,
Envoy Extraordinary :
and Minister Plenipotentiary
of His Majesty the King of Sweden.

No° 242,
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No. 243. — PROTOCOLE DE L’ARMISTICE CONCLU SOUS LES AUS-
PICES DE LA COMMISSION MILITAIRE DE CONTROLE DE LA
SOCIETE DES NATIONS ET SIGNE PAR LES REPRESENTANTS
DES GOUVERNEMENTS LITUANIEN ET POLONAIS A KOWNO
LE 29 NOVEMBRE 19gzo0.

Texte officiel frangais commumigué par le délégué de la Pologne auprés de la Société des Nations.
L'enregistrement de ce Protocole a e liew le 18T mars 1922.

Monsieur Michel Kossakowski, Représentant du GOUVERNEMENT POLONAIS auprés de la
Commission militaire de contréle de la Société des Nations, muni de pleins pouvoirs de signer,
au nom du Gouvernement polonais, tout acte de caractére militaire et politique, connexe a I'exécu-
tion des décisions de la Société des Nations, aprés avoir obtenu du Général Zeligowski I'engagement
d’observer les conditions contenues dans le présent protocole et du Gouvernement polonais la ga-
rantie que lesdites conditions seront observées par le Général Zeligowski, d’une part ;

Et Monsieur Ignace Jonynas, Représentant du GOUVERNEMENT LITUANIEN auprés de la
Commission militaire de contrdle de la Société des Nations, et Monsieur le Colonel Constantin
KiescurscHiNsK, Chef de 1'Etat-Major de 1'armée lithuanienne, munis de pleins pouvoirs de
signer, au nom du Gouvernement lithuanien, le présent document, d’autre part ;

Adoptent le présent texte qui met fin aux hostilités entre I'armée lithuanienne et les troupes
du Général Zeligowski : :

« Sur la recommandation de la Commission militaire de contrdle de la Société .des Nations :

» 1. Les hostilités entre les troupes du Gouvernement lituanien et les troupes du Général
Zeligowski prendront fin le trente novembre mil neuf cent vingt, 4 vingt-quatre heures ;

» 2. La remise des prisonniers de guerre a la Commission militaire de contrdle s’effectuera
immédiatement aprés la cessation des hostilités ;

» 3. Une zone neutre sera établie entre les deux armées. En attendant que la Commission
en ait fixé les limites, les troupes de premiére ligne conserveront, de chaque cdté, les positions
actuelles. »

Le présent Protocole a été rédigé en trois exemplaires originaux :

Un pour la Commission militaire de contrédle de la Société des nations ;

Un pour le Gouvernement polonais ;

Un pour le Gouvernement lituanien.

Les trois ont été contresignés par la Commission militaire de controle de la Société des Nations.
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1 TRADUCTION. — TRANSLATION.

No. 243. — ARMISTICE PROTOCOL CONCLUDED UNDER THE AUS-
PICES OF THE LEAGUE OF NATIONS MILITARY COMMISSION
OF CONTROL AND SIGNED BY THE REPRESENTATIVES OF
THE LITHUANIAN AND POLISH GOVERNMENTS AT KOWNO
NOVEMBER 29, 1920. )

Erench official text communicated by the Polish Delegate accredited to the League of Nations. The
registration of this Protocol took place on March 1, 1922.

Monsieur Michel Kossakowski, representative of the PoLisH GOVERNMENT with the Military
Commission of Control of the League of Nations, furnished with full powers to sign,on behalf of
the PorLisH GOVERNMENT, any document of a military or political nature connected with the exe-
cution of the decisions taken by the League of Nations, which had obtained General Zeligowski’s
assurance that he would respect the conditions laid down in the present Protocol as well as the
Porisn GoOvERNMENT pledge that it would guarantee General Zeligowski’s observance of these
conditions, on the one part ;

And, on the other part, M. Ignace JoNyNas, representative of the LITHUANIAN GOVERNMENT
with the Military Commission of Control of the League of Nations, and Colonel Constantine KLESCH-
TSCHINSKI, Chief of the General Staff of the Lithuanian Army, both fully empowered to sign, on behalf
of the Lithuanian Government, this document ;

Adopt the present text wich will put an end to the hostilities between the Lithuanian
Army and the troops of General Zeligowski.

At the recommendation of the League of Nations Military Commission of Control :
(1) Hostilities between the troops of the Lithuanian Government and those of General
Zeligowski shall cease on the thirtieth day of November nineteen hundred and twenty, at 24 hours.

(2) The surrender of all prisoners of war to the Military Commission of Control shall be carried
out immediately hostilities have ceased.

(3) A neutral zone shall be established between the two armies until the Commission shall
have fixed the boundaries. The front-line troops on both sides shall remain in their present positions.

The present Protocol has been drafted in three original copies :

One for the League of Nations Military Commission of Control ;
One for the Polish Government ;
One for the Lithuanian Government.

1 ‘Traduit par le Secrétariat de la Société des 1 Translated by the Secretariat of the League of
Nations. Nations.

5
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Fait le présent Protocole a la gare de Kowno, dans le train de la Commission militaire de controle
de la Société des Nations, le vingt-neuf novembre mil neuf cent vingt, & quatorze heures, en pré-
sence des délégués susmentionnés et de la Commission militaire de contrdle.

Vu, contrdlé, approuvé par les délégués et la Commission.

Les délégués lituaniens : Le délégué polonais :
Ic. JONNYNAS. Micr. KOSSAKOWSKI,
C. KLESCHTSCHINSKI.

La Commission militaire de conirble de la Sociéié des Nations :
(Signé) S. LASSITSCH.
A. M. KEENAN.
Carro BERGERA.
P. CHARDIGNY. zgodne 2 oryginatem

dn. 8-11-22.
Naczelnik wydziatu.

NOTE AU GOUVERNEMENT POLONAIS ET AU GOUVERNEMENT LITUANIEN.

Conformément aux dispositions du paragraphe 3 du protocole du 29 novembre 1920, la Com-
mission militaire de contréle de la Société des Nations a fixé ainsi qu'il suit les limites de la zone
neutre qui doit étre établie entre I’armée lituanienne et les troupes du général Zeligowski :

1. Du c6té lituanien :

"La ligne passant par : Jakiance, Strzelciszki, Kalance, Spengleniki, Kol Panaszyszki, Zukleje,
Solowjiszki, Spindzie, Strawka, Sztarejnia, Dowgierdziszki, Chowszczyzna, Nowe Pole, 218, Ka-
cieliszki, 229, 189, Sejbutany, Mlynek, Pont du chemin de fer sur la Brazola (rive gauche), Amerynis,
Podolosie, Rive gauche de la Willia jusqu’a Wolejkiszki, Wicuny, Dowboryszki, Uzuzele, Pasieki,
Rynucie, Sznipancie, Okmiance, Antonowci, Kiemiele, Uliczany, Pojodzie, Jodziszki, Extrémité
ouest et rive nord du lac de Giedrojcie, Janczury, Mezance, Rive nord du- lac Oswie jusqu'a
Olka, Rive nord du lac Boloma, Labejszyszki, Janiszki.

2. Du c6té polonais :

La ligne passant par : Deksznie, Mosty, Ozierance, Station de Rudziszki, Obale, Jelenowo,
178, route de la cote 178 & Stary-Mlyn, Gaj, Sejmany (au nord dela cote 171), Olsoky prés de la cote
201, Kniazowszczyzna, Dobity, Miciuny, Lozdziany, Jateluny, Brazola, Surmance, Rive droite de
la Wilia jusqu'a Podworzance, Pokalnie, Siberowka, Plekiszki, Jawniuny, Birky, Kwakce, Migucie,
Nugary, Naruniszki, Burkile, Jakubance, Swindaryszki,. Kiejdaniele, Pokirny, Majrance, Podu-
binki, Maciejewa, Orniany.

Carte allemande au I /100,000 de la Russie occidentale) 1.
es limites marquent la ligne des postes les plus avancés de chaque cdté.

La rectification des positions résultant des limites fixées ci-dessus devra étre achevée le 3
décembre 1920, & 12 heures, et le compte rendu d’exécution sera adressé 4 la Comniission par les
soins des représentants des deux gouvernements dans la journée du 4 décembre 1920.

En gare de Kowno, le 30 novembre 1920.

Les membres de la commission :
(Signé) A. M. KEENAN.
CarrLo BERGERA.

P. CHARDIGNY.
2godne z originalem
an 8-11-22.
Naczelnik wydzialu.

1 Carte non reproduite dans ce Recueil.
. No 243.
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Done at Kowno station in the train of the League of Nations Military Commission of Control,
on the twenty-ninth day of November nineteen hundred and twenty, at 2 p.m., in the presence
of the above mentioned delegates and of the Military Commission of Control.

Seen, checked and approved by the Delegates and the Commission :

The Lithuanian Delegate : The Polish Delegate
(Signed) Is. JONYNAS. (Signed) MicH. KOSSAKOWSKI.
C. KLESCHTSCHINSKI.

The Military Commission of Control of the League of Nations :
(Signed) S. LASSITSCH.
A. M. KEENAN.
CarLo BERGERA.
P. CHARDIGNY.

NOTE TO THE LITHUANIAN AND POLISH GOVERNMENTS.

In conformity with the provisions of § 3 of the Protocol of November 29, 1920, the Military
Commission of Control of the League of Nations has fixed the boundaries of the neutral zone
which is to be established between the Lithuanian Army and General Zeligowski's troops as follows :

(1) On the Lithuanian side : ]

The line passing through : Jakiance, Strzelciszki, Kalance, Splengeniki, Kol, Panaszyszki,
Zukleje, Solowjiszki, Spindzie, Strawka, Szatarejnia, Dowgierdziszki, Chowszcztyna, Nowe Pole,
218, Kacieliszki, 229, 189, Sejbutany, Mlynek, the railway bridge over Brazola (left bank), Amey-
rynis, Podolosie, left bank of the Wilia to Wolejkiszki, Wicuny, Dowboryszki, Uzuzele, Pasieki,
Rynucie, Sznipancie, Okmiance, Antonowo, Kiemele, Uliczany, Pojodzie, Jodziszki, Western end
of the Northern shore of Lake Giedroitze, Janczury, Mezance, Northern shore of Lake Oswie as
far as Olka, Northern shore of Lake Boloma Labejsyzki, Janiszki.

(2) On the Polish side :

The line passing through : Deksznie, Mosty, Ozierance, Rudziszki, Obale, Jelenowo, 178,
road from Hill 178 to Stary-Mlyn, Gaj Sejmany (to the North of Hill 171), Olsoky (near Hill 201),
Kniazowszczyzna, Dobity, Miciuny, Lozdaiany. Jateluny, Brazola, Surmance, at the Right
Bank of River Wilia as far as Podworzance, Pokalnie, Siberowka, Plekiszki, Jawniuny, Birki,
Kwakce, Migucie, Nugary, Naruniszki, Burkile, Jakuhance, Swindaryszki, Kiejdaniele, Pokirny,
Majrance, Podubinki, Maciejewa, Orniany.

(See German 1 /100,000 map of Western Russia) 1.

These boundaries mark the line of the most advanced posts on each side.

The rectification of positions resulting from the boundaries laid down above shall be completed
by December 3, 1920, at 12 noon, and the report on the carrying out of this rectification shall be
seuit to the Commission through the Representatives of the two Governments on December 4, 1920.

Kowno Railway Station, November 30, 1920.

The Members of the Commission ;
(Signed) A. M. KEENAN.
CarrLo BERGERA,
P. CHARDIGNY.

1 Map not reproduced in this Series.

No. 243.






N° 244.

ESPAGNE ET NORVEGE

Echange de notes rvelatif au regle-
ment provisoire des relations com-
merciales entre les deux pays.
Madrid, le 1* décembre 1921.

SPAIN AND NORWAY

Exchange of Notes regarding the
provisional regulation of Commer-
cial Relations. Madrid, December

1, 1921.
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No. 244. — ECHANGE DE NOTES
ENTRE LES GOUVERNEMENTS
ESPAGNOL ET NORVEGIEN
RELATIF AU REGLEMENT
PROVISOIRE DES RELATIONS
COMMERCIALES ENTRE LES
DEUX PAYS. MADRID, LE
rer DECEMBRE 1921.

Textes officiels espagnol et frangats communi-
qués par le Ministre des Affaires élrangéres de
Norvége. Llenregistrement de cet accord a eu liew
le 14 mars 1922,

LEGATION ROYALE DE NORVEGE
EN ESPAGNE

MADRID, le 1€ décembre 1921.

MONSIEUR LE MINISTRE,

T’ai I'honneur de porter a la connaissance de
Votre Excellence que, comme résultat des con-
versations que nous venons d’entretenir, et en
attendant qu'il soit possible de conclure une
Convention de commerce définitive entre la
Norvége et I'Espagne, le Gouvernement nor-
végien est d’accord avec le suivant Arrange-
ment intérimaire entre les deux pays :

I. Le Gouvernement espagnol s’engage a
appliquer aux marchandises norvégiennes, avec
une majoration de 25 9%, pour chaque article,
les droits de la seconde colonne du tarif espagnol
de douane en tout temps en vigueur, avec les
modifications introduites par la « Real Orden »
du 3 juin 1921, pendant qu’elle restera en vi-
gueur,

II. Le Gouvernement norvégien s'engage
4 appliquer aux marchandises espagnoles les

TEXTE ESPAGNOL. — SpPANISH TEXT.

No. 244. CANJE DE NOTAS
ENTRE LOS GOBIERNOS ESPA-
NOL Y NORUEGO-SOBRE EL
ACUERDO QUE REGULA PRO-
VISIONALMENTE LAS RELA-
CIONES COMERCIALES ENTRE
AMBOS PAISES. MADRID 1 DE
DICIEMBRE DE 192r1.

Spanish and French official texts communicated
by the Norwegian Minister for Foreign Affairs.
The registration of this agreement ftook place on
March 14, 1922.

MiINISTERIO DE EsTADO.

MADRID, 1° de Diciembre de 1921

ExcMmo SENOR :

Muy Sefior mio : En contestacidn a la atenta
Nota que con fecha de hoy se ha servido V. E.
dirigirme tengo la honra de participarle que,
como resultado de las conversaciones celebradas
tltimamente, y en espera de que sea posible
concluir un Convenio definitivo entre Espafia y
Noruega, el Gobierno de S. M. esta de acuerdo
en el siguiente arreglo provisional entre ambos
Paises :

I. El gobierno espafiol se compromete [a
aplicar a las mercancias noruegas, con un au-
mento de veinticinco por ciento para cada arti-
culo, los derechos de la segunda columna del
Arancel espafiol de Aduanas vigente en cual-
quier tiempo, con las modificaciones introducidas
por la Real Orden de 3 de Junio de 1921 mientras
dicha Real Orden esté en vigor.

II. El Gobierno noruego se compromete a
aplicar a las mercancias espafiolas los derechos
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droits minima du tarif de douane norvégien
en tout temps en vigueur. .

III. Le Gouvernement norvégien s’engage,
en outre, 4 pourvoir & l'importation et a au-
toriser la vente et la consommation, dans les
limites fixées par la législation norvégienne,
des quantités de spiritueux et de vins espa-
gnols d’une teneur alcoolique supérieure a
14° nécessaires aux besoins du pays.

IV. En tenant compte des restrictions que les
importations des dites boissons ont subies pen-
dant les derniers mois par suite du traitement
différentiel auquel elles ont été soumises, le Gou-
vernement norvégien, sans préjudice de l'ar-
rangement définitif, s’engage a pourvoir a I'im-
portation d’une quantité minima de spiritueux
et de vins d’une teneur alcoolique supérieure &
14°, d’origine et de provenance espagnoles, de
150.000 (cent cinquante mille) litres jusqu’au
31 mars 1922. Dans ce contingent est compris
le vin Malaga. Le dit contingent de 150,000
litres ne pourra é&tre réexporté dans un but
commercial.

V. En acceptant ce contingent, le Gouverne-
ment espagnol se réserve, de sa part, toute liberté
pour insister dans ses demandes antérieures au
sujet des négociations relatives 4 l'arrange-
ment définitif.

VI. Cet arrangement intérimaire entrera en
vigueur immédiatement et prendra fin le 31 mars
1922.

Je dois ajouter que par cette Note et la Note
analogue de Votre KExcellence acceptant les
clauses que je viens d’insérer, le Gouvernement
norvégien considérera conclu I’Arrangement
intérimaire dont il est question,

Veuillez agréer, Monsieur le Ministre, les
assurances de ma trés haute considération.

(Signé) M. LIE,

Son Excellence
Monsieur GoNZALEZ HONTORIA,
Ministre d’Etat,
etc., etc., etc.

Pour copie conforme,
Christiania, le 8 mars
C. SwiITH,

Chef de division.

1922.

No. 244.

minimns del Arancel de Aduanas noruego
vigente en cualquier tiempo.

III. El Gobierno noruego se compromete,
ademds, a proveer a la importacién y a autorizar
la venta y el consumo en los limites fijados por
lalegislacién noruega de las cantidades de bebi-
das espirituosas y vinos espafioles de un tenor
alcohdlico superior a catorce grados, requeridas
para las mnecesiuades del pais.

IV. Teniendo en cuenta las restricciones que
las importaciones de dichas bebidas han sufrido
durante los Wltimos meses a consecuencia del
trato diferencial a que han estado sometidas, el
Gobierno noruego, sin perjuicio del arreglo de-
finitivo, se compromete a proveer a la importa-
cién de una cantidad minima de bebidas espiri-
tuosas y de vinos de un tenor alcohdlico superior
a catorce grados, de origen y procedencia
espafioles de ciento cincuenta mil (150.000)
litros hasta al 31 de Marzo 1922. En este con-
tingente esti incluido el vino Malaga. Dicho
contingente de ciento cincuenta mil (150.000)
litros no podrd ser reexportado de Noruega con
un fin commercial.

V. Al aceptar este contingente, el Gobierno
espafiol se reserva, por su parte plena libertad
para insistir en sus demandas anteriores, en las
negociaciones relativas al arreglo definitivo.

VI. Este arreglo provisional entrard en vigor
inmediamente y terminard el 31 de Marzo de
1922.

9Al tener la honra de participar 4 V. E. cuanto
precede me complazeo en manifestarle que, me-
diante la entrega que acaba de hacerme V. E.
de su citada Nota y la presente, el Gobierno de
S. M. estima concluido el arreglo povisional.

Aprovecho la oportunidad parareiterarA V. E.
las seguridades de mi mas distinguida consi-
deracion.

(Firmado) ManueL GONZALEZ HONTORIA.

Excmo. Sefior Michael S. LIE,
Enviado Extraordinario y Ministro
Plenipotenciario de S. M. el Rey de
Noruega, etc. etc., etc.

Pour copie conforme :
- Christiania, le 8 mars 1g922.
C. SMITH.
Chef de division.
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1 TRADUCTION.

MiNISTERE D’ETAT.

MADRID, le 1% décembre, 1921.

MONSIEUR LE MINISTRE,

En réponse 4 votre lettre de ce jour, j’ai 'honneur de vous faire connaitre qu’a la suite des pour-
parlers qui ont eu lieu derni¢rement, le Gouvernement de Sa Majesté, tout en espérant qu’une
Convention définitive pourra étre conclue entre 'Espagne et la Norvége, est d’accord avec le suivant
arrangement intérimaire entre les deux pays :

I. Le Gouvernemént espagnol s’engage & appliquer aux marchandises norvégiennes, avec une
majoration de vingt-cing pour cent pour chaque article, les droits de la seconde colonne du tarif
espagnol de douane en tout temps en vigueur avec les modifications introduites parla « Real Order »
du 3 juin 1921 pendant qu’elle restera en vigueur.

II. Le Gouvernement norvégien s’engage 4 appliquer aux marchandises espagnoles les droits
minima du tarif des douanes norvégien en tout temps en vigueur.

ITI. Le Gouvernement norvégien s’engage en outre 4 pourvoir 4 I'importation et 4 autoriser la
vente et la consommation, dans Ies limites fixées par la législation norvégienne, des quantités de
spiritueux et de vins espagnols d’une teneur alcoolique supérieure 4 quatorze degrés, nécessaires au
besoin du pays.

IV. En tenant compte des restrictions que les importations des dites boissons ont subies pendant
les derniers mois par suite du traitement différentiel auquel elles ont été soumises, le Gouvernement
norvégien, sans préjudice de ’arrangement définitif, s’engage & pourvoir 4 I'importation d'une quan-
tité minima de spiritueux et de vins d’une teneur alcoolique supérieure & quatorze degrés d’origine
et de provenance espagnole de 150.000 (Eent cinquante mille) litres jusqu’au 31 mars 1922. Dans ce
contingent est compris le vin Malaga. Ledit contingent de 150.000 (cent cinquante mille) litres ne
pourra étre réexporté dans un but commercial.

V. En acceptant ce contingent, le Gouvernement espagnol se réserve de sa part, toute liberté
pour insister dans ses demandes antérieures au sujet des négociations relatives a l'arrangement
définitif. .

1 Traduit par le Secrétariat de la Société des Nations.
No 244.
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1 TRANSLATION.

No. 244. — EXCHANGE OF NOTES BETWEEN THE SPANISH AND
NORWEGIAN GOVERNMENTS REGARDING THE PROVISIONAL

REGULATION OF COMMERCIAL RELATIONS BETWEEN

THE

TWO COUNTRIES. MADRID, DECEMBER 1, 1921.

MINISTRY OF STATE.

MADRID, December 1, 1921.

YouR EXCELLENCY,

In reply to your letter of to day’s date, I have
the honour to inform you that, as a result of
our recent conversations, and until such time as
it may be possible to conclude a permanent
commercial convention between Spain and
Norway, H. M. Government consents to the

RovaL NORWEGIAN
LEGATION IN SPaIN.

MADRID, December 1, 1921.

YouR EXCELLENCY,

I have the honour to inform you that, as a
result of our recent conversations, and until
such time as it may be possible to conclude a
permanent commercial convention between
Norway and Spain, the Norwegian Government
consents to the following ad interim agreement
between the two countries :

following ad interim agreement between the
two countries :

I. The Spanish Government undertakes to apply to Norwegian merchandise, subject to an
increase of 25%, on each article, the duties specified in the second column of the Spanish Customs
Regulations which are permanently in force, as amended by the Royal Decree of June 3, 1921, SO
long as the latter shall remain in force.

I1. The Norwegian Government undertakes to apply to Spanish merchandise the minimum
duties specified in the Norwegian Customs Regulations which are permanently in force.

III. The Norwegian Government further undertakes to give facilities for the importation and
to authorise the sale and consumption within the limits prescribed by the Norwegian laws, of such
quantities of Spanish wines and spirituous liquors, containing more than 14%, of alcohol, as are
required for the needs of the country.

IV. Having regard to the restrictions which have been placed on the importation of these
beverages during the last few months as a result of the differential treatment to which they have
been subjected, the Norwegian Government undertakes without prejudice to the terms which may
be finally agreed on, to give facilities, until March 31, 1922, for the importation of a quantity —
not less than 150,000 (one hundred and fifty thousand litres — of wines and spirituous liquors
- produced in or exported from Spain, and containing more than 14%, of alcohol. Malaga wines will be
included in the above quantity. The re-export, with a view to profit, of the ration of 150,000 litres
shall not be permitted. '

V. The Spanish Government, while agreeing to the above mentioned quantity, entirely reserves
its right to persevere in its former requests in regard to negotiations for a permanent agreement.,

! Translated by the Secrétariat of the League of Nations.
No. 244.
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VI. Cet arrangement intérimaire entrera en vigueur immédiatement et prendra fin le
31 mars 1922.

En ayant I'honneur de porter ce qui précéde 4 la connaissance de Votre Excellence, je m’em-
presse de lui faire savoir que le Gouvernement de Sa Majesté considére le réglement provisoire
comme conclu par la remise que Votre Excellence vient de ne faire de la note précitée et par la
présente réponse.

Je saisis cette occasion, etc.,
(Signé) MANUEL GONZALEZ HONTORIA.

A Son Excellence
M. Michel S. LIE,
Envoyé extraordinaire et Ministre
plénipotentiaire de S. M. le Roi de Norvége, etc.

N?® 244.
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VI. The present ad tnierim agreement shall come into force immediately and shall terminate

on March 31, 1922.

I have the honour to inform Your Excellency
that H. M.’s Government regards the ad inferim
agreement as concluded by virtue of the note
which you sent me and of my present note in
reply,

I have, etc.,

Signed) MANUEL GONZALEZ HONTORIA.

His Excellency M. S. Lig,
Envoy Extraordinary and Minister
Plenipotentiary of H. M. the King
of Norway,
etc., etc., etc.

T desire to add that the Norwegian Govern-
ment regards the ad interim agreement in ques-
tion as having been concluded by virtue of this
note and the similar note of Your Excellency
agreeing to the clauses inserted above.

(Signed) M. LIE.

His Excellency
Manuel GONZALEZ HONTORIA,
Minister of State,
etc., etc., etc.

No. 244.






N° 245.

ALLEMAGNE ET POLOGNE

Convention au sujet du réglement
provisoire des questions ayant
rapport aux fonctionnaires, signée
a Berlin le 9 novembre 1919 et
Convention additionnelle signée a
Paris le 9 janvier 1920.

GERMANY AND POLAND

Convention for the provisional settle-
ment of questions relating to
officials, signed at Berlin, Novem-
ber 9, 1919 and supplementary
Convention, signed at Paris,
January 9, 1920.
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TEXTE ALLEMAND. — GERMAN TEXT.

No. 245. — DEUTSCH-POLNISCHER VERTRAG! UBER DIE VOR-
LAUFIGE REGELUNG VON BEAMTENFRAGEN, GEZEICHNET IN
BERLIN AM 9. NOVEMBER 1919 UND ZUSATZABKOMMEN,
GEZEICHNET IN PARIS AM g. JANUAR 192zo0.

Textes officiels allemand et polonais communiqués par le Ministére des Affaires étrangéres de I Al-
lemagne et par la Délégation polonaise auprés de la Société des Nations. L'envegistrement de cette
Convention a ew liew le 16 mars 1922.

Die DEuTSCHE REGIERUNG und die POLNISCHE REGIERUNG, von dem Wunsche geleitet, in
den nach dem Friedensvertrage von Deutschland an Polen abzutretenden Gebieten einen schroffen
Wechsel in der Verwaltung und Rechtspflege tunlichst zu vermeiden,

Sind iibereingekommen, Vereinbarungen iiber die vorldufige Belassung der in den abzutre-
tenden Gebieten titigen deutschen Beamten in ihrer bisherigen Amtstitigkeit zu treffen, und haben
zu diesem Zwecke zu ihren Bevollmichtigten ernannt :

Die DEUTSCHE REGIERUNG :

Den Ministerialdirektor, Wirklichen Geheimen Legationsrat, Herrn Ernst voN SiMsoN, und
Den Geheimen Regierungsrat und Vortragenden Rat, Herrn Dr. Edgar LOEHRS ;

Die POLNISCHE REGIERUNG :

Den Unterstaatssekretar, Herrn Dr. Wladyslaw voN WROBLEWSKI, und
Den Unterstaatssekretir, Herrn Dr. Zygmunt SEYDA.

Die Bevollmichtigten haben sich, nachdem sie einander ihre Vollmachten mitgeteilt und diese
in guter und gehériger Form befunden haben, iiber folgende Bestimmungen geeinigt :

Aritkel 1. -

Deutscherseits sind ausser den bereits zugelassenen Vertrauenspersonen mit den gleichen
Befugnissen weitere Vertrauenspersonen bei den Leitern der folgenden Behérden zugelassen :

Oberpostdirektion in Bromberg,
Oberpostdirektion in Danzig,
Eisenbahndirektion in Bromberg,
Eisenbahndirektion in Danzig,
Wasserbauamt in Bromberg,

Wasserbauamt in Danzig,

Oberzolldirektion in Bromberg,
Oberzolldirektion in Danzig,

Hauptzollamt in Lissa,

Gestlt in Stargard, :
Schulabteilung bei der Regierung in Bromberg,
Schulabteilung bei der Regierung in Danzig,

! Cette Convention a été mise en vigueur sans qu’un échange de ratifications ait eu lieu.
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TexTE Poronais. — Poriss TEexT.

No. 245. — NIEMIECKO-POLSKI UKLAD?! CO DO TYMCZASOWEGO UNORMO-
WANIA SPRAW URZEDNICZYCH, PODPISANY W BERLINIE, DNIA 9.
LISTOPADA 1919 R., JUMOWA DODATKOWA, PODPISANA W PARYZU,
DNIA 9. STYCZNIA 1920 R. :

German and Polish official texts communicated by the German Ministry for Foreign Affasrs and by
the Polish Delegation accredited to the League of Nations. The registration of this Convention
took place March 16, 1922.

RzADY NIEMIECKI 1 POLSKI, powodowane zyczeniem, aby w ziemiach, majacych w myél
traktatu pokojowego by¢ odstapionemi Polsce przez Niemcy, unikngé o ile mozna naglej zmiany
w administracji i wymiarze sprawiedliwoéci,

Zgodzily sie na zawarcie ukladu wzgledem chwilowego zatrzymania w ziemiach, Polsce przyz-
nanych, urzednikéw niemieckich, naich dotychezasowych stanswiskach i w tym celu mianowaly,
jako swych pelnomocnikéw :

RzAD NIEMIECKI :

Dyrektora ministerjalnego, rzeczywistego tajnego radce legacyjnego pana Ernesta von
SiMsoNa i tajnego radce rejencyjnego i radce referenta pana dra Edgara LOEHRSA ;

RzAD PoLski:

Podsekretarza stanu pana dra Wladyslawa WROBLEWSKIEGO i
Podsekretarza stanu pana dra Zygmunta SEYDE.

Po wymianie swych pelnomocnictw, uznanych za dobre i nalezyte co do formy, pelnomocnicy
zgodzili si¢ na nastepujace postanowienia :

Artykut 1.

Précz ustanowionych juz mezdéw zaufania, Rzad Niemiecki zgodzil si¢ na innych jeszcze mezéw
zaufania z temi samemi pelmomocnictwami przy kierownikach ponizszych wladz :

Naddyrekcji Poczty w Bydgoszczy,

Naddyrekeji Poczty w Gdansku,

Dyrekeji Kolei w Bydgoszczy,

Dyrekcji Kolei w Gdanskuy,

Urzedu Budownictwa Wodnego w Bydgoszczy,
Urzedu Budownictwa Wodnego w Gdansku,
Naddyrekeji Cet w Bydgoszczy,

Naddyrekcji Cel w Gdafiskuy,

Gléwnego Urzedu Celnego w Lesznie,
Stadniny w Starogradzie, :

Wydzialu Szkolnego przy Rejencji w Bydgoszczy,
Wydzialu Szkolnego przy Rejencji w Gdafisku,

! This Convention came into force without an exchange of ratifications having taken place.
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Provinzialschulkollegium in Danzig,
Schulabteilung bei der Regierung in Marienwerder,
Landratsamt in Kempen,

Landratsamt in Rawitsch,

Landratsamt in Lissa,

Landratsamt in Birnbaum,

Landratsamt in Wirsitz,

Landratsamt in Kolmar,

Regierung und Landratsamt in Bromberg,
Regierungshauptkasse in Bromberg,
Landgericht in Bromberg,
Oberlandesgericht in Marienwerder,
Amtsgericht in Soldau,

Landgericht in Lissa,

Amtsgericht in Namslau,

Amtsgericht in Gross-Wartenberg.

Es bleibt vorbehalten, solche Vertrauenspersonen auch noch bei den Leitern anderer Behorden
innerhalb der abzutretenden Gebiete zu bestellen.

Auf Wunsch der Deutschen Regierung wird die Polnische Regierung gegebenenfalls eine zu-
gelassene Vertrauensperson durch eine andere geeignete Personlichkeit ersetzen.

Artikel 2.

Nach Inkrafttreten des Friedensvertrages geht die Verwaltung der abzutretenden Gebiete
entsprechend der militirischen Riumung und Besetzung auf die Polnische Regierung iiber.

Avrtikel 3.

Die Deutsche Regierung wird mit allem Nachdruck darauf hinwirken, dass die deutschen
Beamten, die am 15. Oktober 1919 in den abzutretenden Gebieten titig waren, ihre bisherige Amts-
tatigkeit im Interesse der ordnungsmissigen Fortfithrung der Geschiafte wihrend einer Irist von
zwel Monaten fortsetzen. Die Frist 1auft von dem letzten Tage des Monats an, an dem der Friedens-
vertrag im Verhiltnis zwischen Deutschland und Polen in Kraft tritt.

Die Polnische Regierung behilt sich vor, auf die Titigkeit einzelner deutscher Beamten zu
verzichten.

Fiir die Abwicklung der Geschafte, fiir die Ubergabe des Staatseigentums und fiir die Uber-
leitung in die neuen Verhiltnisse werden alle beteiligten deutschen Dienststellen in den abzutre-
tenden Gebieten Uberleitungsstellen einrichten, die durch eine im Einvernehmen der Deutschen
Regierung und der Polnischen Regierung zu treffende besondere Regelung tunlichst einheitlich
organisiert und zusammengefasst werden sollen.

Avrtikel 4.

Die Verwendung der deutschen Beamten im polnischen Dienste iiber den im Art. 3, Abs. 1
vorgesehenen Zeitpunkt hinaus, wird durch eine besondere Vereinbarung geregelt werden. Die
hieriiber bereits schwebenden Verhandlungen sollen unverziiglich zum Abschluss gebracht werden.

Artikel 5.

Die Polnische Regierung erklért, dass sie auf die sich aus dem Art. g2, Abs. 4, dem Art. 297
sowie der Anlage zu Art. 298 des Friedensvertrages ergebende Befugnis zur Zuriickbehaltung und
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Prow. Kolegjum Szkolnego w Gdarisku,
Wydzialu Szkolnego przy Rejencji w Kwidzynie,
Starostwa w Kempnie,

Starostwa w Rawiczu,

Starostwa w Lesznie,

Starostwa w Miedzychodzie,

Starostwa w Wyrzysku,

Starostwa w Chodziezy,

Rejencji i Starostwa w Bydgoszczy,

Glowne] Kasy Rejencyjnej w Bydgoszezy,
Sadu Krajowego w Bydgoszczy,

Wyiszego Sadu Krajowego w Kwidzynie,
Sadu Okregowego w Dzialdowie,

Sadu Krajowego w Lesznie,

Sadu Okregowego w Namyslowie,

Sadu Okregowego w Sycowie.

Zastrzega si¢ mozno$¢ przydania takich mezéw zaufania kierownikom innych jeszcze wiadz
w obrebie obszaréw, przyznanych Polsce.

Na zyczenie Rzadu Niemieckiego Rzad Polski zastapi w danym razie ustanowionego meia
zaufania inna odpowiednig osoba.

Artykut 2.

Z chwila, gdy traktat pokojowy uzyska moc obowigzujaca, administracja obszaréw, przyznanych
Polsce, przechodzi do Rzadu Polskiego w miarg tego, jak beda one opréiniane i zajmowane przez
wojska. : :

Artvkut 3.

Rzad Niemiecki wywrze caly nacisk w tym kierunku, aby urzednicy niemieccy, ktdrzy byli
na stanowiskach w ziemiach, przyznanych Polsce, w dniu 15. paZdziernika 1919r., gwoli nalezytego
postepu czynnoéci urzgdowych sprawowali dalej swe obowiazki przez okres dwuch miesiecy.

Okres ten biegnie, poczynajac od ostatniego dnia tego miesiaca, w ktdrym traktat pokojowy
nabierze mocy we wzajemnym stosunku Niemiec i Polski.

Rzad Polski zasirzega sobie mozno$¢ zrzeczenia sie ustug poszczegdlnych urzednikéw niemiec-
kich.

Celem przekazania wlasnosci rzadowej, celem przejecia czynnosci oraz wprowadzenia ich w
tryb nowych stosunkéw, wszystkie odnoéne urzedy niemieckie utworza biura regulacyjne, ktére.
winny by¢ w sposéb, o ile mozna, jednolity zorganizowane i zogniskowane w drodze osobnych
przepiséw, wydac si¢ majacych przez Rzad Niemiecki i Rzad Polski po zobopélnem porozumieniu.

’

Artykul 4.

Sprawa korzystania z niemieckich sit urzedniczych w stuzbie polskiej ponad okres, przewidzian
w ust. 1 art. 3, uregulowana zostanie w drodze osobnego porozumienia. Wszczete juz w tym przed-
miocie rokowania winny by¢ bezzwlocznie doprowadzone do kofica.

Artykut 5.

Rzad Polski o$wiadcza, ze z nadanego mu przez art. 92 ust. 4, art. 297 oraz dodatek do art, 298
traktatu pokojowego upowaznienia do zatrzymania i likwidacji niemieckiego dobra, niemieckich
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Liquidation von deutschen Giitern, Rechten und Interessen insoweit verzichtet, als solche Giiter,
Rechte und Interessen am 1. Oktober 1919 deutschen Beamten zustanden, die gemiiss Art. 3, Abs. 1
des gegenwirtigen Vertrages in ihrem Amte in den abzutretenden Gebieten verbleiben und auf
deren Titigkeit die Polnische Regierung nicht unverziiglich verzichtet. Diesen Beamten werden
ihre Ehefrauen sowie die am 15. Oktober 1919 zu ihrem Hausstand gehérenden Familienangehérigen
und das am gleichen Tage zu ihrem Hausstand gehérende Personal gleichgestellt.

Zugunsten samtlicher anderen Beamten sowie zugunsten der Ruhegehalts- und Wartegeld-
empfinger, der Witwen und minderjihrigen Kinder verstorbener Beamten verzichtet die Polnische
Regierung auf die im Absatz 1 bezeichnete Befugnis insoweit, als es sich um das bewegliche Ver-
mogen dieser Personen handelt.

Sofern die Polnische Regierung von dem ihr nach Abs. 2 verbleibenden Rechte zur Liquida-
tion unbeweglichen Vermégens Gebrauch macht, wird sie den Eigentiimer auffordern, innerhalb
einer ihm mitzuteilenden Frist von mindestens einem Jahr den der Liquidation unterliegenden
Gegenstand freihindig zu verkaufen, und zwar nach Massgabe der in den abzutretenden Gebieten
auch fiir die polnischen Staatsangehoérigen geltenden Gesetze.

Den aus den abzutretenden Gebieten abwandernden deutschen Beamten wird, vorbehaltlich
der weitergehenden Bestimmungen des Friedensvertrages, eine Abzugsfrist von drei Monaten ge-
wihrt. Diese Frist 1auft von dem Inkrafttreten des gegenwirtigen Vertrages oder, soweit es sich
um die in den Dienst der polnischen Verwaltung tretenden deutschen Beamten handelt, von der
Beendigung dieses Dienstverhiltnisses an ; sie endet spitestens mit dem Ablauf von 5 Monaten
nach dem Tage des Inkrafttretens des Friedensvertrages.

Den abwandernden Personen werden die im Artikel 91, Abs. 8 des Friedensvertrages vorge-
sehenen Rechte hinsichtlich der Mitnahme des beweglichen Vermégens eingerdumt. Sie diirfen
in der Mitnahme dieses Vermogens durch polnische Ausfuhrverbote nur insofern beschrinkt wer-
den, als die Verbote sich auf lebendes Vieh. landwirtschaftliche Maschinen oder solche Lebensmittel-
vorrite erstrecken, die iiber den Bedarf des eigenen Haushaltes fiir die Dauer von vier Wochen
hinausgehen.

Artikel 6.

Die deutschen Beamten unterliegen wihrend ihrer auf Grund dieses Vertrags sich ergebenden
Tatigkeit ausschliesslich der deutschen Besteuerung.

Artikel 7.

Die im Einverstandnisse mit der Deutschen Regierung in Polen titigen deutschen Beamten
gelten als von ihrer vorgesetzten Behgrde beurlaubt, welche die Disziplinarbefugnisse ihnen gegen-
tiber behilt. Die Beamten haben keinen polnischen Staatsdienereid zu leisten, sondern lediglich
eine schriftliche Erklirung abzugeben, durch die sie die gewissenhafte Erfiillung aller sich aus ihrer
Tatigkeit im polnischen Dienste ergebenden Pflichten iibernehmen.

Die polnischen Behérden konnen durch Vermittlung der im Artikel 3 des gegenwirtigen Ver-
trags vorgesehenen deutschen Uberleitungsstellen die Entbindung deutscher Beamten von ihren
Dienstgeschiften verlangen.

Bei der Inanspruchnahme der Titigkeit der Beamten werden die polnischen Behorden alles
vermeiden, was unter Beriicksichtigung der bestehenden Verhiltnisse mit den nationalen Empfin-
dungen und den Gewissenspflichten deutscher Beamten unvereinbar ist. In Streitfallen werden
die deutschen Uberleitungsstellen auf Anrufen der Beamten die Vermittlung zwischen diesen und
den Behérden iibernehmen.

Artikel 8.

Die deutschen Beamten unterliegen keinen militdrischen Sondefgerichten. Soweit sie von
einem biirgerlichen Sondergericht abzuurteilen sind, wird auf Antrag der deutschen Ueberleitungs-
stellen die Ueberleitung der Strafsache in das ordentliche Verfahren angeordnet, sofern eine Frei-
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prawi intereséw korzystaé nie bedzie, o ile takie dobro, prawa i interesy w dniu 1. pazdziernika'tgrgr,
przystugiwaty tym urzednikom niemieckim, ktérzy w myél art. 3 ust. I niniejszego ukladu pozo-
staja w przyznanych Polsce ziemiach na swych stanowiskach, i ktdrych dalszych ustug Rzad Polski
bezwlocznie sie nie zrzeknie. Na réwni z tymi urzednikami traktowane beda ich zony i czlonkowie
rodziny, ktérzy nalezeli do grona domownikéw na dniu 15. pazdziernika 1919 r., tudziez osoby,
ktdre nalezaly w tej samej dacie do ich stuzby domowe;.

Z upowaznienia wspomnianego w ust. I Rzad Polski korzysta¢ nie bedzie réwniez w stosunku
do wszystkich innych urzednikéw, tudziez w stosunku do emerytéw i pobierajacych poczekalne,
w stosunku do wddéw i maloletnich dzieci, pozostalych po urzednikach, o ile chodzi o ruchomy
majatek tych osdb.

Skoro Rzad Polski korzysta¢ bedzie z zachowanego sobie wedlug ust. 2 prawa likwidacji
majatku nieruchomego, wezwie whadciciela do sprzedazy z wolnej reki rzeczy, podlegajacych likwi-
dacji, w terminie, wyznaczyé mu si¢ majacym, conajmniej zaé rocznym, a to zgodnie z ustawami,
istniejgcemi na przyznanych Polsce obszarach w stosunku do obywateli Paristwa Polskiego. Urzed-
nikom niemieckim, opuszczajacym przyznane Polsce obszary, wyznaczony bedzie z zastrzezeniem
dalej idacych postanowien traktatu pokojowego trzymiesieczny termin do wyjazdu. Termin ten
biegnie od wejécia w Zycie niniejszego ukladu albo, gdy rzecz dotyczy urzednikéw niemieckich,
obejmujacych posady w administracji polskiej, od chwili ustania ich stosunku stuzbowego, a
koficzy sie, najpdzniej po uplywie pieciu miesiecy od daty wejscia w zycie traktatu pokojowego.

Wyjezdzajacym urzednikom niemieckim przyznane beda prawa co do zabrania majatku rucho-
mego, przewidziane w art. g1 ust. 8 traktatu pokojowego. W zabieraniu tego majatku moga oni
by¢ o tyle tylko skrepowani przez polskie zakazy wywozowe, o ile zakazy te éciagaé sie beda do
Zywego inwentarza, maszyn rolniczych oraz zapaséw zywno$ciowych, gdyby te ostatnie przeznaczone
byly do uzytku domowego na okres powyzej 4 tygodni.

Artykut 6.

Urzednicy niemieccy w okresie sprawowania obowigzkdw, opartych na niniejszym ukladzie
beda pociagani do oplacania jedynie podatkéw niemieckich.

Artykul 7.

Urzednicy niemieccy, pracujacy w Polsce na zasadzie porozumienia z Rzgdem Niemieckim
uwazani bedg za urlopowanych przez przelozone nad nimi wladze, ktére zachowuja w stosunku do
nich pelnomocnictwa dyscyplinarne. Urzednicy ci nie beda skladaé polskiej przysiegi sluzbowej,
lecz maja zlozy¢ jedynie oSwiadczenie na piémie, iz sumiennie wykonywaé beda wszystkie obo-
wiazki, wynikaijqce z ich dzialalnoéci w shuzbie polskie;.

Wriadze polskie mogg za poérednictwem przewidzianych w art. 3 niniejszego ukladu niemieckich
biur regulacyjnych zada¢ zwolnienia urzednikéw niemieckich od ich obowiazkdéw stuzbowych.

Zatrudniajac urzednikéw niemieckich, wladze polskie beda unikaé wszystkiego, co przy
uwzglednieniu istniejacych stosunkéw nie daloby sig pogodzi¢ z ich uczuciami narodowemi i obowiaz-
kami sumienia. Gdyby zaszly co do tego spory, niemieckie biura regulacyjne na wezwanie urzednikéw
podejma sie poérednictwa pomigdzy nimi a wladzami.

Artykut 8.

Urzednicy niemieccy nie podlegaja nadzwyczajnemu sadownictwu wojennemu. Gdyby mieli
by¢ sadzeni przez nadzwyczajny sad cywilny, sprawa na Zadanie niemieckich biur regulacyjnych
bedzie przeniesiona na droge zwyklego postepowania, o ile przewidywaé mozna kare zamknigcia
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heitsstrafe von mehr als drei Monaten oder eine Geldstrafe von mehr als dreitausend Mark zu
erwarten ist. Bevor das Sondergericht auf eine solche Strafe erkennt, wird es der Ueberleitungs-
stelle Gelegenheit zur Stellung des Antrags geben. .

Artikel g.

Die deutschen Beamten geniessen den vollen Schutz der Polnischen Regierung.

Artikel 10.

Die deutschen Beamten erhalten fiir die Zeit ihrer Tatigkeit im polnischen Dienste die ihnen
nach den deutschen Vorschriften zustehenden Beziige in polnischer Mark, soweit nicht die pol-
nischen Vorschriften ziffernmissig giinstiger fiir die Beamten sind ; der Kursunterschied bleibt
ausser Ansatz. Dabei werden die Beamten denjenigen Beamten gleichgestellt, die der polnischen
Sprache in Wort und Schrift-méchtig sind. Ueber die Einreihung der Beamten in Rang- und Ge-
haltsklassen werden sich die beiderseitigen Verwaltungen unter Beteiligung der Ueberleitungs-
stellen und der Beamtenausschiisse ins Benehmen setzen.

Die Polnische Regierung zahlt den Beamten, deren Familienangehérige aus den abzutretenden
Gebieten verzogen sind und die nunmehr einen doppelten Haushalt fithren, einen Zuschlag von
25 vom Hundert zu den Dienstbeziigen.

Die in den Absitzen I und 2 vorgesehenen Zahlungen erfolgen je nach den im Einzelfalle mass-
gebenden Vorschriften monatlich oder vierteljahrlich im voraus aus den polnischen Kassen.,

Avriikel 11.

Die Polnische Regierung wird Sach- und Rechtsschiden sowie Schiden an Leben und Gesund-
heit, die den im polnischen Dienste téitigen deutschen Beamten, ihren Familienangehorigen
oder ihrem Hausstandspersonal bei Zusammenrottungen oder bei einem Zusammenlauf von Men-
schen durch offene Gewalt oder durch Anwendung der dagegen getroffenen gesetzlichen Mass-
regeln entstehen oder seit der Besetzung der abzutretenden Gebiete entstanden sind, in voller Hohe
des Zeitwerts ersetzen. Dabei sollen fiir Grund, Hohe und Umfang des Schadenersatzes die zur Zeit
des Inkrafttretens des gegenwirtigen Vertrags.geltenden preussischen Gesetze massgebend sein.

Avrtikel 12.

Insoweit nach deutschem Rechte eine Haftung des Staats fiir Unfille von Beamten besteht,
tritt fiir die Zeit der Tatigkeit der deutschen Beamten im polnischen Dienste Polen an die Stelle

des Deutschen Reichs oder Preussens.

Artikel 13.

Deutsche Beamte, die innerhalb der im Artike] 5, Abs. 4 des gegenwirtigen Vertrags vorgese-
henen Abzugsfrist infolge der Beendigung ihres Dienstverhiltnisses ihren Wohnsitz verlassen,
haben das Recht, die von ihnen gemietete Wohnung mit einer Frist von zwei Wochen zu kiindigen.

Artikel 14,

Die Bestimmungen des gegenwirtigen Vertrags finden sinngemisse Anwendung auf Geist
liche, Religionsdiener und Kirchenbeamte, auf Volksschullehrer sowie auf mittelbare Staatsbeamtc
und Angestellte bei Reichs-, Staats- und Kommunalbehorden.
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ponad 3 miesigce lub grzywne ponad 3000 marek. Zanim sad nadzwyczajny wyrzecze taka kare,
da sposobnoé¢ biuru regulacyjnemu do odpowiedniego wystapienia.

Artykut g.

Urzednicy niemicccy korzystaja z zupeinej opieki Rzadu Polskiego.

Artykul 10.

Urzednicy niemieccy otrzymuja przez czas pozostawania w stuzbie polskiej nalezne im place
w polskich markach wedle przepiséw niemieckich, chybaby wynagrodzenie wedle przepiséw polskich
bylo dla nich cyfrowo korzystniejsze ; réznica kursu nie wchodzi w rachube. Przytem beda oni
postawieni naréwni z tymi urzednikami, ktérzy umieja po polsku wyrazac sig w stowie i pismie. Co do
stopniowania urzednikéw wedlug rang i klas placy oba rzady wejda ze soba w porozumienie przy
udziale biur regulacyjnych i delegacji urzedniczych.

Urzednikom, ktdrych cztonkowie rodzin opuécili przyznane Polsce obszary, i ktérzy prowadza
obecnie dwa domy, Rzad Polski doptacat bedzie, tytulem dodatku, 25 %, pobieranego przez nich
uposazenia.

Wyplaty, przewidziane w ust. 1 i 2, dokonywane beda przez Kasy Polskie stosownie do przepi-
séw, w poszczegdlnym wypadku obowigzujacych, kwartalnie albo miesiecznie z gdry.

Artykui 11

Rzad Polski powetuje calkowicie wedlug wspdlczesnej wartoéci ukrzywdzenia wlasnosci i
praw, tudziez uszczerbki na zyciu lub zdrowiu, ktdérychby doznali pozostali w stuzbie polskiej
urzednicy niemieccy, czlonkowie ich rodzin lub ich stuzba domowa w razie gromadnych wystapien
lub zbiegowiska ludzi, badZ przez jawng przemoc, badz wskutek powzigtych przeciwko temu krokéw
legalnych, albo tez o ile nastapilyby one po dacie zajecia obszaréw, przyznanych Polsce. Przyczem
zasada, wysoko$¢ i zakres wynagrodzenia krzywd majg by¢ oceniane wedle ustaw pruskich, jakie
obowigzywaé bedg w dacie wejécia w zycie niniejszego ukladu.

Artykul 12.

Gdyby wedle prawodawstwa niemieckiego odpowiedzialnoé¢ za nieszczedliwe wypadki, przez
urzednikéw doznane, mialo ponosi¢ pafistwo, Polska w okresie pozostawiania urzednikéw niemiec-
kich w stuzbie polskiej zastapi Rzesz¢ Niemiecka lub Prusy.

Artykut 13.

Urzednicy niemieccy, opuszczajacy swe miejsce pobytu przed uptywem okresu wyjazdowego,
w art. 5 ust. 4 niniejszego ukladu przewidzianego, z powodu ustania ich stosunku stuzbowego,
majq prawo wypowiedzie¢ wynajete przez nich mieszkania w terminie dwutygodniowym.

Artykut 14.

. Warunki niniejszego ukladu stosowane byé maja odpowiednio do duchownych, stuzebnikéw
religijnych i urzednikéw koScielnych, nauczycieli ludowych, poérednich urzednikéw pafistwowych
oraz funkcjonarjuszéw wladz Rzeszy, krajowych i komunalnych,
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Artikel 15.

Den deutschen Beamten diirfen aus der Nichtkenntnis oder fiir ihre Amtshandlungen nicht
geniigenden Kenntnis der polnischen Sprache keinerlei Nachteile erwachsen.

Aritkel 16.

Fir das Gebiet der Rechtspflege und der Justizverwaltung gelten folgende besondere Be-
stimmungen :

Die im Art. 3, Abs. 1 fiir die Amtsfortdauer bestimmte Frist endet firr die Justizbeamten in
dem jetzt von den polnischen Behorden besetzten Gebiete jedenfalls mit dem 31. Mérz 1920. In den
noch unbesetzten, nach dem Friedensvertrag an Polen fallenden Gebieten endet sie mit der mili-
tarischen Riumung und der Besetzung durch Polen, falls die Raumung und Besetzung nach dem
5 Dezember 1919 erfolgt ; andernfalls endet sie mit diesem Tage.

Wihrend der Ueberleitungszeit wird hinsichtlich der Organisation, des Gerichtsstandes und
des Rechtszuges unterstellt, dass der Friedensvertrag nicht vor dem 1. Januar xgzo in Kraft trete.
Soweit das Reichsgericht in Strafsachen fiir die Untersuchung und Entscheidung in erster Instanz
zustandig ist, tritt an seine Stelle das ortlich zustindige Schwurgericht, dessen Entscheidung
dem Rechtsmittel der Revision unterliegt. Die Urteile der Gerichte ergehen wihrend der Ueber-
leitungszeit auf Grund des gegenwirtigen Vertrags.

. Samtliche, das materielle Recht und das Verfahren betreffenden Gesetze und Verordnungen
b}e1ben in Kraft, soweit siec nicht durch polnische Gesetze und Verordnungen abgedndert worden
sind. Letztere, sowie alle anderen polnischen Gesetze und Verordnungen, die fiir das besetzte Gebiet
erlassen sind, werden auch auf das bisher unbesetzte Gebiet erstreckt. Hinsichtlich des Rechts-

mittels der Revision wird die Verletzung polnischer Gesetze der Verletzung deutscher Reichsgesetze
gleichgestellt,

Die.preussischen Justizbeamten, die ihre Tatigkeit in den abzutretenden Gebieten fortsetzen,
unterliegen der Aufsicht der preussischen Justizverwaltung, die im Einvernechmen mit der pol-
nischen Justizverwaltung vorgehen wird. _

) Soweit sich nicht aus den Bestimmungen dieses Artikels ein anderes ergibt, fir_lden die Be-
stimmungen des gegenwirtigen Vertrags, insbesondere auch diejenigen iiber dic Befreiung von der
Liquidation, auf die Justizbeamten entsprechende Anwendung.

Artikel 17.

Dieser Vertrag soll ratifiziert und die Ratifikationsurkunden sollen sobald als méglich in Berlin
ausgetauscht werden,

Der Vertrag tritt gleichzeitig mit dem Friedensvertrag in Kraft.

. Zu Urkund dessen haben die Bevollmichtigten diesen Vertrag unterzeichnet und mit ihren
Siegeln versehen.

Ausgefertigt in doppelter Urschrift in Berlin am g. November 1919.
(Gez.) v. SIMSON.
LOEHRS.

Dr. v. WROBLEWSKI.
Dr. ZvemUNT SEYDA.
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Artykut 13.

Urzednicy niemieccy nie powinni by¢ narazani na zadne krzywdy z tytulu nieznajomosci
lub niedostatecznej znajomoéci jezyka polskiego przy odno$nej czynnoéci stuzbowe;j.

Artykut 16.

W dziedzinie wymiaru sprawiedliwosci, tudziez administracji sadowej obowigzywaé maja
nastepujace warunki szczegdlne :

Dla urzednikéw sgdownictwa koriczy si¢ okres ich dalszego urzedowania, oznaczony w art.
3 ust. I w ziemiach, zajetych juz obecnie przez wtadze polskie w kazdym razie zdniem 31. grudnia
1920 r. W ziemiach, przyznanych w traktacie pokojowym Polsce, a dotychczas nie zajetych,
koficzy sig ten okres w miarg tego, jak bedg one oprdzniane z wojsk i zajmowane przez Polskg, o ile
opréznianie to i zajmowanie nastapi po d. 3I grudnia 1919 r. ; w przeciwnym razie konczy si¢ w
tej dacie.

W okresie przejéciowym przypuszcza sie co do organizacji, podlegloéci sadowe;j i toku instancji
saddéw zwyczajnych, ze traktat pokojowy uzyskuje moc dopiero w dniu 1. stycznia 1920 r. O ile Sad
Rzeszy bytby powolany w sprawach karnych do éledztwa i wyrokowania w pierwszej instancji,
zastapi go wladciwy co do miejsca sad przysieglych, ktdrego orzeczenie moze by¢ przedmiotem rekur-
su rewizyjnego. Wyroki sadéw zapadaja w okresie przejéciowym na podstawie niniejszego ukladu.

Weszelkie ustawy i rozporzadzenia dotyczace prawa materjalnego i procedury, pozostaja
wmocy, chyba, ze bylyby zmienione przez ustawy i rozsporzadzenia polskie. Te ostatnie, tudziez
wszystkie inne ustawy 1 rozporzadzenia polskie, jakie wydane zostaly dla obszaru zajetego, beda
rozciagnigte na niezajety dotychczas obszar. Co do rekursu rewizyjnego, to pogwalcenie ustaw pols-
kich staje naréwni z pogwalceniem ustaw Rzeszy Niemieckie),

Pruscy urzednicy sadowi, ktérzy beds pracowali w dalszym ciagu na przyznanych Polsce
obszarach, podlegajg nadzorowi pruskiej administracji sadowej, ktdra dzialaé¢ bedzie w porozu-
mieniu z takaz administracja polska.

0 ile z warunkéw tego artykutu nie wynika co innego, postanowienia niniejszego uktadu, mia-
nowicie wzgledem zwolnienia od likwidacji, stosowane byé maja i do urzednikéw sadownictwa.

Artykut 17.

Niniejszy uklad winien by¢ ratyfikowany, i wymiana dokumentdéw ratyfikacyjnych winna
nastapi¢ jaknajrychlej w Berlinie.

Uktad uzyska moc w dniu wymiany dokumentéw ratyfikacyjnych.

W dowdd niniejszego pelnomocnicy uktad ten podpisali i pieczeciami swemi opatrzyli.
Sporzadzono w dwuch pierwopisach w Berlinie, dnia 9. listopada 1919 r.

(Podp.) v. SIMSON.
LOEHRS. |
Dr. v. WROBLEWSK]I.
Dr. ZveMunNT SEYDA,
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SCHLUSSPROTOKOLL.

Die unterzeichneten Bevollmichtigten der DEUTSCHEN REGIERUNG un der POLNISCHEN RE-
GIERUNG, namlich : '

Fiir die DEUTSCHE REGIERUNG :

Der Ministerialdirektor, Wirkliche Geheime Legationsrat, Herr Ernst von Simson, und
Der Geheime Regierungsrat und Vortragende Rat, Herr Dr. Edgar LOEHRs ;

THiir die POLNISCHE REGIERUNG :

Der Unterstaatssekretdr, Herr Dr. Wladyslaw voN WROBLEwWsKI, und
Der Unterstaatssekretdr, Herr Dr. Zygmunt SEYDA,

geben bei Unterzeichnung der Vereinbarungen iiber die vorliufige Belassung der in den abzu-
tretenden Gebieten tdtigen deutschen Beamten in ihrer bisherigen Amtstitigkeit” die, folgenden
Erklirungen ab :

1. Beide Teile sind damit cinverstanden, dass die Frage der Rechte der im Art, 14 niher be-
zeichneten Personen und ihrer Anstellungsverhiltnisse demnachst durch besondere Verhandlungen
geregelt werden wird.

2. Im Hinblick auf die unter den deutschen Beamten in den abzutretenden Gebieten an-
scheinend bestehende Beunruhigung stellt die Polnische Regierung ausdriicklich fest, dass pol-
nischerseits unter keinen Umstinden eine Internierung von Beamten oder ein sonstiger administra-
tiver Eingriff in ihre persénliche Freiheit vorgenommen werden wird.

3. Die deutschen Beamten, die in den bereits von Polen besetzten Gebieten titig sind, erhalten
die Gehilter gemiss Art. 10, Abs. 1,5atz I des Vertrags vom I. Oktober 1919 ab. Soweit Gehélter
in dieser Héhe noch nicht bezahlt sind, erhalten die Beamten die Differenz fiir die Zeit vom 1. Ok-
tober bis 31. Dezember 1919 sofort nachgezahlt. Die Differenz fiir die Zeit vom 1. April bis zum
1. Oktober 1919 zwischen den deutschen sowie preussischen und den héheren polnischen Beziigen
crhalten die Beamten in zwei Raten, und zwar am 15. Januar 1920 und am 15. April 1920, sofern sie
zu den betreffenden Zeitpunkten noch im polnischen Dienste téitig sein werden.

Die Vorschrift des Art. 10, Abs. 2 des Vertrages tritt zugleich mit dem Vertrage selbst in Kraft.

4. Die in den Absétzen 4 und 5 des Art. 5 des Vertrages bezeichneten Rechte stehen auch den
Ehefrauen der Beamten sowie den am 15. Oktober 1919 zu dem Hausstand gehérenden Familien-
angehorigen und dem am gleichen Tage zu ihrem Hausstand gehérenden Personal zu.

Dieses Protokoll soll ohne besondere Bestitigung mit Austausch der Bestitigungsurkunden
zum Vertrag als von den beiden Regierungen genehmigt gelten.

Zu Urkund dessen haben die beiderseitigen Bevollmichtigten dieses Protokoll unterzeichnet
und mit ihren Siegeln versehen.

Ausgefertigt in doppelter Urschrift in Berlin, den 9. November 1919,

(Gez). v. SIMSON.
LOEHRS.
Dr. v. WROBLEWSKI.
Xr. ZveMUNT SEYDA.
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PROTOKOE KONCOWY.

Nizej podpisani pelnomocnicy Rzadéw Niemieckiego i Polskiego, niianowicie :

Za RzAD NIEMIECKI :

dyrektor ministerjalny rzeczywisty tajny radca legacyjny pan Ernst vOoN SIMSON i
tajny radca rejencyjny i radca referent pan Dr. Edgar LOEHRS,

Za RzAD Porsxki:

podsekretarz stanu pan dr. Wiadystaw WROBLEWSKI i
podsekretarz stanu pan dr. Zygmunt SEYDA

zdaja nastepujace oéwiadczenie przy podpisaniu ukladu o chwilowem pozostawieniu w ich czynnos-
ciach dotychczasowych urzednikéw niemieckich, pelniacych stuzbe na ziemiach, majacych by¢
odstapionemi :

1. Obiedwie strony sg zgodne w tem, ze kwestja praw i stosunku sluzbowego oséb, blizej okres-
lonych w art. 14, niebawem bedzie uregulowana w osobnych pertraktacjach.

2. Ze wzgledu na rzekomo panujace zaniepokojenie miedzy niemieckimi urzednikami, pelnigcymi
sluzbe na ziemiach, ktére maja by¢ odstapione, Rzad Polski stwierdza wyraznie, ze ze strony
polskiej nie nastapi w zadnym razie ani internowanie ani zadne inne administracyjne naruszenie
ich wolnoéci osobiste;j.

3. Urzednicy niemieccy pelnigcy stuzbe na ziemiach- przez Polske juz zajetych, otrzymajg
od 1 pazdziernika 1919 r. poczawszy pobory stosownie do art. 10 ust. 1 zdanie 1 ukladu. O ile pobory
w te] wysokoéci jeszcze nie sg wyplacone, urzednicy otrzymaja natychmiast réznice za czas od 1
pazdziernika do 31 grudnia 1919 r. Réznice za czas od 1 kwietnia do 1 paZdziernika 1919 r. miedzy
niemieckiemi i pruskiemi a wyzszemi polskiemi poborami urzednicy otrzymaja w dwuch ratach,
igia}nowicie 15 stycznia 1920 r. i 15 kwietnia 1920r., 0 ile wtedy jeszcze beda czynni w stuzbie pols-

€j. .

Przepis art. 10 ustep 2 ukladu wchodzi w zycie réwnocze$nie z ukladem samym.

4. Wymienione w ustepach 4 1 5 art. 5 ukladu prawa przyslugujg réwniez Zcnom urzednikéw,
czlonkom ich rodzin, nalezacym do grona domownikéw na dniu 15 pazdziernika 1919 r. tudzicz
osobom, ktdre nalezaly w tej samej dacie do ich sluzby domowe;j.

Niniejszy protokdl nalezy uwazaé za potwierdzony przez obydwa Rzady bez osobnego zatwier-
dzenia tylko na skutek wymiany dokumentdéw potwierdzajacych uklad.

W dowdd niniejszego obustronni pelnomocnicy protokdl ten podpisali i picczeciami swemi
opatrzyli.

-Sporzadzono w dwuch pierwopisach w Berlinie, dnia g. listopada 1919 r.

(Podp.) v. SIMSON.
LOEHRS.
Dr. v. WROBLEWSKI.
Dr. ZveaMuNT SEYDA.

No. 245
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1 TRADUCTION.

No. 245. — CONVENTION ENTRE L’ALLEMAGNE ET LA POLOGNE
AU SUJET DU REGLEMENT PROVISOIRE DES QUESTIONS
AYANT RAPPORT AUX FONCTIONNAIRES, SIGNEE A BERLIN
LE 9 NOVEMBRE 1919 ET CONVENTION ADDITIONNELLE,
SIGNEE A PARIS LE ¢ JANVIER 1920.

Le GOUVERNEMENT ALLEMAND et le GOUVERNEMENT POLONAIS, désireux d'éviter, autant
que possible, tout changement brusque dans I’administration et la juridiction des territoires que
I’Allemagne a cédés & la Pologne en vertu du Traité de paix,

Ont résolu de conclure un accord au sujet du maintien provisoire des fonctionnaires allemands
dans les fonctions qu'ils ont jusqu’ici exercées dans les territoires cédés, et ont désigné & cet effet
les Plénipotentiaires suivants :

LE GOUVERNEMENT ALLEMAND :
M. Ernest voN SimMsoN, conseiller intime de Légation, directeur ministériel, et

M. Edgar LorHRs, conseiller intime du Gouvernement.
LE GOUVERNEMENT POLONAIS ;

M. le Dr Wladislaw WROBLEWSKI, sous-secrétaire d’Etat, et
M. le Dr Zygmunt SEYDA, sous-secrétaire d’Etat.

Lesquels, aprés avoir échangé leurs pleins pouvoirs, trouvés en bonne et due forme, ont con-
venu des dispositions suivantes :

Avrticle 1.

Outre les représentants polonais déja acceptés par elle, I'Allemagne admet la présence d’autres
représentants avec les mémes attributions, auprés des chefs des services suivants :

Direction principale des postes a Bromberg ;

Direction principale des postes a Dantzig ;

Direction des chemins de fer a Bromberg ;

Direction des chemins de fer 4 Dantzig ;

Office des constructions fluviales & Bromberg ;

Office des constructions fluviales & Dantzig ;

Direction principale des douanes a Bromberg ;

Direction principale des douanes & Dantzig ;

Bureau principal des douanes & Lissa ;

Haras a Stargard ;

Département gouvernemental de l'instruction publique a Bromberg ;
Département gouvernemental de l'instruction publique & Dantzig ;
Conseil provincial de l'instruction publique & Dantzig ;

1 Traduit par le Secrétariat de la Société des Nations.
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1 TRANSLATION.

No. 245. — CONVENTION BETWEEN GERMANY AND POLAND FOR
THE PROVISIONAL SETTLEMENT OF QUESTIONS RELATING TO
OFFICIALS, SIGNED AT BERLIN NOVEMBER o, 1919, AND SUPPLE-
MENTARY CONVENTION, SIGNED AT PARIS, NOVEMBER g, 1920.

The GERMAN GOVERNMENT and the PoLISH GOVERNMENT, being desirous of avoiding, as far
as possible, too abrupt a transition in the administration of justice in the territories which are to
be ceded by Germany to Poland under the Treaty of Peace,

Have decided to conclude agreements concerning the provisional retention of German offi-
cials in the posts they have hitherto occupied in the ceded territories, and have appointed the
following plenipotentiaries for this purpose :

THE GERMAN GOVERNMENT :

Herr Ernst von SiMsoN, Ministerial Direktor (Head of a Department of the Ministry),
Wirklicher Geheimer Legationsrat, and

Dr. Edgar Lognrs, Privy Councillor and Reporting Councillor (Vortragender Rat) ;
THE PorLisH GOVERNMENT :

Dr. Wladislaw voN WROBLEWSKI, Under-Secretary of State, and
Dr. Zygmunt SEypa, Under-Secretary of State.

The Plenipotentiaries, having exchanged their full powers, found in good and due form,
agreed to the following provisions :

Article 1.

Itis agreed by Germany that, in addition to the confidential agents already authorized, confi-
dential agents invested with the same powers be attached to the Heads of the following Depart-
ments :

Central Postal Administration at Bromberg,

Central Postal Administration at Danzig,

Railway Administration at Bromberg,

Railway Administration at Danzig,

Water Board at Bromberg,

Water Board at Danzig,

Central Customs Administration at Bromberg,
Central Customs Administration at Danzig,

Central Customs Office at Lissa,

Stud-farm at Stargard,

Education Department of the Government at Bromberg,
Education Department of the Government at Danzig,
Provincial Teaching Staff at Danzig,

1 Translated by the Secertariat of the League of Nations.
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Département gouvernemental de l'instruction publique 4 Marienwerder ;
Bureau du Conseil régional & Kempen ;
Bureau du Conseil régional 4 Rawitsch ;
-Bureau du Conseil régional & Lissa ;
Bureau du Conseil régional 4 Birnbaum ;
Bureau du Conseil régional 4 Wirsitz ;
Bureau du Conseil régional 4 Kolmar ;
Gouvernement et bureau de la Diéte & Bromberg ;
Caisse principale du Gouvernement & Bromberg ;
Tribunal régional 4 Bromberg ;
Tribunal supréme & Marienwerder ;
Tribunal de baillage 4 Soldau ;
Tribunal régional a Lissa ;
Tribunal de bailliage & Namslau ;
Tribunal de bailliage & Gross-Wartenberg.
Le droit de désigner des représentants auprés des chefs d’autres services dans les territoires
cédés reste réservé.

Sur le désir du Gouvernement allemand, le Gouvernement polonais remplacera, le cas échéant,
un représentant déja autorisé par une autre personne qualifiée.

Article 2.

Aprés 'entrée en vigueur du Traité de Paix, I'administration des territoires cédés passera
4 la Pologne, au fur et a mesure des opérations militaires d’évacuation et d’occupation.

Article 3.

Le Gouvernement allemand s’efforcera, dans 'intérét de la bonne marche des services publics,
de laisser 4 leur poste, pendant une période de deux mois, les fonctionnaires allemands en service
au 15 octobre 1919 dans les territoires cédés. Ce délai commencera & courir du dernier jour du mois
durant lequel le Traité de paix sera entré en vigueur, entre 1’Allemagne et la Pologne.

Le Gouvernement polonais se réserve le droit de renoncer aux services d’un fonctionnaire
allemand quelconque.

Pour I'expédition des affaires, le transfert des biens d’Etat et le passage 4 I'état de choses
nouveau, tous les services allemands intéressés créeront, dans les territoires cédés, des « offices
de transition » qui devront étre organisés et groupés dans toute la mesure du possible, d’une maniére
uniforme, conformément au réglement spécial qui fera I'objet d’un accord a conclure entre le Gou-
vernement allemand et le Gouvernement polonais,

Avrticle 4.

Une convention spéciale réglera la question de I'emploi des fonctionnaires allemands au ser-
vice de la Pologne pour toute période dépassant le délai prévu a l'article 3, § 1. Les négociations
actuellement en cours devront étre terminées immédiatement.

Article 5.

Le Gouvernement polonais déclare renoncer au droit de retenir et de liquider les biens, droits
et intéréts allemands, qui lui a été conféré par le § 4 de I'article 92, par l'article 297, et par l'annexe

No 245.
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Education Department of the Government at Marienwerder,
Office of the District Council at Kempen,

Office of the District Council at Ravitsch,

Office of the District Council at Lissa,

Office of the District Council at Birnbaum,

Office of the District Council at Wirsitz,

Office of the District Council at Kolmar,

Government Office and Office of the District Council at Bromberg,
Central Pay-Office at Bromberg,

Provincial Court at Bromberg,

Provincial Court of Appeal at Marienwerder,

Lower Court at Soldau,

Provincial Court at Lissa,

Lower Court at Namslau,

Lower Court at Gross Wartenberg.

The right is reserved to appoint such confidential agents to be attached also to the Heads
of other Departments within the ceded territory.

The Polish Government shall, at the desire of the German Government, replace by another
suitable person, should occasion arise, any confidential agent who had previously been accepted.

Article 2.

After the coming into force of the Treaty of Peace the transfer of the Administration of the
ceded territories to the Polish Government shall be effected by degrees in accordance with the
progress made in military evacuation of these territories by the one party and their occupation
by the other. '

Article 3.

The German Government will make every effort to ensure that German officials who were
serving in the ceded territories on October 15, 1919, should, in order to ensure continuity in the
conduct of official business, continue to discharge their official duties for a period of two months
after that date. This period shall be reckoned as from the last day of the month in which the Treaty
of Peace comes into force as far as it concerns Germany and Poland.

The Polish Government reserves the right to dispense with the services of individual German
officials. A

All the German Government offices concerned shall establish, in the ceded territories, offices
for the transfer of the Administration, which shall deal with the transaction of current business
and the transfer of state property, and shall organise the transition to the new conditions. These
offices shall, as far as possible, secure the uniform organisation and co-ordination of the special
regulations to be drawn up by agreement between the German and the Polish Government.

Article 4.

The employment of German officials in the Polish service beyond the period fixed in § 1 of
Article 3 shall be regulated by special agreement. Negotiations pending with regard to this matter
shall be terminated forthwith.

Article 5.

_The Polish Government declares that it waives the right conceded to it under § 4 of Article g2,
Article 297 and the Annex to Article 298 of the Treaty of Peace, of retaining or liquidating German
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a l'article 298 du Traité de Paix, dans la mesure ol ces biens, droits et intéréts appartenaient, a la
date du 1T octobre 1919, & des fonctionnaires allemands qui, en vertu du § 1¢r de l'article 3 du pré-
sent Accord, restent en fonctions dans les territoires cédés et aux services desquels le Gouvernement
polonais n’aura pas immédiatement renoncé, Les femmes de ces fonctionnaires, ainsi que les membres
de leur famille et le personnel de leur maison, au 1€ octobre 1919, jouiront des mémes priviléges.

Le Gouvernement polonais renonce au droit mentionné au paragraphe précédent, & 1'égard
des biens meubles de tous les autres fonctionnaires, des personnes recevant une pension de retraite
ou un traitement de disponibilité et des veuves et enfants mineurs des fonctionnaires décédés.

Si le Gouvernement polonais procéde a la liquidation des biens immobiliers, conformément
au droit qui lui est reconnu par le § 2z du présent article, il invitera le propriétaire 4 vendre, de
gré a gré, dans un délai qui lui sera fixé et qui devra étre d’'une année au moins, I'objet passible
de liquidation, conformément aux lois en vigueur pour les ressortissants polonais, dans les terri-
toires en question.

11 sera accordé aux fonctionnaires allemands quittant les territoires cédés, sous réserve de dis-
positions plus larges du Traité de paix, un délai d’émigration de trois mois. Ce délai commencera
a courir du jour ou le présent Accord entrera en vigueur ou, s’il s’agit des fonctionnaires allemands
passant au service de I'administration polonaise, du jour ol ils quitteront ce service ; le délai expi-
rera au plus tard cing mois & dater de I'entrée en vigueur du Traité de paix.

Les émigrants jouiront du droit qui leur est accordé, aux termes du § 8 de l'article 91 du Traité
de paix, d’emporter les biens meubles qui leur appartiennent. Les lois polonaises interdisant 1'expor-
tation ne pourront s’appliquer aux bien meubles des émigrants que dans la mesure ol elles visent
le bétail vivant, les machines agricoles ou une quantité de vivres supérieure a celle dont la famille
a besoin pour une période de quatre semaines.

Article 6.

Pendant la durée de leurs services, conformément & la présente Convention, les fonctionnaires
allemands sont soumis exclusivement aux impositions allemandes.

Article 7.

Les fonctionnaires allemands exergant, avec le consentement du Gouvernement allemand,
leurs fonctions en Pologne, seront considérés comme en congé par les chefs dont ils continuent a
relever, au point de vue disciplinaire. Les fonctionnaires ne préteront pas le serment d’usage a la
République polonaise ; ils ne feront quune déclaration écrite par laquelle ils s’engageront a remplir
consciencieusement tous les devoirs de leur charge, pendant qu'ils resteront au service de la Pologne.

Les autorités polonaises pourront, par l'intermédiaire des offices de transition allemands, dont
la création est prévue A l'article 3 du présent Accord, demander que des fonctionnaires allemands
soient relevés de leurs fonctions. Les autorités polonaises éviteront, & 1'égard des fonctionnaires
allemands, dans 1’exercice de leurs fonctions, tout ce qui serait, dans les conditions actuelles, incom-
patible avec le sentiment national et la conscience professionnelle des dits fonctionnaires. Les offices
allemands de transition, en cas de différend, serviront de médiateurs entre les autorités polonaises
et les fonctionnaires allemands,.

Article 8.

Les fonctionnaires allemands ne seront pas soumis aux tribunaux militaires. Quand ils compa-
raitront devant un tribunal civil spécial, I'affaire sera transmise, sur la demande des offices de
transition allemands, aux tribunaux ordinaires, si la peine prévue comporte un emprisonnement
de plus de trois mois ou une amende de plus de trois mille marks. Avant de prononcer une telle
condamnation, le tribunal spécial en avisera l'office de transition qui aura la faculté d'introduire
une requéte.
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property, rights and interests, in so far as such property, rights and interests belonged on October 1,
1919, to German officials who, in accordance with § 1 of Article 3 of the present Agreement, remain
in office in the ceded territories, and whose services the Polish Government does not immediately
dispense with. The wives of such officials and those members of their family and personnel who,
on 1October 15, 1919, were members of their household, shall enjoy the same rights as these offi-
cials.

The Polish Government waives the right referred to in § I as regards all other officials, as
well as pensioned officials, officials on half-pay, the widows and children under age of deceased
officials in so far as the movable property of these persons is concerned.

In cases where the Polish Government exercises the right appertaining to it under § 2 of liqui-
dating immovable property, it will invite the owner to sell by private treaty, within a fixed period

of not less than a year, the property which is to be liquidated, subject to the laws in force in the
ceded territories and binding also for Polish nationals.

The German officials who are leaving the ceded territories shall be granted a period of three
months for their removal, subject to any provisions of the Treaty of Peace allowing a longer period.
This period shall begin with the coming into force of the present Agreement or, in the case of German
officials entering the service of the Polish Administration, on the date on which their employment
in that service terminates. This period shall in no case exceed five months from the day on which
the Treaty of Peace comes into force.

Persons leaving the ceded territories shall enjoy the right to remove their movable property
provided for in § 8 of Article g1 of the Treaty of Peace. In removing such property from the ceded
territories they shall be subject to the Polish export prohibitions only in so far as live-stock and
agricultural machinery are concerned, and such foodstuffs as exceed the requirements of their
own household for a period of four weeks.

Article 6.

During the period of service provided for in the present Agreement, the German officials
shall be subject exclusively to German taxation.

Article 7.

The German officials who, with the consent of the German Government, are serving in Poland
shall be considered as being seconded, and shall remain under the jurisdiction of their official supe-
riors.  Such officials shall not be obliged to take the oath taken by Polish Government officials,
but shall merely furnish a written declaration that they undertake to fulfil conscientiously all the
duties devolving upon them in the course of their employment in the Polish administration.

The Polish Authorities may demand that German officials be relieved of their duties, by applying
to the German Transfer Offices, provided for in Article 3 of the present Agreement.

In making use of the services of these officials, the Polish Authorities shall avoid everything
which, in view of existing circumstances, is incompatible with their national sentiments or con-
trary to their sense of duty as German officials. In case of dispute, the German Transfer Offices
shall, on application by the officials, act as mediators between the latter and the Authorities.

Article 8.

German officials shall not be subject to the jurisdiction of special Courts martial. Should
it be necessary to bring them before a special civil Court, the case shall, at the request of the Transfer
Offices, be dealt with by ordinary procedure, if the offence is not punishable by imprisonment for
a period exceeding three months or a fine exceeding three thousand marks. Before pronouncing
sentence in such cases, the special Court shall give the Transfer Office an opportunity of submitting
a request for the application of the ordinary procedure.
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Article 9.

Les fonctionnaires allemands jouiront de la pleine protection du Gouvernement polonais.

Article 10.

Les fonctionnaires allemands au service de la Pologne recevront, en marks polonais, pendant
la durée de ce service, les traitements auxquels ils ont droit d’aprés les réglements allemands, sauf
si les réglements polonais sont plus favorables ; il ne sera pas tenu compte de la différence des
cours. Ils bénéficieront, en outre, des avantages accordés aux fonctionnaires possédant la langue
polonaise. Les deux administrations fixeront, avec le concours des offices de transition et des comités
de fonctionnaires, le rang et la catégorie des fonctionnaires.

Le Gouvernement polonais versera aux fonctionnaires dont les familles auront quitté le terri-
toire cédé et qui, de ce fait, auront & leur charge double frais de ménage, une augmentation de
25 9, sur leurs traitements.

Les paiements prévus aux alinéas 1 et 2 du présent article seront effectués par les caisses polo-
naises, un mois ou trois mois d’avance, conformément aux dispositions fixées dans chaque cas.

Arlicle 11.

Le Gouvernement polonais indemnisera les fonctionnaires allemands au service de la Pologne,
les membres de leur famille ou le personnel de leur maison, pour tout préjudice d’ordre matériel
ou légal, ainsi que pour tout préjudice porté i leur vie ou a leur santé, qui pourront résulter ou
qui ont résulté d’attroupements ou d’émeutes, ou de la répression légale de ces désordres, depuis
Poccupation des territoires cédés ; I'indemnité correspondra a la pleine valeur, 4 ’époque, des biens
détruits. L’étendue et la valeur de ces dommages-intéréts seront calculées d’aprés les lois prussiennes
en application au moment de l'entrée en vigueur de la présente Convention.

Avriicle 12.

Dans tout accident qui pourrait survenir 4 des fonctionnaires et qui, d’aprés les lois allemandes,
engage la responsabilité de I’Etat, la Pologne se substituera au Reich allemand ou & la Prusse, en
ce qui concerne les fonctionnaires allemands, pendant tout le temps ol ceux-ci seront au service
de la Pologne. -

Article 13.

Les fonctionnaires allemands qui, & I'expiration de leur service, quitteront leur domicile dans
le délai fixé au § 4 de l'article 5 de la présente Convention, bénéficieront du droit de ne donner
congé qu'avec préavis de quinze jours.

Article 14.

Les stipulations de la présente Convention seront applicables, par analogie, aux ecclésiastiques,
ministres des cultes et fonctionnaires d’Eglise, aux instituteurs ainsi qu’aux fonctionnaires d’Etat
et employés assimilés, auprés des autorités du Reich, d’Etat et communales,
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Article g.

The German officials shall enjoy the full protection of the Polish Government.

Article 10.

During their period of service with the Polish Administration, German officials shall draw
in Polish marks the salaries due to them in accordance with German regulations, provided that
the salaries laid down by Polish regulations are not higher in Polish currency ; the difference in
the exchange shall not be taken into account. These officials shall be placed on the same footing
as the officials who are able to speak and write Polish. The two Administrations, in conjunction
with the Transfer Offices and the Officials’ Committees shall decide as to grading and salary of
these officials.

The Polish Government shall pay an allowance of 25 %, of their salary to officials whose families
have left the ceded territories, and who, therefore, have to keep up a double establishment. The
payment of salaries provided for under § 1 and 2 shall be made by the Polish Treasury in advance,
monthly or quarterly, according to the regulations applicable in each individual case.

Article 11.

The Polish Government shall indemnify, to the full amount of damage estimated at the time,
German officials in the Polish service, as well as members of their families or households, for all
injuries to property, rights, life, limb, or health, which result from or, since the occupation of the
ceded territory, have resulted from, riots or disturbances, in consequence of open violence or of
legal measures taken to repress it. The right to compensation and the amount of damages shall
be determined by the Prussian law in force when the present Agreement comes into effect.

Article 12,

In so far as, according to German law, there is any State liability for accidents to officials,
Poland shall take the place of the German Reich or of Prussia so long as the German officials remain
in the service of Poland.

Article 13.

German officials who, owing to the termination of their-appointments, leave their place of
residence within the time allowed for withdrawal in Article 5, § 4, shall have the right to give up
on two week’s notice any dwelling leased by them.

Article 14.

The provisions of the present Agreement apply equally to clergymen, ministers of religion,
church officials, public-school teachers, subordinate State officials and employees of the Reich,
State and Municipal Authorities.
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Article 15.

Les fonctionnaires allemands qui ne connaissent pas la langue polonaise ou qui la connaissent
insuffisamment pour les nécessités de leur service, ne devront subir de ce chef aucun préjudice.

Avrticle 16.

Les dispositions spéciales suivantes seront applicables 4 la juridiction et & 'administration
de la justice :

En ce qui concerne les magistrats, le délai de continuation de service, prévu au § 1 de l'article 3
expirera, dans tous les cas, au 31 mars 1920, dans les territoires actuellement placés sous I'adminis-
tration polonaise. Dans les territoires attribués par le Traité de paix & la Pologne, mais qui ne se
trouvent pas encore placés sous l'administration polonaise, le délai expirera au moment de F'éva-
cuation militaire et de Yoccupation par la Pologne, si 'évacuation et ’occupation ont lieu aprés
le 31 mars 1920 ; dans le cas contraire, il expirera le 31 mars 1920,

En ce qui concerne l'organisation, la juridiction et la procédure judiciaire, il est entendu que,
pendant la période transitoire, le Traité de paix n’entrera pas en vigueur avant le 16f janvier 1g20.
Pour tous les cas ou ce tribunal du Reich est compétent, en premiére instance, pour examiner et
juger une affaire criminelle, la cour d’assises locale exercera la juridiction ; appel pourra étre inter-
jeté de ses décisions. Les jugements des tribunaux seront, pendant la période transitoire, rendus
en vertu de la présente Convention.

Toutes les lois et tous les décrets concernant le droit matériel et la procédure resteront en
vigueur, dans la mesure ol ils n’auront pas été modifiés par des lois et décrets polonais. Ces derniers,
ainsi que toutes les autres lois et tous les décrets polonais, qui auront été introduits dans le terri-
toire occupé, seront également applicables au terrifoire qui n’a pas été jusqu’ici occupé. En ce qui
concerne le pourvoi en cassation, toute violation des lois polonaises aura le méme effet que la viola-
tion des lois allemandes. )

Les magistrats prussiens qui continueront & remplir leurs fonctions dans les territoires cédés,
seront soumis au contrdle de 'administration judiciaire prussienne, qui agira d’accord avec 'admi-
nistration judiciaire polonaise. .

Dans la mesure ol les dispositions du présent article ne s’y opposent pas, les dispositions de la
présente Convention, spécialement celles concernant l’exemption de la liquidation, seront par
analogie applicables aux magistrats.

Article 17.

La présente Convention sera ratifiée et I'échange des instruments de ratification aura lieu
aussitdt que possible & Berlin,
La présente Convention entrera en- vigueur le jour de I'entrée en vigueur du Traité de paix.

En foi de quoi, les Plénipotentiaires ont signé la présente Convention et y ont apposé leurs sceaux.

Fait 4 Berlin, en double exemplaire, le g novembre 1919.

(Signé) von SIMSON. ~(Signé) Dr von WROBLEWSKI.
LOEHRS. Dr Zvemunt SEYDA,
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Article 15.

The German officials shall suffer no disadvantages owing to ignorance of the Polish language
or insufficient knowledge of that language for the discharge of their duties.

Avrticle 16.

With regard to the administration of law and justice, the following special provisions shall
apply :

PP The period for continuance in office laid down in Article 3, § 1, comes to an end in the case
of judicial officials in the territory now occupied by the Polish Authorities on March 31, 1920, at
latest. In territory as yet unoccupied, but falling to Poland under the Treaty of Peace, the period
of office comes to an end on military evacuation and occupation by Poland, provided the eva-
cuation and occupation take place after March 31, 1920 ; otherwise it ends on that date.

During the period of transition it is understood, with regard to judicial organisations and
jurisdiction, that the Treaty of Peace shall not come into force before January 1, 1920. In so far
as the Reich Court is competent to try and decide criminal cases in the first instance, it shall be
replaced by the competent Local Court of Assize, whose decision shall be subject to appeal. During
the period of transition, the Courts shall issue judgments in virtue of the present Agreement.

All Statutes and Decrees affecting substantive law and procedure shall remain in force, in
so far as they are not altered by Polish Statutes and Decrees. The latter, together with all other
Polish Statutes and Decrees enacted for the occupied territory, shall be extended to include the
territory hitherto unoccupied. As regards legal procedure in respect of appeals, offences against
Polish laws shall be treated in the same way as offences against laws of the German Reich.

Prussian judicial officials who remain in office in the ceded territory shall be subject to the
supervision of the Prussian Administration of Justice, which shall act in agreement with the Polish
Administration of Justice.

In so far as no contrary provision is contained in this article, the provisions of the present
Agreement, specially those regarding exemption from liquidation, shall apply to judicial officials.

Article 17.

This Agreement shall be ratified and the ratifications shall be exchanged at Berlin as soon
as possible. .
The Agreement shall come into force simultaneously with the Treaty of Peace.

N In faith whereof the Plenipotentiaries have signed this Agreement and affixed their seals
thereto.

Done in duplicate at Berlin on November g, 1g919.

(Signed) voN SIMSON, (Signed) Dr. von WROBLEWSKI.
LOEHRS. Dr. ZveMuNT SEYDA.
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PROTOCOLE FINAL.

Les soussignés, plénipotentiaires du GOUVERNEMENT ALLEMAND et du GOUVERNEMENT
POLONAIS, 4 savoir :

PouR LE GOUVERNEMENT ALLEMAND :
M. Ernst voN SimsoN, conseiller intime de Légation, directeur ministériel, et

M. le Dr Adgar LoEHRS, conseiller intime du Gouvernement.

PouR LE GOUVERNEMENT POLONAIS :
M. le Dr Wladyslaw WROBLEWSKI, sous-secrétaire d’'Etat, et
M. le Dr Zygmunt SEYDA, sous-secrétaire d’Etat.

Au moment de procéder a la signature de la Convention relative au maintien provisoire des
fonctionnaires allemands, dans les territoires cédés, pour qu'ils puissent continuer 4 remplir leurs
fonctions, déclarent ce qui suit :

I. Les deux Parties se sont mises d’accord pour que les questions des droits des personnes
mentionnées a 'article 14 et de leurs rapports de service soient réglées sous peu par des accords
spéciaux.

2. Vu l'inquiétude qui semble se manifester parmi les fonctionnaires allemands dans les ter-
ritoires cédés, le Gouvernement polonais déclare expressément que les autorités administratives
polonaises ne procéderont, en aucun cas, a I'internement des fonctionnaires et ne porteront aucune

by

atteinte a leur liberté individuelle.

3. Les fonctionnaires allemands qui remplissent leurs fonctions dans les territoires déja
occupés par la Pologne, toucheront leurs traitements 4 partir du 1er octobre 1919, conformément
au § 1 de l'article 10 (premiére phrase de la présente Convention). Dans le cas o1 ces traitements
n’auraient pas encore été versés, les fonctionnaires toucheront immédiatement la différence pour
la période du 1er octobre au 31 décembre 1919. La différence pour la période du 1er avril au
1T octobre 1919 entre le montant des émoluments allemands et prussiens d’un cdté et le montant
plus élevé des émoluments polonais de l'autre, sera touchée en deux termes, le 15 janvier 1920
et le 15 avril 1920, par les fonctionnaires allemands qui se trouveront 4 ces dates au service de la
Pologne.

Les dispositions du § 2 de I'article 10 de la présente Convention entreront en vigueur le jour
de l'entrée en vigueur de la présente Convention.

4. Les femmes des fonctionnaires, les membres de leur famille vivant sous le méme toit le
15 octobre 1919 et leur personnel de maison, bénéficieront également des droits prévus par les
§§ 4 et 5 de l'article 5 de la présente Convention.

Par I’échange des instruments de ratification de la Convention, le présent Protocole sera
considéré comme approuvé par les deux Gouvernements, sans qu’une confirmation spéciale soit
nécessaire.

En foi de quoi, les Plénipotentiaires ont signé le présent Protocole et y ont apposé leurs sceaux.

Fait a Berlin, en double exemplaire, le 9 novembre 1919.

(Signé) von SIMSON. (Signé) Dr von WROBLEWSKI.
(Signé) LOEHRS. : (Signé) Dr ZveMuNT SEYDA.
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FINAL PROTOCOL.

_ The undersigned Plenipotentiaries of the GERMAN GOVERNMENT and of the POLISH GOVERNMENT,
VIZ.

For THE GERMAN GOVERNMENT :

Herr Ernst voN SimsoN, Ministerial Director {Head of a Department of the Ministry),
Wirklicher Geheimer Legationsrat (Councillor of Legation), and )

Herr Dr. Edgar LoEHRs, Privy Councilllor and Reporting Councillor (Vortragender Rat);

For THE PoLisH GOVERNMENT :
Herr Dr. Wladyslaw WRoOBLEWSKI, Under-Secretary of State, and
Herr Dr. Zygmunt SEyDA, Under-Secretary of State ;

On signing the Agreement regarding the provisional retention in their offices of the German
officials in the ceded territories, make the following declarations :

(1) Both parties are agreed that the question of the rights of the persons specified in
Article 14 and the conditions of their employment shall in the near future be considered by special
negotiations.

(2) In view of the apparent anxiety existing among German officials in the ceded territories
the Polish Government expressly undertakes that under no circumstances will Poland intern such
officials or infringe their personal freedom by any other administrative means.

(3) The German officials in office in the territory already occupied by Poland shall receive
salaries on the scale laid down in Article 10, § 1, Section 1 of the Treaty of October 1, 1919.
Officials who are not yet in receipt of salaries of this amount shall at once be paid the difference
for the period from October 1 to December 31, 1919. The difference, for the period from April 1
to October 1, 1919, between the German and Prussian salaries, on the one hand, and the higher
Polish salaries on the other, shall be paid to the officials in two instalments, the first on January 15,
1920, and the second on April 15, 1920, provided that the officials are on those dates still in the
Polish service. Article 10, § 2, of the Agreement comes into force at the same time as the
Agreement itself.

{4) The rights specified in §§ 4 and 5 of Article 5 of the Agreement shall be accorded
to the wives of the officials, to the members of officials’ families included in the households on
October 15, 1919, and to persons belonging to their household staff at that date.

This Protocol shall, without special confirmation, be considered as approved by both Govern-
ments as from the exchange of ratifications of the Agreement.

In faith whereof the Plenipotentiaries of both parties have signed this Protocol and affixed
their seals thereto.

Done in duplicate at Berlin on November g, 1919.

(Signed) von SIMSON. (Signed) Dr. von WROBLEWSKI.
(Signed) LOEHRS. (Signed) Dr. ZvoMunt SEYDA.
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CONVENTION ADDITIONNELLE 2

a l'arrangement allemand-polonais concernant
la continuation des services des fonctionnaires
allemands.

. Le ‘GOUVERNEMENT ALLEMAND et le Gou-
VERNEMENT POLONAIS ont convenu de faire
une stipulation supplémentaire 4 1’Arrange-
ment allemand-polonais concernant la conti-
nuation des services des fonctionnaires alle-
mands sur les territoires cédés a la Pologne,
et ont a cet effet nommé comme leurs pléni-
potentiaires :

Le GOUVERNEMENT ALLEMAND :
M. Ernst voN SiMsoN, Directeur au Ministére
des Affaires ‘étrangéres ;
Le GOUVERNEMENT POLONAIS :

M. Léon Janta PoLczyNski, Sous-Secrétaire
d’Etat ;

M. le Général T. pE RozZwADOWSKI ;

M. I'’Amiral Kazimierz POREBSKI ;

M. Kazimijerz Orszowski, Directeur du Dé-
partement au Ministére des Affaires étran-
géres.

Les plénipotentiaires, aprés avoir échangé
leurs pleins pouvoirs reconnus en bonne et due
forme, ont convenu des dispositions suivantes :

Article um’que;

L’article 17 de 'arrangement sera modifié par
la stipulation que l'arrangement entrera en
vigueur dans le méme temps que le Traité de
Paix de Versailles.

Fait en double & Paris, le 9 janvier 1920.

VON SIMSON.

LtoN Janta POLCZYNSKI.
Général T. DE ROZWADOWSKI.
Kazimierz OLSZOWSKI.
Kazimierz POREBSKI

1 TRADUCTION — TRANSLATION

SUPPLEMENTARY CONVENTION 2

to the German-Polish Agreement regarding the
continued employment of German officials.

The GERMAN GOVERNMENT and the PoLISH
GoOVERNMENT have agreed to add a supple-
mentary provision to the German-Polish agree-
ment regarding the continued employment of
German officials in the territories ceded to
Poland, and, for this purpose, have appointed
the following as their plenipotentiaries :

The GERMAN GOVERNMENT
M. Ernst von SmmsoN, Head of Department
at the Ministry for Foreign Affairs ;
The POLISH GOVERNMENT :

M. Leon Janta PorczyNsKi, Under-Secretary
of States ;

General T. DE ROZWADOWSKI ;

Admiral Kazimierz POREBSKI ;

M. Kazimierz Orszowskl, Head of Depart-
ment in the Ministry for Foreign Affairs.

The Plenipotentiaries, having exchanged their
full powers found in good and due form, have
agreed to the following provisions :

Sole Article.

There shall be a modification of Article 17
of the Agreement to the effect that the Agree-
ment shall come into force at the same time
as the Treaty of Peace of Versailles.

Done in duplicate at Paris, on January 9,
1920.
VON SIMSON. .
Leon Janta POLCZYNSKI.
General T. DE ROZWADOWSKI.
KaziMierz OLSZOWSKI.
Kazimierz POREBSKI.

! Traduit par le Secrétariat de la Société des
Nations.
2 Texte officiel en frangais.

1 Translated by the Secretariat of the League
of Nations.
2 Official text in French.
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Convention relative au transfert de
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Convention relating to the transfer of
the judicial administration, signed
at Posen, September 20, 1920.
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- TexTeE ALLEMAND. — GERMAN TEXT.

No. 246. — DEUTSCH-POLNISCHES ABKOMMEN!®' BETREFFEND DIE
UBERLEITUNG DER RECHTSPFLEGE, GEZEICHNET IN POSEN
AM zo. SEPTEMBER 19zo0.

Textes officiels allemand et polonais communiqués par le Ministére des Afjaires étrangeéres
de I'Allemagne ¢t par la délégation polonaise auprés de la Société des Nations. L’enregistrement
de cette Convention a ew liew le 10 mars 1922.

Die DEuTSCHE REGIERUNG und die POLNISCHE REGIERUNG von dem Wunsche geleitet, die
Fortfithrung der durch die Abtretung von Gebietsteilen an Polen beeinflussten Rechtsangelegen-
heiten im Interesse der beiderseitigen Bevélkerung tunlichst zu erleichtem, sind iibereingekommen,
dariiber Vereinbarungen zu treffen, und haben zu diesem Zwecke zu ihren Bevollmichtigten ernannt :

Die DeuTSCHE REGIERUNG :
Den Geheimen Oberjustizrat und Ministerialrat Herm Dr. Georg CRUSEN.

Die PoLNISCHE REGIERUNG :

Den Unterstaatssekretir Herrn Dr. Zygmunt SEYpa und den Departementschef
Herm Dr. Witold PrRaDZYNSKY.

Die Bevollmichtigten haben sich, nachdem sie einander ihre Vollmachten mitgeteilt und diese
in guter und gehériger Form befunden haben, iiber folgende Bestimmungen geeinigt :

Artikel 1.

BURGERLICHE IRECHTSSTREITIGKEITEN.

§ 1. Biigerliche Rechtsstreitigkeiten, die zur Zeit des Ueberganges der Rechtspflege in einem
Landgerichtsbezirke, der mit dem Inkrafttreten des Friedensvertrages ganz oder teilweise an Polen
gefallen ist, anhiangig waren und zur Zeit des Inkrafttretens dieses Vertrages noch nicht rechts-
kriftig erledigt sind, werden, soweit sich nicht aus den Bestimmungen der §§ 2 bis 5 etwas anderes
ergibt, von dem Gerichte, bei dem der Rechtsstreit anhingig ist, oder, falls dieses Gericht fortgefallen
ist, von demjenigen deutschen oder polnischen Gerichte gleicher Ordnung fortgefiihrt, zu dessen
Bezirke der Amtssitz des bisherigen Prozessgerichtes gehort.

§ 2. Ist die Klage bei einem Gericht erhoben, bei dem ein ausschliesslicher Gerichtsstand fiir
sie begriindet war, und wiirde, wenn die Klage zur Zeit des Inkrafttretens dieses Vertrages erhoben
worden wire, ein Gericht gleicher Ordnung des anderen Staates ausschliesslich zustdndig sein, so
ist der Rechtsstreit an dieses Gericht abzugeben.

§ 3. (1) Ist kein ausschliesslicher Gerichtsstand begriindet, so gelten folgende Bestimmungen :

1 1’échange des ratifications a eu lieu A Berlin le 30 novembre 1920.
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TexTE Poronalis. — Porisu TexrT.
No. 246. — UKLAD POLSKO-NIEMIECKI! W PRZEDMIOCIE PRZEJECIA

WYMIARU SPRAWIEDLIWOSCI, PODPISANY W POZNANIU DNIA 20-GO
WRZESNIA 1920 R.

German and Polish Official texts communicated by the German Miwistry for Foreign Affairs and by
the Polish Delegation accredited to the League of Nations. The registration of this Convention
took place on March 16, 1922.

RzAD PoLrski i RzAp NIEMIECKI, powodowane zyczeniem, aby mozliwie ulatwié¢ dalsze pro-
wadzenie spraw sadowych, na ktdére mialo wplyw odstapienie obszaréw Polsce, w duchu intereséw
obopdlnej ludnosci, zgodzily sie na to, by zawrze¢ w tym przedmiocie umowe i mianowaly w tym
celu swymi petnomocnikami : :

RzAD PoLsKi :

Podsekretarza Stanu P. Dra Zygmunta SEYDE,
Szefa Departamentu P. Dra Witolda PRADZYNSKIEGO ;

RzAD NIEMIECKI :
Tajnego Nadradce Sprawiedliwoéci i Radce Ministerjalnego P. Dra Georg CRUSEN.

Petlnomocnicy, po wzajemnem przedloieniu sobie pelnomocnictw i po uznaniu ich za wystar-
czajace i nalezyte co do formy, ugodzili sie co do nastepujacych postanowien: :

Artykut 1.

CYWILNE SPRAWY SPORNE.

§ 1. O ile z postanowien § § 2-5 co innego nie wynika, cywilne sprawy sporne, zawisle w
chwili przejScia wymiaru sprawiedliwosci w obwodach Sadéw Krajowych, ktdére z chwila wejscia
w zycie traktatu pokojowego calkowicie lub czeSciowo przypadly Polsce, a niezalatwione prawo-
mocnie przed wejsciem w zycie niniejszego ukladu, prowadzi¢ bedzie dalej Sad, w ktérym sprawa
zawisla, albo w razie, gdy Sad ten ulegl zwinieciu, réwnorzedny polski lub niemiecki Sad, w ktérego
obwodzie lezy siedziba urzedowa dotychczasowego Sadu procesowego.

§ 2. Jesli skarga zostala wniesiona przed Sad, ktdry byt wylacznie wlasciwy do jej rozpo-
znania, a bylby wlasciwy Sad réwnorzedny drugiego panstwa, jezeliby skarga byla wniesiona
dopiero w chwili wejscia w Zycie niniejszego ukladu, natenczas winno sie przekazaé¢ spdr iemuz
Sadowi.

§ 3. (1) Jezeli wylaczna wlasciwo$é nie jest uzasadniona, natenczas obowiazywaé beda na-
stepujace postanowienia :

1 The exchange of ratifications took place at Berlin, November 30, 1920.
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(2) Auf iibereinstimmenden Antrag beider Parteien ist der Rechtsstreit an das im Antrage
bezeichnete Gericht des anderen Staates abzugeben.

(3) Wiirde ein Gericht gleicher Ordnung des anderen Staates zustindig sein, wenn die Klage
zur Zeit des Inkrafttretens dieses Vertrages crhoben worden wire, so kann jede Partei die Abgabe
an dieses Gericht beantragen ; dem Antrag ist stattzugeben, es sei denn, dass in diesem Zeitpunkt
auch das im § 1 bezeichnete Gericht zustandig ist und der Gegner der Abgabe widerspricht. Unter
mehreren zustindigen Gerichten des anderen Staates hat der Antragsteller, und wenn beide
Parteien die Abgabe beantragen, der Beklagte die Wahl.

§ 4. (1) Ist das Deutsche Reich, oder der Preussische Staat Partei, so treten die Behorden des
Polnischen Staates in den Rechtsstreit ein, sofern nach den getroffenen oder noch zu treffenden
deutsch-polnischen Vereinbarungen in Ansehung des in Streit befangenen Anspruchs Polen an
die Stelle des Reiches oder Preussens tritt.

. (2) Ist das Deutsche Reich oder der Preussische Staat oder der Polnische Staat Beklagter, und
1st ein ausschliesslicher Gerichtsstand nicht begriindet, so ist der Rechtsstreit an das Gericht abzu-
gebe_an, in dessen Bezirke der Staat, fiir den der Rechtsstreit fortgesetzt wird, seinen allgemeinen
Gerichtsstand hat ; die Bestimmungen des § 3, Absatz 3 finden keine Anwendung.

§75. (1) Ueber die Abgabe eines Rechtsstreits kann ohne miindliche Verhandlung entschie-
den werden. Die Parteien sind vor der Entscheidung zu horen.

_ (2) In den Fillen des § 3 ist der Antrag und zwar von mehreren Streitgenossen gemeinschaft-

lich, spétestens im ersten Termin, in welchem nach dem Inkrafttreten dieses Vertrages zur Sache
verhandelt wird, zu stellen. Er kann in der Berufungsinstanz bis zum Schlusse der miindlichen
Verhandlung auf welche das Urteil ergeht, vorsorglich fiir den Fall der Zuriickverweisung an die
Vorinstanz gestellt werden.

(3) Eine Anfechtung des die Abgabe anordnenden Beschlusses findet nicht statt. Mit der
Verkiindigung oder Zustellung dieses Beschlusses gilt der Rechtsstreit als bei dem im Beschluss
bezeichneten Gericht anhingig. Der Beschluss ist fiir dieses Gericht bindend.

{4) Die in dem Verfahren vor dem abgebenden Gericht erwachsenen Kosten werden als Teil
der Kosten behandelt, welche bei dem im Beschlusse bezeichneten Gericht erwachsen. Auf die
Verhandlung und Entscheidung iiber die Abgabe finden die Vorschriften des § 47 Absatz 1 und 3
des Deutschen Gerichtskostengesetzes Anwendung.

§ 6. (1) Soweit die Rechtsstreitigkeiten aus den im § 1 bezeichneten Landgerichtsbezirken bei
einem Oberlandesgericht — Appellationsgericht — oder dem Reichsgericht — Obersten Gericht —
anhingig sind, finden die Bestimmungen der §§ 1 bis 5 entsprechende Anwendung.

(2) Zuriickverweisungen erfolgen an die sich aus der Anwendung der §§ 1 bis 5 ergebenden
Gerichte. Fiir die vorsorglich zu stellenden Antrige gilt das im § 5, Absatz 2, Satz 2 Gesagte.

§ 7. (1) Werden in Rechtsstreitigkeiten der im § 1 bezeichneten Art vor dem Inkrafttreten
dieses Vertrages ergangene Urteile nach diesem Zeitpunkt durch Rechtsmittel angefochten, so
ist fiir die Verhandlung und Entscheidung iiber das Rechtsmittel dasjenige Gericht zustindig, zu
dessen Bezirke zur Zeit des Inkrafttretens dieses Vertrages der Sitz des Gerichts gehort, dessen
Urteil angefochten wird. Die Bestimmungen der §§ 2 bis 6 finden entsprechende Anwendung.

(2) Das gleiche gilt, wenn nach dem Inkrafttreten dieses Vertrags ein vorher erlassenes Urteil
im Wege der Wiederaufnahme angefochten wird.

§ 8. In dem Verfahren iiber die Abgabe eines Rechtsstreites, sowie bei Einlegung eines
Rechtsmittels oder Erhebung einer Restitutions- oder Nichtigkeitsklage, kénnen die Parteien sich
durch jeden bei einem polnischen Gericht des Abtretungsgebietes oder einem deutschen Gericht
zugelassenen Rechtsanwalt, als Bevollméchtigten vertreten lassen.

§ 9. Auf die Erledigung von Beschwerden finden die Bestimmungen der §§ 1 bis 8 entsprechende
Anwendung.
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(2) Na zgodny wniosek obu stron nalezy odstapi¢ spér wskazanemu we wniosku Sadowi dru-
giego pafistwa.

(3) Gdy dla skargi, jezeliby byla wniesiona dopiero w chwili wejscia w zycie niniejszego ukladu,
bylby wlasciwy réwnorzedny Sad drugiego panstwa, wéwczas kazda ze stron moze wnie$¢ o prze-
kazanie sporu temuz Sadowi ; wniosek nalezy uwzgledni¢, chyba Zze w tym czasie wladciwo$é
przystugiwala réwniez Sadowi, wskazanemu w § I, a przeciwnik sprzeciwil sie przekazaniu.
Wybdr z poéréd kilku wlaciwych Sadow drugiego pafistwa przystuguje wnioskodawcy, a gdy
obie strony zadaja przekazania, stronie pozwanej.

§ 4. (1) Jedli strona jest Rzesza Niemiecka albo Pafistwo Pruskie, wéwczas przejma sprawe
wladze Panstwa Polskiego, o ile wedlug zawartych lub przysztych polsko-niemieckich umdéw, Polska
wstapi odnoénie do spornego roszczenia w miejsce Rzeszy lub Prus.

(2) Jezeli Panstwo Polskie albo Rzesza Niemiecka lub Panstwo Pruskie jest strona pozwana,
a wldsciwo$¢ wylaczna nie jest uzasadniona, wéwczas winno si¢ spér przekazaé temu sadowi,
w ktdrego obwodzie ma powszechna wlaéciwoéé panstwo, ktdrego sprawa dalej prowadzona
bedzie ; przepisy § 3 ustepu 3 stosowane nie beda.

§ 5. (1) O przekazaniu sprawy mozna orzec bez rozprawy ustnej. Przed wydaniem rozstrzy-
gnienia winno sie wystucha¢ strony.

(2) W wypadkach w § 3 wymienionych winna strona, a przy kilku uczestnikach sporu winni
oni wspdlnie, poda¢ wniosek najpézniej na pierwszym terminie, na ktérym po wejéciu w Zycie
niniejszego ukladu odbedzie sie rozprawa merytoryczna. W instancji odwolawczaj mozna az do
chwili zakoficzenia ustnej rozprawy, po ktdrej ma zapa$é wyrok, podaé taki wniosek ewentualnie
-na wypadek zwrdcenia sprawy do ponownego rozpoznania w poprzedniej instancji.

(3) Uchwala, zarzadzajaca przekazanie sprawy, nie ulega wzruszeniu. Z chwilg ogloszenia
lub doreczenia uchwaly sprawe uwaza sie za zawisla w Sadzie, w uchwale wskazanym. Uchwala
jest dla tego Sadu obowiazujaca.

(4) Koszta, wynikle w postepowaniu przed Sadem przekazujacym, nalezy uwazal za cze$¢
kosztéw powstalych przed Sadem, w uchwale wskazanym. Do rozprawy i orzeczenia w przedmiocie
przekazania stosowaé sie bedzie przepis § 47, ustepu 1, 3 niemieckiej ustawy o kosztach sadowych.

§ 6. (1) O ile sprawy sporne z obwodéw Sadéw Krajowych wymienionych w § 1 sa zawisle
w Sadzie Apelacyjnym — Sadzie Wyzszym Krajowym lub w Sadzie Najwyiszym — Sadzie Rzeszy,
stosowad sie, bedzie odpowiednie postanowienia § § 1-5.

(2) Sprawa bedzie przekazana do ponownego rozpoznania temuSadowi, ktéry bedzie wlaciwy
w mysél postanowien § § 1-5. Do wnioskéw ewentualnych stosuje si¢ przepis § 5, ustepu 2, zdania 2.

§ 7. (1) Jezeli w sprawach spornych, wymienionych w § 1, wyroki wydane przed wejéciem
w zycie mniejszego ukladu, zostana po tym czasie wzruszone za pomocs $rodkéw prawnych, woé-
wczas do rozprawy i rozstrzygniecia o $rodku prawnym wlasciwy bedzie ten Sad, w ktdrego
obwodzie w chwili wejécia w zycie niniejszego ukladu leiy siedziba Sadu, ktérego wyrok jest
wzruszony. Stosuje sie tu w odpowiedni sposéb postanowienia § § 2-6.

(2) To samo dotyczy wypadkéw, gdy wyrok poprzednio zapadly wzruszony bedzie w drodze
wznowienia po wejéciu w zycie niniejszego ukladu.

§ 8 W postepowaniu co do przekazania sporu, tudziez przy zalozeniu érodka prawnego lub
wniesieniu skargi restytucyjnej lub skargi niewazno$ci — moga strony udzieli¢ pelnomocnictwa
do swego zastepstwa ktdremukolwiek z adwokatéw, dopuszczonych do wystepowania przed Sa-
dami polskiemi, znajdujacemi si¢ na obszarze odstapionym, lub przed Sadami niemieckiemi.

§ 9. Postanowienia §§ 1-8 stosujq si¢ w odpowiedni sposéb przy zalatwianiu zazalen,
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§ 10. Mahnsachen, auf welche die im § 1 bezeichneten Voraussetzungen zutreffen, werden von
dem Gericht fortgefithrt, bei welchem der Zahlungsbefehl beantragtist. Wird Widerspruch oder
Einspruch erhoben, so gelten die Vorschriften iiber anhingige Rechtsstreitigkeiten. Gehért der
Anspruch zur Zustindigkeit der Landgerichte, Bezirksgerichte so gelten die Vorschriften
der §§ 7 und 8 entsprechend fiir den Fall, dass der Rechtsstreit nach dem Inkrafttreten dieses Ver-
trages bei dem Landgericht — Bezirksgericht — anhingig wird.

§ 11. (x) Fur Aufgebotsachen, auf welche die im § 1 bezeichneten Voraussetzungen zutreffen,
gelten die Vorschriften {iber anhédngige Rechtsstreitigkeiten entsprechend. Fiir die nach dem
Inkrafttreten dieses Vertrages anhingig werdenden Anfechtungsklagen gelten die Vo.schriiten
der §§ 7 und 8 entsprechend. '

(2) In einem Aufgebotsverfahren zum Zwecke der Todeserklirung einer Person, die, wenn
sie noch lebte, zur Zeit des Inkrafttretens dieses Vertrages die deutsche Reichsangehdrigkeit besitzen
wiirde, wird das Verfahren von dem Amtsgericht Berlin-Mitte fortgefithrt, falls das Gericht, bei
dem es anhingig ist, seinen Sitz in dem Abtretungsgebiete hat. Wiirde diese Person die polnische
Staatsanghérigkeit besitzen, so wird das Verfahren von dem Kreisgericht Posen fortgefiihrt, falls
das Gericht, bei dem es anhéingig ist, seinen Sitz in dem Deutschen Reiche hat.

(3) Das Kreisgericht Posen sowie alle polnischen Gerichte sind befugt, in Aufgebotsachen zum
Zwecke der Todeserklirung die im § 22 der Deutschen Verordnung vom g. August 1917 — Reichs-
gesetzblatt Seite 704 — vorgesehene Auskunft von dem Zentralnachweiseamt fiir Kriegsverluste
und Kriegsgraber (Allgemeine Verfiigung des Preussischen Justizministers vom 23. Februar 1920,
Preussisches Justizministerialblatt, Seite 80) unmittelbar einzuholen.

(4) Die polnischen Gerichte sind verpflichtet, die nach Ziffer 4 der Allgemeinen Verfiigung des
Preussischen Justizministers vom 20. August 1917 — Preussisches Justizministerialblatt, Seite 291
— erforderlichen Mitteilungen dem Zentralnachweiseamt fiir Kriegsverluste und Kriegergriber
beim Reichsministerium des Innem unmittelbar zu tibersenden.

§ 12. Konkursverfahren, auf welche die im § 1 bezeichneten Voraussetzungen zutreffen,
werden von dem Gerichte bei dem sie anhingig sind, oder falls dieses Gericht fortgefallen ist, von
demjenigen polnischen oder deutschen Gerichte fortgefithrt, zu dessen Bezirke der Amtssitz des
bisherigen Konkursgerichtes gehért. Wiirde, falls der Eréffnungsantrag nach dem Inkrafttreten
dieses Vertrags gestellt worden wire, nur ein Gericht des anderen Staates zustindig sein, so ist
das Verfahren an dieses Gericht abzugeben.

§ 13. Zwangsvollstreckungen, auf welche die im § 1 bezeichneten Voraussetzungen zutreffen
werden, soweit sie das unbewegliche Vermogen betreffen, von dem Gerichte des Staates, in dessen
Bezirke das Grundstiick liegt, im tbrigen von dem nach dem Inkrafttreten dieses Vertrages zu-
stindigen Vollstreckungsgerichte fortgefithrt. Soweit fiir Streitigkeiten in der Zwangsvollstreckung
das Prozessgericht zustdndig ist, finden die Vorschriftender § § 7 und 8 entsprechende Anwendung.

§ 14. In allen aus den §§ 1 bis 13 sich ergebenden Angelegenheiten haben die deutschen
und die polnischen Gerichte einander unmittelbare Rechtshilfe in weitestem Umfange zu leisten.
In Ansehung des Armenrechtes, der Sicherheitsleistung wegen der Prozesskosten und der Vor-
schusspflicht, werden Deutsche von polnischen Gerichten, Polen von deutschen Gerichten, ebenso
wie Inlander behandelt.

Artikel 2.

STRAFSACHEN.

§ 1. Strafverfahren, die zur Zeit des Ueberganges der Rechtspflege in einem Landgerichts-
bezirke, der mit dem Inkrafttreten des Friedensvertrages ganz oder teilweise an Polen gefallen ist,
gerichtlich anhingig waren und zur Zeit des Inkrafttretens dieses Vertrages noch nicht rechts-
kriftig erledigt sind, werden von dem Gerichte bei dem das Verfahren anhingig ist, fortgefiihrt
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§ 10 Sprawy upominawcze, do ktdrych odnosza si¢ warunki § 1, prowadzié bedzie dalej
ten Sad, w ktérym wniesiono o wydanie nakazu zaplaty. W razie wniesienia opozycji lub sprzeciwa
stosuje sie przepisy o zawistych sprawach spornych. Jezeli roszczenie nalezy do wladciwoéci Saddw
Okregowych-Krajowych, stosuje sie w odpowiedni sposéb przepisy §§ 7, 8 w wypadku, gdy
spér zawiénie w Sadzie Okregowym Krajowym — po wejciu w zycie niniejszego ukladu.

§ 11. (1) Do spraw wywolawczych, do ktérych odnosza si¢ warunki § 1, stosuje sie odpo-
wiednio przepisy o zawistych sprawach spornych. Do skarg o wzruszenie, zawislych po wejéciu
w zycie niniejszego ukladu, stosuje sie w odpowiedni sposéb przepisy §§ 7, 8.

(2) W postepowaniu wywolawczem celem uznania za zmarla osoby, ktdra, gdyby jeszcze
zyla, posiadalyby w chwili wejécia w zycie niniejszego ukladu obywatelstwo niemieckie, dalsze
postepowanie prowadzone bedzie przez Sad « Amtsgericht Berlin-Mitte », skoro Sad, w ktérym
postepowanie zawislo, ma swa siedzibe na obszarze odstapionym. Jezeli osoba ta posiadalaby
obywatelstwo polskie, dalsze postepowanie prowadzone bedzie przez Sad Powiatowy w Poznaniu,
skoro Sad, w ktérym postepowanie zawislo, ma swa siedzibe w pafistwie niemieckiem.

(3) Sad Powiatowy w Poznaniu jak réwniez wszystkie polskie Sady sa uprawnione do zadania
w sprawach wywolawczych w celu uznania osoby za zmarta bezposrednio od Centralnego Biura
Wywiadowczego dla strat wojennych i grobéw polegtych (Ogélne Zarzadzenie pruskiego Ministra
Sprawiedliwoéci z dnia 23 lutego 1920 — Dziennik Urzedowy Ministerstwa Sprawiedliwoéci str. 80)
wywiadu, przewidzianego w § 22 niemieckiego Rozporzadzenia z dnia g sierpnia 1917 — Dziennik
Ustaw Rzeszy, str. 704.

(4) Polskie Sady sa zobowiazane wiadomosci okreSlone pod L. 4. Ogdlnego Zarzadzenia
pruskiego Ministra Sprawiedliwoéci z dnia 20 sierpnia 1917 — Dziennik Urzedowy Ministerstwa
Sprawiedliwoéci str. 291 przesylaé bezpoérednio do Centralnego Biura Wywiadowczego dla strat
wojennych i grobéw poleglych przy Ministerstwie Spraw Wewnetrznych Rzeszy.

§ 12. Postepowania upadio$ciowe, do ktérych odnosza sie warunki § 1, prowadzi¢ bedzie
dalej Sad, w ktdrym one zawisly, albo w razie gdy Sad ten zostal zwiniety, ten polski lub niemiecki
Sad, w ktdrego obwodzie leiy dotychczasowa siedziba Sadu upadloéciowego. O ile Sad drugiego
pafistwa bylby jedynie wlasciwy, jezeliby wniesiono o wdrozZenie postepowania upadicéciowego
po wejéciu w Zycie niniejszego ukladu, wéwczas winno sie przekazaé postepowanie owemu Sadowi.

§ 13. Egzekucje, do ktérych odnosza si¢ warunki § 1, prowadzi¢ bedzie, o ile dotycza majatku
nieruchomego, dalej Sad tego pafnstwa, w ktdrego obwodzie lezy nieruchomdé¢, za$§ w innych wy-
padkach Sad egzekucyjny, ktdry jest wladciwy po wejéciu wizycie niniszego uktadu Oile dla
sporéw egzekucyjnych wladciwym jest Sad procesowy, stosowane beda w odpowiedni sposéb
przepisy §§ 7, 8.

§ 14. We wszystkich sprawach, wynikajacych z §§ 1-13, Sady polskie i niemieckie maja sobie
nawzajem udziela¢ bezpoéredniej pomocy prawnej w jak najszerszym zakresie. Co do prawa ubogich,
zabezpieczenia kosztéw sporu i obowiazku skladania zaliczek, beda Sady polskie obywateli nie-
mieckich, a Sady niemieckie obywateli polskich traktowaly na réwni z wlasnymi obywatelami.

Artykul 2.
SPRAWY KARNE.
§ 1. Postepowania karne, zawisle w chwili przejécia wymiaru sprawiedliwo$ci w obwodach
Sadow Krajowych, ktére z chwila wejécia w zycie traktatu pokojowego calkowicie lub czeéciowo

przypadly Pclsce, a przed wejéciem w Zycie niniejszego ul;ladu prawomocnie nieglgoﬁpzone , pro-
wadzié bedzie dalej Sad, w ktérym one zawisly, albo w razie gdy Sad ten ulegl zwinigciu, przejmie
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oder, falls dieses Gericht fortgefallen ist, von demjenigen deutschen oder polnischen Gerichte glei-
cher Ordnung iibernommen, zu dessen Bezirk der Amtssitz des bisher mit dem Verfahren befassten
Gerichts gehort.

§ 2. (1) Wiirde nach § 1 ein Strafverfahren gegen einen Deutschen, der zur Zeit des Inkraft-
tretens dieses Vertrages seinen Wohnsitz oder in Ermangelung eines solchen, seinen gewéhnlichen
Aufenthalt im Deutschen Reich hat, von einem polnischen Gericht zu {ibernehmen sein, so gehit
auf Verlangen des Angeklagten das Verfahren auf ein deutsches Gericht iiber, sofern die unter
Anklage stehende Tat nach den deutschen Strafgesetzen verfolgt werden kann.

(2) Wiirde nach § 1 ein Strafverfahren gegen einen Polen, der zur Zeit des Inkraftiretens
dieses Vertrages seinen Wohnsitz oder in Ermangelung eines solchen, seinen gewthnlichen Auf-
enthalt in Polen hat, von einem deutschen Gericht fortzufiihren sein, so geht auf Verlangen des
Angeklagten das Verfahren auf ein polnisches Gericht iiber, sofern die unter Anklage stehende
Tat nach den polnischen Strafgesetzen verfolgt werden kann.

(3) Richtet sich ein Strafverfahren sowohl gegen Deutsche wie gegen Polen, so ist unter den
obigen Voraussetzungen das Verfahren entsprechend zu teilen. .

(4) Der Angeklagte muss das Verlangen bis zum Beginn der ersten Hauptverhandlung stellen ;
er ist moglichst friihzeitig hierauf hinzuweisen. Das Gericht, auf welches das Verfahren tibergeht,
wird von der preussischen oder polnischen Justizverwaltung bestimmt.

§ 3. (1) Soweit Strafverfahren aus den im § 1 bezeichneten Landgerichtsbezirken zur Zeit
des Ueberganges der Rechtspflege infolge Einlegung der Revision bei einem Appellationsgericht —
Oberlandesgericht — oder dem Obersten Gericht — Reichsgericht — anhéngig waren und zur Zeit
des Inkrafttretens dieses Vertrages noch nicht rechtskriftig erledigt sind, findet die Bestimmung
des § 1 entsprechende Anwendung. Das Gleiche gilt fiir die Erledigung von Beschwerden.

(2) Zuriickverweisungen von Strafverfahren erfolgen an die sich aus der Anwendung der § § T und
2 ergebenden Gerichte. Im Falle des § 2 muss der Uebergang des Verfahrens verlangt werden bis
zum Beginn der ersten Hauptverhandlung vor dem Gericht, an das die Sache zuriickverwiesen ist ;

der Hinweis soll bereits von dem Revisionsgericht gegeben werden, damit die Sachen gegebenenfalls
unmittelbar an die Gerichte des anderen Staates zuriickverwiesen werden kénnen.

§ 4. (1) Werden in Strafverfahren der im § 1 bezeichneten Art Urteile, die vor dem Inkraft-
treten dieses Vertrages ergangen sind, erst nach diesem Zeitpunkt durch Rechtsmittel angefochten,
so entscheidet dasjenige Gericht, das nach dem Inkrafttreten dieses Vertrages dem Gericht,
dessen Urteil angefochten ist, oder dem gemiiss § 1 an seine Stelle getretenen Gericht im Rechtszuge
iibergeordnet ist. Die Bestimmungen des § 2 finden entsprechende Anwendung.

(2) Wird nach dem Inkrafttreten dieses Vertrages die Wiederaufnahme eines Verfahrens
beantragt, das zur Zeit des Ueberganges der Rechtspflege bereits anhingig war und in dem das
letzte Urteil vor dem Inkrafttreten dieses Vertrages ergangen ist, so finden die Vorschriften der
§§ 1 und 2 entsprechende Anwendung. °

§ 5. Ermittelungsverfahren, die in den im § 1 bezeichneten Landgerichtsbezirken zur Zeit des
Uebergangs der Rechtspflege schwebten und bei Inkrafttreten dieses Vertrages noch schweben,
werden, sobald sich herausstellt, dass zur Aburteilung nur Gerichte des anderen Staates zustindig
sein werden von der Staatsanwaltschaft, bei der sie anhingig sind, der Staatsanwaltschaft des
anderen Staates iibergeben. Das gleiche gilt fiir gerichtliche Voruntersuchungen dieser Art, sobald
sich herausstellt, dass zur Aburteilung nur Gerichte des anderen Staates zustindig sein wiirden,
wenn die offentliche Klage erst nach dem Inkrafttreten dieses Vertrages erhoben worden wire.

§ 6. Kann ein unter diesen Vertrag fallendes Strafverfaliren von den Behérden des hiernach
zustindigen Staates deshalb nicht durchgefithrt werden, weil der Beschuldigte sich in dem anderen
Staate anfhilt und Angehoriger dieses Staates ist, so hat auf Verlangen des zustindigen Staates der
Aufenthaltsstaat die Strafenverfolgung zu iibernehmen, sofern die Straftat auch nach seinem Straf-
gesetz verfolgt werden kann. Die Staatsanwaltschaft oder das Gericht wird von der preussischen
oder polnischen Justizverwaltung bestimmt. :
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je ten réwnorzedny pclski lub niemiecki Sad, w ktdrego obwodzie lezy siedziba urzedowa Sadu,
prowadzacego dotychczas postepowanie.

§ 2. (1) Jezeliby w my$l § 1 Sad polski mial przeja¢ postepowanie karne przeciwko obywa-
telowi niemieckiemu, ktéry w chwili wejécia w zycie niniejszego ukladu ma w obrebie pafistwa
niemieckiego swe zamieszkanie albo w braku jego swe zwykle miejsce pobytu, wéwczas na zadanie
oskarzonego postepowanie przechodzi na Sad niemiecki, o ile czyn bedacy przedmiotem oskar-
ienia moze by¢ écigany wedle niemieckich ustaw karnych.

(2) Jezeliby w myél § 1, Sad niemiecki mial prowadzi¢ dalej postepowanie karne przeciwko
obywatelowi polskiemu, ktéry w chwili wejécia w Zycie niniejszego ukladu ma w obrebie panstwa
polskiego swe zamieszkanie, albo w braku jego, swe zwykle miejsce pobytu, wéwczas na zadanie
oskarzonego postepowanie przechodzi na Sad polski, o ile czyn bedacy przedmiotem oskarzenia
moze by¢é $cigany wedle polskich ustaw karnych.

(3) Gdy postepowanie karne skierowane jest tak przeciwko obywatelom polskim jak i oby-
watelom niemieckim, nalezy je pod powyiszemi warunkami w odpowiedni sposéb rozdzielic.

(4) Oskarzony musi wnieé¢ powyzsze zadanie przed rozpoczeciem pierwszej rozprawy gléwnej ;
nalezy go o tem jaknajwczeéniej pouczy¢. Polski lub pruski zarzad wymiaru sprawiedliwosci oznaczy
Sad, na ktéry postepowanie przechodzi.

§3. (1) O ile postepowania karne z obwodéw Sadéw Krajowych, wymienionych w § 1, w
chwili przejécia wymiaru sprawiedliwoéci z powodu zalozenia rewizji zawisty w Sadzie Apelacyjnym
— Sadzie Wyiszym Krajowym lub w Sadzie Najwyiszym — Sadzie Rzeszy — i w chwili wejscia
w zycie niniejszego ukladu nie byly jeszcze prawomocnie ukoniczone, stosuje sie odpowiednio posta-
nowienia § 1. To samo odnosi sie do zalatwienia zazalen.

(2) Postgpowania karne przekazuje sie do ponownego rozpoznania temu Sadowi, ktéry bedzie
wlasciwy w myél postanowien § 1-2. W wypadku § 2 zadanie przekazania postepowania musi
by¢ wniesione przed rozpoczeciem pierwsze] rozprawy gléwnej w Sadzie, ktéremu sprawe prze-
kazano'; pouczenia w tym kierunku ma udzieli¢ juz Sad rewizyjny, tak, izby w danym razie mozna
bylo sprawy przekaza¢ bezpoérednio Sadom drugiego panstwa.

§ 4. (1) Jezeli w postepowaniach karnych, okre§lonych w § 1, wyroki zapadle przed dniem
wejécia w Zycie niniejszego ukladu, dopiero po tym dniu zostana wzruszone za pomocg $rodka praw-
nego, natenczas rozstrzyga ten Sad, ktdry po wejSciu w zycie niniejszego ukladu jest instancja
wy2szg dla Sadu, ktérego wyrok ulegl wzruszeniu, albo dla tego Sadu, ktdry zajal jego miejsce
stosownic do § 1. Postanowienia § 2 stosuje sie w odpowiedni sposgb.

(2) Gdy po wejéciu w zycie niniejszego ukladu podany zostanie wniosek o wznowienie poste-
powania, ktdre bylo zawisle w chwili przejécia wymiaru sprawiedliwoséci i w ktdrem ostatni wyrok
zapadl przed wejéciem w zycie niniejszego ukladu, nalezy stosowaé odpowiednio postanowienia

§§1i 2.

§ 5. Dochodzenia, ktére w chwili przejécia wymiaru sprawiedliwoéci w obwodach Sadéw
Krajowych, wymienionych w § 1, byly w toku i w chwili wejécia w zycie niniejszego ukladu sa
jeszcze w toku, maja byé przekazane przez Prokurature, u ktdrej zawisly, Prokuraturze drugiego
patistwa, skoro si¢ okaze, iz do osadzenia sa wlaéciwe jedynie Sady drugiego panstwa. To samo
stosuje si¢ do sadowych §ledztw wstepnych tego samego rodzaju, skoro sie okaze, ze do osadzenia
bylyby wiadciwe jedynie Sady drugiego panstwa, gdyby skarge publicznga wniesiono dopiero
po wejéciu w zycie niniejszego ukladu,

§ 6. Jezeli podpadajacego pod niniejszy uklad postepowania karnego wladze wlaéciwego
pafistwa nie moga przeprowadzi¢ dlatego, iz posadzony przebywa w drugiem pafistwie i jest oby-
watelem tego pafistwa, wéwczas na zadanie wladciwego pafistwa to drugie winno przeja 4ciganie
karne, o ile przestepstwo moze by¢ $cigane wedle jego ustawodawstwa karnego. Polski lub Pruski
Zarzad wymiaru sprawiedliwoéci oznaczy Prokurature lub Sad.
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§ 7. Soweit Strafurteile (Strafbefehle) aus den im § 1 bezeichneten Landgerichtsbezirken zur
Zeit des Uebergangs der Rechtspflege bereits vollstreckbar waren, oder soweit Strafurteile in den
Fallen des § 3 Absatz 1 nach dem Uebergang irfolge der Verwerfung der Revision vollstreckbar
geworden sind, wird die Strafvollstreckung von der Vollstreckungsbehérde des Gerichts, dessen
Urteil zu vollstrecken ist, eingeleitet oder fortgefithrt oder, falls dieses Gericht fortgefallen ist,
von der Vollstreckungsbehorde desjenigen polnischen oder deutschen Gerichts iibernommen, zu
dessen Bezirk der Amtssitz des Gerichts gehort, dessen Urteil zu vollstrecken ist. '

§ 8. (1) Verurteilte, gegen die das Strafverfahren im Zeitpunkte des Uebergangs der Rechts-
pflege schon anhidngig geworden war, und auf welche die im § 2, Absatz 1 oder 2 bestimmten Vor-
aussetzungen der Uebernahme der Strafverfolgung sinngemiss zutreffen, konnen den Uebergang
der Strafvollstreckung auf Vollstreckungsbehérden des Staates, dessen Angehérige sie sind, ver-
langen, wenn es sich um Freiheitsstrafen handelt, die zur Zeit des Verlangens noch in einer Dauer
von mindestens sechs Wochen zu vollstrecken sind und wenn die Straftat, wegen deren die Verurtei-
lung erfolgt ist, auch nach dem Strafgesetze des die Vollstreckung iibernehmenden Staates verfolgt
werden kann.

(2) Der Uebergang der Vollstreckung muss bis zu ihrem Beginn oder, wenn sie schon begonnen
hat, binnen zwei Wochen nach dem Hinweis des Verurteilten auf diese Befugnis verlangt werden ;
der Hinweis soll in beiden Fillen moéglichst frithzeitig erfolgen.

(3) Beziiglich Verurteilter der im Absatz 1 bezeichneten Art kann auch der nach § 7 zur Voll-
streckung zustandige Staat den Uebergang der Vollstreckung verlangen, wenn es sich um
Freiheitsstrafen handelt, die zur Zeit des Verlangens noch in einer Dauer von mindestens sechs
Monaten zu vollstrecken sind, und wenn auf die Straftat die im Absatz 1 bezeichnete Voraussetzung
zutrifft. Das Verlangen muss in diesen Fillen bis zum Ablauf von zwei Monaten nach Inkrafttreten
dieses Vertrages gestellt werden.

(4) Die Behorde, auf welche die Vollstreckung iibergeht, wird von der preussischen oder pol-
nischen Justizverwaltung bestimmdt.

§ 9. Gesamtstrafen, deren Einzelstrafen von Gerichten des Abtretungsgebietes und von beim
Deutschen Reich verbliebenen Gerichten festgesetzt sind, werden von demjenigen der beiden Staa-
ten vollstreckt, der nach dem Gesamtbetrage der von seinen Gerichten erkannten Einzelstrafen
an der Gesamtstrafe am hochsten beteiligt ist, oder der bei gleich hohen Betrigen mit der Voll-
streckung zuerst beginnt oder bereits begonnen hat. § 8 findet entsprechende Anwendung.

§ 10. (1) Kann ein unter diesen Vertrag fallendes Urteil in dem fiir die Vollstreckung zustin-
digen Staate deshalb nicht vollstreckt werden, weil der Verurteilte sich in dem anderen Staate
aufhilt und Angehdriger dieses Staates ist, oder weil das Vermdégen des zu einer Geldstrafe Verur-
teilten sich in dem anderen Staate befindet, so hat auf Verlangen des zustindigen Staates der andere
Staat die Strafvollstreckung zu iibernehmen, sofern die Straftat, wegen deren die Verurteilung
erfolgt ist, auch nach seinem Strafgesetze verfolgt werden kann. DieVollstreckungsbehérde wird von
der polnischen oder preussischen Justizverwaltung bestimmt.

(2) Die beigetriebene Geldstrafe verbleibt dem beitreibenden Staate.

§ 11. (1) In allen Fillen geht mit der Strafvollstreckung auch das Gnadenrecht auf den voll-
streckenden Staat iiber.

(2) Eine Erstattung von Kosten der Strafvollstreckung findet in keinem Falle statt.

(3) Bei Uberfithrung von Untersuchungs- oder Strafgefangenen trigt der {ibergebende Teil
die Kosten bis zur Ubergabe einschliesslich der Kosten der Riickreise der iibergebenden Beamten,
der iibernehmende Teil die Kosten der Hinreise der {ibernehmenden Beamten und des Weitertrans-
portes der iibergebenen Gefangenen nach der Uebergabe.

§ 12z (1) Die deutschen und die polnischen Staatsanwaltschaften und Gerichte haben in den
aus diesem Vertrage sich ergebenden Angelegenheiten einander Rechtshilfe zu leisten.
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§7. O ile wyroki karne (mandaty karne) z obwodéw Sadéw Krajowych oznaczonych w
§ 1 w chwili przejécia wymiaru sprawiedliwoéci byly juz wykonalne, albo, o ile wyroki karne w
wypadkach § 3 ustepu 1 po przejSciu wymiaru sprawiedliwoéci z powodu odrzucenia rewizji uzy-
skaly wykonalnoéé, to wykonanie kary wdrozy lub bedzie je dalej prowadzi¢ wladza wykonawcza
Sadu, ktérego wyrok ma by¢ wykonany, albo tez w razie, gdy Sad ten ulegl zwinigciu, wykonanie
kary przejmie wladza wykonawcza tego polskiego lub niemieckiego Sadu, w ktérego obwodzie
lezy siedziba urzedowa Sadu, ktdérego wyrok ma by¢ wykonany.

§ 8. (1) Skazani, przeciw ktérym postepowania karne zawisly juz w chwili przejécia wymiaru
sprawiedliwoéci i do ktérych analogicznie odnosza si¢ wskazane w § 2 ustepie 1 albo 2 warunki
przejecia écigania karnego, moga zadaé, aby wykonanie kary bylo przekazane wladzom wyko-
nawczym tego panstwa, ktdrego sg obywatelami, gdy chodzi o kary na wolnosci, ktére w chwili
zadania maja by¢ wykonane jeszcze przez okres conajmniej szeSciotygodniowy i gdy przestep-
stwo, za ktére skazano, moze byé¢ §cigane takze wedlug ustawy karnej pafistwa przejmujacego
wykonanie kary.

(2) Zadanie powyzsze musi byé wniesione przez skazanego przed rozpoczeciem wykonania
kary, a gdy wykonanie to juz sie zaczelo, w przeciagu dwdéch tygodni po pouczeniu skazanego,
iz przyshuguje mu to prawo ; w obu wypadkach pouczenie winno by¢ jaknajwczeéniej udzielone.
¥ (3) Co do skazanych w ustepie I oznaczonych, moze takze pafistwo wlasciwe wedlug § 7 do
wykonania kary, zada¢ przejecia wykonania, jeéli chodzi o kary na wolnoéci, ktére w chwili z3-
dania maja byé wykonane jeszcze przez okres conajmniej szeSciu miesiecy i gdy co do przestep-
stwa zachodza warunki przewidziane w ustepie 1. Z zadaniem musi si¢ w tych wypadkach wys-
tapié¢ przed uplywem dwdéch miesiecy po wejciu w zycie niniejszego- ukladu,

(4) Polski lub Pruski Zarzad wymiaru sprawiedliwoéci oznaczy wladze, ktérej wykonanie
ma byé przekazane.

§ 9. Kary laczne, ktdrych kary pierwiastkowe wyznaczyly Sady polozone na obszarze Polsce
przy znanym, oraz Sady pozostale przy Rzeszy Niemieckiej, maja byé wykonywane przez to pan-
stwo, ktdre po zliczeniu wyrzeczonych przez jego sady kar pierwiastkowych najbardziej do wyso-
koéci kary lacznej sie przyczynilo, albo tez ktére przy réwnej wysokoéci wymierzanych kar
pierwsze przystapi do wykonania kary albo wykonanie juz rozpoczelo. § 8 ma by¢ odpowiednio
stosowany. )

§ 10. Jezeli wyrok, podpadajacy pod niniejszy uklad, w panstwie dla wykonania wlasciwem
nie moze by¢ wykonany z powodu, iz skazany przebywa w drugiem pafistwie i jest jego obywatelem,
albo ze majatek skazanego na grzywne znajduje sie w drugiem pafistwie, wéwczas na zadanic
wla$ciwego pafistwa, pahstwo drugie winno przeja¢ wykonanie kary, o ile przestepstwo, za ktore
nastapilo skazanie, moze by¢ écigane takze wedlug ustawy karnej tegoz pafistwa. Polski lub Pruski,
Zarzad wymiaru sprawiedliwoéci oznaczy wladze wykonawcza. Grzywna $ciagnigta przypada,
pafistwu, ktdre ja §ciagnelo.

§ 11. (1) We wszystkich wypadkach przechodzi wraz z wykonaniem kary prawo ulaska-
wienia na panstwo wykonywajace.

(2) W zadnym wypadku nie beda zwracane koszta wykonania kary.

(3) Przy transporcie wieznidow $ledczych i karnych ponosi az do miejsca oddania koszta,
lacznie z kosztami podrézy urzednika oddajacego, strona wydajaca, za$ koszta podrézy urzednika
odbierajacego i dalszego transportu odebranych wieZniéw, strona odbierajaca.

§ 12. (1) Polskie i niemieckie Prokuratury oraz Sady winny sobie udziela¢ wzajemnie pomocy
prawnej we wszystkich sprawach, z niniejszego uktadu wynikajacych.
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(2) Die Angehérigen des einen Staates werden jedoch dem anderen Staate nicht zur Verfolgung
oder Bestrafung tberliefert. Auch findet eine Zwangsgestellung von Zeugen und Sachverstindigen
vor die Behérden des fremden Staates nicht statt.

§ 13. (1) Die Strafregister, die in den im § 1 bezeichneten Landgerichtsbezirken gefiihrt sind,
werden bis auf weiteres von den bisherigen Registerbehorden fortgefithrt oder, falls diese Register-
behorden fortgefallen sind, von denjenigen deutschen oder polnischen Registerbehorden iiber-
nommen, zu deren Bezirk der Amtssitz der bisherigen Registerbehérde gehort.

(2) Gerichtlichen und anderen &ffentlichen Behorden beider Staaten ist auf ihr Ersuchen iiber
den Inhalt der Register kostenfrei Auskunft zu erteilen.

(3) Strafnachrichten, an deren weiterer Aufbewahrung in seinen Registern der eine Staat kein
Interesse hat, werden nach niherer Vereinbarung zwischen den Justizverwaltungen des Deutschen
Reichs und Polens allmihlich ausgesondert und dem anderen Staate zur Verfiigung gestellt.

Artikel 3.

ANGELEGENHEITEN DER FREIWILLIGEN GERICHTSBARKEIT.

§ 1. Fiir die Angelegenheiten der freiwilligen Gerichtsbarkeit in den Landgerichtsbezirken, die
mit dem Inkrafttreten des Friedensvertrages ganz oder teilweise an Polen gefallen sind, gelten die
Vorschriften der §§ 2 bis 8. :

§2. (1) Ist ein Verfahren der freiwilligen Gerichtsbarkeit noch nicht endgiiltig erledigt, so
erfolgt die Erledigung durch das Gericht, bei dem die Angelegenheit anhingig ist oder, falls dieses
Gericht fortgefallen ist, durch dasjenige deutsche oder polnische Gericht gleicher Ordnung, zu dessen
Bezirk der Amtssitz dieses Gerichtes gehért.

(2) Das Gericht hat jedoch die Sache an ein Gericht gleicher Ordnung des anderen Staates
abzugeben, falls dieses fiir die Angelegenheit zustandig ware, wenn sie erst zur Zeit des Inkrafttretens
dieses Vertrages anhingig geworden wire. Ist zu diesem Zeitpunkte sowohl ein deutsches als auch
ein polnisches Gericht zustindig, so findet eine Abgabe nur dann statt, wenn diejenige Person, die
fiir den Gerichtsstand massgebend ist, dem anderen Staate zu dieser Zeit angehort oder wenn einer
der Beteiligten die Abgabe beantragt und sdmtliche tibrigen Beteiligten ihr zustimmen. Die Bestim-
mungen des Artikels 1, § 5, Abs. 1, 3, 4, finden entsprechende Anwendung.

§ 3. (1) Soweit ein Grundbuchamt ein Grundbuch im Besitze hat, das sich auf Grundstiicke
bezieht, die im Bezirk des anderen Staates gelegen sind, hat es das Grundbuch an das zustindige
Grundbuchamt des anderen Staates abzugeben. Der Zeitpunkt der Abgabe ist 6ffentlich bekannt-
zumachen.

(2) Amtshandlungen, die ein unter Abs. 1 fallendes Grundbuchamt vor dem Inkrafttreten dieses
Vertrages vorgenommen hat, kénnen wegen ortlicher Unzustandigkeit nicht angefochten werden.

(3) In welcher Weise zu verfahren ist, wenn nur ein Teil eines Grundbuchbandes an das Grund-
buchamt des anderen Staates abzugeben ist oder wenn ein Grundbuchblatt nicht ausschliesslich
iiber Grundstiicke gefiihrt ist, die nur im Bezirke eines der beiden Staaten gelegen sind, ergibt sich
aus der Anlage.

§4. (1) Gerichtliche Register werden von dem Gerichte fortgefiihrt, das bisher das Register
gefiihrt hat, oder, falls dieses Gericht fortgefallen ist, von demjenigen deutschen oder polnischen
Gerichte, zu dessen Bezirk der Amtssitz dieses Gerichts gehort.

(2) Soweit jedoch nach den zur Zeit des Inkrafttretens dieses Vertrages massgebenden Ver-
héltnissen ein Gericht des anderen Staates zur Fiihrung des Registers zustandig sein wiirde, sind
diesem Gerichte beglaubigte Ausziige aus dem Register zu iibergeben: Inwieweit statt dessen in
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(2) Obywatele jednego pafistwa nie beda atoli wydawani drugiemu panistwu w celu ich $cigania
i karanic. Podobniez nie bedzie mialo miejsca przymusowe sprowadzanie §wiadkéw oraz bieglych
przed wladze obcego pafistwa.

§ 13. (1) Rejestry kar, prowadzone w obwodach Sadéw Krajowych, w § 1 wymienionych,
prowadzi¢ beda nadal dotychczasowe wladze rejestrowe, albo w razie gdy ulegly zwinieciu, te
polskie lub niemieckie wladze rejestrowe, w ktérych obwodzie lezy siedziba urzedowa dotych-
czasowej wladzy 1. jestrowej.

(2} Sadom oraz innym publicznym wladzom obu pafistw nalezy na ich zadanie udzielaé bez-
platnie wiadomosci o treéci rejestréw.

(3) Wykazy karne, ktérych dalszego zachowywania w rejestrach nie wymaga interes danego
panistwa, beda na mocy blizszego poiozumienia miedzy zarzadami wymiaru sprawiedliwoéci Polski
1 Rzeszy Niemieckiej stopniowo wylaczane i oddawane do rozporzadzenia drugiemu pafistwu.

Artykul 3.

SPRAWY NIESPORNE.

§ 1. Do spraw niespornych w obwodach Sadéw Krajowych, ktdre z chwilg wejécia w zycie
traktatu pokojowego catkowicie lub czeéciowo przypadly Polsce, stosowane byé maja przepisy
§§ 2-8.

§2. (1) jeéli postepowanie w sprawie niespornej jeszcze nie zostalo ostatecznie zakoriczone,
dokoficzy je Sad, w ktdrym sprawa zawisla, albo w razie, gdy Sad ten ulegl zwinieciu, réwnorzedny
polski lub niemiecki Sad, w ktérege obwodzie lezy siedziba urzedowa tego Sadu

(2) Wszakze Sad winien przekaza¢ sprawe réwnorzednemu Sadowi drugiego pafistwa wd-
wezas, gdyby ten byl wlaéciwy dla sprawy, jeéliby ona zawista dopiero w chwili wejécia w zycie
niniejszego ukladu. Jezeliby w tym czasie byt wlasciwy zaréwno polski jak niemiecki Sad, wéwczas
sprawa moze byé przekazana jedynie w tym wypadku, gdy osoba, ze wzgledu na ktdra wlaéci-
wos¢ sadowa jest miarodajna, nalezy w tym czasie do obywateli drugiego panistwa, albo gdy jeden
z interesowanych podal wniosek o przekazanie sprawy, a wszyscy pozostali interesowani na to przy-
zwalaja. Przepisy artykulu 1 § 5 ustepéw 1, 3, 4, stosowane tu beda w odpowiedni sposéb.

§ 3. (1) O ile urzad hipoteczny posiada ksiege gruntowa odnoszaca sie do nieruchomosci
potozonych w obwodzie drugiego paristwa, to ma on ksiege gruntowa przekazaé wladciwemu urze-
dowi hipotecznemu drugiego panistwa. Termin przekazania nalezy poda¢ do publicznej wiadomosci.

(2) Czynncéci urzedowych, dokonanych przez urzad hipoteczny, podpadajacy pod przepis
ustepu I, przed wejsciem w Zycie niniejszego ukladu, nie mozna wzrusza¢ z powodu miejscowej
niewla$ciwosci.

(3) W jaki sposéb postepowaé nalezy, gdy tylko cze$¢ poszczegdlnego tomu ksiegi gruntowe;
nalezy przekaza¢ urzedowi hipotecznemu drugiego panstwa, lub gdy karta ksiegi gruntowej nie
dotyczyla wylacznie nieruchomoéci, polozonej w obrebie jednego z dwu tych pafistw, okreélono
w zalgczniku do niniejszego ukiadu.

§ 4. (1) Rejestry sadowe prowadzi¢ bedzie nadal Sad, ktdry je prowadzit dotychczas, albo
w razie gdy Sad ten ulegl zwinieciu, ten polski lub niemiecki Sad, w ktérego obwodzie lezy sie-
dziba urzedowa dotychczasowego Sadu.

(2) Wszakze, gdy wedle stosunkéw, miarodajnych w chwili wejécia w zycie niniejszego uktadu,
do prowadzenia rejestru wlaéciwym byl Sad drugiego pafistwa, nalezy temu Sadowi przestaé uwie-
rzytelnione wyciagi z rejestru. Zastrzega sie pézniejszemu porozumieniu miedzy polskim a pruskim
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einzelnen Fillen das Register selbst unter Zuriickbehaltung beglaubigter Ausziige abzugében ist,
bleibt der Vereinbarung durch die preussische und die polnische Justizverwaltung vorbehalten.

(3) Der Zeitpunkt des Abgabe ist 6ffentlich bekanntzumachen.
(4) Die Vorschriften des § 3, Abs. 2 findet entsprechende Anwendung.

§ 5. Testamente une Erbvertrige bleiben bei dem Gerichte verwahrt, bei dem sie in amtliche
Verwahrung genommen sind, oder, falls dieses Gericht fortgefallen ist, bei demjenigen deutschen
oder polnischen Gerichte, zu dessen Bezirk der Amtssitz dieses Gerichts gehért. Bis zum 31. Dezember
1921 kann jedoch der deutsche Erblasser die Abgabe an ein deutsches Gericht, der polnische Erb-
lasser die Abgabe an ein polnisches Gericht verlangen. _

§6. (1) Gerichtliche Urkunden bleiben bei dem Gerichte verwahrt, bei dem sie sich befinden,
oder, falls dieses Gericht fortgefallen ist, bei demjenigen deutschen oder polnischen Gerichte, zu
dessen Bezirk der Amtssitz dieses Gerichts gehért. ‘

(2) Das gleiche gilt fiir die von dem Gerichte verwahrten Notariatspapiere (Urschriften, Re-
gister usw.). %st jedoch der frithere Amtssitz des Notars im Bezirk des anderen Staates gelegen, so
sind die Papiere an dasjenige Gericht des anderen Staates abzugeben, zu dessen Bezirk der friihere
Amtssitz des Notars gehort.

§ 7. Ausfertigungen, beglaubigte Abschriften und beglaubigte Ausziige von gerichtlichen und
notariellen Urkunden einschliesslich der Erbscheine sowie von letztwilligen Verfiigungen kénnen
unter Anwendung des bishergeltenden Rechts von der Behérde oder dem Notar verlangt werden,
welche die Urschrift innehaben. Entsprechendes gilt von der Ausstellung von Zeugnissen jeder Art.

§ 8. (1) Die Gerichte haben zwecks Erleichterung der Ueberleitung einander unmittelbare
Rechtshilfe in weitestem Umfange zu leisten. Dies gilt insbesondere fiir die Erteilung von beglau-
bigten Absthiften aus Grundbiichern, Registern, Grundakten und Nachlassakten.

(2) In den iibergeleiteten Angelegenheiten werden in Ansehung des Armenrechts und der Vor-
schusspflicht Deutsche von polnischen Gerichten, Polen von deutschen Gerichten ebenso wie In-
linder behandelt.

§ 9. (1) Befindet sich das Vermégen eines Familienfideikommisses ganz in einem der beiden
Staaten, so untersteht das Fideikommiss diesem Staate. _

(2) Befindet sich das Fideikommisvermaogen teils in dem einen, teils in dem anderen Staate, so
werden die preussische und die polnische Justizverwaltung die infolge der Uberleitung der Rechts-
pflege erforderlich werdenden Anderungen in der Staatsaufsicht iiber das Fideikommiss durch
Vereinbarung regeln. Hiebei sollen Fideikommisse, zu denen ausser Grundbesitz auch anderés Ver-
mogen gehort, unter Beriicksichtigung der Wertverhiltnisse und Zweckbestimmungen der einzelnen
Bestandteile in der Regel dem Staate unterstellt werden, in dessen Gebiet sich der zum Fideikommisse
gehorige Grundbesitz befindet. Kommt binnen 2 Jahren nach dem Inkrafttreten dieses Vertrages
eine Einigung nicht zustande, so behalten, falls nicht die Frist durch Vereinbarung verlingert wird,
die beiderseitigen Regierungen sich alle Rechte vor.

(3) Die Bestimmungen des Friedensvertrages bleiben unberiihrt. Der Frage der Herausgabe von
Eigentum, das sich in Deutschland befindet, soll nicht vorgegriffen werden.

Artikel 4.
SCHLUSSBESTIMMUNGEN.
§ 1. (1) Gerichtliche Akten sind derjenigen Justizbehorde zu iiberlassen, welche die betref-

fende Angelegenheit nach den obigen Uberleitungsbestimmungen fortzufiihren hat.
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iarzadem wymiaru sprawiedliwoéci, o ile w poszczegélnych wypadkach zamiast przesylania wyciagu
ma by¢ przekazany sam rejestr z zachowaniem na miejscu uwierzytelnionych wyciagéw.

(3) Termin przekazania nalezy poda¢ do publicznej wiadomosci.
(4) Przepis § 3 ustepu 2 stosuje si¢ odpowiednio.

§ 5. Testamenty oraz uklady spadkowe przechowywa ten Sad, ktdry je wzial na przechowanie
urzedowe, albo w razie gdy Sad ten ulegl zwinieciu, ten polski lub niemiecki Sad, w ktdérego obwodzie
lezy siedziba urzedowa dotychczasowego Sadu. Wszakze do dnia 31 grudnia rgzr r. spadkodawca,
bedacy obywatelem polskim, moze zadaé przekazania wymienionych dokumentéw Sadowi pol-
skiemu, a spadkodawca bedacy obywatelem niemieckim, przekazania Sadowi niemieckiemu,

§ 6. (1) Dokumenta sadowe przechowywa Sad ten, w ktérym si¢ znajduja, albo w razie gdy
Sad ten ulegt zwinieciu, ten polski lub niemiecki Sad, w ktérego obwodzie lezy siedziba urzedowa
dotychczasowego Sadu.

*(2) To samo dotyczy akt notarjalnych, bedacych w przechowaniu Sadu (pierwopiséw, re-
jestréw i t. d.). Gdyby wszakze poprzednia siedziba urzedowa notarjusza lezala w obrebie drugiego
pafstwa, wdowczas akta nalezy odstapi¢ temu Sadowi drugiego pafistwa, w ktérego obwodzie
lezy poprzednia siedziba urzedowa notarjusza.

§ 7. Wypiséw, uwierzytelnionych odpiséw oraz uwierzytelnionych wyciagéw dokumentdéw
sagdowych i notarjalnych, tacznie z legitymacjami spadkowemi, tudziez rozporzadzeniami ostatniej
woli, mozna bedzie przy zachowaniu dotychczas obowigzujacych przepiséw prawnych zazadaé
od tej wladzy lub tego notarjusza, w ktdérego reku znajduje si¢ pierwopis. To samo ma byé sto-
sowane odpowiednio do wydania wszelkiego rodzaju $wiadectw.

§ 8. (1) Gwoli ulatwienia przejecia wymiaru sprawiedliwoéci Sady winny sobie udzielaé
wzajemnie bezpoéredniej pomocy prawnej w jaknajszerszym zakresie. Dotyczy to zwlaszcza udzie-
lania uwierzytelnionych odpiséw z ksiag gruntowych, rejestréw, akt gruntowych oraz akt spad-
kowych.

(2) W przejetych sprawach pod wzgledem udzielenia prawa ubogich oraz obowiazku zalicz-
kowania kosztéw maja byé obywatele polscy przez Sady niemieckie, a obywale niemieccy przez
Sady polskie traktowani na réwni z wlasnymi obywatelami. )

§9. (1) Jezeli majatek fideikomisowy znajduje si¢ calkowicie w jednem z umawiajacych
si¢ panstw, wéwczas fideikomis 6w podlega temu panstwu.

(2) Jezeli za$ majatek fideikomisowy znajduje sie po czeSci w jednem, a po cze$ci w drugiem
panstwie, wéwczas polski i pruski zarzad wymiaru sprawiedliwoéci ustala wspdlnie potrzebne
wskutek przejecia wymiaru sprawiedliwosci zmiany w nadzorze pafstwowym nad fideikomisem.
Przytem fideikomisy, do ktdrych nalezy obok nieruchomosci takze inny majatek, winny by¢
przy uwzglednieniu stosunkéw wartoSciowych oraz przeznaczenia poszczegdlnych czeéci skla-
dowych, z reguly poddane temu panstwu, na ktérego obszarze znajduje sie nalezna do fideikomisu
nieruchomoé¢. Gdy w przeciagu 2 lat po wejéciu w zycie niniejszej umowy nie dojdzie do poro-
zumienia, zastrzegaja sobie oba Rzady wszelkie prawa, o ile czasokres ten w drodze umowy nie
zostanie przedhuzony.

_(3) Postanowienia traktatu pokojowego pozostaja nienaruszone. Kwestji wydania wlasnoéci
znajdujacej sie w panstwie niemieckim, nie przesadza sie.

Artykul 4.
PoSTANOWIENIA KONCOWE.
§ 1. (1) Akta sadowe nalezy przekazaé tej wladzy sado wej, ktdra wedlug powyzszych posta-

nowiefl 0 przejeciu wymiaru sprawiedliwoéci ma odno$na sprawe w dalszym ciagu prowadzit.
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(2) Zuriickgelegte Akten bleiben bei der Justizbehérde, bei der sie sich zur Zeit des Inkraft-
tretens dieses Vertrages befinden, oder, falls diese Behérde fortgefallen ist, bei derjenigen deutschen
oder polnischen Behérde, zu deren Bezirk der Amtssitz dieser Justizbehérde gehort. Ergibt sich,
dass eine Angelegenheit iiber welche die Akten gefithrt sind, wieder aufzunehmen und nach den
obigen Uberleitungsbestimmungen von einer Behorde des anderen Staates fortzufiihren ist, so sind
sie dieser Behérde zu tberlassen.

§ 2. (1) Soweit nach den Bestimmungen dieses Vertrages ein anhidngiges Verfahren auf ein
Gericht des anderen Staates iibergeht, werden von diesem die noch ausstehenden Gesamtkosten des
Verfahrens eingezogen ; eine Erstattung der bis zum Uebergang erwachsenen Kosten an den abge-
benden Staat findet nicht statt.

(2) Ebenso werden Kosten der in diesem Vertrage vorgesehenen Rechtshilfe nicht erstattet.

§ 3. Als Zeitpunkt des Uberganges der Rechtspflege im Sinne dieses Vertrages gilt der
I. Januar 1920 und, soweit die, nach dem Friedensvertrag an Polen gefallenen Gebiete nach dem
I. Januar 1920 durch Polen besetzt worden sind, der Tag der Vollziehung des Ubergabeprotokolls.

§ 4. Hat ein Beteiligter, welcher zur Wahrung einer Frist jenseits der neuen Grenzlinie eine
Erklirung abzugeben hatte, diese Frist ohne sein Verschulden nicht eingehalten, so ist ihm auf
Antrag die Wiedereinsetzung in den vorigen Stand zu erteilen. Die Frist fiir den Antrag endet in
diesem Falle frithestens mit dem Ablauf von einem Monat nach dem Inkrafttreten dieses Vertrages.

§ 5. Soweit die Zustindigkeit fiir eine nach diesem Vertrage auf eine deutsche Behérde iiber-
zuleitende Angelegenheit nicht in Preussen, sondern in einemi anderen zum Deutschen Reich geho-
renden Lande begriindet ist, tritt die Justizverwaltung dieses Landes an die Stelle der preussischen
Justizverwaltung.

§ 6. Der preussischen Justiiverwaltung handelnd im Namen des Reichs, und der polnischen
Justizverwaltung bleibt es vorbehalten, weitere Uberleitungsbestimmungen zur Erginzung der
Ausfihrung dieses Vertrages, insbesondere auch hinsichtlich der Hinterlegungssachen, zu ver-
einbaren. ’

Artikel 5.

1. Dieser Vertrag soll ratifiziert und die Ratifikationsurkunden sollen so bald als mdglich-
in Berlin ausgetauscht werden.

2. Der Vertrag tritt mit Ablauf des auf den Ausfausch der Ratifikationsurkunden folgenden
Kalendermonats in Kraft.

3. Zu Urkund dessen haben die Bevollmichtigten diesen Vertrag unterzeichnet und mit ihren .
Siegeln versehen. .

4. Ausgefertigt in doppelter Urschrift in Posen am 2o. September 192o.

(L. S.) Dr. CRUSEN.
(L. S.) Dr. Zvemunt SEYDA,
(L. S.) Dr. PRADZYNSKI,
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(2) Akta odlozone pozostaja u tej wladzy sadowej, u ktdrej sie znajduja w chwili wejscia
.w Zycie niniejszego ukladu, albo w razie gdy ulegla zwinieciu, u tej polskiej lub niemieckiej wladzy,
w ktdrej obwodzie lezy siedziba urzedowa tejze wladzy sadowej. Jezeli sie okaze, Ze pewna sprawe,
ktdrej akta prowadzono, nalezy wznowié i ze wedlug powyzszych postanowien o przejsciu wymiaru
sprawiedliwoéci ma ja prowadzi¢ dalej wladza drugiego pafstwa, natenczas akta takiej sprawy
winny by¢ owej wladzy przekazane.

“§2. (1) O ile wedlug postanowien niniejszego ukladu zawisle postepowanie przejete bedzie
przez wladze drugiego panstwa, ta ostatnia $ciagnie wszystkie niepobrane jeszcze koszta poste-
powania ; koszta wynikle do chwili przejecia nie beda zwracane pafnstwu, przekazujacemu sprawe.

{2) Podobniez nie beda zwracane koszta przewidzianej w niniejszym ukladzie pomocy prawnej.

§ 3. Za chwile przejécia wymiaru sprawiedliwoéci w znaczeniu niniejszego ukladu uwaza
sie dzien 1 stycznia 1920 r., a 0 ile obszary przyznane Polsce w traktacie pokojowym zostaly przez
Polske zajete po dnin 1 stycznia 1920 r., dzieh podpisania protokulu przejecia.

§ 4. Jezeli strona, ktdra celem zachowania czasokresu miala zlozyé oéwiadczenie poza nowa
linja graniczna, czasokresu tego bez wlasnego zawinienia uchybila, nalezy jej na wniosek przyznaé
przywrdcenie do poprzedniego stanu, Czasokres do podanja wniosku uplywa w tym wypadku
najwczeéniej w miesiac po wejéciu w zycie niniejszego ukladu.

§ 5. O ile w sprawach, ktére na podstawie niniejszego ukladu przejma wladze niemieckie,
bedzie wlasciwa zamiast pruskiej, wladza innego do Rzeszy Niemieckiej nalezacego panstwa,
natenczas w miejsce pruskiego zarzadu wymiaru sprawiedliwoéci wstepuje zarzad wymiaru spra-
wiedliwoéci tegoz panstwa.

§ 6. Polski zarzad wymiaru sprawiedliwoéci oraz pruski zarzad wymiaru sprawiedliwosci,
dzialajacy w imieniu Rzeszy, zastrzegaja sobie moznoéé ulozenia si¢ w przedmiocie dalszych posta-
nowien dotyczacych przejecia wymiaru sprawiedliwoéci, majacych na celu uzupelienie wykonania
niniejszego ukladu, zwlaszcza takze co do spraw depozytowych.

Artykul 5.

Uktad niniejszy ma byé¢ ratyfikowany, a dokumenty ratyfikacyjne wymienione jaknajrychlej
w Berlinie.

Umowa wchodzi w zycie z uplywem miesiaca nastepujacego po miesigcu, w ktérym wymieniono
dokumenty ratyfikacyjne.

W dowdd powyziszego pelnomocnicy podpisali ten uklad i zaopatrzyli go swemi pieczeciami.

Wygotowano w dwdch egzemplarzach w Poznaniu, dnia 20 wrzeénia 1920 r.

(L. S.) Dr. Zvamunt SEYDA
(L. S.) Dr. PRADZYNSKI
(L. S.) Dr. CRUSEN
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ANLAGE

zum Artikel 3, § 3, Absalz 3 des deutsch-polnichen Abkommens betreffend die
Uberleitung der Rechispflege.

§ 1. Soweit die bei einem Grundbuchamt befindlichen Grundbiicher sich auf Grundstiicke
beziehen, die im Bezirk des anderen Staates belegen sind, gelten die folgenden Bestimmungen :

§ 2. Beziehen sich alle Blitter eines Grundbuchbandes auf Grundstiicke, die im Bezirke des
-anderen Staates Lelegen sind, so sind die Blitter nicht zu schliessen, sondern zur Abgabe an den
anderen Staat bereit zu halten. Dariiber, wann die Abgabe zu erfolgen hat, wird durch Ubereint
kommen der beiderseitigen Justizverwaltungen Bestimmung getroffen werden.

Mit dem Grundbuchband sind die Grundakten sowie besonders verwahrte Urkunden (Geschéfts-
ordnung fiir die Gerichtsschreibereien der Amtsgerichte, § 46), falls ein ganzer Grundbuchbezirk
im Bezirk des anderen Staates belegen ist, auch die sich auf den Grundbuchbezirk beziehenden
Katasterurkunden und Schriften und das Eigentiimerverzeichnis (Geschiftsordnung, § 45 Absatz 6,

§ 47) zur Abgabe bereit zu halten. Das gleiche gilt bei Grundstiicken, die kein Grundbuchblatt haben
fiir die sich auf sie beziehenden Schriften. :

Die Grundakten sind daraufhin durchzusehen, ob sie Eintragungsbewilligungen, Verfiignngen
oder sonstige Urkunden enthalten, die sich auf Grundstiicke beziehen, welche im Bezirk des eigenen
Staates belegen sind. Bejahendenfalls sind beglaubigte Abschriften zu den Grundakten dieser Grund-
stiicke zu nehmen.

. § 3. Beziehen sich einzelne Blitter eines Bandes auf Grundstiicke, die im Bezirk des anderen
Staates belegen sind, so sind diese Blitter auszutrennen und zu einem mit einem einfachen Um-
schlag zu versehenden ¢« Abgabeband » zu vereinigen, in welchem sie neue fortlaufende Nummern
erhalten.

In den Abgabeband kénnen auch Blitter verschiedener Grundbuchbezirke aufgenommen
werden. Soweit es die Zahl der Blitter erforderlich macht, sind mehrere Abgabebinde mit durch-
laufenden Blattnummern zu bilden.

Ist zu befiirchten, dass durch die Austrennung der Grundbuchband zu sehr leidet, oder erscheint
sonst die Austrennung unzweckmaissig, insbesondere, weil nur wenige Blitter auszutrennen sind,
-oder weil die Eintragungen eines Blattes wegen Mangel an Raum an anderen Stellen desselben
oder eines anderen Bandes fortgefiihrt sind, so kénnen die Blétter, deren Austrennung in Frage
kommt, auch geschlossen werden. Ihr Inhalt ist dann auf ein neues Blatt des Abgabebandes zu
iibertragen. '

Auf den Abgabeband finden die Bestimmungen des'§ 2 entsprechende Anwendung.

Erscheint es zweckmissiger, den ganzen Band abzugeben, weil sich die iiberwiegende Mehr-
zahl der Blitter auf Grundstiicke bezieht, die im Bezirk des anderen Staates belegen sind, so sind
die Blitter, die sich auf Grundstiicke beziehen, welche im Bezirk des eigenen Staates belegen sind,
zu schliessen. Ihr Inhalt ist dann auf ein neues Blatt eines beim Grundbuchamte verbleibenden
Bandes zu iibertragen. Die Abgabe mitgenommener Grundbuchbinde kann bei Vorliegen obiger
Voraussetzung von der polnischen Justizverwaltung verlangt werden.

§ 4, Wird ein Grundbuchblatt {iber mehrere Grundstiicke gefithrt, von denen die einen im
Bezirk des eigenen Staates, die anderen im Bezirk des anderen Staates belegen sind, so sind die
letzteren von Amts wegen auf ein neues Blatt des Abgabebandes abzuschreiben. )

Befindet sich nur ein Teil eines Grundstiickes im Bezirk des anderen Staates, so ist der Teil
von Amts wegen auf ein neues Blatt des Abgabebandes abzuschreiben. Die Abschreibung kann
erfolgen, auch wenn nur beziiglich des im eigenen Staate belegenen Grundstiicks teils ein beglau-
bigter Auszug aus dem Steuerbuch und eine von dem Fortschreibungsbeamten beglaubigte Karte
vorliegt.
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ZALACZNIK

do artykutu 3 § 3 polsko-wiemieckie] umowy w przedmiocie przejecia wymiaru sprawiedliwodcte

§ 1. O ile ksiegi gruntowe, znajdujace sie¢ w urzedzie hipotecznym odnosza sie do gruntéw
polozonych w obrebie drugiego panstwa, maja byé stosowane nastepujace postanowienia :

§2. Jezeli wszystkie karty ksiegi gruntowej dotycza nieruchomoéci, polozonych w obrebie
drugiego pafistwa, nie naleiy kart zamyka¢, tylko trzymaé je w pogotowiu celem przekazania
drugiemu pafistwu. O terminie, w ktérym przekazanie ma nastapié, postanowi si¢ w drodze poro-
zumienia miedzy obopdlnemi zarzadami wymiaru sprawiedliwoéci.

Razem z ksiega gruntowa nalezy przygotowaé do przekazania akta gruntowe, jak réwniez
osobno przechowywane dokumenty (ordynacja dla sekretarjatéw sadowych przy sadach powia-
towych § 46), a w razie, gdy caly obszar ksiega gruntowa objety lezy w obrebie drugiego panstwa,
takze odnoszace sie do tego obszaru dokumenty katastralne i pisma, jak réwniez spis whaécicieli
(ordynacja dla sekretarjatéw sadowych przy sadach powiatowych § 45 ust. 6, § 47). To samo do-
tyczy przy nieruchomoéciach, nie majacych karty gruntowej, wszelkich pism do nich sie odno-
szacych.

Akta gruntowe winny by¢ przejrzane, celem stwierdzenia, czy nie zawieraja jakich zezwolen
na wpis, zarzadzen, lub innych dokumentéw, odnoszacych si¢ do nieruchomosei, potozonych w
obrebie wlasnego panstwa. W tym ostatnim wypadku nalezy sporzadzi¢ uwierzytelnione odpisy
dla aktéw gruntowych dotyczacych tych nieruchomoéci.

§ 3. Jezeli poszczegdlne karty ksiegi odnosza si¢ do nieruchomoéci polozonych w obrebie
drugiego pafistwa, wéwczas winno si¢ karty te wydzieli¢ i zlaczy¢ w jedna zaopatrzong w zwykla
okladke « ksiege zdawcza », w ktdrej otrzymaja one nowe liczby porzadkowe.

W ksiedze zdawczej mozna zamieéci¢ karty rozmaitych obwodéw hipotecznych. O ile liczba
kart tego wymaga, winno si¢ zaloiy¢ wiecej ksiag zdawczych, w ktérych liczby kart maja biedz
nieprzerwanie.

Jezeli zachodzi obawa, ze przez wydzielenie ksigga gruntowa zanadto ucierpi, albo jezeli wyd-
zielenie z innych przyczyn okazuje sie niewskazane, w szczegdlnoéci z powodu, ze tylko kilka Kart
nalezy wydzieli¢, albo, ze wpisy dotyczace tej samej karty z powodu braku miejsca uskuteczniano
w innych miejscach tej samej lub innej ksiegi, natenczas mozna takze karty, ktére mialy byé wy-
dzielone, zamkna¢. Treé¢ ich winno si¢ wéwczas przenieéé na nowa karte ksiegi zdawczej.

Do ksiag zdawczych nalezy stosowaé odpowiednio przepisy § 2.

Jezeli wydanie calej ksiegi okazuje si¢ bardziej celowem, poniewaz przewazna czesé jej kart
odnosi si¢ do nieruchomoéci polozonych w obrebie drugiego pafistwa, natenczas winno sie zamknaé
karty odnoszace si¢ do nieruchomodci wilasnego paristwa. Treé¢ ich winno sie nastepnie przenieéé
na nowa karte, jednej z ksiag, pozostajacych w dotychczasowym urzedzie hipotecznym. Jezeli

zachodza powyzsze warunki, polski zarzad wymiaru sprawiedliwoéci moze domagaé sie zwrotu
zabranych ksiag gruntowych.

§ 4. Jezeli w sklad karty gruntowej wchodzi wiecej nieruchomosci, z ktdrych jedne, sa poto-
zone we wilasnem, a inne w drugiem pafistwie, winno sie te ostatnie z urzedu odpisa¢ na nowa karte
ksiegi zdawczej.

Jezeli tylko cze$¢ nieruchomodci lezy w obrebie drugiego panstwa, winno sie z urzedu te cze$é
odpisa¢ na nowa karte ksiegi zdawczej. Odpis moze nastapié takie wéwczas, jezeli tylko co do
potozonej we wlasnem paristwie czeéci nieruchomoéci znajduje sie uwierzytelniony wyciag z ksiegi
podatkowej i wyciag uwierzytelniony przez urzednika katastralnego.
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In den Faillen der Absitze 1 und 2 ist bei Ubertragung der Eintragungen in der zweiten und
dritten Abteilung eine Gesamthaft sowohl auf dem alten, als auch auf dem neuen Blatte erkennbar
zu machen. Die Abschreibung ist samtlichen aus dem Grundbuch ersichtlichen Personen, zu deren
Gunsten eine Eintragung erfolgt war, bekannt zu machen. Auf die Bekanntmachung kann ver-
zichtet werden, Fiir das neue Blatt sind neue Grundakten anzulegen. Die bisherigen Grundakten
haben bei dem Grundbuchamt zu verbleiben. Die Bestimmungen des § 2. Absatz 3 finden entspre-
chende Anwendung.

Erscheint es zweckmissiger, das ganze Blatt abzugeben, weil die Eintragungen iiberwiegend
Grundstiicke oder Grundstiicksteile betreffen, die im Bezirk des anderen Staates belegen sind,
so sind die im Bezirk des eigenen Staates belegenen Grundstiicke oder Grundstiicksteile auf ein neues
Blatt eines beim Grundbuchamt verbleibenden Bandes abzuschreiben. Die Bestimmungen des
Absatzes 2, Satz 2, sowie Absatz 3 finden entsprechende Anwendung.

Dr. CRUSEN.
Dr. ZvecMUNT SEYDA.
Dr. PRADZYNSKI.
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W wypadkach przewidzianych w ustepach 1 i 2 nalezy przy przenoszeniu wpiséw w drugim
i trzecim oddziale uwidoczni¢ odpowiedzialnoé¢ laczna zaréwno w nowej jak i starej karcie. O
odpisaniu ma sie powiadomié wszystkie osoby widoczne z ksiegi gruntowej, na rzecz ktérych wpis
nastapil. Powiadomienia tego mozna sie zrzec. Dla nowej karty winno si¢ zalozy¢ nowe akta grun-
towe. Pierwotne akta gruntowe maja pozosta¢ w urzedzie hipotecznym. Postanowienia § 2 ustepu 3
stosuje sie odpowiednio.

Jezeli okazuje sie¢ bardziej celowem przekazaé cala karte, gdyz wpisy dotycza przewaznie
nieruchomoéci lub czeéci nieruchomoéci, polozonych w obrebie drugiego pafistwa, natenczas winno
si¢ nieruchomo$ci lub czeéci nieruchomo$ci polozonychlub czedci nieruchomoéci polozonych we
wlasnem panstwie odpisaé na nowsa karte ksiegi gruntowej, pozostajacej w urzedzie hipotecznym.
Postanowienia ust. 2, zdania 2, jak i ustepu 3, stosuje si¢ odpowiednio.

Dr. ZvemunT SEYDA
Dr. PRADZYNSKI
Dr. CRUSEN
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1 TRADUCTION.

Neo 246. — CONVENTION GERMANO - POLONAISE RELATIVE AU
TRANSFERT DE LA JURIDICTION, SIGNEE A POSEN LE
20 SEPTEMBRE 192o0.

Le GOUVERNEMENT ALLEMAND et le GOUVERNEMENT POLONAIS, désireux, dans lintérét des
populations respectives, de faciliter autant que possible la poursuite des actions judiciaires affectées
par la cession de territoires 4 la Pologne, ont convenu de conclure une convention & ce sujet et ont
désigné 4 cet effet pour leurs plénipotentiaires :

Le GOUVERNEMENT ALLEMAND :
M. Georg CrUSEN, Conseiller 4 la Cour et Conseiller au Ministére.

Le GOUVERNEMENT POLONAIS ;

M. le Dr Zvgmunt SEYDA, Sous-secrétaire d’Etat, et
M. le Dr Witold Prapzynskl, Chef de Département.

Les plénipotentiaires, aprés avoir échangé leurs pouvoirs et les avoir trouvés en bonne et due
forme, ont convenu de ce qui suit :

Avrticle 1.

PRrocks civits. -

§I.

Les procés civils, pendants avant la date du transfert de la juridiction devant le tribunal
d’une région attribuée en tout ou en partie 4 la Pologne, depuis I’entrée en vigueur du Traité de
paix, et n’ayant pas donné lieu & un jugement définitif au moment de 'entrée en vigueur de la pré-
sente Convention, continueront & étre jugés, sauf dispositions contraires des paragraphes 2 3 3,
par le tribunal ol ils sont pendants, ou, si ce tribunal n’existe plus, par le tribunal allemand ou
polonais de méme degré dont le siége est situé dans le district ou se trouvait le tribunal précité.

§ 2.

Si la plainte a été portée devant un tribunal dont la compétence exclusive est établie en ce qui
la concerne, mais qu'un tribunal de méme degré de l'autre Etat eit joui de la méme compétence
exclusive en ce qui concerne cette plainte, si elle avait été déposée au moment de la mise en vigueur
de la présente Convention, le proces sera déféré 4 ce dernier tribunal.

1 Traduit par le Secrétariat de la Société des Nations.
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1 TRANSLATION.

No. 246. — GERMAN - POLISH CONVENTION RELATING TO THE
TRANSFER OF THE JUDICIAL ADMINISTRATION, SIGNED AT
POSEN ON SEPTEMBER 20, 1920.

The GERMAN and PorisH GOVERNMENTS, desiring to facilitate, as far as possible, in the interest
of the respective populations, the continuation of legal business affected by the cession of portions
of territory to Poland, have decided to conclude an agreement on the matter and for this purpose
have appointed as their plenipotentiaries :

The GERMAN GOVERNMENT :

Dr. Georg CRUSEN, Geheimer Oberjustizrat and Ministerialrat (Councillor in the Ministry
of Justice); and

The PoLisH GOVERNMENT :

Dr. Zygmunt SEYDA, Under-Secretary of State, and
Dr. Witold Prapzinski, Head of Department.

The plenipotentiaries, having communicated their full powers, which were found in good
and due form, agreed to the following provisions :—

Article 1.

CIviL ACTIONS.

Paragraph 1.

The hearing of civil actions which, at the time of the transfer of judicial administration, were
pending in an assize court district that, on the coming into force of the Treaty of Peace, passed either
wholly or in part into the possession of Poland, and in which the final judgment had not yet been
given at the time of the coming into force of the Treaty, shall, unless otherwise provided for in
paragraphs 2-5, be continued before the court in which they are pending or, where such court no
longer exists, before the German or Polish court of the same standing in the district in which the
court, before which the case was originally brought, was situated.

Payagraph 2.

If the action was originally brought in a court which had exclusive jurisdiction over the case
and if, had the action been brought at the time of the coming into force of the present Convention,
a court of the same standing belonging to the other State would have had exclusive jurisdiction
over the case, the action must be transferred to the latter court.

! Translated by the Secretariat of the League of Nations.



126 - Société des Nations — Recueil des Traités. 1922

§ 3-

1. Au cas oll il n’est pas établi de compétence exclusive, les dispositions suivantes sont appli-
cables :

2. Sur demande concordante des deux parties, le procés sera déféré au tribunal de I'autre Etat
désigné dans la requéte.

3. Au cas ol un tribunal de méme rang de 'autre Etat serait compétent, si la plainte avait été
déposée lors de l’entrée en vigueur de la présente Convention, chacune des deux parties pourra de-
mander le renvoi devant ce tribunal. Il devra étre fait droit & cette demande, 4 moins que le tribunal
prévu au paragraphe I ne soit également compétent a ce moment et que la partie adverse ne s’oppose
au renvoi. S'il existe dans 'autre Etat plusieurs tribunaux compétents, c’est au demandeur qu’il
app(ilrtient de choisir ; lorsque le renvoi est demandé par les deux parties, ce choix revient au dé-
fendeur.

§ 4.

1. Sile Reich allemand, ou I’Etat prussien, est partie au procés, les autorités de 1'Etat polonais
deviennent partie au procés dans la mesure oli, conformément aux conventions conclues ou a con-
clure entre ’Allemagne et la Pologne, ce dernier pays se substitue au Reich ou a la Prusse, par
extension de la requéte qui constitue 1'objet du différend.

2. Sile Reich allemand, ou I'Etat prussien, ou I'Etat polonais, est défendeur et qu'il n’y ait
pas lieu de revendiquer une compétence exclusive, le procés doit étre déféré au tribunal dans le
district duquel I’Etat pour lequel le procés est introduit, posséde sa compétence générale au point
de vue judiciaire ; les dispositions du paragraphe 3, alinéa 3, ne sont pas applicables.

§5-

1. Les questions d’attribution d’un procés peuvent étre décidées sans procédure orale. Les
parties seront entendues avant le jugement.

2. Dans les cas prévus au paragraphe 3, la requéte doit &tre introduite collectivement par
plusieurs des parties au procés, au plus tard au cours de la premitre audience a laquelle viendra
’affaire, aprés l'entrée en vigueur de la présente Convention. Jusqu’a la conclusion des débats
oraux 2 laquelle fait suite le jugement, la requéte peut étre introduite auprés du tribunal
d’appel 4 titre de précaution, pour le cas ol l'affaire serait renvoyée en premiére instance.

3. On ne peut faire opposition a la décision ordonnant le transfert du procés. En cas de pro-
noncé ou de notification de la décision d’attribution, le proces est considéré comme recevable devant
le tribunal désigné dans la décision. Celle-ci est obligatoire pour ce tribunal.

4. Les frais entrainés par la procédure devant le tribunal dessaisi doivent étre regardés comme
une partie des frais qui seront exposés devant le tribunal indiqué dans la décision. Pour la procédure
et le jugement d’attribution, les dispositions du paragraphe 47, alinéas 1, 3 de la’loi allemande
sur les frais de justice sont applicables. .

§ 6.

I. Les prescriptions des paragraphes I 4 5 sont également applicables & tous les procés portés
devant les tribunaux de district mentionnés au paragraphe 1 et qui sont pendants en appel devant
une Cour de district, le Tribunal supréme ou le Tribunal du Reich.

2. Les rejets reviennent aux tribunaux désignés par application des paragraphes I a 5. Le para-
graphe 5, alinéa 2, deuxi®me phrase, s’applique aux requétes & introduire par mesure de précaution.
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Paragraph 3.

(1) When a case does not come under the exclusive jurisdiction of a particular court, the fol-
lowing provisions shall apply :

(2) Upon application being made by both parties, the case shall be transferred to that court
of the other State which is named in the application.

(3) Should there be a court of the same standing in the other State which would have been
competent to deal with the case, if proceedings had been instituted at the time of the coming into
force of this Convention, either party may request that the case be transferred to this court. Such
request shall be complied with unless the court specified in paragraph 1 is also competent at that
moment and the opposing party objects to the transfer. If there are several courts in the other
State having jurisdiction, the party making the application shall have the right to choose the court,
and, if both parties apply for a transfer, the defendant shall have this right.

Paragraph 4.

(1) If the German Empire or the Prussian State is one of the parties to a suit, the authorities of
the Polish State shall become a party, in so far as Poland, in accordance with agreements between
Germany and Poland now concluded, or to be concluded, takes the place of the Empire or Prussia
in respect of the claim involved.

(2) If the German Empire or the Prussian State or the Polish State is the defendant, and if
no court exists which has exclusive jurisdiction over the case, proceedings shall be transferred to
the court in whose district the State on whose behalf the case is being continued has general juris-
diction. The provisions of paragraph 3, sub-paragraph 3, shall not apply.

Paragraph s.

(1) The transfer of a case may be decided without oral proceedings. The parties shall be
heard before the decision. '

(2) Inthe cases provided for in Paragraph 3, the application (including a joint application made
by several parties to the dispute) shall be made not later than the first law term during which the
case is dealt with, after the coming into force of the present Convention. In appeal cases it may
be made at any time before the close of the oral proceedings on which judgment is passed, in order
to provide for the possibility of the suit being referred back to a court of first instance.

(3) No appeal may be made against the order for transfer, On the announcement or issue
of this order, the case shall be regarded as pending before the court mentioned therein, and this
order shall be binding on that court.

(4) The costs of the proceedings in the court where the case was begun shall be reckoned as
part of the costs accruing in the court mentioned in the order for transfer. The provisions of

paragraph 47, sub-paragraph 1, 3, of the German law on legal costs shall apply to the proceedings
and decision regarding the transfer of the case.

Paragraph 6.

(1) If cases from the assize court districts referred to in paragraph 1 are pending in a court
of appeal, superior district court, or the supreme court (Reichsgericht), the provisions of paragraphs
1-5 shall apply.

(2) Cases referred back shall be sent to the courts determined by the application of paragraphs

. I-5. The provisions of the second sentence in paragraph 5, sub-paragraph (2), shall hold good
as regards the necessary previous applications.
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§7.

I. Au cas ot aprés l'entrée en vigueur de la présente Convention, il sera fait appel, par des
moyens de droit, 4 un jugement intervenu avant cette date, dans des procés tels que ceux qui sont
visés au paragraphe I, est compétent pour la procédure et le jugement, au sujet de ce recours, le
tribunal dans la circonscription duquel se trouvait, au moment de I’entrée en vigueur de la présente
Convention, le siége du tribunal du jugement duquel il en est appelé. Les dispositions des para-
graphes 2 4 6 sont applicables dans ce cas.

2. Les mémes dispositions sont applicables au cas ot il sera introduit, aprés 'entrée en vigueur

de la présente Convention, une demande en revision d’un jugement rendu antérieurement 3 cette
date.

§ 8.

Dans la procédure relative & l'attribution d’un proces, et de méme lorsqu’il s'agit d’intenter
une action ou de déposer une demande en restitution ou en nullité, les parties peuvent se faire

représenter par tout avoué agréé auprés d’un tribunal polonais du territoire transféré ou auprés
d’un tribunal allemand.

§o.

Les dispositions des paragraphes 1 4 8 s’appliquent également en ce qui concerne le réglement
des pourvois.

§ 10.

Les affaires de sommation, auxquelles s’appliquent les dispositions du paragraphe 1, seront
jugées par le tribunal devant lequel est réclamé l'ordre de paiement. S’il est fait opposition, les
prescriptions relatives au procés en cours sont applicables. Si I’affaire est de la compétence des tri-
bunaux de district ou des tribunaux régionaux, les dispositions des paragraphes 7 et 8 s’appliquent,
au cas olt le procés est pendant devant le tribunal de district ou le tribunal régional, aprés I'entrée
en vigueur de la présente Convention.

§ 11.

1. Les dispositions relatives aux procés en cours s’appliquent a toutes les procédures par voie
de publication qui remplissent par ailleurs les conditions énoncées au paragraphe 1. Les disposi-
tions des paragraphes 7 et 8 s’appliquent aux actions en nullité ou en annulation intentées aprés
I'entrée en vigueur de la présente Convention.

2. Les procédures par voie de publication introduites aux fins de la déclaration de décés d’une
personne qui, si elle était vivante au moment de I'entrée en vigueur de la présente Convention,
serait ressortissant allemand se poursuivront devant le tribunal de premiére instance de Berlin-
Centre (Berlin-Mitte), si le tribunal devant lequel le procés est pendant se trouve situé dans le terri-
toire transféré. Si ladite personne était ressortissant polonais, la procédure se poursuivra devant le
tribunal de district de Posen, au cas ou le tribunal devant lequel le procés est pendant se trouve
situé dans ’Empire allemand.

3. Le tribunal de district de Posen, ainsi que tous les tribunaux polonais, ont le droit, dans
toutes les procédures par voie de publication introduites aux fins de déclaration de décés, de de-
mander directément les renseignements mentionnés au paragraphe 22 du Décret allemand du g aolt
1917 (Reichsgesetzblatt, page 704), au Bureau central de recherches pour les décés et tombes de
guerre. (Décision générale du Ministre prussien de la Justice, en date du 23 février 1920, Preus-
sisches Justizministerialblatt, page 80).

4. Les tribunaux polonais sont tenus de communiquer directement au Bureau central de
recherches pour les décés et tombes de guerre, auprés du Ministre de I'Intérieur du Reich, les ren-
seignements demandés, conformément au paragraphe 4 de la décision générale du Ministre prussien
de la Justice, en date du 20 aofit 1917, (Preussisches Justizministerialblatt, page 291).
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Paragraph 7.

(1) Should any judgment given before the coming into force of the present Convention, in a
case of the kind mentioned in paragraph 1, be appealed against after the coming into force of this
Convention, the proceedings and decision as to the legal remedy shall rest with the court in whose
district the court appealed from is situated at the time of the coming into force of this Convention.
The provisions of paragraphs 2-6 shall apply.

(2) The same provisions shall apply when, after the coming into force of this Convention,
an appeal for the re-hearing of a case is made from a judgment given before this Convention comes
into force.

Paragraph 8.

With regard to proceedings in respect of the transfer of an action to another court, or the
lodging of an appeal, or the institution of proceedings for restitution or annulment, the parties
may be fully represented by any barrister duly recognised in a Polish court situated in the ceded
territory or in a German court.

Paragraph o.

The provisions of paragraphs 1-8 shall apply as regards the settlement of complaints,

Paragraph 10.

Actions for debt falling under the provisions of paragraph 1 shall be continued before the
court in which the order to pay is applied for. If opposition or objection is made, the provisions
regarding pending cases shall apply. If the claim comes under the jurisdiction of the district
courts or assize courts, the provisions of paragraphs 7 and 8 shall apply whenever the case becomes
pending in the district court or assize court after the coming into force of the present Convention.

Paragraph 11.

(r) The provisions for pending cases shall also apply in all matters requiring public notice
which come under the terms of paragraph 1. As regards appeals which have been entered after
the coming into force of this Convention, the provisions of paragraphs 7 and 8 shall apply.

(2) In the case of an application for the declaration of the death of a person who, if still alive,
would, at the time of the coming into force of this Convention, have been a German national, the
proceedings shall be continued before the Berlin District Court (Beriin-Mitte) if the court in which
the case is pending is situated in the ceded territory. If the afore-mentioned person would have
been a Polish national, the case shall be continued before the District (Kreis) Court of Posen if
the court in which the case is pending is situated in the German Empire.

(3) In the case of an application for a declaration of death, the Posen District (Kreis) Court
and all other Polish courts shall be entitled to apply directly to the Central Registry Office for
War Losses and War Graves (General Decree of the Prussian Ministry of Justice, dated February
23, 1920, Preussisches Justizministerialblatt, page 80) for the information referred to in paragraph 22
of the German Ordinance of August 9, 1917 (Imperial Legal Gazette, page 704).

(4) The Polish courts undertake to transmit the information required, in accordance with
paragraph 4 of the General Ordinance of the Prussian Minister of Justice, dated August 2o, 1917
(Preussisches Justizministerialblatt, page 291), directly to the Central Registry Office for War
Losses and War Graves at the Imperial Ministry of the Interior.

No. 246.



130 Société des Nations — Recueil des Traités. 1922

§ 12,

La procédure des faillites, a laquelle s’appliquent les conditions définies au paragraphe 1, se
poursuivra devant le tribunal ou elle est pendante, ou, si ce tribunal n’existe plus, devant le tribunal
polonais ou allemand au district duquel appartient le siége du tribunal actuel des faillites. Au cas
ou le tribunal de I'autre Etat serait seul compétent, si la faillite avait été ouverte aprés I'entrée en
vigueur de la présente Convention, la procédure sera déférée A ce tribunal.

§ 13.

Les exécutions forcées, dans les cas visés par les dispositions du paragraphe 1 et dans la mesure
ol elles se rapportent A des biens immobiliers, seront poursuivies par le tribunal de 'Etat dans la
circonscription duquel se trouve I'immeuble en question, et, dans tous les autres cas, par le tribunal
compétent pour ordonner l'exécution aprés l'entrée en vigueur de la présente Convention, Dans les
cas ol le tribunal qui a rendu le jugement est compétent pour trancher les contestations relatives
a I'exécution forcée, on appliquera les prescriptions du paragraphe 6.

§ 14.

Dans toutes les affaires relevant des paragraphes 1 4 11, les tribunaux allemands et polonais
doivent se préter l'aide judiciaire directe la plus large possible. En ce qui concerne I’assistance
judiciaire, les constitutions de garantie pour les frais de procédure et 'obligation de déposer une
provision, les Allemands seront traités devant les tribunaux polonais et les Polonais devant les
tribunaux allemands dans les mémes conditions que les ressortissants du pays intéressé.

Article 2.

PROCES CRIMINELS.

§I.

Les procés criminels qui, au moment du transfert de juridiction, étaient pendants devant le
tribunal d’'un district (qui, avec I'entrée en vigueur du Traité de paix, a été attribué, en tout ou en
partie, 4 la Pologne) et au sujet desquels un. jugement définitif n’a pas été rendu au moment de
I’entrée en vigueur de la présente Convention, continueront 4 étre jugés devant le tribunal ot ils
sont pendants, ou, si ce tribunal a cessé d’exister, devant le tribunal allemand ou polonais de
méme degré au district duquel appartient le siége du tribunal devant lequel I'affaire était en
jugement.

§ 2.

1. Si, dans une affaire criminelle, un tribunal polonais avait, aux termes du paragraphe 1, a
poursuivre le procés intenté & un Allemand ayant, au moment de 'entrée en vigueur de la présente
Convention, son domicile ou sa résidence permanente en Allemagne, le procés sera, & la demande
de l'accusé, renvoyé & un tribunal allemand, si I'acte délictueux sur lequel est fondée I'accusation
peut faire 1'objet d'un procés criminel aux termes du Code pénal allemand.

2. Si, dans une affaire criminelle, un tribunal allemand avait, aux termes du paragraphe 1, &
poursuivre un procés intenté & un Polonais ayant, au moment de I'entrée en vigueur de la présente
Convention, son domicile ou du moins sa résidence habituelle en Pologne, le procés sera, & la demande
de 'accusé, renvoyé 4 un tribunal polonais, dans la mesure oli 'acte délictueux sur lequel est fondée
Paccusation peut faire I’objet d’un procés criminel, aux termes du Code pénal polonais.
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Paragraph 12.

Bankruptcy proceedings, to which the conditions defined in paragraph 1 apply, shall be con-
tinued before the court in which they are pending, or, if such court no longer exists, before the
Polish or German court in the district in which the court where the bankruptcy proceedings were
first instituted is situated. If proceedings have been instituted after the coming into force of the
present Convention, and if only one court is competent in the other State, the proceedings shall
be handed over to this court.

Paragraph -13.

Measures of execution to which the conditions defined in paragraph 1 apply shall, so far as
they affect immovable property, be continued by the court of the State in whose district the property
is situated, and in all other cases by the court competent to order execution after the coming into
force of the present Convention. In so far as the court which decides the case is competent to deal
with disputes relating to execution, the provisions of paragraphs 7 and 8 shall apply.

Paragraph 14.

The German and Polish law courts shall render each other all possible direct legal assistance
in all matters arising out of paragraphs 1 to 13. With regard to suing in forma pauperis, to the
giving of security for the costs of the action, and to payment into court, Germans shall be treated
in Polish courts and Poles in German courts on the same footing as nationals of the country.

Article 2.

CrRiMINAL CASES.

Paragraph 1.

All criminal cases which, at the time of the transfer of judicial administration, were pending
in an assize court of a district that, on the coming into force of the Treaty of Peace, passed either
wholly or in part into the possession of Poland, and in which no final judgment had been given at
the time of the coming into force of this Convention, shall be continued before the court in which
they are pending, or, if such court has ceased to exist, shall be taken over by the German or Polish
court of the same standing in the district in which the court, before which the case was originally
brought, was situated.

Paragraph 2.

(1) If criminal proceedings against a German who, at the time of the coming into force of the
present Convention is domiciled or, failing such domicile, is habitually resident in the German
Empire are to be taken over by a Polish court in accordance with the provisions of paragraph 1,
such proceedings shall, on application by the accused, be transferred to a German court, provided
the offence with which the accused is charged can be made the subject of criminal proceedings
under German Law,

(2) If criminal proceedings against a Pole who, at the time of the coming into force of the present
Convention, is domiciled in Poland, or, failing such domicile, is habitually resident in Poland, are to
be continued before a German court under the provisions of paragraph 1, such proceedings shall,
on application by the accused, be transferred to a Polish court, provided the offence with which
the accused is charged can be made the subject of criminal proceedings under Polish law.
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3. Sila procédure criminelle est engagée aussi bien contre des Allemands que contre des Polo-
nais, il conviendra de partager la procédure conformément aux principes énoncés ci-dessus.

4. L'accusé devra présenter une demande i cet effet avant I'ouverture des débats ; il lui sera
donné connaissance des présentes dispositions le plus tot possible. Les autorités judiciaires prus-
siennes ou polonaises désigneront le tribunal auquel I'affaire sera déférée.

§ 3.

I. Si des procés criminels engagés devant les tribunaux de district désignés au paragraphe 1
ont été, en vertu d’une demande de revision, soumis i la juridiction d'un tribunal d’appel, d’une
Cour régionale d’appel, de la Cour supréme, ou du Tribunal du Reich, 4 la date du transfert de I'ad-
ministration judiciaire, et s’ils ne sont pas encore jugés a I'époque de I’entrée en vigueur de la pré-
sente Convention, les dispositions du paragraphe 1 trouveront leur application. La méme procédure
sera appliquée en ce qui concerne les pourvois.

2. Les dispositions des paragraphes 1 et 2 sont applicables en ce qui concerne les renvois de
proces criminels. Dans les cas résultant du paragraphe 2, la demande de transfert doit &tre déposée
avant le commencement de la premitre audience devant le tribunal auquel l'affaire est renvoyée.
L’instance d’appel devra déja attirer 1'attention de 'accusé sur cette disposition, de maniére & ce
que ’affaire puisse étre, le cas échéant, renvoyée directement aux tribunaux de l'autre Etat.

§ 4.

I. Si, au cours des procés criminels de la nature prévue au paragraphe 1,-il n’est fait appel,
par des moyens de droit, qu'aprés l'entrée en vigueur de la présente Convention de jugements
prononcés avant cette date, la décision appartiendra 4 la Cour qui, aprésl’entrée en vigueur de
de la présente Convention, constitue l'instance plus élevée que le tribunal qui avait rendu la sentence
dont il est fait appel, ou l'instance plus élevée que le tribunal quil’a remplacée, conformément aux
dispositions du paragraphe 1. Les dispositions du paragraphe 2 sont également applicables & ce cas.

2. Si, aprés la mise en vigueur de la présente Convention, une demande est déposée pour
rouvrir un procés qui était déji engagé au moment du transfert de la juridiction et au sujet duquel
le dernier jugement est intervenu avant l'entrée en vigueur de la présente Convention, on appli-
quera les dispositions des paragraphes 1 et 2.

§ 5.

Dans le cas d’informations déja ouvertes, au moment du transfert de la juridiction, par les tri-
bunaux de district désignés au paragraphe I et qui sont encore pendantes au moment de I'entrée
en vigueur de la présente Convention, s'il apparait avec évidence que les tribunaux de I'autre Etat
seront seuls compétents pour se prononcer sur le fond, I'affaire sera déférée par le tribunal chargé
d’informer au tribunal de I'autre Etat. Les mémes dispositions s’appliqueront dans le cas d’ins-
truction préalable de l'espéce indiquée ci-dessus aussitdt qu'il apparait que, seuls, les tribunaux
de l'autre Etat auraient compétence pour se prononcer définitivement, si le Ministére public n'avait
été saisi qu’apres l'entrée en vigueur de la présente Convention.

§ 6.

Au cas oli, dans une affaire répressive relevant de la présente Convention, la procédure ne pour-
rait étre engagée par I'Etat qui est compétent aux termes de ces dispositions, du fait que 'accusé
séjourne dans I'autre Etat et est un ressortissant de cet Etat, ce dernier Etat sera tenu, sur la Qe-.
mande du premier, d’engager les poursuites, pourvu que l'acte délictueux puisse étre poursuivi
également en vertu du Code pénal de 'Etat 4 qui la demande est adressée. Le choix des autorités
qui devront engager les poursuites et du tribunal qui devra juger l'affaire reléve de la décision de
Pautorité judiciaire allemande ou polonaise, selon le cas.
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(3) If a prosecution is instituted against both Germans and Poles, the case shall be divided
in accordance with the above conditions.

(4) The accused must make such application before the opening of the trial proceedings ;
his attention should be drawn to this rule at the earliest possible moment. The Prussian or Polish
judicial authorities shall decide upon the court to which the prosecution shall be transferred.

Paragraph 3.

(x) When any criminal proceedings from the assize court districts referred to in paragraph T,
as a result of an appeal for re-hearing, were pending before a Court of Appeal, Superior District
Court (Oberlandesgericht) or Supreme Court (Reichsgericht), at the time of the transfer of the
judicial administration, and had not been finally disposed of at the time of the coming into force
of the present Convention, the provision contained in paragraph 1 shall apply. The same pro-
cedure shall be applied for the settlement of complaints.

(2) Criminal cases shall be referred back to the courts determined by the application of para-
graphs 1 and 2. In cases coming under paragraph 2, the transfer of the cases must be applied
for prior to the beginning of the first trial proceedings before the court to which the matter is
referred back ; notice should at once be given by the Court of Appeal, so that cases may, if neces-
sary, be referred back direct to the courts of the other State.

Paragraph 4.

(1) When, in the course of criminal proceedings of the nature referred to in paragraph r,
sentences which were pronounced before this Convention came into force are appealed against
after that date, the matter shall be decided by whatever court is, after the coming into force of this
Convention, the Superior Court of the tribunal whose sentence has been appealed against, or of
the tribunal which has taken the place of the latter under the provisions of paragraph 1. The
provisions of paragraph 2 are applicable in such cases.

(2) I, after the coming into force of this Convention, application should be made for the
reopening of proceedings which were already before the court at the time of the transfer of the
judicial administration, and in which final judgment shall have been pronounced before the coming
into force of this Convention, the provisions of paragraphs 1 and 2 shall be applicable.

Paragraph s.

If proceedings in the nature of an enquiry were pending at the time of the transfer of judicial
administration in the assize court districts referred to in paragraph r and should these procee-
dings still be pending when this Convention comes into force, they shall, should it become evident
that the case can only be finally dealt with by the courts of the other State, be transferred by the
Public Prosecutor who is dealing with them to the Public Prosecutor of the other State.” The
same provisions shall apply in the case of preliminary judicial enquiries of the above kind as soon as
it becomes apparent t hat the matter could only be dealt with finally by the courts of the other
State, if the Public Prosecution had been instituted after the coming into force of this Convention.

Paragraph 6.

. In case a criminal prosecution coming under the terms of this Convention cannot be proceeded
with by the authorities of the State which is competent to undertake it in accordance with these
provisions, owing to the fact that the accused is residing in the other State and is a national of
that State, the latter State shall be bound, on application by the former, to undertake the prosecu-
tion, provided that the act alleged can also be the subject of criminal proceedings under the laws
of the State to which application is made. The authorities who are to prosecute or the court which
is to ttr)y the case shall be determined by the Prussian or Polish Department of Justice, as the case
may be.
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§7-

En ce qui concerne les jugements (condamnations) prononcés par les tribunaux désignés au
paragraphe I et exécutoires au moment du transfert de la juridiction et les jugements rendus
dans les affaires relevant du paragraphe 3, alinéa 1, exécutoires aprés ce transfert, 4 la suite du
rejet d’un pourvoi, I'exécution sera engagée ou poursuivie par les autorités exécutives du tribunal
dont le jugement doit étre exécuté, ou, si ce tribunal a cessé d’exister, du tribunal allemand ou

polonais dont le siége est situé dans le méme district que celui du tribunal dont le jugement doit
étre exécuté. .

§ 8.

1. Les condamnés qui, a I'époque du transfert de la juridiction, étaient passibles de ’exécution
de la sentence prononcée contre eux, ou qui se trouvaient dans un des cas prévus par les dispositions
des alinéas 1 et 2 du paragraphe 2 concernant le transfert des poursuites criminelles, peuvent de-
mander que 'exécution de la sentence soit déférée aux autorités judiciaires de I'Etat dont elles
sont ressortissantes, lorsque la peine est une peine entrainant détention pour une durée telle qu’il
reste encore au moins six semaines de détention & subir, 4 la date 4 laquelle la demande a été déposée,
et que l’acte délictueux ayant entrainé la condamnation puisse étre poursuivi également en vertu
du Code pénal de I'autorité qui assume 'exécution du jugement.

2. La demande de transfert d’exécution doit étre déposée avant que l'exécution ait commencé,
ou, si elle a déja commencé, dans les deux semaines qui suivent le moment ol la personne con-
damnée a été informée de son droit de présenter une telle demande ; dans 'un et 'autre cas, le
condamné doit étre intormé de son droit le plus t6t possible.

3. En ce qui concerne les condamnés de la catégorie prévue 4 I'alinéa 1, I'Etat qui, aux termes
du paragraphe 7, est compétent pour appliquer le jugement peut aussi demander le transfert de
I'exécution, si la peine est une peine entrainant détention et qu'il reste encore au moins six mois de
détention A subir au moment out la demande est déposée, pourvu que l'acte délictueux soit dans
les conditions prévues 4 1’alinéa 1. Dans ce cas, la demande de transfert doit étre faite dans les deux
mois qui suivront la mise en vigueur de la présente Convention.

4. Le choix des autorités auxquelles 'exécution sera déférée reléve de la décision de l'ad-
ministration judiciaire prussienne ou polonaise.

§o.

Si des peines partielles. ont été prononcées a la fois par des tribunaux du territoire cédé et par
des tribunaux restés allemands, la peine globale sera appliquée par celui des deux Etats qui a la
plus forte part A la peine globale d'aprés le total des peines partielles prononcées par ses tribunaux ;
dans le cas de parts égales, la peine globale sera appliquée par I'Etat qui commence ou a commencé

le premier 4 appliquer la peine. Les dispositions du paragraphe 8 sont également applicables dans
ce cas.

§ 10.

1. Si un jugement rentrant dans les cas prévus par la présente Convention ne peut &tre exécuté
dans 1'Etat auquel appartient I'application de la peine, parce que le condamné a sa résidence dans
l'autre Etat et est ressortissant de cet Etat, ou parce que la fortune de la personne condamnée &
une amende se trouve dans I'autre Etat, cet autre Etat, 4 la demande de I'Etat auquel appartient
I'application de la peine, est tenu d’assumer I'exécution du jugement, pourvu que l'acte délictueux
ayant entrainé la condamnation puisse étre également poursuivi en vertu de son code pénal. Les
autorités d’exécution seront désignées par l'administration judiciaire prussienne ou polonaise.

2 L’amende recouvrée reste acquise & 'Etat qui en a poursuivi le recouvrement.
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Paragraph 7.

As regards sentences pronounced in the assize court districts referred to in paragraph ¥ and
due to be executed at the time of the transfer of judicial administration, and sentences in cases
coming under paragraph 3, sub-paragraph (x), which become due to be executed after the transfer
as a result of the rejection of appeals, the execution of such sentences shall be commenced or com-
pleted by the executive officers of the court whose judgment has to be carried out, or, if that court
has ceased to exist, shall be taken over by the executive officers of that Polish or German court
in whose district the court whose judgment is to be carried out was situated.

Paragraph 8.

(r) A person under sentence against whom criminal proceedings were actually in progress
at the date of the transfer of the judicial administration, and who comes under the provisions laid
down in paragraph 2, sub-paragraph (1) or (2), regarding the transfer of criminal prosecutions, may
demand that the execution of the sentence be transferred to the executive authorities of the State
of which he is a national, provided that the punishment consists of detention and has at least six
weeks to run at the date on which application is made, and that the act in respect of which the sen-

tence has been pronounced is also an offence under the criminal code of the State called on to take
over the execution of the sentence.

(2) Application for the transfer of execution must be made before the sentence has begun to
run, or, if it has already begun, within two weeks after the person under sentence has been informed

of his right to make such an application ; in either case, information regarding this right shall be
given as soon as possible.

(3) As regards persons under sentence, of the category referred to in sub-paragraph (x), the State
which is competent under paragraph 7 to execute the sentence may also demand the transfer of
the execution, provided that the sentence is one of detention and has at least six months to run
at the time the application is made, and providing the offence is one which fulfils the conditions laid
down in sub-paragraph (1). In such cases, application for the transfer must be made within two
months of the coming into force of this Convention.

(4) The Prussian or Polish Department of Justice, as the case may be, shall decide who are
the proper authorities to take over the execution of the sentence.

Paragraph 9.

Combined sentences, the component portions of which have been awarded partly by courts
in the ceded territory and partly by courts remaining in the German Empire, shall be executed
by the State which, having regard to the total amount of the separate sentences awarded by its
own courts, is responsible for the largest share in the combined sentence, or, if both States are re-
sponsible for an equal share, by the State which shall first begin, or has already begun, to carry
out the sentence. The principles laid down in paragraph 8 apply in such cases.

Paragraph 1o0.

(1) If a sentence, coming under the terms of this Convention, cannot be carried out by the
State which is competent to execute it because the person sentenced is residing in the other State
and is a national of that State, or because his property, in the case of a person sentenced to a fine, is
situated in the other State, the latter State shall, on the application of the former, take over the
execution of the sentence, provided that the act which has given rise to the sentence is an offence
under its own laws. The Polish or Prussian judicial administration, as the case may be, shall
decide who are the proper authorities to carry out the sentence.

(2) Fines shall remain the property of the State which has recovered them.
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§ 1I1.

1. Si 'exécution de la peiné est assumée par un Etat, le transfert de la peine implique dans
tous les cas le transfert du droit de gréce. :

2. Les frais d'application de la peine ne sont pas remboursables par l’autre Etat.

3. Lors du transfert d’'un accusé soumis 4 l'instruction ou d’un condamné pour l'exécution
de sa peine, la partie qui ordonne le transfert supporte, jusqu’a la date de la remise du prisonnier,
les frais, y compris ceux du voyage de retour des fonctionnaires chargés d’assurer le transfert ;
la partie qui réclame l'inculpé ou le prisonnier supporte les frais du voyage des fonctionnaires qui

prem}ent .en charge le prisonnier, ainsi que du transport de ce dernier, & partir du lieu du
transfert,

§ 12.

1. Les parquets et les tribunaux allemands et polonais se préteront mutuellement aide judiciaire
dans tous les cas résultant du présent arrangement.

2. Les ressortissants d’un Etat ne devront pas étre livrés a 'autre Etat pour poursuite ou pour
chitiment. Il n’y a pas lieu non plus d’obliger des témoins ou des experts & comparaitre devant les
autorités de l'autre Etat.

§ 13.

1. Les registres criminels tenus dans les tribunaux de district désignés au paragraphe 1 seront
tenus jusqu’a nouvel ordre par les fonctionnaires auxquels ils étaient confiés jusqu’'a présent, ou,
si ces fonctionnaires ont été supprimés, ils seront confiés aux fonctionnaires polonais ou allemands
dans le district desquels se trouvait le siége du greffe chargé précédemment des registres,

2. Les autorités j udiciaires et publiques des deux Etats peuvent, sur demande, obtenir sans frais
des extraits des dits registres.

3. Les extraits des jugements criminels que I'un des deux Etats n’a pas intérét & conserver
plus longtemps dans ses registres seront, en vertu d’un accord plus précis entre les autorités judi-
ciaires allemandes et polonaises, échangés peu a peu et mis & la disposition de I'autre Etat.

Avrticle 3.

PROCEDURE D’ARBITRAGE.

§ 1.

Les dispositio'ns des paragraphes 2z A 8 s’appliquent également aux affaires relevant de la
procédure d’arbitrage devant les tribunaux des districts cédés 4 1a Pologne, en totalité ou en partie,
4 partir de I'entrée en vigueur du Traité de Paix.

§ 2.

1. Si une procédure d’arbitrage n’est pas encore définitivement terminée, cette procédure sera
poursuivie devant le tribunal qui en est saisi, ou, si ce triburial a disparu, devant le tribunal allemand
ou polonais dont le siége est situé dans le district ol se trouvait le dit tribunal.

2. Le tribunal devra toutefois transférer 1'affaire au tribunal de méme degré de l'autre Etat,
au cas ol ce dernier aurait été compétent pour connaitre de l'affaire, si cette affaire n’avait été
engagée qu’a V'entrée en vigueur de la présente Convention. Si, au moment envisagé, un tribunal
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Paragraph 11.

(1) The right of pardon shall, in all cases, be transferred, together with the right of executing
a sentence, to the State taking over the latter duty.

(2) In no circumstances shall the cost of executing a sentence be refunded.

(3) In connection with the handing over of accused or convicted persons, the party handing
over the prisoners shall bear all the expenses down to the moment of surrender, including the costs
of the return journey of the officials making the surrender, and the party taking over the prisoners
shall be responsible for the costs of the journey of the officials taking custody of the prisoners
and of the further transportation, subsequent to their transfer, of the prisoners who have been
surrendered.

Paragraph 12.

(1) The German and Polish Public Prosecutors and courts shall render legal assistance to each
other in all matters arising out of this Convention.

(2) Nevertheless, nationals of one State shall not be handed over to the other State for pro-
secution or punishment, nor shall witnesses and experts, nationals of one State, be compelled to
appear before the authorities of the other State.

Paragraph 13.

(1) Penal records compiled in the assize court districts referred to in paragraph 1 shall be
kept until further notice by the registration authorities hitherto responsible for them, or, should
these registration authorities have been suppressed, the compilation of such records shall be {aken
over by the German or Polish registration authorities in the district in which the previous regi-
stration authority had its official seat.

(2) Information contained in the registers shall be given to the judicial and other public
authorities of both States, on their application, free of cost.

(3) Penal records which one State has no further interest in preserving in its registers shall
be gradually extracted in pursuance of a further Agreement to be concluded between the judicial
A(illminsistrations of the German Empire and Poland, and shall be placed at the disposal of the
other State.

Article 3.

VOLUNTARY JURISDICTION,

Paragraph 1.

. The provisions of paragraphs 2-8 hold good in regard to matters concerning voluntary juris-
diction in the assize court districts which passed, on the coming into force of the Treaty of Peace,
either wholly or in part into the possession of Poland. '

Paragraph 2.

(1) As regards proceedings of a voluntary nature which have not yet been concluded, final
judgment will be given by the court before which the proceedings are pending, or, if such court
has ceased to exist, by the German or Polish court of the same competence in whose district the
seat of that court is situated.

(2) Nevertheless, the Court shall transfer the suit to a court of the same competence in the
other State in cases in which the latter would be the competent court if the proceedings had not
been instituted before the date of the coming into force of this Convention. If both a German and
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allemand et un tribunal polonais sont également compétents, le transfert n’a lieu que si la personne
dont la nationalité définit la situation juridique se trouve étre i cette époque un ressortissant de
I'autre Etat, ou bien si I'une des parties demande le transfert et que toutes les autres parties y

consentent. Les dispositions des alinéas 1, 3 et 4 du paragraphe 5 de I'article 1 s’appliquent égale-
ment A ce cas.

§ 3

I. Si un bureau foncier a en sa possession un cadastre s'appliquant 4 des parcelles de terrain
situées dans le district de 'autre Etat, il doit remettre ce cadastre au bureau foncier compétent de
I'autre Etat. Le délai dans lequel s’effectuera la remise doit étre publié.

2. Le principe de I'incompétence locale ne pourra étre invoqué contre des actes passés, avant

I'entrée en vigueur de la présente Convention, d’aprés un cadastre destiné a étre transféré en vertu
du paragraphe 1.

3. L’annexe indique la procédure & suivre lorsqu’une partie seulement du cadastre doit étre
remise au bureau foncier de I'autre Etat, ou lorsqu’une feuille du cadastre ne se rapporte pas unique-

ment & des parcelles de terrain exclusivement situées dans un district appartenant 4 'un des deux
Etats.

§ 4.

I. Les registres de justice continueront a étre tenus par les tribunaux qui les ont tenus jusqu’icis
ou, si ces tribunaux n’existent plus, par les tribunaux polonais ou allemands dont le siége est situé
dans le district ou se trouvaient précédemment les dits tribunaux.

2. Si, toutefois, au moment de ’entrée en vigueur de la présente Convention, un tribunal de
Vautre Litat se trouve, en raison des circonstances, compétent pour tenir un registre, il y aura lieu
de remettre 4 ce tribunal des extraits certifiés conformes de ce registre. Les administrations prussienne
et polonaise se réservent de déterminer d’un commun accord les cas particuliers ol le transfert des
volumes entiers sera possible, le tribunal cessionnaire gardant des extraits certifiés conformes.

3. Il y aura lieu de faire connaitre officiellement le jour du transfert.
4. Sont applicables, dans ce cas, les stipulations de P'alinéa 2 du paragraphe 3.

§ s

Les actes de réglements testamentaires et de conventions d’héréditérestent & la garde du tribunal
auquel ils ont été officiellement confiés, ou, si ce tribunal n’existe plus, au tribunal allemand ou polo-
najs dont le siége est situé dans le district olt se trouvait précédemment ledit tribunal. Cependant, le
testateur allemand pourra demander jusqu'au 31 décembre 1921 que ces actes soient remis a un
tribunal allemand, le testateur polonais a up tribunal polonais.

§ 6.

1. Les actes judiciaires restent a la garde du tribunal au greffe duquel ils ont été déposés ou,
si ce tribunal n’existe plus, au greffe du tribunal allemand ou polonais dont le sidge est situé dans le
district ol se trouvait précédemment ledit tribunal.

2. Les mémes dispositions s’appliquent aux piéces notariées qui sont 4 la garde des tribunaux
(pitces originales, registres, etc.). Si toutefois le lieu ol1 le notaire exerqait précédemment son activité
se trouve dans un district cédé a l'autre Etat, les piéces officielles doivent étre remises au tribunal

de l'autre Etat dans le district duquel se trouve le lieu o1 le notaire exercait précédemment son acti-
vité professionnelle.
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a Polish Court would be competent to try the case at that date, the suit shall only be transferred
if the person on whose nationality the competence of the court depends should belong, at that
date, to the other State, or if one of the parties to the suit should demand the transfer and all
the other parties should agree thereto. The provisions of Article 1, paragraph 5, sub-para-
graphs (1), (3), (4), are applicable in such cases.

Paragraph 3.

(1) Land registration offices which possess land registers containing entries regarding land
situated in the territory of the other State shall hand over the said land registers to the competent

land registration offices of the other State. The date on which a register is handed over shall be
publicly announced.

(2) Official acts which have been undertaken by a land registration office coming under the
provisions of sub-paragraph (1), before the coming into force of this Convention, cannot be chal-
lenged on the ground that the office in question had no jurisdiction in the locality.

(3) If only a portion of a volume of a land register is to be handed over to the land registration
office of the other State, or if a sheet of a land register does not refer exclusively to land situated

in the territory of one of the two States, the procedure to be adopted is determined by the provisions
in the Annex,

Paragraph 4.

(1) Court records shall continue to be kept by the court which has hitherto compiled them

or, if such court has ceased to exist, by the German or Polish court in whose district this court was
situated.

(z) When, however, at the time of the coming into force of this Convention, the conditions are
such that a court of the other State would be competent to compile the records, certified extracts
from the records shall be handed over to the court in question. It shall be a matter for agreement
between the Prussian and Polish Departments of Justice whether in certain special cases, in lieu
of the above procedure, the records themselves may be handed over, certified extracts being retained
by the Court which has hitherto compiled them.

(3) The date of transfer shall be publicly announced.
(4) The provisions of paragraph 3, sub-paragraph (2), are applicable in such cases.

Paragraph 5.

Wills and deeds of settlement shall remain in the possession of the court which has taken
them into official custody, or, if such court has ceased to exist, by the German or Polish court in
whose district the court was situated. Nevertheless, until December 31, 1921, German testators
or grantors may demand the transfer of the above documents to a German court and Polish testators
or grantors may demand the transfer to a Polish court.

Paragraph 6.

(1) Judicial documents shall remain in the custody of the court which has possession of them,

or, where such court has ceased to exist, of the German or Polish court in whose district that court
was situated.

(2) The same applies in the case of notarial documents in the custody of the courts (original
documents, registers, etc.). If, however, the former office of the notary is situated in the territory
of the other State, the papers shall be handed over to that court of the other State in whose
district the former office of the notary was situated.
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§ 7

Les expéditions, les copies et extraits certifiés d'actes judiciaires et notariés, y compris les
certificats d’origine et les derniéres dispositions testamentaires, peuvent, par application du droit
jusqu’ici en vigueur, Atre réclamés aux autorités ou aux notaires auprés desquels les piéces ori-
ginales se trouvent déposées. La méme disposition s'applique a la transcription des témoignages
de toutes sortes.

§ 8

1. Les tribunaux doivent se préter ’aide judiciaire directe la plus large possible, en vue de faci-
liter la transmission. Cette régle s’applique tout particuliérement a la remise de copies certifiées, de
registres du cadastre, des autres registres, des titres de propriété et des actes de succession.

2. En ce qui concerne l'assistance judiciaire et 1'obligation de déposer une provision dans les
affaires déférées & un tribunal de I'autre Etat, les tribunaux polonais traiteront les Allemands et les
tribunaux allemands les Polonais de la méme maniére que leurs propres ressortissants.

§ o

1. Sila fortune d’une famille se touve en fidéicommis tout entiére dans 1'un des Etats, le fidéi-

commis passe ou reste a cet LEtat.

2. Si la fortune en fidéicommis se trouve partagée entre les deux Etats, I'administration de la
Justice prussienne et I’administration de la Justice polonaise régleront d’'un commun accord les
modifications & faire suivre au contréle de I'Etat au sujet du fidéicommis, par suite du transfert de
Vadministration judiciaire. Par suite, les fidéicommis qui s’étendent & d’autres biens qu'a des terres
doivent, en général, en tenant compte de la valeur des biens et de leur destination, étre soumis au
contréle de I'Etat sur le territoire duquel se trouvent les terres dépendant du fidéicommis. Si un
accord n’est pas conclu dans un délai de deux ans, 4 partir de l'entrée en vigueur de la présente
Convention, les deux gouvernements réservent réciproquement tous leurs droits, au cas oir le délai
ne serait pas prolongé en vertu d’un accord. '

3. Les dispositions du Traité de Paix ne sont pas modifiées. La question de la remise des biens
qui se trouvent en Allemagne ne sera pas préjugée.

Article 4.

Di1sPOSITIONS FINALES.

§ 1.

1. Les actes des proces sont laissés & I’administration judiciaire qui, aux termes des dispositions
précédentes relatives a la transmission des pouvoirs, a qualité pour connaitre de ces procés.

2. Les actes des procés terminés reslent confiés aux autorités judiciaires auprés desquelles ils
se trouvaient déposés a ’époque de V’entrée en vigueur de la présente Convention ou, si ces autorités
n’existent plus, aux autorités allemandes ou polonaises dans le district desquelles se trouvait le
sidge des autorités susmentionnées. $'il arrive que 1’affaire 4 laquelle ont trajt ces actes doive étre
reprise et que, d’aprés les dispositions précitées relatives au transfert, la conduite de Uaffaire
doive passer des autorités d’'un Etat 4 celles d’'un autre Etat, ces actes doivent étre remis aux
autorités du second Etat.

§ 2.

1. Si, d’aprés les dispositions de la présente Convention, une affaire pendante est transférée
devant un tribunal de l'autre Etat, c’est 4 ce dernier tribunal qu’il appartient de réclamer
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Paragraph 7.

Written statements, certified copies and extracts from court and notarial documents, including
title deeds and extracts from testamentary dispositions, can be claimed, in accordance with the
law hitherto in force, by the authorities or the notary who have custody of the original documents.
The same applies o the exhibition of certificates of all kinds,

Paragraph 8.

(1) Courts shall afford each other direct legal assistance to the greatest possible extent in
order to facilitate the transfer. The above applies especially to the issue of certified copies from
land registers, registers, title and settlement deeds.

(2) As regards cases which are transferred, Germans shall be treated on the same footing as
natives by Polish courts and Poles by German courts, in regard to questions of suing in forma
pauperis and payment into court (Vorschusspflicht).

Paragraph q.

(1) If an estate in trust is situated entirely in one of the two States, the trust shall be subject
to the laws of that State.

(2) 1f the property in trust is situated partly in one and partly in the other State, the Prussian
and the Polish Administrations shall by agreement decide on such modifications as shall .become
necessary in regard to State control over the trust in consequence of the transfer of the judicial
administration. Accordingly, trusts which cover other kinds of property in addition to real estate
shall, in respect of the value and destination of the separate component parts, be subjected as a
general rule to the laws of the State in whose district the real estate appertaining to the trust is
situated. Should no arrangement be made within two years of the coming into force of the present
Convention, the respective Governments, provided the period is not extended as a result of an
agreement, shall retain all their rights.

(3) No modifications shall be made in the provisions of the Treaty of Peace. The question
of the restitution of property at present in Germany shall not be affected.

Article 4.

FinaL PRoOVISIONS.

Paragraph 1.

(1) Court documents shall be handed over to the judicial authority which has to continue
the case in question in accordance with the above provisions for transfer.

-(2) Documents in the nature of records shall remain in the possession of the judicial authority
in whose custody they were at the time of the coming into force of this Convention, or, if such autho-
rity has been suppressed, in the custody of the German or Polish authority in whose district the
official seat of that judicial authority was situated. Should it occur that proceedings to which
the documents relate have to be reopened and dealt with by an authority of the other State, in
accordance with the above provisions for the transfer of cases, the documents shall be handed over
to the authority concerned.

Paragraph 2.

(1) Should it occur, under the provisions of this Convention, that proceedings which have
been commenced are transferred to a court of the other State, the latter State shall collect the whole
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I’ensemble des frais de procédure qui restent & acquitter, et les frais encourus jusqu’a la date du
transfert ne pourront étre remboursés a I'Etat cessionnaire.

2 De méme ne seront pas restitués, les frais d’assistance judiciaire prévus dans le présent Traité.

§ 3

Le point de départ du transfert de la juridiction au sens du présent accord est fixé au r1er
janvier 1920 et pour les territoires cédés a la Pologne en vertu du Traité de Paix, qui seront occupés
par la Pologne aprés le 1¢r janvier 1920, 4 la date de la mise en vigueur du protocole de transfert.

§ 4.

Si une personne intéressée, qui, pour se réserver le bénéfice d'un délai, avait dd faire une dé-
claration dans le pays situé au deld de la nouvelle frontiére, n’a pu, sans qu’il y ait de sa faute,
observer exactement ce délai, I'état de choses primitif doit, sur sa demande, étre rétabli en sa
faveur., Le délai pour I'introduction de la demande prend fin au plus tét, dans ce cas, un mois apres
Ientrée en vigueur de la présente Convention.

§ 5

Si une affaire doit étre transférée devant une juridiction allemande, en application de la présente
Convention, et que la compétence pour juger cette affaire revienne, non 4 la Prusse, mais a un autre
pays faisant partie du Reich alleniand, I'administration judiciaire de cet autre pays se substitue &
Padministration judiciaire prussienne.

§ 6.

La faculté de prendre des dispositions additionnelles de transfert pour I'exécution de la présente
Convention, notamnent en ce qui concerne les dépots, est réservée a I'administration de la Justice
prussienne, au nom du Reich, et 4 I’administration de la Justice polonaise. '

Ariicle 5.

1. Le présent Traité devra étre ratifié et l’échange des instruments de ratiflication devra
aveir lien a Berlin aussitét que possible.

2. Le Traité entrera en vigueur 4 'expiration du mois qui suivra 'échange des instruments
de ratification.

3. En foi de quoi les plénipotentiaires ont signé la' présente Convention et y ont apposé
leurs sceaux.

4. Fait en double expédition, & Posen, le 20 septembre 1920.
(Signé) Dr CRUSEN.

(Signé) Dr ZyveMuNT SEYDA.
(Signé) Dr PRADZYNSKI.
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of the outstanding costs of the proceedings ; the State which transfers the case shall not be entitled
to a refund of the costs incurred up to the time of the transfer.

(2) Similarly, the costs of affording legal assistance, as provided in this Convention, shall
not be refunded.
Paragraph 3.

The date of the transfer of the judicial administration shall, for the purposes of the present
Convention, be reckoned to be January 1, 1920, and, when territories allotted to Poland under
the Treaty of Peace have been occupied by Poland after January 1, 1920, the day of the execution
of the protocol of transfer.

Paragraph 4.

If a person who has had to make a declaration on the other side of the frontier line within a
given time has been unable, through no fault of his own, to do so within the time specified, he shall,
upon application, be placed in the same position as though the period had not elapsed. In this
case, the period within which application is to be made shall not expire until at least one month
after the coming into force of the present Convention.

Paragraph 5.

If jurisdiction in a matter to be transferred to a German authority in accordance with the pre-
sent Convention rests, not with Prussia but with another State forming part of the German Empire,
the judicial administration of that State shall take the place of the Prussian judicial administration.

Paragraph 6.

It shall remain open to the Prussian judicial administration, acting on behalf of the Empire,
and to the Polish judicial administration, to conclude a further agreement as regards the details
connected with the transfer and, in particular, with regard to questions concerning deposits, for the
purpose of carrying out the present Convention.

Article 5.

(1) The present Convention shall be ratified and the instruments of ratification shall be ex-
changed at Berlin as early as possible.

{(2) The Convention shall come into force at the end of the calendar month after the exchange
of the instruments of ratification.

(3) In witness whereof the plenipotentiaries have signed this Convention, and have thereto
affixed their seals.

{4} Done in duplicate at Posen on September 20, 1g20.
{Signed) Dr. CRUSEN.

(Signed) Dr. ZyGMUNT SEYDA.
(Signed) Dr. PRADZYNSKI.
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ANNEXE

AU PARAGRAPHE 3, ALINTA 3, DE L’ARTICLE 3 DE LA CONVENTION GERMANO-POLONAISE, RELATIVE
AU TRANSFERT DE LA JURIDICTION.

§ 1.

Si le registre du cadastre d’un bureau foncier est relatif & des parcelles de terrain situées sur le
territoire de l'autre Etat, on appliquera les dispositions suivantes :

§ 2

Si toutes les feuilles d'un registre du cadastre sont relatives & des parcelles qui se trouvent sur
le territoire de l'autre Etat, on ne devra pas clore ces feuilles, mais les tenir prétes, en vue de les
transférer & 'autre Etat. La date de transfert est fixée d’un commun accord par les administrations
judiciaires des deux pays.

Au cas ol un district du cadastre se trouve tout entier sur le territoire de l'autre Etat, les
titres de propriété, certains actes conservés a part (paragraphe 46 du Réglement intéricur des greffes
des tribunaux de bailliage), ainsi que les actes et extraits du cadastre se rapportant au district en
question ct la liste des propriétaires (Réglement, paragraphe 45, alinéa 6 et paragraphe 47) doivent
8tre tenus préts pour étre transférés en méme temps que le registre du cadastre. La méme
disposition s’applique aux documents relatifs & des parcelles qui ne sont pas portées &4 une feuille
du cadastre.

Il y a lieu d’examiner les titres de propriété pour voir s'ils contiennent des autorisations d’ins-
cription, des décisions administratives ou autres documents ayant trait a des parcelles de terrain
situées sur le territoire de I'Etat cessionnaire. En cas d’affirmative, il devra étre fait des copies
certifiées des titres relatifs & ces parcelles.

§ 3.

Si certaines feuilles d’un registre sont relatives & des parcelles situées sur le territoire de 'autre
Etat, il y a lieu de séparer ces feuilles et de les réunir dans une enveloppe portant la mention « re-
gistre de transfert » ; elles regoivent de nouveaux numéros, de fagon 4 obtenir une numérotation
continue. On peut également faire entrer dans la composition du registre de transfert des feuilles
relatives & des districts différents du cadastre. Si le nombre des feuilles I'exige, on crée de nouveaux
registres dont les pages sont numérotées en suivant.

§’il y a lieu de craindre qu’en enlevant les feuilles on abime le registre, ou s’il ne semble pas utile
d’enlever les feuilles, soit parce qu’iln’y en a qu’un petit nombre 4 enlever, soit parce que les inscrip-
tions faites sur une feuille quelconque ont été reportées, par suite du nianque d’espace, en d’autres
endroits du registre ou sur un autre registre, on peut clore les feuilles destindes 2 étre séparées. Le
contenu de ces feuilles doit alors étre reporté sur une nouvelle feuille du registre de transfert.

If,es dispositions du paragraphe 2 sont également applicables en ce qui concerne le registre de -
transfert.

S’il semble opportun de transférer le registre tout entier, parce que le plus grand nombre
des feuilles se rapporte & des parcelles qui se trouvent situdes sur le territoire de 'autre Etat, il sera
procédé 4 la cldture des feuilles qui ont trait 4 des parcelles de terrain situées sur le territoire de 'Etat
cessionnaire, Le contenu de ces feuilles devra étre reporté sur une feuille nouvelle d’un registre qui
reste déposé au bureau foncier. L’administration polonaise de la Justice peut, sil y a lieu, réclamer,
en invoquant les dispositions de la clause précédente, le transfert des registres du cadastre qui ont
été emportés. :
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ANNEX

TO ARTICLE 3, PARAGRAPH 3, SUB-PARAGRAPH 3, OF THE GERMAN-POLISH CONVENTION REGARDING
THE TRANSFER OF THE JUDICIAL ADMINISTRATION,

Paragraph 1.

In so far as land registers in a land registration office deal with real estate situated in the
territory of the other State, the following provisions shall apply :—

Paragraph 2.

If all the sheets of a volume of a land register refer to real estate situated in the territory of the
other State, the volume shall not be closed, but shall be held in readiness for transfer to the other
State. It shall be decided by agreement between the two judicial administrations when the transfer
is to be carried out.

Where an entire area covered by a land register is situated in the territory of the other State,
the title-deeds and specially preserved documents (Standing Regulations for the registries of district
courts, paragraph 46), together with the land register, and also survey papers relating to the registry
area and the list of owners (Standing Regulations, paragraph 45, sub-paragraph (6), paragraph 47)
shall be held in readiness to be handed over with the volume of the land register. The same provisions
shall apply in the case of estates having no land registry sheets corresponding to the papers relating
to them,

Title-deeds shall be examined to ascertain whether they include registration certificates, powers
or other documents relating to real property situated in the territory of the State handing over
the documents. If so, certified copies of the documents referring to such real property shall be
made.

Paragraph 3.

Should separate sheets of a register apply to real property situated in the territory ot the uther
State, such sheets shall be detached and put together in a ““Transfer Volume™ to be provided with
a plain cover, and shall be supplied with new serial numbers,

Sheets relating to different land registration areas may also be included in one and the same
Transfer Volume. If the number of-the sheets renders such a course necessary, several transfer
volumes will be prepared, the sheets of which will be numbered consecutively.

If the removal of the sheetsappears likely to damage theland registration volume too seriously,
or if, for other reasons, it appears inadvisable to detach the sheets, because only a few leaves are to
be removed or the entries on a sheet are, for lack of space, continued in other parts of the same
or another volume, the leaves which it was proposed to detach may be cancelled. The particulars
contained thereon shall be transcribed on new sheets of the Transfer Volume,

The provisions of paragraph 2 shall apply to the Transfer Volume.

If, in view of the fact that by far the larger number of sheets relate to real property situated
in the territory o the other State, it appears more convenient to hand over the entire volume, the
sheets relating to real property situated in the territory of the State handing over the volume shall
be cancelled. Their contents shall thereupon be transferred to a new sheet of a volume which is
to remain in possession of the land registration office. The transfer of volumes of the land
r(;.gister which have been removed can, In such cases, be demanded by the Polish administration
of justice.
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§ 4.

Si un registre du cadastre a trait 4 plusieurs parcelles de terrain dont les unes se trouvent sur le
territoire de I’Etat cessionnaire et les autres sur le territoire de I'autre Etat, ces derniéres doivent
0tre inscrites d’office sur une feuille nouvelle du registre transféré.

Si une partie seulement d'une parcelle se trouve sur le territoire de l'autre Etat, cette partie
doit étre reportée d’office sur une feuille nouvelle du registre de transfert. Il peut également étre
procédé 4 cette inscription méme s’il n’existe, au sujet de la parcelle située sur le territoire de I'Etat
cessionnaire, qu'un extrait certifié du registre des contributions et un extrait du plan cadastral
certifié par les employés du cadastre.

Dans les cas prévus aux alinéas I et 2, la totalité des charges, lors du transfert des inscriptions.
dans la deuxiéme et la troisiéme divisions, doit toujours rester reconnaissable, aussi bien sur
I’ancienne feuille que sur la nouvelle.

La transcription doit étre notifiée & toutes les personnes au profit desquelles, ainsi qu’il ressort
du cadastre, une inscription avait été faite. L’on peut renoncer 4 la notification. Il faut, pour la
nouvelle feuille, établir de nouveaux titres. Les titres de propriété valables jusqu’alors restent
déposés au bureau foncier. Les dispositions de I’alinéa 3 du paragraphe 2 sont également applicables.

S’il semble opportun de céder la feuille tout entiere, parce que les inscriptions se rapportent
en majeure partie 4 des parcelles ou 4 des parties de parcelles qui se trouvent sur le territoire de
I'autre Etat, les parcelles ou parties de parcelles demeurées sur le territoire de I’Etat cessionnaire
doivent étre inscrites sur une nouvelle feuille d’un registre qui reste déposé au bureau foncier. Les
dispositions de l'alinéa 2 (deuxiéme phrase) et de I'alinéa 3 sont également applicables.

(Signé) Dr CRUSEN.
(Signé) Dr ZvemuNT SEYDA
(Signé) Dr PRADZYNSKI,
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Paragraph 4.

If a sheet of a land register contains entries relating to several estates, some of which are
situated in the territory of the State transferring the documents, and the others in the territory
of the other State, particulars relating to the latter estates shall forthwith be copied on a new sheet
of the Transfer Volume.

If only a portion of an estate is situated in the territory of the other State, particulars regarding
such portion shall forthwith be copied on a new sheet of the Transfer Volume. Entries may be
copied even where, in respect of the portion of the estate situated in the State transferring the docu-
n;?nts, there exists onlya certified extract from the tax rolls and a map certified by the registration
officials.

In cases coming under sub-paragraphs 1 and 2, when the entries in the second and third columns
are transferred, it is to be made clear, both on the old and the new sheets, that the particulars refer
to a single estate. The copy shall be brought to the notice of all persons whose names appear
on the land register and on whose behalf an entry was made. The right to receive such notice may
be renounced. New title-deeds shall be drawn up for the new sheet. The existing title-deeds
shall remain in the possession of the land registration office. In such cases the provisions of para-
graph 2, sub-paragraph 3, shall apply.

If, in view of the fact that the entries relate for the most part to estates or portions of estates
situated in the territory of the other State, it appears more advantageous to transfer the entire
sheet, particulars of the estates or portions of estates in the territory of the State handing over the
sheet shall be copied on a new sheet of a volume to be retained at the land registration office. The
provisions of sub-paragraph 2, sentence 2, and sub-paragraph (3), shall apply in such cases.

(Signed) Dr. CRUSEN.
(Signed) Dr. ZyoMunT SEYDA,
(Signed) Dr. PRADZYNSKI.
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TEXTE ALLEMAND. — GERMAN TEXT.

No. 247. — ERGANZUNGSVERTRAG! ZUM DEUTSCH-POLNISCHEN
VERTRAGE VOM 1. OKTOBER 1919 UBER DIE ENTLASSUNG
FESTGEHALTENER PERSONEN UND DIE GEWAHRUNG VON
STRAFFREIHEIT (DEUTSCH-POLNISCHER AMNESTIEVERTRAG),
GEZEICHNET IN BERLIN AM 12. FEBRUAR 1921.

Textes officlels allemand et polonais communiqués par le Ministdre des Affaires étrangéves de ' Alle-
magne et par la Délégation polonaise auprés de la Société des Nations. L’enregistrement de ce
traité a eu liew le 16 mars 1922.

Die DeuTSCHE REGIERUNG und die POLNISCHE REGIERUNG, von dem Wuunsche geleitet,
bestehende Gegensitze weiter auszugleichen, sind iibereingekommen, eine iiber die Bestimmungen
des Vertrages vom I. Oktober 19rg sowohl zeitlich wie sachlich hinausgehende Vereinbarung
iiber die Entlassung festgenommener Personen und die Gewihrung von Straffreiheit zu treffen,
und haben zu diesem Zwecke zu ihren Bevollmichtigten ernannt ;

Die DEUTSCHE REGIERUNG :

den Direktor im Auswirtigen Amt, Herrn Gustav BEHRENDT, und
den Hilfsreferenten im Auswirtigen Amt, Herrn Ernst SCHMIDT ;

die POLNISCHE REGIERUNG :

den Geschiftstrager der Polnischen Republik, Herrn Legationsrat Dr. Alfred voN WysockI,
und
den Rittmeister, Herrn Kasimir Stanislaus SzcZEPANIK.

Die Bevollmichtigten haben sich, nachdem sie ihre Vollmachten ausgetauscht und diese in
guter und gehériger Form befunden haben, iiber folgende Bestimmungen geeinigt :

Artikel 1.

Die vertragsschliessenden Teile werden alle von ihnen noch nicht auf freien Fuss gesetzten
Personen, die aus Anlass der bisherigen polnischen Bewegung im oberschlesischen Grenzgebiet
oder aus Anlass des Vorstosses der sowjetrussischen Truppen auf polnisches Gebiet interniert oder
als Geiseln oder Schutzhiftlinge festgenommen worden sind, unverziiglich nach ihrem Heimatort
oder nach dem von ihnen gewihlten Aufenthaltsort entlassen. Ausgenommen bleiben Personen,
die sich in Untersuchungs- oder Strafhaft befinden und nicht unter die Bestimmungen der Artikel
6-9 iiber die Gewahrung von Straffreiheit fallen.

In gleicher Weise wird Polen diejenigen deutschen Reichsangehérigen, die wider ihren Willen
im polnischen Heere festgehalten werden, alsbald entlassen. .

! L’échange des ratifications a eu lieu & Varsovie le 5 décembre 1921,
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TexTE Poronais. — PorisH TEXT.

No. 247. — POLSKO-NIEMIECKA UMOWA * DODATKOWA DO UMOWY Z DNIA
1 PAZDZIERNIKA 1919 ROKU W SPRAWIE WYPUSZCZENIA NA
WOLNOSC 0SOB PRZYTRZYMANYCH I PRZYZNANIA WOLNOSCI OD
KAR, PODPISANA W BERLINIE 12 LUTEGO 1921 ROKU.

German and Polish official texts communicated by the German Ministry for Foreign Affairs and
by the Polish Delegation accredited to the League of Nations. The registration of this Treaty
took place on March 16, 1922.

RzAD Porskl i RZAD NIEMIECKI, powodowane Zyczeniem dalszego wyréwnania istniejacych
Pprzeciwienstw, zgodzily sie na to, aby zawrzeé uklad, wychodzacy zaréwno pod wzgledem czasowym
jak i rzeczowym poza ramy umowy z dnia I paZdziernika 1919 roku, dotyczacy wypuszczenia
0s6b przytrzymanych i przyznania wolnoéci od kar, i mianowaly w tym celu swymi pelnomocnikami:

RzAD PoLski:
Pana Dr. Alfreda WvysockieGo, Chargé d’Affaires Rzeczypospolitej Polskiej, Radce
Legacyjnego, i
Rotmistrza Pana Kazimierza Stanislawa SzZCZEPANIKA,

RzADp NIEMIECKI ;

Dyrektora w Urzedzie dla Spraw Zewnetrznych Pana Gustawa BEHRENDTA i Referenta
pomocniczego w Urzedzie dla Spraw Zewnetrznych Pana Ernsta ScHMIDTA.

Pelnomocnicy zgodzili sig po wymianie wzajemnych pelnomocnictw i uznaniu ich za wysta-
wione w nalezytej i wlasciwej formie na nastepujace postanowienia :

Artykut 1.

Wszystkie dotad jeszcze nie wypuszczone na wolnoéé osoby, ktdre wskutek dotychczasowego
ruchu polskiego na obszarze granicznym Gérnego Slaska lub z okazji wkroczenia sowieckich wojsk
rosyjskich na terytorjum polskie, zostaly internowane, zabrane w charakterze zakladnikéw lub
tez osadzone w areszcie prewencyjnym, umawiajace si¢ strony zwolnig niezwlocznie do miejsca
ich stalego zamieszkania lub tez do miejscowoéci przez nie obranych. Wylaczone sa osoby, ktdre
znajduja si¢ w areszcie Sledczym lub ktdre odsiaduja karg i nie podpadaja pod postanowienia
artykuldw 6-g o umorzeniu kar.

W ten sam sposéb Polska wypuéci na wolno$é¢ bezzwlocznie tych obywateli Rzeszy Niemiec-
kiej, ktdérzy wbrew ich woli znajduja si¢ jeszcze w wojsku polskiem.

1 The exchange of ratifications took place at Warsaw, December 5, 1921.
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Artikel 2.

Die Vollzichung disziplinarisch verhangter Strafen gegen die nach Artikel 1 zu entlassenden
Personen ist bei Inkrafttreten dieses Vertrages sofort auszusetzen.

Artikel 3.

_ Allen zu entlassenden Personen ist die Mitnahme der in ihrem Besitz befindlichen sowie der
ihnen abgenommenen Gegenstinde zu gestatten, soweit nicht begriindeter Verdacht eines unrecht-
missigen Erwerbs besteht. Ausgenommen hiervon bleiben militirische Schusswaffen und Munition.

Artikel 4.

Die Regelung des Abtransports und der Verpflegung der Personen, die gemiss Artikel 1 von
dem Gebiet des einen in das Gebiet des andern vertragsschliessenden Teils zu entlassen sind, ist
bis zur Ubergabe an die zustindigen Heimatbehorden Angelegenheit des entlassenden Staates.
Dieser hat auch fiir die Heimschaffung der in seinem eigenen Gebiete verbleibenden Personen Sorge
Zu tragen.

Artikel 5. -

_Jedem der vertragsschliessenden Teile steht es frei, die Ausfiihrung der Bestimmungen der
Artikel 1-4 durch eigene Vertreter oder durch die in Artikel 11 vorgesehenen gemischten Kom-
missionen an Ort und Stelle priifen zu lassen.

Arittkel 6.

Jeder vertragsschliessende Teil gewihrt volle Straffreiheit fiir alle vor dem 1. Dezember 1920,
namentlich auch wihrend der polnischen Bewegung in den Abtretungs- und Abstimmungsgebieten
oder aus Anlass des sowjetrussischen Vorstosses auf polnisches Gebiet, begangenen gerichtlich oder
disziplinarisch straffbaren Handlungen, die auf eine militarische, politische oder nationale Betati-
gung entweder zugunsten des anderen Teiles allein oder zugleicn auch zugunsten einer dritten
Macht zuriickzufiihren sind. Hierunter fallen Handlungen, die sich als Hoch- oder Landesverrat
oder als Verrat militirischer Geheimnisse darstellen, ferner die Tatigkeit zugunsten der Zuteilung
von Gebieten, iiber deren Staatszugehérigkeit die Kommission zur Festsetzung der deutsch-polni-
schen Grenze zu entscheiden hat. Dagegen fallen nicht hierunter strafbare Handlungen, die
geeignet oder bestimmt sind, die Abstimmung in Oberschlesien durch Einwirkung auf die einzelnen
gtimgl?erg;htigten oder das Gesamtergebnis zu beeinflussen (Friedensvertrag, Artikel 88, Anlage,

3, Abs. 6).

Avrtikel 7.

Soweit Straffreiheit gewahrt wird, werden die verhingten Strafen erlassen, die anhingigen
Verfahren eingestellt, neue Verfahren nicht eingeleitet und Verfahrenskosten nicht eingezogen.

Artikel 8.

Deutschland und Polen verpflichten sich, ein jeder Teil soweit seine eigenen Staatsangehérigen
in Betracht kommen, die Riickkehr an den bisherigen Wohnsitz denjenigen Personen zu gestatten,
die
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Artykul 2.

Z chwila wejscia w zycie Umowy niniejszej nalezy natychmiast wstrzymaé wykonanie kar,
nalozonych w drodze dyscyplinarnej na osoby, ktdre stosownie do artykutu 1 winny by¢ uwolnione.

Artykul 3.

Wszystkim osobom, ktére majg byé wypuszczone na wolnoé¢, wolno zabra¢ przedmioty” za-
réwno w ich posiadaniu znajdujace sie, jak réwniez i odebrane im, wyjawszy wypadki, gdy zachodzi
uzasadnione podejrzenie nielegalnego nabycia tychze. Wykluczona bedzie wojskowa brofi palna
i amunicja.

Artykut 4.

Zorganizowanie odtransportowania i wyzywienia oséb, ktére w my$l artykulu 1 majgq by¢
zwolnione z terytorjum jednej Umawiajacej sie¢ Strony na terytorjum Drugiej, nalezy do pafistwa
zwalniajacego, az do chwili przekazania oséb tych odnoénej wladzy kraju ojczystego. Pafistwo
zwalniajace ma rdwniez zajaé si¢ odeslaniem do domu oséb, znajdujacych si¢ na jego wilasnem
terytorjum.

Artykul s.

Kazdej z Umawiajacych si¢ Stron przystuguje prawo kontrolowania na miejscu wykonania
postanowief artykuléw 1-4 przez wlasnych przedstawicieli lub tez przez przewidziane w artykule 11
komisje mieszane.

Artykut 6.

Kazda z Umawiajacych sig Stron zapewnia zupelna amnestje za wszelkie czyny écigane sadow
nie lub dyscyplinarnie, popetnione przed dniem 1 grudnia 1920, w szczegdlnoéci za czyny popelnione
podczas ruchu polskiego na terytorjach odstapionych oraz plebiscytowych, tudziez z okazji inwazji
rosyjskiej, na terytorjum polskiem, a polegajace na rozwinieciu dzialalnoééi wojskowej, politycznej
lub narodowej, i to albo na korzy$¢ samej tylko Drugiej Strony, albo jednoczeénie na korzyét
Strony Trzeciej. Pod postanowienie to podpadaja réwniez czyny, majace znamiona zdrady stanu
lub kraju, lub zdrady tajemnic wojskowych, dalej dzialalnoé¢ majaca na celu przylaczenie obszaréw
kraju, co do ktdrych przynaleznoéci pafistwowej decyduje Komisja graniczna polsko-niemiecka.
Natomiast pod postanowienie to nie podpadaja czyny karalne, ktére moga wplynaé lub maja
na celu wplynigcie na plebiscyt Gérmoélaski, bad# droga oddzialywania na poszczegdlne osoby
upra.wmortle dg) glosowania, badZ na wynik ogdlny plebiscytu. (Traktat Pokoju Artykul 88, Aneks
par. 3. ustep 0),

Artykut 7.

) Amnes?ja pociaga za soba uchylenie orzeczonych kar, wstrzymanie toczacego sig postepowanie,
niewdrazanie nowego postepowania, oraz nieéciaganie kosztéw postepowania sadowego.

Artykut 8.

_Polska i Niemcy zobowiazujq sie, kazda ze Stron, o ile chodzi o wlasnych jej obywateli, zez-
woli¢ na powrdt do dotychczasowych miejsc zamieszkania osobom, ktdre :
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a) wegen einer der im Artikel 6 aufgefiihrten Straftaten das Gebiet eines der beiden Staaten
haben verlassen miissen ;

b) aus Anlass der polnisch-sowjetrussischen Kriegswirren oder deutschfeindlicher, beziehungs-
weise polenfeindlicher Bewegung aus dem Gebiete eines der beiden Staaten gefliichtet sind ;

¢) auf Grund des Artikels 7 auf freien Fuss gesetzt werden.

Diese Personen werden keinen anderen Beschrinkungen unterworfen als die iibrige Be-
volkerung. '

Artikel g.

Soweit Straffreiheit gewihrt ist, werden Gegenstinde, die in einem noch nicht rechtskriftig
erledigten Verfahren beschlagnahmt worden sind, zuriickgegeben. Desgleichen werden Kau-
tionen oder dhnliche Leistungen zuriickgestattet, die zwecks Abwendung einer Internierung, Ver-
haftung oder Verschleppung geleistet worden sind, und zwar auch dann, wenn sie als verfallen zu
gelten hitten, weil die Person, zu deren Gunsten die Sichersheitsleistung erfolgte, den ihr auf-
erlegten Verpflichtungen nicht nachgekommen ist.

Artikel 10.

Keiner der vertragsschliessenden Teile wird in Zukunft eine Person wegen einer vor dem
1. Dezember 1920 erfolgten politischen oder nationalen Betitigung einer Ausnahmebehandlung
unterwerfen.

Avrtikel 11.

Um ecine den Bestimmungen der Artikel 1-5 dieses Vertrags entsprechende gleichmaissige
Entlassung der nicht auf freiem Fusse befindlichen Personen zu gewihrleisten und um Zweifel
iiber die rechtliche Auslegung des Vertrags zu beheben, werden nach Bedarf gemischte Kommis-
sionen gebildet, die sich aus je einem Angehoérigen der vertragsschliessenden Teile zusammensetzen.
Die Kommissionen haben insbesondere das Recht, zu diesem Zwecke in den Gebieten beider ver-
tragsschliessender Teile alle Gefingnisse und Gefangenenlager zu besuchen und Einsicht in alle
fiir die Entlassung erheblichen Akten und Urkunden zu verlangen.

Einigen sich die beiden Mitglieder einer Kommission nicht, so entscheidet ein neutraler Schieds-
richter, um dessen Ernennung der Schweizerische Bundesprisident gebeten werden soll.

Die Entscheidungen der Kommissionen und der Schiedsrichter sind fiir die beiderseitigen
Behérden bindend. ‘

Artikel 12.

Ausgenommen von den Bestimmungen dieses Vertrages bleiben diejenigen Personen, die sich
dadurch strafbar gemacht haben, dass sie

a) mit der Waffe in der Hand an den Kimpfen der sowjetrussischen Truppen gegen die pol-
nische Armee teilgenommen haben ;

b) als Verwaltungsorgane in der sowjetrussischen Verwaltung des von der Roten Armee
besetzten Gebietes titig gewesen sind. '

Artikel 13.

Nicht beriihrt werden von den Bestimmungen dieses Vertrages :

a) das im Protokoll vom 13. Oktober 1920 in Allenstein getroffene deutsch-polnische Uber-
einkommen {iber die Regelung der Riickkehr der aus Anlass der Kriegswirren aus dem Bezirk
Soldau nach Deutschland geflichteten Personen ;

b) das im rechtskriftigen Protokoll vom 23. November 1920 niedergelegte deutsch-polnische
Abkommen iiber den Gefangenenaustausch ;
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a) z powodu czynéw karalnych, wymienionych w artykule 6, zmuszone byly do
opuszczenia terytorjum jednego z Pafistw, o

b) z powodu zamieszek wojennych polsko-sowiecko-rosyjskich, albo z powodu
ruchéw antypolskich wzglednie antyniemieckich, uszly z terytorjuim jednego z Obu
Panstw,

¢) na zasadzie artykulu 7 wypuszczone beda na wolna stope.

Osoby te nie beda podlegaly zadnym innym ograniczeniom, jak tylko tym, jakie stosowane
sa do reszty ludnosci. :

Artykut g.

W wypadkach przyznania amnestji zwrécone zostana przedmioty, skonfiskowane w toku
postepowania jeszcze prawomocnie nie zakoficzonego. Zwrdcone zostana réwniez kaucje i po-
dobne zabezpieczenia, dane w celu unikniecia internowania, aresztowania lub wywiezienia, a to
takze wtedy, gdyby nalezalo je uwazaé za przepadle wobec niespehienia przez osobe, za ktdra
je ztozono, nalozonych na nig zobowiazan.

Artykut 10,

Zadna z Umawiajacych si¢ Stron nie bedzie w przysziosci stosowala $rodkéw wyjatkowych
do danej osoby z powodu jej dziatalnoéci politycznej lub narodowej z przed dnia 1 grudnia 1920 r.

Artykut 11,

W celu zapewnienia zgodnego z postanowieniem artykuléw 1-5 Umowy niniejszej i réwno-
miernego zwolnienia oséb nie znajdujacych si¢ na wolnej stopie, tudziez celem unikniecia wat-
pliwosci co do interpretacji prawnej Umowy niniejszej, ufworzone zostana w miare potrzeby Ko-
misje mieszane, w ktdrych sklad wchodzi¢ beda przedstawiciele Umawiajacych sie Stron, po jednym
z kazdej. Komisje maja w powyzszym celu w szczegélnoéci prawo zwiedzania wszystkich wiezief
i obozéw jeficéw, znajdujacych sie na terytorjach obu Umawiajacych sie Stron, tudziez prawo
wgladania we wszystkie dla uwolnienia majace znaczenie akta i dokumenty.

W razie niedojécia do zgody pomiedzy obu czlonkami Komisji rozstrzyga neutralny Sedzia
rozjemczy, o ktdérego wyznaczenie uproszony bedzie Prezydent Zwiazku Szwajcarskiego. Orzeczenia
Komisji tudziez sedziéw rozjemczych obowigzuja Obie Strony.

Artykut 12.

Postanowienia Umowy niniejszej nie znajduja zastosowania do osdb, ktdre popelnily czyny
karalne przez to iz :

a) z broniag w reku wziely udzial w walkach sowieckich wojsk rosyjskich przeciwko
armji polskie;j ;

b) czynne byly jako organy administracyjne w rosyjskim sowieckim zarzadzie
obszaréw, okupowanych przez czerwona armje.

Artykul 13,

Przez postanowienia Umowy niniejszej nie doznaja zmiany :

a) protokul ugody Polsko-Niemieckiej, zawarty w Olsztynie w dniu 1 3 pazdziernika
1920 1., dotyczacy uregulowania powrotu oséb, ktdére z powodu zamieszek wojennych
uszly z obwodu Dzialdowskiego do Niemiec ;

b) konwencja Polsko-Niemiecka o wymianie jeficéw, zawarta w prawomocnym
protokule z dnia 23 listopada 1920 1. ;
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¢) das im Protokoll vom 13. Dezember 1920 in Marienwerder getroffene deutsch-polnische
Ubereinkommen {iber die Regelung der Riickkehr der aus Anlass der Kriegswirren aus dem Kreise
Strasburg nach Deutschland gefliichteten Personen.

Artikel 14.

Dieser Vertrag, dessen deutscher und polnischer Wortlaut beide massgebend sind, soll ratifi-
ziert und die Ratifikationsurkunden sollen sobald als moglich in Warschau ausgetauscht werden.
Der Vertrag tritt am Tage des Austausches der Ratifikationsurkunden in Kraft.

Zu Urkund dessen haben die Bevollmichtigten diesen Vertrag unterzeichnet und mit ihren
Siegeln versehen.

Ausgefertigt in doppelter Urschrift in Berlin, am zwélften Februar 19zr.

(Gez.) Gustav BEHRENDT.

"(Gez.) Ernst SCHMIDT.

(Gez.) Dr. ALFRED voN WYSOCKIL

(Gez.) KasmMIERZ StanisLaw SZCZEPANIK.

SCHLUSSPROTOKOLL.
Die unterzeichneten Bevollmichtigten der Polnischen Regierung und der deutschen Re-
gierung, nimlich
FUR DIE POLNISCHE REGIERUNG :

Der Geschiftstriger der Polnischen Republik, Herr Legationsrat Dr. Alfred von WYSOCKTI,
und der Rittmeister, Herr Kasimir Stanislaus SzCZEPANIK ;
FUR DIE DEUTSCHE REGIERUNG :
Der Direktor im Auswirtigen Amt, Herr Gustav BEHRENDT,
und der Hilfsreferent im Auswirtigen Amt, Herr Emst ScHMIDT,
geben bei Unterzeichnung des vorstehenden Vertrags folgende Erklarung ab :

Mit der Durchfithrung der in den Artikeln 1bis5 des Vertrags vorgeschenen Entlassung fest-
gehaltener Personen wird auf beiden Seiten unverziiglich begonnen werden, ohne den im Artikel
14 bestimmten Zeitpunkt des férmlichen Inkrafttretens des Vertrags abzuwarten. Zu diesem
Zwecke werden auch gemiss Artikel 11 alsbald gemischte Kommissionen zusammentreten.

Ausgefertigt in doppelter Urschrift in polnischer und deutscher Sprache in Berlin, den zwélften
Februar -1gz1.
Dr. ALrrReED WYSOCKI
KaziMierz Stanistaw SZCZEPANIK
Gustav BEHRENDT.
ErnsTt SCHMIDT.
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¢) ugoda Polsko-Niemiecka, zawarta w Kwidzyniu dnia 13 grudnia 1920 r., do-
tyczaca uregulowania powrotu osdb, ktdre z powodu zamieszek wojennych uszly z powiatu
Brodnickiego do Niemiec.

Artykul 14.

Niniejsza Umowa, ktdrej teksty polski i niemiecki sa zaréwno obowigzujace, ma byé ratyfi-
kowana, a dokumenty ratyfikacyjne wymienione jaknajrychlej w Warszawie.
Umowa wchodzi w zycie z dniem wymiany dokumentéw ratyfikacyjnych.

Na dowdd czego pelnomocnicy podpisali niniejsza Umowe i wycisneli na niej swe pieczecie.

Wygotowano w dwuch oryginatach w Berlinie dn. dwunastego lutego 1921 .

(Podp.) Dr. ALrreEpD WYSOCKI

(Podp.) Kazimierz Stanistaw SZCZEPANIK
(Podp.) Gustav BEHRENDT

(Podp.) ErnsT SCHMIDT.

PROTOKUL KONCOWY.

Nizej podpisani Pelnomocnicy Rzadu Polskiego i Rzadu Niemieckiego, a mianowicie :

W imieniu RzADU POLSKIEGO :
Pan Dr. Alfred Wysocki, Chargé d’Affaires Rzeczypospolitej Polskiej, Radca legacyjny, i
Rotmistrz Pan' Kazimierz Stanistaw SzCzZEPANIK,
W imieniu RzADU NIEMIECKIEGO :
Dyrektor w Urzedzie dla Spraw Zewnetrznych Pan Gustaw BEHRENDT, i
Referent pomocniczy w Urzedzie dla Spraw Zewnetrznych Pan Ernst ScHMIDT,
oéwiadczaja w chwili podpisania powyzszej Umowy co nastepuje :

Uwolnienie oséb uwiezionych, przewidziane w wykonaniu artykuléw 1-5 Umowy niniejszej,
zostanie obustronnie niezwlocznie zarzadzone, nie czekajac na termin formalnego wejscia jej w
zycie w myél artykulu 14. W tym celu zbiora sie tez w najblizszym czasie Komisje mieszane, sto-
sownie do postanowienia artykulu 11. :

Wygotowano w dwuch oryginalach w jezyku polskim i niemieckim w Berlinie dnia dwunastego
lutego 1921 roku.
Dr. ALrRED WYSOCKI
Kazmvmierz Stanistaw SZCZEPANIK
Gustaw BEHRENDT
Ernst SCHMIDT.
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! TRADUCTION.

No. 247. — CONVENTION ADDITIONNELLE A LA CONVENTION GER-
MANO-POLONAISE DU z¢r OCTOBRE 1919, SUR LA MISE EN
LIBERTE DES PERSONNES DETENUES ET L’OCTROI D'UNE
AMNISTIE (CONVENTION D’AMNISTIE GERMANO-POLONAISE),
SIGNEE A BERLIN LE 1z FEVRIER 1921.

Le GOUVERNEMENT ALLEMAND et le GOUVERNEMENT POLONAIS, désireux de régler leurs
différends actuels, ont convenu de conclure une convention complétant, au point de vue des
délais et des dispositions matérielles, les dispositions de la Convention du 1 octobre 1919, au
sujet de la mise en liberté des personnes détenues et de l'octroi d’une amnistie. Ils ont, & cet
eftet, désigné comme plénipotentiaires :

LE GOUVERNEMENT ALLEMAND :
M. Gustav BEHRENDT, directeur au Ministére des Affaires étrangéres, et
M. Emst SceMIDT, rapporteur adjoint au Ministére des Affaires étrangéres ;

LE GOUVERNEMENT POLONAIS @

Le Dr Alfred voN Wysockl, conseiller de Légation, chargé d’affaires de la République
polonaise, et

Le Capitaine Kasimir Stanislaus SzCZEPANIK.

Les Plénipotentiaires, aprés avoir échangé leurs pleins pouvoirs, qu’ils ont reconnu étre en bonne
et due forme, ont convenu des dispositions suivantes :

Article 1.

Les Parties contractantes remettront immédiatement en liberté toutes les personnes encorc
emprisonnées, soit & la suite des troubles récents sur les territoires frontiéres de la Haute Silésie
ou au moment de I'avance des troupes soviétiques en territoire polonais, ou encore détenues en
qualité d’otages ; elles leur permettront de retourner immédiatement dans leur foyer ou au lieu de
résidence qu’elles choisiront. Seront toutefois exceptées de cette mesure les personnes dont le cas
fait encore I’objet d’une enquéte, ou celles qui purgent une condamnation et auxquelles ne s’appli-
quent pas les dispositions des articles 6, g, relatifs a I'octroi d’une amnistie.

De méme la Pologne relachera immédiatement les ressortissants allemands maintenus contre
leur volonté dans ’armée polonaise.

Article 2.

Dés l'entrée en vigueur du présent Traité, il sera immédiatement mis fin & toutes mesures
disciplinaires prises contre des personnes qui, aux termes de l'article 1, doivent étre relachées.

1 Traduit par le Secrétariat de la Société des Nations.
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1 TRANSLATION.

No. 247. — SUPPLEMENTARY CONVENTION TO THE GERMAN-
POLISH CONVENTION OF OCTOBER 1, 1919, CONCERNING THE
RELEASE OF PERSONS IN CUSTODY AND THE GRANTING
OF AMNESTY (GERMAN-POLISH AMNESTY TREATY), SIGNED
AT BERLIN ON FEBRUARY 12, 192r1.

The German Government and the Polish Government, being desirous that the existing dif-
ferences should be settled, have agreed to come to an arrangement supplementing, both in point
of time and content, the provisions of the Treaty of October 1, 1919, regarding the release of
persons in custody and the granting of amnesty, and have for this purpose appointed as their
Plenipotentiaries : -

THE GERMAN GOVERNMENT :
M. Gustav BEHRENDT, Director at the Foreign Office, and
M. Ernst ScumipT, “ Hilfsreferent ** at the Foreign Office.

THE PoLISH GOVERNMENT :

Dr. Alfred voN Wysocki, Councillor of Legation, Chargé d’Affaires of the Polish Re-
public, and

Captain Kasimir Stanislaus SzZCZEPANIK.

The Plenipotentiaries, having exchanged their full powers, found in good and due form, have
agreed as follows :

Article 1.

The Contracting Parties shall without delay release all persons not yet liberated who were
-interned on the occasion of the recent Polish disturbances in the frontier territory of Upper Silesia
or in connection with the advance of the Russian Soviet troops in Polish territory or who were
arrested as hostages, and shall forthwith permit them to return to their homes or to any place
of residence chosen by them. There shall be excepted persons awaiting trial in custody or serving
a sentence to whom the provisions of Articles 6 to g concerning the granting of amnesty donot apply.

Poland shall in like manner immediately release those German nationals who are being retained
in the Polish army against their will.

Article 2.

On the coming into force of this Treaty all disciplinary penalties imposed on persons to be
released under Article 1 shall forthwith be remitted.

1 Translated by the Secretariat of the League of Nations.



160 Société des Nations — Recueil des Traités. 1922

Article 3.

. Toutes les personnes qui doivent &tre mises en liberté seront autorisées & emporter tous biens,
ainsi que ceux qui auraient pu leur étre confisqués, sauf s’il y a lieu d’estimer que ces biens ont été
acquis illégalement. Sont exclus de cette mesure les armes et les munitions de guerre.

Article 4.

Les arrangements relatifs au rapatriement et 4 l'entretien des personnes qui, conformément &
Particle 1, doivent étre transférées du territoire de I’'une des Parties contractantes sur le territoire
de l'autre Partie, incomberont 4 I'Etat qui les aura mises en route, jusqu'a ce qu'elles aient été
remises entre les mains des autorités compétentes de 1'autre territoire.

Ce premier Etat prendra également toutes mesures pour rapatrier les personnes restées sur son
propre territoire. :

Article 5.

Chacune des deux Parties contractantes aura la liberté de vérifier sur les Leux l’apblication des
dispositions des articles 1 a 4, soit par I'intermédiaire de son propre représentant, soit par 'intermé-
diaire de la Commission mixte prévue a 'article 11.

Avrticle 6.

Chacune des deux Parties contractantes accorde amnistie pleine et entiére pour tous les actes
délictueux passibles des tribunaux ou de peines disciplinaires, commis avant le 18f décembre 1920,
notamment en ce qui concerne les actes commis pendant ’agitation polonaise dans les territoires
cédés ou plébiscités, ou 4 I'occasion de 'avance.des troupes soviétiques russes en territoire polo-
nais, pour autant que ces actes se rapportent 4 des agissements militaires, politiques ou nationaux,
soit en faveur de l'autre Partie seulement, soit également aussi en faveur d’une tierce Puissance.

Sont couverts par I'amnistie les actes qualifiés de haute trahison ou de lése-patrie et de divul- .
gation de secrets militaires, ainsi que I'agitation en faveur de l’attribution 4 I'une des deux Parties
de territoires sur la nationalité desquels la Commission de délimitation de la frontiére germano-
polonaise est appelée & se prononcer. Par contre, ne sont pas couverts par 'amnistie les actes délic-
tueux de nature ou destinés a influer sur le plébiscite en Haute Silésie, soit qu’il s’agisse de pres-
sion exercée sur les votants individuellement, ou de mesures propres a fausser le résultat général du
vote (Traité de Paix, article 88, annexe, § 3, alinéa 6).

Article 7.

Dans les cas tombant sous le coup de 'amnistie, les peines prononcées seront remises et les
poursuites arrétées ; aucune poursuite nouvelle ne sera engagée et les frais des procés ne seront pas
recouvrés, :

Article 8.

L’Allemagne et la Pologne s’engagent, chacune en ce qui concerne ses propres ressortissants,
a permettre la réintégration du domicile antérieur aux personnes qui :

a) ont dé quitter le territoire de 'un des deux Etats 4 la suite d’un des actes délictueux prévus
4 l'article 6 ;

N~ 2¢7.
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Article 3.

All persons who are to be released shall be allowed to take with them the articles in their
possession, or which had been taken from them, unless there is reason to suspect they have acquired
them unlawfully. Military firearms and ammunition shall be excepted.

Article 4.

The arrangements for the transport and care of the persons who, according to Article 1, are
to be released from the territory of one of the Contracting Parties and to proceed to the territory
of the other shall be effected by the releasing State until they are handed over to their competent
home authorities. This State shall also arrange for sending home persons who remain in its own
territory.

Article 5.

Each of the Contracting Parties shall be at liberty to verify the execution of the provisions
of Articles T to 4 on the spot by its own representatives or by the mixed Commissions provided
for in Article 1.

Avrticle 6.

Each of the Contracting Parties shall grant full amnesty in respect of acts calling for judicial
punishment or other disciplinary measures committed before December 1, 1920, in particular
during the Polish disturbances in the ceded or plebiscite areas, or on the occasion of the advance
of the Russian Soviet troops in Polish territory, which may be attributed to military, political
or national manifestations in favour of the other party or of a third power. Under this category
shall be included all acts which may be described as high treason, or the betrayal of military secrets,
and attempts to influence the allocation of areas whose attribution to the one or other State is to be
determined by the Commission for the delimitation of the Polish-German frontier. There shall
not be included under this category criminal acts calculated or intended to affect the plebiscite
in Upper Silesia by influencing individual voters or the whole proceedings. (Treaty of Peace,
Article 88, Annex, Section 3, Paragraph 6.)

Article 7.

In so far as amnesty is granted, penalties already imposed shall be remitted, legal proceedings
which are pending shall cease, new proceedings shall not be instituted, and costs shall not be
collected.

Avrticle 8.

Germany and Poland respectively undertake, in so far as their own nationals are concerned,
to permit all persons to return to their former domiciles who :

(a) Were compelled to leave the territory of one of the two States on account of
one of the offences specified in Article 6 ;

No. 247. . II
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b) ont dii s’enfuir hors du territoire de 'un des deux Etats en raison des troubles provoqués
par la guerre entre la Pologne et la Russie des Soviets, ou de l'agitation anti-allemande ou anti-
polonaise suivant les cas ;

¢) ont été remises en liberté en exécution des dispositions de l'article 4.

Ces personnes ne seront pas soumises a d’autres restrictions que celles imposées au reste de la
population. '

Article q.

Dans les cas tombant sous le coup de I'amnistie, les objets confisqués en vertu de mesures
judiciaires non encore sanctionnées de fagon définitive seront rendus. De méme, les cautions, ou
autres prestations analogues faites en vue d’éviter un internement, une incarcération ou une dépor-
tation, seront remboursées, méme au cas ol les sommes en question devraient étre considérées
comme forfaites parce que la personne en faveur de laquelle la prestation de garantie a été faite n’a
pas rempli les obligations qui lui étaient imposées.

Article 10.

Les parties contractantes ne pourront soumettre désormais aucune personne a un régime d’ex-
ception pour des agissements politiques ou nationaux antérieurs au 1°T décembre 1920.

f Article 11.

En vue d’assurer I’application uniforme des mesures de libération prévues par les dispositions
des articles de 1 A 5 en faveur de personnes qui ne se trouvent pas en liberté, et de régler tout point
douteux qui pourrait se présenter a propos de l'interprétation légale du présent Accord, il sera
établi, partout ol le besoin s’en fera sentir, des commissions mixtes composées d’un représentant
de chacune des deux Parties contractantes. Ces commissions auront notamment le droit de visiter
les prisons et camps de prisonniers situés sur le territoire des deux parties contractantes et d’exiger
qu’on leur présente tous les actes, piéces et documents importants au point de vue de la libération
des personnes visées ci-dessus.

Au cas ol les deux membres d’'une Commission ne pourraient se mettre d’accord, le différend
sera tranché par un arbitre neutre, que 'on priera le Président de la Confédération suisse de désigner.

Les décisions des commissions et des arbitres seront obligatoires pour les administrations des
deux Parties.

Article 12.

Sont exemptées du bénéfice des dispositions du présent Accord, les personnes coupables : '

a) d’avoir pris part, les armes 4 la main, aux combats des troupes soviétiques russes contre
I’armée polonaise ;

b) d’avoir exercé des fonctions administratives dans ’'administration soviétique du territoire
occupé par I'armée rouge. ’

Article 13.

Ne sont pas touchées par les dispositions de cet Accord les Conventions suivantes :

a) Convention germano-polonaise contenue dans le protocole d’Allenstein du 13 octobre 1920
réglant les conditions du retour des personnes qui ont quitté le district de Soldau pour se réfugier en
Allemagne A la suite des troubles de guerre ;
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(b) Fled from the territory of one of the two States in consequence of the war between
Poland and Soviet Russia, or of an agitation directed against Germans or against Poles ;

(c) are released in accordance with Article 7.

Such persons shall be subject to no other restrictions than those imposed on the rest of the
population.

Article 9.

In so far as amnesty is granted, property seized in the course of legal proceedings in which
a final decision has not yet been given shall be restored. Bail and similar payments which were given
or made to.avoid internment, arrest or removal shall be refunded even if they are legally forfeited
by the failure of the person on whose behalf they were given to carry out the obligations imposed
upon him.

Article 10.

Neither of the Contracting Parties shall in future subject any person to exceptional treatment
on account of any activity of a political or national character engaged in before December 1st, 1920.

Article 11.

In order to ensure the release by both sides of persons in custody in accordance with the pro-
visions of Article 1 to 5 of this Treaty, and to remove any doubt as to the legal interpretation of the
Treaty, mixed Commissions shall be set up as required, which shall consist of a national of each
of the Contracting Parties. The Commissions shall in particular have the right to visit for this
purpose all prisons and prison camps in the territories of the two Contracting Parties, and to examine
all material papers and documents concerning such release.

Failing agreement between the two members of a Commission, a decision shall be given by a
neutral arbitrator whom the President of the Swiss Confederation shall be asked to appoint.

The decision of the Commissions and arbitrators shall be binding on the authorities of both
Parties. ‘

Article 12.

The provisions of this Treaty shall not apply to such persons as have been guilty of

(a) taking up arms and assisting the Russian Soviet troops against the Polish
Army ;

(b) acting as administrative agents in the Russian Soviet administration of the
territory occupied by the Red Army.

Article 13.

The provisions of this Treaty shall not affect :

(a) The German-Polish Agreement concluded in the Protocol of October 13,
1920, at Allenstein, regarding the regulations for the return of persons who fled to Germany
from the district of Soldau in consequence of hostilities.
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b) Convention germano-polonaise consignée dans le Protocole diment ratifié du 23 novembre
1920 et relative i 1’échange des prisonniers ;

¢) Convention germano-polonaise, contenue dans le Protocole de Marienwerder du 13 décembre

1920, réglant les conditions du retour des personnes qui ont quitté le cercle de Strasbourg pour se
réfugier en Allemagne 4 la suite des troubles de guerre.

Article 14.
Le présent Accord, dont les textes allemand et polonais font également foi, devra étre ratifi¢,
et les instruments de ratification devront étre échangés & Varsovie dans le plus bref délai possible.

Le présent Accord entrera en vigueur le jour de I’échange des instruments de ratification.

En foi de quoi les plénipotentiaires ont signé le présent Accord et y ont apposé leurs sceaux.

Fait en double expédition & Berlin, le 12 février 1gz1.

(L. S.) (Signé) Gustav BEHRENDT.
(L.S.) (Signé) Ernst SCHMIDT.

(L. S.) (Signé) Dr ALFrRED VON WYSOCKI.
(L.S.) (Sign¢)

KasIMIERZ STaNIsLAW SZCZEPANIK,

PROTOCOLE DE CLOTURE.

Les plénipotentiaires soussignés, désignés par le Gouvernement polonais et le Gouvernement
allemand :

Pour le GOUVERNEMENT POLONAIS :
M. le Dr Alfred Wisocky, Chargé d’Affaires de la République. polonaise et Conseiller
de Légation, et _
M. Kasimierz Stanislaw SzCZEPANIK, capitaine de cavalerie,
Pour le GOUVERNEMENT ALLEMAND :
M. Gustav BEHRENDT, Directeur au Ministére des Affaires étrangéres, et
M. Emnst SCHMIDT, sous-rapporteur au Ministére de 1'Intérieur,
conviennent, lors de la signature de la présente Convention, que :

La mise en liberté des personnes arrétées, prévue par les articles 1 & 5 de la présente
Convention, sera immédiatement effectuée, par les deux Parties, sans attendre I'entrée en vigueur
formelle de la présente Convention, aux termes de l'article 14. A cet effet, les Commissions
mixtes, prévues par l'article 11, se réuniront dans le plus bref délai.

Fait en double expédition, en langues allemande et polonaise, a4 Berlin le 12z {évrier 192I1.

(Signé) Dr ALrrRep WYSOCKI.
KasiMiErz StanisLaw SZCZEPANIK.
Gustav BEHRENDT.
Ernst SCHMIDT.
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(b) The German-Polish Agreement regarding the exchange of prisoners laid down
in the Protocol of November 23, 1920, which is still valid.

(c) The German-Polish Agreement concluded in the Protocol of December 13,
1920, at Marienwerder, regarding the regulations for the return of persons who fled from
the Strasburg district to Germany in consequence of hostilities,

Article 14.
This Treaty, the German and Polish texts of which are both authentic, shall be ratified and the
instruments of ratification shall be exchanged at Warsaw as soon as possible.

The Treaty shall come into force on the day of the exchange of the instruments of ratification.

In faith whereof the Plenipotentiaries have signed this Treaty and have thereto affixed their
seals,

Done in duplicate at Berlin on February 12, 1921.

(L.S.) (Signed) Gustav BEHRENDT.

(L. S.) (Signed) Ernst SCHMIDT.

(L. S.) (Signed) Dr. ALFRED WYSOCKI.

(L.S.) (Signed) Kazimierz Stanistaw SZCZEPANIK.

FINAL PROTOCOL.

The undersigned Plenipotentiaries of the Polish Government and of the German
Government :

For the PoLISH GOVERNMENT :
Dr. Alfred von Wrysockl, Councillor of Legation, Chargé d’Affaires of the Polish
Republic; and
Captain Kasimir Stanislaus SzCZEPANIK.
For the GERMAN GOVERNMENT :
Herr Gustav BEHRENDT, Chief of Department at the Ministry for Foreign Affairs; and
Herr Emst ScHMIDT, Assistant Reporter at the Ministry for Foreign Affairs,
in signing the present Treaty make the following declaration :

The release by both Parties, in accordance with the provisions of Articles 1 to 5 of this
Treaty, of persons who have been detained shall be effected immediately without waiting for
the day laid down in Article 14 as the official date of the coming into force of the Treaty. In
accordance with Article 11, mixed Commissions shall immediately be appointed for this purpose.

Done in duplicate in Polish and in German at Berlin on February the twelfth, 1gz1.

(Signed) Dr. ALFRED WYSOCKI.
KAaziMIERZ STANISLAW SZCZEPANIK.
Gustav BEHRENDT.
Ernst SCHMIDT.
No. 247.
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No. 248. — CONVENTION * SUR L’APPLICATION DE LA CONVENTION
D’EXTRADITION 2 ENTRE L’ANCIENNE MONARCHIE AUSTRO-
HONGROISE ET LES PAYS-BAS, CONCLUE A VIENNE LE 24
NOVEMBRE 1880 A L’EXTRADITION ENTRE L’AUTRICHE ET
LES PAYS-BAS, SIGNEE A LA HAYE LE rer DECEMBRE 1921.

Texte officiel frangais communiqué par le Chargé d'affaives des Pays-Bas, @ Berne. L'enregistrement
de cette Convention a eu lien le 20 mars 1922.

SA MAJESTE LA REINE DES PAYS-BAS et le PRESIDENT DE LA REPUBLIQUE D’AUTRICHE, égale-
ment animés du désir de rendre applicable la convention d’extradition de malfaiteurs conclue le 24
novembre 1880 entre les Pays-Bas et 1’ancienne Monarchie austro-hongroise, en attendant la con-
clusion d’une nouvelle convention d’extradition de malfaiteurs entre Leurs deux pays, ont résolu de
conclure une convention 4 cet effet et ont nommé Leurs plénipotentiaires, savoir :

Sa MAJESTE LA REINE DES PAvs-Bas:

M. le Jonkheer Ch. J. M. Ruys DE BEERENBROUCK, Son Ministre de 1'Intérieur, chargé del a
gérance des affaires du Ministére des Affaires étrangéres ;

Le PRESIDENT DE LA REPUBLIQUE D’AUTRICHE :

M. F. CaLic, Envoyé extraordinaire et Ministre plénipotentiaire de la République
d’Autriche prés Sa Majesté la Reine des Pays-Bas :

lesquels, aprés s’étre communiqué leurs pleins pouvoirs trouvés en bonne et due forme, sont
convenus des articles suivants :

Article 1.

La Convention d’extradition de malfaiteurs, conclue le 24 novembre 1880, entre les Pays-Bas et
I’ancienne Monarchie austro-hongroise, sera appliquée par les Hautes Parties contractantes.

! L’échange des ratifications a eu lieu & La Haye le 3 janvier 1922.
¢ De Martens. Nouveau Recueil général des Traités, vol. VIII, page 139.
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1 TRADUCTION. — TRANSLATION.,

No. 248. — CONVENTION 2 REGARDING THE APPLICATION OF THE
EXTRADITION CONVENTION® BETWEEN THE FORMER AUSTRO-
HUNGARIAN MONARCHY AND THE NETHERLANDS CON-
CLUDED AT VIENNA NOVEMBER 24, 1880, TO THE EXTRA-
DITION BETWEEN AUSTRIA AND THE NETHERLANDS, SIGNED
AT THE HAGUE, DECEMBER 1, 192I.

French official text communicated by the Netherlands Chargé d’affaires at Berne. The Registration
of this Convention took place on March 20 1922..

Her Majesty the Queen of THE NETHERLANDS and the President of the AUSTRIAN REPUBLIC, being
anxious to obtain the application of the treaty for the extradition of criminals concluded on No-
vember 24, 1880, between the Netherlands and the former Austro-Hungarian Monarchy, pending
the conclusion of a new treaty between their two countries for the extradition of criminals, have
resolved to conclude an agreement to this effect and have appointed as their plenipotentiaries :

HER MAJESTY THE QUEEN OF THE NETHERLANDS :

The Jonkheer Ch. J. M. Ruvs pE BEERENBROUCK, Netherlands Minister for the Interior’
entrusted with the conduct of the Ministry for Foreign Affairs ;

The PRESIDENT OF THE AUSTRIAN REPUBLIC :

M. F. CALicE, Envoy Extraordinary and Minister Plenipotentiary of the Austrian Republic
at the Court of Her Majesty the Queen of the Netherlands

»

Who, after exchanging their full powers found in good and due form, agreed upon the following
articles :

Article 1.

The treaty for the extradition of criminals concluded between the Netherlands and the former
Austro-Hungarian Monarchy on November 24, 1880, shall be applied by the High Contracting Parties.

! Traduit par le Secrétariat de la Société des ! Translated by the Secretariat of the League of
Nations. Nations.

* The exchange of ratifications took place at The Hague on January 3, 1922.
® British and Foreign State Papers, Vol. VII, page 536.
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Avrticle 2.

La présente Convention entrera en vigueur au lendemain de I'échange des ratifications. Elle
restera en vigueur tant que l'une des Hautes Parties contractantes n’aura pas fait connaitre a
I'autre six mois d’avance son intention d’en faire cesser les effets.

Article 3.

La préseénte convention sera ratifiée aussitét que possible et les ratifications en seront échangées
a La Haye.

En foi de quoi, les Plénipotentiaires ont revétu la présente Convention de leurs signatures.
Fait 4 La Haye, en deux exemplaires, le 1ef décembre 1921.

(Signé) Cu. RUYS DE BEERENBROUCK.
(Signé) F. CALICE.
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Avrticle 2.

The present Convention shall come into force on the day after the exchange of ratifications. It
shall remain in force until one of the High Contracting Parties notifies the other, giving six months

notice in advance of its intention to terminate the Convention.
Article 3.

The present Convention shall be ratified as soon as possible and the ratifications shall be ex-
changed at The Hague.

In witness whereof the plenipotentiaries have signed the present Convention.

Done at The Hague in duplicate this first day of December 1g2r1.

(Signed) Cx. RUYS DE BEERENBROUCK.
(Signed) F. CALICE. '

No 248.
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No. 249. — DECLARATION CONCERNANT LA PROTECTION DES MINO-
RITES EN ALBANIE: GENEVE, LE 2 OCTOBRE 19z1.

Enregisirée par le Secrétariat permanent de la Société des Nations le jour du dépot de Uinstrument de
ratification (le 22 mars 1922). '

Article 1.

Les stipulations contenues dans la présente déclaration seront reconnues comme lois fonda-
mentales en Albanie. Aucune loi, aucun réglement, ni aucune action officielle ne seront en contradic-
tion ou en opposition avec ces stipulations et aucune loi, aucun réglement, ni aucune action offi-
cielle ne prévaudront contre elles, ni maintenant, ni 4 ’avenir.

Article 2.

Il sera accordé A tous les habitants de I’Albanie pleine et entiére protection de leur vie et de leur
liberté, sans distinction de naissance, de nationalité, de langage, de race ou de religion.

Tous les habitants de 1’Albanie auront droit au libre exercice, tant public que privé, de toute
foi, religion ou croyance, dont la pratique ne sera pas incompatible avec I'ordre public et les
bonnes meeurs. Ils auront le droit de changer de religion.

Des mesures appropriées seront prises a 1’égard des musulmans pour -régler, conformément
aux usages musulmans, les questions de droits'de famille et de statut personnel.

Article 3.

Toutes personnes nées en Albanie et qui ne sont pas nées ressortissantes d'un autre Etat seront
considérées zpso facto comme ressortissantes albanaises.

Les personnes qui étaient domiciliées en Albanie avant la guerre seront, si elles en font la
demande, autorisées, ainsi que leurs femmes et leurs enfants de moins de dix-huit ans, & devenir
citoyens albanais dans les deux ans qui suivront la date de cette déclaration.

Les ressortissants albanais domiciliés 4 la date de la mise en vigueur du Traité entre les Princi-
pales Puissances alliées et la Gréce, signé & Sévres le 10 aolit 1920, sur les territoires transférés a
la Gréce par des Traités conclus postérieurement au 1T janvier 1913, seront reconnus comme deve-
nant de plein droit et sans aucune formalité, ressortissants grecs. Toutefois, ils auront le droit
d’opter en faveur de la nationalité albanaise tel qu'il est prévu a l'article 3 du dit Traité de Sévres,
et aucune entrave ne sera apportée a l'exercice de ce droit. Ce droit d’option doit étre exercé pen-
dant la période d’un an, 4 dater de I’entrée en vigueur du dit Traité. -

L’Albanie est préte 4 se conformer aux recommandations qui lui seront faites par le Conseil
de la Société des Nations, relativement & 1'émigration réciproque et volontaire des individus appar-
tenant aux minorités ethniques.

1Le dépét de l'instrument de ratification a eu lieu au Secrétariat permanent de la Société des
Nations le 22 mars 1922. .
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No. 249. — DECLARATION CONCERNING THE PROTECTION OF
MINORITIES IN ALBANIA ! GENEVA, OCTOBER 2, 19z1.

Registered by the Permanent Secretariat of the League of Nations on the day of the deposit of the instru-
ment of ratification (March 22, 1922).

Article 1.

The stipulations of this Declaration are recognised as fundamental laws of Albania and no
law, regulation or official action shall conflict or interfere with these stipulations, nor shall any
law, regulation or official action now or in the future prevail over them.

Article 2.

Full and complete protection of life and liberty will be assured to all inhabitants of Albania,
without distinction of birth, nationality, language, race or religion.

All inhabitants of Albania will be entitled to the free exercise, whether public or private, of
any creed, religion or belief, whose practices are not inconsistent with public order or public morals.
They will have the right to change their religion.

Suitable provision will be made in the case of Mussulmans for regulating family law and personal
status in accordance with Mussulman usage.

Article 3.

All persons born in Albania who are not born nationals of another State shall, ipso facto, be
Albanian nationals.

Persons habitually resident in Albania before the war will be allowed, together with their
wives and children under eighteen years of age, within two years from the date of this Declaration,
to become Albanian citizens if they make application to that effect.

Albanian nationals habitually resident at the coming into force of the Treaty between the
Principal Allied Powers and Greece signed at Sévres on August 10, 1920, in territories transferred
to Greece by treaties subsequent to January 1, 1913, shall be recognised as becoming Greek nationals
" 4pso facto and without the requirement of any formality. Nevertheless, they will have the right
to opt for the Albanian nationality as provided for in Article 3 o thesaid Treaty of Sévres, andno
hindrance shall be put in the way of the exercise of this right. This right must be exercised within
one year of the coming into force of that Treaty.

Albania is prepared to comply with any recommendations which may be made by the Council
of the League of Nations with respect to the reciprocal and voluntary emigration of persons belonging
to ethnical minorities.

1The deposit of the instrument of ratification took place at the Permanent Secretariat of the
League of Nations March 22, 1922.
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Article 4.

Tous les ressortissants albanais seront égaux devant la loi et jouiront des mémes droits civils
et politiques sans distinction de race, de langage ou de religion.

Un systéme électoral tenant compte des droits des minorités de race, de religion et de langage
sera appliqué en Albanie. A

La différence de religion, de croyance ou de confession ne devra nuire & aucun ressortissant
albanais, en ce qui concerne la jouissance des droits civils et politiques, notamment pour ’admis-
sion aux emplois publics, fonctions et honneurs, et pour l'exercice des différentes professions et
industries. '

11 ne sera édicté aucune restriction au libre usage par tous les ressortissants albanais d’une langue
quelconque, soit dans les relations privées ou de commerce, soit en matiére de religion, de presse
ou de publications de toute nature, soit dans les réunions publiques.

Nonobstant 1’établissement par le Gouvernement albanais d'une langue officielle, des facilités
appropriées seront données aux ressortissants albanais de langue autre que la langue officielle, pour
I'usage de leur langue, soit oralement, soit par écrit, devant les tribunaux.

Article 5.

Les ressortissants albanais appartenant 4 des minorités de race, de religion ou de langue, joui-
ront du méme traitement et des mémes garanties, en droit et en fait, que les autres ressortissants
albanais. IlIs auront notamment un droit égal & maintenir, diriger et contrdler A leurs frais ou &
créer 4 l'avenir des institutions charitables, religieuses ou sociales, des €écoles et autres établisse-
ments d’éducation, avec le droit d'y faire librement usage de leur propre langue et d 'y exercer
librement leur religion.

Le Gouvernement albanais, dans les six mois & dater de la présente déclaration, présentera au
Conseil de la Société des Nations des renseignements détaillés, concernant le statut légal des commu-
nautés religieuses, églises, couvents, écoles, établissements et associations bénévoles des minorités
de race, de religion et de langue. Le Gouvernement albanais prendra en considération toutes les
recommandations qui lui seront faites par la Société des Nations A ce sujet.

Article 6.

En matiére d’enseignement public, le Gouvernement albanais accordera, dans les villes et dis-
tricts o réside une proportion considérable de ressortissants albanais de langue autre que la langue
officielle, des facilités appropriées pour assurer que I'instruction dans les écoles primaires sera donnée,
dans leur propre langue, aux enfants de ces ressortissants albanais. Cette stipulation n’empéchera
pas le Gouvernement albanais de rendre obligatoire 1’enseignement de la langue albanaise dans les

dites écoles. .
Dans les villes et districts oll réside une proportion considérable de ressortissants albanais

appartenant 4 des minorités de race, de religion ou de langue, ces minorités se verront assurer une
part équitable dans le bénéfice et l'affectation des sommes qui pourraient étre attribuées sur les
fonds publics par le budget de I’Etat, les budgets municipaux ou autres, dans un but d’éducation,
de religion ou de charité.

Article 7.

Dans la mesure ou les stipulations des articles précédents de la présente déclaration affectent
des personnes appartenant A des minorités de race, de religion ou de langue, cesstipulations consti-
tuent des obligations d’intérét international et seront placées sous la garantie de la Société des Na-
{:\ilons. Elles ne pourront étre modifiées sans I'assentiment de la majorité du Conseil de la Société des

ations.
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Avriicle 4.

. All Albanian nationals shall be equal before the law, and shall enjoy the same civil and poli-
tical rights without distinction as to race, language or religion.
An electoral system giving due consideration to the rights of racial, religious and linguistic
minorities will be applied in Albania.
Differences of religion, creed or confession will not prejudice any Albanian national in matters
relating to the enjoyment of civil or political rights, as, for instance, admission to public employments
functions and honours, or the exercise of professions and industries.

No restriction will be imposed on the free use by any Albanian national of any language in
private intercourse, in commerce, in religion, in the Press or in publications of any kind, or at public
meetings.

Notwithstanding any establishment of an official language, adequate facilities will be given to
Albanian nationals of non-Albanian speech for the use of their language, either orally or in writing,
before the Courts.

Avrticle 5.

Albanian nationals who belong to racial, religious or linguistic minorities will enjoy the same
treatment and security in law and in fact as other Albanian nationals. In particular they shall have
an equal right to maintain, manage and control at their own expense or to establish in the future,
charitable, religious and social institutions, schools and other educational establishments, with the
right to use their own language and to exercise their religion freely therein.

Within six months from the date of the present Declaration, detailed information will be pre-
sented to the Council of the League of Nations with regard to the legal statusof the religious com-
munities, churches, convents, schools, voluntary establishments and associations of racial, religious
and linguistic minorities. The Albanian Government will take into consideration any advice it might
receive from the League of Nations with regard to this question.

Article 6.

Provision will be made in the public educational system in towns and districts in which are resi-
dent a considerable proportion of Albanian nationals whose mother-tongue is not the official lan-
guage, for adequate facilities for ensuring that in the primary schools, instruction shall be given to
the children of such nationals through the medium of their own language ; it being understood that
this provision does not prevent the teaching of the official language being made obligatory in the
said schools.

In towns and districts where there is a considerable proportion of Albanian nationals belonging
to racial, religious or linguistic minorities, these minorities will be assured an equitable share in the
enjoyment and application of sums which may be provided out of public funds under the State,
municipal or other budgets, for educational, religious or charitable purposes.

Article 7.

The stipulations in the foregoing Articles of this Declaration, so far as they affect the persons
belonging to racial, religious or linguistic minorities, are declared to constitute obligations of inter-
national concern, and will be placed under the guarantee of the League of Nations. No modification
will be made in them without the assent of a majority of the Council of the League of Nations,

No. 249. 12
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Tout Membre du Conseil de la Société des Nations aura le droit de signaler & l’attention du
Conseil toute infraction ou danger d'infraction & 1'une quelconque de ces obligations, et le Conseil
pourra procéder de telle facon et donner telles instructions qui paraitront appropriées et efficaces
dans la circonstance.

En cas de divergence d’opinion sur des questions de droit ou de fait concernant ces articles,
entre I'Albanie et I'une quelconque des Puissances, Membre du Conseil de la Société des Nations,
cette divergence sera considérée comme un différend ayant un caractére international selon les termes
de l'article 14 du Pacte de la Société des Nations. Tout différend de ce genre sera, si l’autre partie
le demande, déféré & la Cour permanente de Justice internationale. La décision de la Cour perma-
nente sera sans appel et aura la méme force et valeur qu'une décision rendue en vertu de I'article
13 du Pacte.

(Signé) F.S. NOLL

No 249.
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Any member of the Council of the League of Nations shall have the right to bring to the atten-
tion of the Council any infraction or danger of infraction of any of these stipulations, and the Council
may thereupon take such action and give such direction as it may deem proper and effective in the
circumstances.

Any difference of opinion as to questions of law or fact arising out of these Articles between the
Albanian Government and any Power a Member of the Council of the League of Nations, shall be
held to be a dispute of an international character under Article 14 of the Covenant of the League
of Nations. Any such dispute shall, if the other party thereto demands, be referred to the Permanent
Court of International Justice. The decision of the Permanent Court shall be final and shall have
the same force and effect as an award under Article 13 of the Covenant.

(Signed) F.S. NOLL

No. 249.
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No. 250. — ARRANGEMENT ENTRE L’ADMINISTRATION DES POSTES
DU ROYAUME-UNI DE GRANDE-BRETAGNE ET D’'IRLANDE
ET L’ADMINISTRATION DES POSTES DE LA REPUBLIQUE FRAN-
CAISE, CONCERNANT LE TRANSPORT DES CORRESPONDANCES
POSTALES PAR AVIONS, LONDRES, LE 10 OCTOBRE 1921.

Texte offwzel frangais communigué par le Ministére des Affaires étrangéres de Sa Majesté britannique.
L’enregistrement de cet Arrangement a ew liew le 29 inars 1922.

L’ADMINISTRATION DES POSTES DE LA REPUBLIQUE FRANGAISE et 1’ADMINISTRATION DES
PosTES DU RoYAUME-UNI DE GRANDE-BRETAGNE ‘ET D'IRLANDE ;

Vu les articles 3, § T ; 4, § 2 ; 5 et 23, § 2 de la Convention postale universelle conclue & Madrid
le 30 novembre 1920,

Ont, d’'un commun accord, conclu I’Arrangement suivant :
»

Article 1.

Le présent Arrangement a pour but de fixer les régles applicables au transport des correspon—
dances par aéroplanes entre les deux pays.

Article 2.

Sont admises au_transport par aéroplanes les correspondances officielles et privées de toutes.
catégories, ordinaires ou recommandées. Le service pourra étre étendu d’'un commun accord aux
lettres de valeur déclarée, aux recouvrements, aux envois contre remboursement et aux colis postaux.

Article 3.

L’expéditeur d’une correspondance officielle ou privée acquitte obligatoirement une taxe globale
comprenant les éléments suivants :

I. taxes postales ordinaires prévues par la Convention postale universelle pour les objets ordi-
naires ou recommandés, y compris, le cas échéant, la taxe de distribution par exprés ;

2, taxe spéciale correspondant au transport aérien fixée pour chaque parcours d'un commun
accord entre les deux administrations intéressées.
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1 TRADUCTION. — TRANSLATION.

No. 250. — AGREEMENT BETWEEN THE POST OFFICE OF THE
UNITED KINGDOM OF GREAT BRITAIN AND IRELAND AND
THE POST OFFICE OF THE FRENCH REPUBLIC FOR THE CON-
VEYANCE OF MAILS BY AEROPLANE. LONDON, OCTOBER 1o,
1921.

French Official text communicated by His Britannic Majesty's Foreign Office. The registration of
this A greement took place March 29, 1922.

The PosTAL ADMINISTRATION OF THE FRENCH REPUBLIC and the POSTAL ADMINISTRATION OF
THE UNITED KINGDOM OF GREAT BRITAIN AND IRELAND ;

in consideration of Articles 3, § 1; 4, § 2; 5 and 23, § 2, of the Universal Postal Convention
concluded at Madrid on November 30, 1920,

have concluded the following agreement :

Article 1.

The object of the present agreement is to determine the regulations which shall be applied to
the transport of correspondence by air between the two countries.

Article 2.

Official and private correspondence of all kinds, registered and unregistered, may be trans-
ported by air. The services may be extended by common agreement to include letters of declared
value, payments on delivery, postal debt collection, and postal parcels.

Article 3.

The sender of an official or private article of correspondence shall be obliged to pay a total
duty which includes the following :

1. The ordinary postal charges fixed by the Universal Postal Convention for ordinary or regis-
tered correspondence, including, where necessary, payment for express delivery.

2. A special charge for transport by air which shall be determined for each journey by common
agreement between the two administrations concerned.

1 Traduit par le Secrétariat de la Société des 1 Translated by the Secretariat of the League of
Nations, . Nations.
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Article 4.

Les lettres-avion sont centralisées au point de départ, au moyen des services rapides dont dispose
chaque administration ou des services spéciaux 4 organiser 4 cet effet.

Au dela du point d’arrivée de I'avion, les lettres-avion peuvent emprunter gratuitement, selon
leur destination, les moyens ordinaires de transport des services postaux sur tout le territoire de la
France et de la Grande-Bretagne.,

Les lettres-avion sont distribudes & leur destination finale, comme les correspondances ache-
minées par les moyens ordinaires, & moins que 'expéditeur n’ait acquitté au départ les frais de distri-
bution par exprés. Dans ce dernier cas, la distribution est effectuée par porteur spécial.

Article 5.

Chaque administration assure 4 ses frais et sous sa responsabilité le transport aérien des cor-
respondances recueillies dans son service et conserve la totalité des taxes encaissées par elle.

Article 6.

Les correspondances en provenance de pays tiers peuvent étre réexpédiées par les services aériens.
aufxquels s’applique le présent Arrangement, 2 la condition d’avoir acquitté les taxes exigibles & cet
effet.

Le tarif et les conditions applicables & ces correspondances sont fixés d’accord entre les admi-
nistrations intéressées.

Les correspondances adressées 4 un pays tiers peuvent, de méme, étre transportées par les ser-
vices aériens visés dans le présent Accord, si elles sont réguliérement affranchies d’apreés les tarifs
prévus a l'article 3 de 1’Arrangement ; elles sont réexpédiées sur leur destination définitive par les
moyens de transport ordinaires.

Article 7.

Les deux administrations fixent d’un commun accord : )
1. Les points de départ et d’arrivée des services aériens A créer entre les deux pays, ainsi que les
escales intermédiaires, s’il y a lieu ;
- 2. Les dates et heures de départ et d’arrivée.
Elles réglent de méme toutes les mesures d’ordre et de détail concernant I'exécution du présent
Arrangement.

Article 8.

Il n’est pas dérogé aux dispositions des Conventions et Arrangements en vigueur entre les deux
pays et notamment & celles de la Convention postale universelle signée 4 Madrid le 30 novembre 1920,
en tant qu’elles ne sont pas contraires aux dispositions du présent Arrangement. o

Celui-ci entrera en vigueur dés qu’il aura été signé par les deux parties. Sa durée est indéfinie,

mais il pourra y étre mis fin & tout moment par simple avis de 'une ou de l'autre des parties, donné
trois mois 4 I’avance. '

En foi de quoi les représentants des deux administrations ont signé le présent Arrangement.

Pour U Administration des Postes de France,
Le sous-secrétaive d'Etat des Postes et des Télégraphes,
(Signé) Paur LAFFONT.

Powr I Administration des Postes de Grande-Brelagne,
(Signé) F. KELLAWAY.

His Majesty’s Postmaster General.
10 octobre I1g2I.

N¢ 250.
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Article 4.

Aeroplane letters shall be concentrated at the point of departure by means of the fast services
at the disposal of each administration or of special services organised for this purpose.

Beyond the point of arrival of the aeroplane, aeroplane letters may be forwarded to their res-
pective destinations without further charge by the ordinary means of transport of the postal
service throughout the whole of the territory of France and Great Britain.

Aeroplane letters shall be forwarded to their destination in the same way as correspondence
which is sent by ordinary means, unless the sender has previously paid for express delivery. In the
latter case they shall be delivered by special messenger.

Article 5.

Each administration shall provide at its own expense and on its own responsibility for the
transport by air of correspondence collected by its services and shall retain the whole amount of
the charges paid to it.

Article 6.

Correspondence from other countries may be forwarded by the air services to which the present
agreement refers if the necessary charges have been paid.

The tariff and conditions to be applied to such correspondence shall be determined by agree-
ment between the administrations concerned.

Correspondence addressed to other countries may in the same way be carried by the aeroplane
services referred to in the present agreement if the charges are duly pre-paid in accordance with
Article 3 of the agreement ; after conveyance by the aeroplance service it will be forwarded to its
final destination by the ordinary mail service.

Article 7.

The two administrations shall fix by mutual agreement :

I. The points of departure and arrival of the aeroplane services to be established between the
two countries and also, if necessary, the intermediate stopping places.

2. The dates and hours of departure and arrival of these services.

-Similarly they shall determine all details connected with the carrying out of the present agree-
ment.

Article 8.

The terms of the agreement and conventions in force between the two countries, and in par-
ticular those of the Universal Postal Convention signed at Madrid on November 30, 1920, are
not affected, in so far as they are not contrary to the terms of the present agreement. _

This agreement shall come into force as soon as it has been signed by the two parties. It is
of indefinite duration, but may be cancelled at any time by notice of either of the two parties, given
three months in advance.

In witness whereof the representatives of both administrations have signed the present agree-
ment,

For the French Postal Administration : For the British Postal Administration :
(Signed) Paur LAFFONT, (Signed) F. KELLAWAY,
Under-Secretary of State for His Magjesty's Postmaster- General.

Posts and Telegraphs.
October 1oth, 1921.

No. 252,
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No. 251. — DENUNCIATION BY
HIS BRITANNIC MAJESTY'’S
GOVERNMENT OF THE AGREE-
MENT? SIGNED AT LONDON
JUNE 14, 1913, WITH THE POR-
TUGUESE GOVERNMENT RE-
GARDING THE SUPPLY OF
INDIAN OPIUM TO MACAO.
LISBON, FEBRUARY 4, 1922.

Texte of ficiel anglais communiqué par le Ministére
des Affaires étrangéres de Sa Majesté bri-
tannique. L’enregistrement de cette dénon-
ciation a eu liew le 29 mars 1922.

LisBoN, February 4, 1922.
My Lorp,

I have the honour to transmit to you here-
with, copy of the note which, in accordance
with the instructions in Your Lordship’s des-
patch No. 18 of the 16th ultimo (F. 4049/
266 /10), 1 have to-day addressed to the Minister
for Foreign Affairs formally denouncing the
agreement between His Majesty’s Govern-
ment and the Portuguese Government of
June 14, 1913, regarding the supply of Indian
opium to Macao.

I have, etc.,
(Signed) LancerLor D. CARNEGIE.

The Most Honourable
The Marquess CurzoN oF KEDLESTON, K.G.,
etc., etc., etc.

! TRADUCTION. — TRANSLATION.

No. 251. — DENONCIATION PAR
LE GOUVERNEMENT DE SA
MAJESTE BRITANNIQUE DE
I’ARRANGEMENT: SIGNE A
LONDRES, LE 14 JUIN 1913,
AVEC LE GOUVERNEMENT
PORTUGAIS AU SUJET DE LA
FOURNITURE A MACAO D’O-
PIUM DE L’INDE. LISBONNE,
LE 4 FEVRIER 1922.

English official text communicated by His
Britannic Majesty’'s Foreign Office.” The
registration of this demunciation took place
on March 29, 1922.

. Li1sBONNE, le 4 [éurier 1922.
My Lorp,

J’ai 'honneur de vous transmettre ci-joint
copie de la note que, conformément aux ins-
tructions contenues dans votre dépéche (No 18
F. 4049/266 /10) du 16 du mois dernier, j’ai
adressé ce jour au Ministére des Affaires
étrangéres pour dénoncer officiellement I’ar-
rangement conclu entre le Gouvernement de
Sa Majesté et le Gouvernement portugais
le 14 juin 1913, au sujet de la fourniture i
Macao d’opium provenant de 1'Inde.

J’ai I’honneur d’étre, etc.
(Signé) Lancerot D. CARNEGIE.,
Au trés Honorable

Marquis CurzoN DE KEpLESTON, K.G.,
etc., etc., etc.

1 Traduit par le Secrétariat de la Société des
Nations,

2 De Martens, Nouveau Recueil général des Trai-
tés, troisiéme série, tome VIII, page 492.

! Translated by the Secretariat of the League
of Nations.

? British and Foreign State Papers, Vol. 106.
page 811,
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His BRITANNIC
MajEsTY's LEGATION

LisBoN, February 4, 1922.

YourR EXCELLENCY,

By his note of January 5, 1921, the Minister
for Foreign Affairs informed me that the
Government of the Republic were unwilling
to accede to the request of His Majesty’s
Government for the negotiation of a new agree-
ment regarding the supply of Indian opium
to Macao, which should have the effect of
reducing the annual allowance as fixed in the
agreement of June 14, 1913. As Your Ex-
cellency is aware, His Majesty’s Government
are strongly of the opinion that they are no
‘longer justified in supplying to Macao so large
an annual quantity of opium for the reasons
set forth in my note to Senhor Mello Barreto
of February 7, 1920.

In view of the refusal of the Portuguese
Government to negotiate a new agreement,
His Majesty’s Government have no alternative
but to denounce the agreement of June 14,
1913, which, under the instructions of His
Majesty’s Secretary of State for Foreign Affairs,
I have the honour formally now to do in order
that a year after to-day’s date the annual
amount of opium allowed by the Government
of India to Macao may be reduced. As soon
as a decision has been reached in regard to the
quantity which can be supplied to Macao
by India, the Portuguese Government will
be duly informed.

I avail myself of this opportunity to renew
to Your Excellency the assurance of my highest
consideration.

(Signed) Lanceror D. CARNEGIE.

His Excellency,
Senhor Julie DANTAS,
etc., etc., etc.

LEcaTION
DE
SA MAJESTE BRITANNIQUE

L1SBONNE, le 4 février 1922.

MONSIEUR LE MINISTRE,

Par sa note du 5 janvier 1921, le Ministre
des Affaires étrangéres m’a informé que le
Gouvernement de la République n’est pas
disposé A accéder i la requéte formulée par
le Gouvernement de Sa Majesté, en vue de
négocier un nouvel accord relatif 4 la fourniture
4 Macao d’opium provenant de 1'Inde. Ce nou-
vel accord aurait pour effet de diminuer la

‘quantité annuelle autorisée, telle qu'elle a été

fixée aux termes de l'arrangement du 14 juin
1913. Vous n’ignorez pas que le Gouvernement
de Sa Majesté est intimement persuadé qu’il
n'existe plus aucun motif de fournir & Macao
une quantité annuelle d’opium aussi consi-
dérable, ainsi qu'il ressort de ma note & Senhor
Mello Barreto en date du 7 février 1920.

Le Gouvernement portugais se refusant a
négocier un nouvel arrangement, il ne reste
plus au Gouvernement de Sa Majesté britan-
nique qu’'a dénoncer 'arrangement du I4 juin
1913. Conformément aux instructions du Se-
crétaire d’Etat aux Affaires étrangéres de
Sa Majesté, j’ai donc I'honneur de vous faire
officiellement savoir que, dans un an & dater
de ce jour, la quantité annuelle d’opium dont
Uexportation 4 Macao est autorisée par le
Gouvernement de l'Inde pourra étre réduite.
Le Gouvernement portugais sera diiment in-
formé dés qu'une décision aura été prise au

-sujet de la quantité d’opium que 1I'Inde pourra

fournir & Macao.

Je saisis cette occasion pour renouveler a
Votre Excellence 1’assurance de ma trés haute
considération.

(Signé) LanceLor D. CARNEGIE.

Son Excellence
Senhor Julie DaNTas,
etc., etc., etc.

No. 215.
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No. 252. — EXCHANGE OF NOTES BETWEEN THE BRITISH AND
GREEK GOVERNMENTS IN REGARD TO THE LIQUIDATION OF
ENEMY CONCERNS IN THE UNITED KINGDOM AND IN GREECE.
LONDON, FEBRUARY 3 AND 8, 1922.

Texte officiel anglais communigué par le Ministére des Affaires Elvangéres de S. M. Britannique.
L’envegistrement de cet échange de notes a eu liew le 29 mars 1922.

ForeiGN OFFICE,
S.W. 1.
February 3, 1922.
SIR,

With reference to your note No. 5280 of December 23 last, I have the honour to inform you
that His Majesty’s Government are willing to conclude with the Greek Government a reci-
procal agreement to the following effect in regard to the liquidation of enemy concerns in this
country and Greece.

“ In the liquidation in the United Kingdom of an enemy business or a company controlled
by enemies, Greek nationals will have the same rights as British nationals with respect to the restora-
tion of property held on their behalf and for their benefit, the payment of debts owing to them by
the business or company which is liquidated and their participation as partners or as shareholders
in the distribution of the proceeds of the liquidation, provided that debts owing to, and property
held on behalf of, the business or company by Greek nationals are paid or delivered to the person
appointed to conduct the liquidation.

¢ Similarly, in the liquidation in Greece of an enemy business or a company controlled by
enemies, British nationals will on the same conditions have the same rights as Greek nationals
with respect to the matters referred to above.

‘ The debts referred to above are only those due by or to establishments in the United Kingdom
on Greece.”’

(2) You will observe that the text of this agreement follows very closely the terms of the
Franco-Greek agreement, a copy of which was enclosed in your note under reference. If you will
be so good as to address to the Foreign Office a note confirming the acceptance of this text by the
Greek Government, His Majesty’s Government will consider the agreement to be concluded by this
exchange of notes and as coming into force from the date of your reply.

I have the honour to be, with high consideration, Sir, Your obedient Servant,

(in the absence of the Secretary of State),

. (Signed) S. P. WATERLOW.
Monsieur R1z0-RANGABE,
etc., etc., etc.
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1 TRADUCTION. — TRANSLATION,

No. 252. — ECHANGE DE NOTES ENTRE LES GOUVERNEMENTS
BRITANNIQUE ET HELLENIQUE AU SUJET DE LA LIQUIDATION
DES BIENS ENNEMIS DANS LE ROYAUME-UNI ET EN GRECE.
LONDRES, LES 3 ET 8 FEVRIER 1922.

English official text communicated by His Britannic Majesty’s Foreign Office. The regisiration
of this Exchange of notes took place on March 29, 1922.

FoREIGN OFFICE
S.W. 1.
3 février 1922,
MONSIEUR,

Me référant a votre note N° 5280 du 23 décembre écoulé, j'ai I'honneur de vous informer que
le Gouvernement de Sa Majesté est disposé & conclure avec le Gouvernement hellénique un
arrangement réciproque aux fins suivantes, pour ce qui concerne la liquidation des entreprises en-
nemies dans ce pays et en Gréce.

« Dans les liquidations en Angleterre des entreprises ennemies ou des sociétés contrdlées par les
ennemis, les ressortissants helléniques auront les mémes droits que les ressortissants anglais en ce
qui concerne la restitution des biens détenus pour leur compte et 4 leur profit, le paiement des dettes
a eux dues par l’entreprise ou la société liquidée, ainsi que leur participation d’actions & la répartition
des produits de la liquidation en tant que participants ou porteurs d’actions, pourvu que les dettes
dues a U'entreprise ou société par des ressortissants helléniques ou les biens détenus pour le compte
de ces entreprises ou sociétés soient payés ou restitués a la personne chargée d’effectuer la liquidation.

» Réciproquement, dans les liquidations en Gréce des entreprises ennemies ou des compagnies
contrdlées par les ennemis, les ressortissants anglais auront, dans les mémes conditions, les mémes
droits que les ressortissants grecs en ce qui concerne les questions ci-dessus visées.

» Les dettes ci-dessus visées sont seulement celles dues & ou par les établissements existant
en Angleterre ou en Gréce. »

2) Vous observerez sans doute que le texte de cet arrangement suit de trés prés les termes
de l'accord franco-hellénique dont une copie était jointe a votre note sus-mentionnée. Si vous vou-
lez bien adresser au Foreign Office une note confirmant 'acceptation de ce texte par le Gouverne-
ment hellénique, le Gouvernement de Sa Majesté considérera I’arrangement comme conclu par cet
échange de notes et entrant en vigueur & partir de la date de votre réponse.

J’ai I'honneur, etc.

(En l'absence du Secrétaire d’Etat):

(Signé) S. P. WATERLOW.
Monsieur R1zo-RANGABE
etc., etc., etc.

! Traduit par le Secrétariat de la Société des Translated by the Secretariat of the League of
Nations. Nations.

13
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LEGATION DE GRECE,
51, Upper Brook Street, W. 1.

February 8, 1922.
My LorD MARQUESS,

In reply to Your Lordship’s Note of the 3rd instant, No. C. 1529 /26 /18, I have the honour
to inform you that the Greek Government accept the text of the agreement in regard to the
liquidation of enemy concerns in Great Britain and in Greece as set out in the above-mentioned
Note of Your Lordship, and, on their side, beg to submit the following text which they understand
is accepted by FHis Majesty’s Government as the reciprocal agreement, without any further
exchange of notes on the subject. :

“ In the liquidation in Greece of an enemy business or a company controlied by encmies,
British nationals will have the same rights as Greek nationals with respect to the resforation of
property held on their behalf and for their benefit, the payment of debts owing to them by the
business or company which is liquidated, and their participation as partners or as sharcholders
in the distribution of the proceeds of the liquidation, provided that debts owing to, and property
held on behalf of, the business or company by British nationals are paid or delivered to the person
appointed to conduct the liquidation.

“ Similarly, in the liquidation in the United Kingdom of an enemy business or a company
controlled by enemies, Greek nationals will on the same conditions have the same rights as British
nationals with respect to the matters referred to above.

“ The debts referred to above are only those due by or to establishments in Greece or in the
United Kingdom. ” '

I have the honour to be, My Lord Marquess, with the highest consideration,

Your most obedient humble Servant,

(Signed) A. RIZO-RANGABE.

The Most Honourable
The Marquess CurzoN of KEDLESTON,
H. M. Secretary of State for Foreign Affairs,
etc., etc., etc.

Ne252.
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LEcaTION DE GRECE
51, Upper Brook Street, W. 1.
Le 8 février 1922.
My LorD MARQUESS,

En réponse a la note de Votre Seigneurie du 3 courant, NoC. 1529 /26 /18, j’ai I'honneur de .
vous informer que le Gouvernement hellénique accepte le texte de I’arrangement relatif 4 la liquida-
tion des entreprises helléniques en Grande-Bretagne et en Gréce, tel qu'il est contenu dans la note
sus-mentionnée de Votre Seigneurie, et, de son c6té, le Gouvernement hellénique se permet de sou-
mettre le texte suivant qu'il croit &tre accepté par le Gouvernement de Sa Majesté comme 1’arran-
gement réciproque, sans autre échange de notes A ce sujet.

« Dans les liquidations en Gréce des entreprises ennemies ou des sociétés controlées par les
ennemis, les ressortissants anglais auront les mémes droits que les ressortissants grecs en ce qui
concerne la restitution des biens détenus pour leur compte et 4 leur profit, le paiement des dettes
a eux dues par 'entreprise ou la société liquidée, ainsi que leur participation d’actions 4 la répartition
des produits de la liquidation, en tant que participants ou porteurs d’actions, pourvu que les dettes
dues a l'entreprise ou société par des ressortissants anglais ou les biens détenus pour le compte
de ces entreprises ou sociétés soient payés ou restitués a la personne chargée d’effectuer la liqui-
dation.

» Réciproquenient, dans les liquidations en Angleterre des entreprises ennemies ou des com-
pagnies contrdlées par les ennemis, les ressortissants grecs auront, dans les mémes conditions, les
mémes droits que les ressortissants anglais en ce qui concerne les questions ci-dessus visées.

» Les dettes ci-dessus visées sont seulement celles dues & ou par les établissements existant en
Gréce ou en Angleterre. » :

J’ai I'bonneur, etc.

(Signé) A. RIZO-RANGABE.

Le trés Hongrable marquis CurzoN DE KEDLESTON,
Secrétaire d'Etat de Sa Majesté aux Affaires étrangéres,
etc., etc., etc.

No 252.
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No. 253.—EXCHANGE OF NOTES BETWEEN HISBRITANNIC MA JESTY’S
GOVERNMENT AND THE GOVERNMENT OF THE FRENCH RE-
PUBLIC REGARDING THE MODIFICATION OF THE REGLEMENT?!
OF MAY 17, 1907, IN RESPECT OF THE SALARIE SOF MEMBERS
OF THE JOINT COURT OF THE NEW HEBRIDES. LONDON,
JANUARY 2, AND FEBRUARY 22, 1922.

Textes officiels anglais et [rangais communiqués par le Ministére des Affaires étrangéres de Sa Majesté
britannique. L' enregistrement de cet Echange de notes a en lien le 29 mars 1922.

Foreien OFFICE,
S.W.1.

January 2, 1922.
YoUR ExCELLENCY,

(x) Ihave the honour to refer to correspondence which has passed between our two Governments
ending with the note which Monsieur de Montille was good enough to address to me on the 14
ultimo, regarding the proposed increase in the salaries of the members of the Joint Court of the
New Hebrides.

(2) I have the honour to inform Your Excellency that His Majesty’s Government concur in the
text suggested in the note addressed by Monsieur Briand to Lord Hardinge on December 8, the text
of which is quoted below :

« Les traitements des membres du Tribunal mixte fixés au § 1 du Réglement du 17 mai 1907
sont modifiés comme suit :
en francs  en £

Président . . . . . . . . . . . . .. 30,000 1,200
Juge frangais . . . . . . ... L. 25,000 1,000
Juge anglais + . . . . . ... ... 25,000 1,000
Procureur . . . . . . . . ... 25,000 1,000
Greffier . . . . . . . . ... .. 13,500 540

» Ces nouveaux traitements seront mis en vigueur & compter du 1°f janvier 1922, ou & partir de
la date de réouverture du Tribunal mixte, si celle-ci a lieu postérieurement au 1°f janvier 1922.»

And that they agree to substitute this